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THE ANDHRA PRADESH PANCHAYAT RAJ ACT, 1994
ACT No. 13 OF 199%.
|

AN ACT TO PROVIDE FOR THE CONSTITUTION OF
GRAM PANCHAYATS, MANDAL PARISHADS AND
ZILIA PARISHADS AND FOR MATTERS CON-
NECTED THEREWITH OR INCIDENTAL THERETO.

Be it enacted by the lLegislative Assem-
bly of the State of Andhra Pradesh in the
Forty—fourth Year of the Republic of India

as follows:i— .
PART-I —~ FRELIMINARY

1. (1) This Aet may be called the
Andhra Pradesh Panchayat Rat Act, 1994,

(2) It extends to the whole of the
State of Andhra Pradesh, except.—

{a} the Munjcipal Corporations
governed by any law relating to Municipal
Corporations for the time being in force
in the State;

*Received the assent ﬁf the Governor on the 30th
Harch, 1994, For Statement of objects and Reasons,
pPlease see Andhra Pradesh Gazette, Part IV-A, Extra=-
ordinary, dated the 28th March, 1932 at Page 9.
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{b) the ‘Municipalities governed by
the law relating to municipalities for the
time being in force in the State;

{c) A HNotified Area declared under
section 389A of the Andhra Pradesh Muni-
‘Act 6 of 1965.cipalities Act, 1965;°

(d} the mining settlements governed
Act XLIV of by the Andhra Pradesh (Telangana Area)

1956. Mining Settlements Act, 1956; and
Central Act 2 (e) the cantonments governed by the
of 1924. Cantonments Act, 1924.

(3) It shall come into force on such
date and ir such area as the Government
may, by notification in the Andhra Pradesh
Gazette, appoint and they may appoint
different dates for different areas and
for different provisions.

DPefinitions. 2. In this Act, unless the context
otherwise requires,-

(1) 'Andhra Area' means the territories
of the State of Andhra Pradesh other than
the Telangana area;

(2) 'Backward Classes® means any
socially and educationally Backward Classes
of citizens recognised by the Government
for purpose of clause (4) of article 15 of
the Constitution of India; - -

Explanation:— For the -removal of doubts
it is hereby declared that for the DuUrposes
of reservation of seats or offices under
this Act to the persons helonging to the
Backward Classes.

(1) The population figures of the Back-
ward Classes shall be gathered by
such authority and in such manner
as may be prescribed. -
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{2) The backward classes may be classi-

fied into four categories ©n “the

pasis of the extent of their social
‘and educaticnal packwardness in
accordance with such rules as may
pe made in this behalf. .

{3} 1puilding' includes & house, out—
house, ShobD: stable, latrine, shed {other
than a cattle shed in an agricultural
land). hut., wall and anry other such struc—
ture whether of masonry, bricks: wood,

mud, metal or other material whatsoevers;

{4) ‘casual yacancy' means @ vacancy
occqurring otherwise than by efflux eof
time, and 'casual election' means an elec-
tion held to £ill a casual vacancyi

(5) ‘Chairman' means the Chairman of a
zilla parishad elected under, section 181;

(6) 'Chief Executive officer' means
the Chief Executive officer of the zilla
parishad appointed under section 186;

{7) ‘collectoxr' means any officer in- '
charge of & Revenue pivision and includes
a Deputy Collector & sub-Collector and an
assistant collector;

(87 'Commissioner' means any officer
who 1is authorised by the Gougrnment to
. exercise any of the powers or discharye
any of the duties of the compissioner
under this Act;

(9) ‘Company ' means a Company as Central
defined in the companies Act: 1956, andAct 1 of 1956.
includes a foreign company within the mean—

A ing of section 591 of that Act;

(10) ‘'District Munsift! means the Dig~ sct 19 of
trict Munsif appointed under <the Andnra 1972.
pradesh Civil Courts Act. 1972;
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(11} ‘'election authority' means such
authority not being a member &r office
kearer of any local authority as may, by
notification, be appointed by the State
Election Commissioner;

(12} ‘fexecutive authority® means, -

(i) in the case of a gram panchayat
or a group of gram panchayats having an
executive officer, the executive officer
and if there is no ‘executive officer in
charge, the Sarpanch of the gram panchayat;

(ii) in the case of any other gram
panchayat, the Sarpanch thereof;

{13} ‘'executive officer' meaps the
Executive Officer-Cum-Village Davelopment
Officer of a gram panchayat or a group of

- gram panchayats; :

; Central Aet (14) 'Factory' means a factory as

{ 63 of 1948. defined in the Factories Act, 1948, and
5ncludes any premises including the pre-
¢incts thereof any industrial, manufactu-
ring or trade process.is cQarried on with
the aid of steam, water, oil, gas, electri-
cal or any other form of power which is
mechanically transmitted and is not gene-
rated by human or animal agency;

(13) ‘'Finance Commissicn' means the
Finance Commission constituted by the
Governor under section 235;

{16) 'Government' means the State
Government;

(17} 'gram panchayat' means the body
constituted for the local administration
of a village under this pct;

(18) ‘'gram sabha' means the gram sabha
which comes into existence under section 6;
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(19) 'house! means a building or a hut
fit for human. occupation, whether as a
residence or otherwise and includes any
shop, factory, workshep or warehouse or any
building used for garraging or parking
buses or as a bus-stand, cattle shed
(other than a cattle shed in an agricul-
tural land, poultry shed or dairy shed);

(20) 'hut' means any building which is
constructed principally of wood, mud,
leaves, grass, or thatch and includes any
temporary structure of whatever size or
any small building of whatever material
made, which. the gram panchayat may declare
to be a hut for the purposes of this Act;

J21) 'latrine’ includes privy, water-
¢leoset and urinal;

{22) ‘'Mandal' means such area in a
district as may be declared by the Govern-
ment by notification to be a Mandal under
section 3 of the Andhra Pradesh District
(Formation) Act, 1974;

{23} 'Mandal Parishad’ means, a Mandal
Parishad constituted ‘or reconstituted
under section 148;

(24) 'Mandal Parishad Development Offi-
cer means, the Officer appointed by that
designation under section 168,".

(25} 'notification' means a notifica-
tion published ' in the Andhra Pradesh
Gazette and the word 'notified® shall be
construed accordingly;

(26) 'nuisance’ “includes ‘any act,
omission, place or thing which causes or
is likely to cause injury, danger, anno-
yance or offence to the sense of sight,
smell or hearing or disturbance to rest or

Act 7 of 1974
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sleep of which is or may »e dangercus to
life, or injuricus to healih or property;

{27) 'ordinary vacancy' m2ans a vaczncy
occecurring by efflux’of tine and ‘ordirary
election' means an electicn held tec {ill
an ordinary vacancy;

{28) 'owner' includes,=-

{a) the person for the time being
réceiving or entitled to receive whether
on his own account or as agent, trustee,
guardian, manager or receiver for another
person or for-any religious or charitable
purpose, the rent or profits of the pro-
perty in connection with which the word is
used; and

{b} the person for the time being in
charge of the animal or vehicle in connec=-
tion with which the word is used;

{29} 'population' or . 'population at
the last census' means the population as
ascertained at the last preceding census of
which the relevant figures have been
published;

(30) 'prescribed' means prescribéd by
the Government by rules made under this
Act; ’

{(31) ‘'president' means the President
of a Mandal Parishad elected under section
153;

(32) 'private road' means any street,
rcad, square, court, alley, passage or
riding-path which is not a ‘'public road',
but does not include a pathway made by the
owner o©of premises on his own land to
secure access to, or the convenient use of
such premiges;

(33} 'public road' means any street,
road, square, court, alley, passage or

71
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riding-path, over which the' public have a
right of way whether a thorcughfare or
not, and includes,-~

(a)’ the roadway over any public
bridge or cause way; .

(k) the footway attached to any such
road, public bridge or cause-way; and

{(c] the drains attached to any such
read, public bridge or cause-way, and the
land, whether covered or not by any pave-
ment, verandanh or other structure, which

.lies on either side of the roadway upto
the boundaries of thHe adjacent property,
whether that property is private property
or property belonging to Government;

{34) ‘gualifying date' in relation to
the preparation or revision of every elec-
toral roll under this Act means the first
day of January or the first day of July of
the year in which it is so prepared or
revised, whichever 45 nearest to the date
of such preparation or revision;

{35) 'registered voter' in the "Mandal
Parishad" or 'registered voter in the Dis-
trict'. means 2 person whose name appears
in the electoral roll prepared and publi-
shed under section 11 for any Gram Pancha-
yat or Gram Panchayats comprised in the
Mandal or as the case may be, in the Dis-
Jkriet;

{36) 'residence', 'reside' - A person
is deemed to have his ‘'residence’ or to
'reside’ in any house if he sometimes uses
any portion thereof as a sleeping apart-
ment, and a person is not deemed to cease
+o regide in any such house merely because
he is absent from it or has elsewhere anoc-.
other dwelling in which he resides, if he
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is at liberty to return to such house at
any time and has not abandoned his inten-
tion of returning;

" (37) "Sarpanch" means the Sarpanch of
2 gram Panchayat elected under section
14; ’

(38} 'Scheduled Castes® and ‘Scheduled
Tribes' shall have the meaning respec-
tively assigned to them in clause {24) angd
clause (25) of article 366 of the Consti-
tution of India:

(39} "State Election Commission' means
the State Election Commission constituted
under section 20Q;

{(40) 'State ' Election Commissioner!'
means a State Election Commissioner appoin-
ted by the Governor under sub-section {2)
of section 200;

(41} 'Telangana area' means the terri-
tories specified in sub-section (1} of
section 3 of the States Recrganisation
Act,. 1956;

(42) ‘'village' means any local area .
which is declared to be a village under
this act;

{43) 'water-course'’ includes, any
river, stream or channel, whether natural
or artificial;

{44) 'vyear' means the financial year;

(45) 'zilla Parishad' means a 2illa
Parishad constituted under section 177.
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PART - IX - GRAM PANCHAYAT
CHAPTER I

CONSTITUTION, ADMINISTRATION AND CONTROL
OF GRAM PANCHAYATS .

3. (1} The Commissioner may, by noti- Declaration
fication and in accordance with the rules of a village
made by the Government in this behalf, for the pur-
declare any revenue village or hamlet poses-of this
thereof or any part of a mandal to be a Act.
village for the purpose of this Act and .
specify the name of the village. .

Explanation:— For the purposes of this
sub-section the expressesions 'mandal' and
'revenue village' shall mean respectively
any local area which is recognised as a
mandal or wvillage in the revenue accounts
of Government after exciuding therefrom
the area, if any, included in -,

(al a municipal corporation governed
by the relevant law relating to Munici-
pal Corporations for the time being .in
force in the State;

(b) a municipality governed by the law
‘relating to HMunicipalities for the time
being in force in the State;

(c) a mining settlement governed by Act XLIV of
the Andhra Pradesh (Telangana Area) Mining 1956.
Settlements Act, 1956; ’

(d) a cantonment governed by the Can- Central Act,
tonments Act, 1924. 2 of 1924,

{2) The Commissioner may, by notifica-
tion and in accordance with such rules as
may be prescribed in this behalf-

- (a} form a new village by separaticn
of local area fromany village or by uniting

J. 964-7



9g

two or more villages or parts of villages
or by uniting any local area to a part of
any viilage;

{b) dincrease the local area of any
village;

) {c) diminish the loecal area of any
village; . .

{d) alter the boundaries of any
village;

{e) alter the name of any village;

{f) cancel a notification issued
under sub-section (l}.

(3} The Commissioner may pass such
orders as he may deem fit,--

(a) as to the disposal of the praperty
vested in a gram panchayat which has ceased
to exist, and the discharge of its liabi-
lities; and

{b) as to the disposal of any part of
the property vested in a gram panchayat
which has ceased to exercise jurisdiction
over any local area, and the discharge of
the liabilities of the gram panchayat
relating to such property or ar;szng from
such local area.

An order made under this sub-section
may contain such supplemental, incidental’
and consegquential provisions as the Com-—
missioner may deem necessary, and in parti-
cular maysdirect -

{i) that any tax, fee or other sum
due to the gram panchayat or where a dram
panchayat has ceased to exereise jurisdie-
tion over any local area, such tax, fee,
or other sum due to the gram panchayat as
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relates to that area, shall be payable to
such authorities as may be specified in

the order; and

(ii) that appeals, petitions, or other
applications with reference to any such
tax, fee or sum which are pending on ‘the
date on which the gram panchayat ceased
to exist or, as the case may be, on the
date on which the gram panchayat ceased to
exercise jurisdiction over the local area,
shall be disposed of by such authorities
as may be specified in the order.

4. (1) A gram panchayvat shall be deemed Constitution
to have been constituted for a village on of gram pan—

the date of publication of the. notifica- chayats for .

tion under- secticn 3 in respect of that villages and
village and the Special Officer appointed their ipcor—
under sub~-section (1} of. section 143 shall poration.
make arrangements for the election of the

members and of the Sarpanch of the gram

panchayat as provided in that section.

{2} Subject to the provisions of this
Act, the administration of the village
" shall vest in the gram-panchayat, but the
gram panchayat shall not be entitled to
exercise functions expressly assigned by
or under this Act or any other law to its
Sarpanch or executive authority, or to any
other local authority or other authority.

-fa

(3) Bvery gram panchayat shall be a
bedy corporate by the name of the village
specified in the notification issued under
section 3, shall have perpetual succession
and a common seal, and subject to any
restriction or gualification imposed by or
under this Act or any other law, shall be
vested with the capacity of suing or being
sued in its corporate name, of acquiring,
holding and transferring property, of
entering into contracts, and of doing all
things necessary, proper or expedient for
the purposes for which it is constituted.
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5. (1) The Government may declare, by a
notification in the aAndhra Pradesh Gazette
a village or any-.other area to be a town-
ship if it is an ‘industrial or institu-
tional colony, a labour colony, a project
area, a health resort or a place of reli-
gious importance. )

{2) If the area declareq as township

under sub-section (1) comprises a village -

or ferms part of a village, the Commis-

. sioner shall, under sub-section (Z2) of

section 3, cancel the notification issued
under sub-section (1} of that section in
respect of such village, or as the case
may be, exclude such part from the village.

(3} In regard to any area other than a
place of religious impertance declared to
be a township, the Government shall, by
notification in the Andhra Pradesh Gazette
constitute a township Committee, which
shall consist of a Chairman to be nomina-
ted by the Government and the fellowing
official and non-ofrficial members, namely:-

B

A. OFFICIAL MEMBERS

(i) in regard to a township constitu-
ted for an industrial or institutional
colony, labour colony, project area or
health resort, the highest officizl repre=-
senting the industry, institution, project
or health resort concernped:

(ii) the Chief Exebutive Officer of
the Zilla Parishad concernad;

{iii) the Divisional Engineer, Electri-
¢ity Board, in whose jurisdiction the town-
ship is locateds

(iv) the Executive Engineer, Panchayat-
Raj of the Division in which the township
is located; and

L e =
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{(v) an officer of the Tourism Depart=-
ment wherever necessary and in other cases
an official representing the management ol
the industry, institution, project or
health resort concerned ds may be nomina-
ted by the Government; and

B. NON-OFFICIAL MEMBERS:

{i) the Member of the Lok Sobha in
whose constituency the township is located;

{ii) the Member or lMembers of the Legis-
lative Assembly in whose constituency the
township is located;

(iii) one woman member, who is a regi-
stered voter in the township to be nomi-
nated by the Government; and

{iv) two persons who are registered
voters in the township, other than those
persons specified in.item (i) to (ili) -and
wio are specially qualified to assist and
advise the Township Committee op its various
activities to be nominated by tne Government:

Provided that one of the Members to be
nominated under this clause shall be a
member belonging to the BScheduled Castes
or Scheduled Tribes.

{4) The Chariman and the non-~official
members of the Commities under items {(iii)
and (iv)} of sub-section (3) shall held
oifice during ths pleasure of the
Government and the official members and
non-official members under items (i) and
{ii) dFf sub-section (3) shall hold office
so long as they hold their respective
offices.

{5) A notification issued by the
Government under sub-Secion {3) may direct
that any functicons vested in a gram pan-
chayat by or under this act shall be trans-
ferred to and performed by the township
committee and shall provide for—

(i} the rastrictions and ceonditions
subject to which the township committee
may perform its funections; and
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{ii} any other matter incidental to,
or connected with, the transfer of the
functions of a gram panchayat %o the town-
ship committee including the apportionment
of the revenues, betwen the township
comm:.ttee and the gram panchayat concerned
or any contributions or compensation that
shall be paid by the township committee to
the gram panchayat concerned.

{6) Every township committee shall, in
regard to the conduct of its business,
follow such procedure as may be prescribed

{7) The Government may, by notification
in the Andhra Pradesh Gazettee direct that
any of the provisions of this A¢t ox of
the law relating to municipalities for the
time being in force, or of any rules made
thereunder or of any other enactment for
the time being in force elsewhere in the
State but not in the village or local area
of specified part thereof referred to in
sub~section (1) shall apply to that village,
local. area or part to such extent and
subject to such modificaticons, additions
and restricticns as may be 8pecified in
the notification.

6.(1) There shdll come into existence a
gram sabha for every village on the date
of publication of notification under
section 3.

{2) A gram sabha shall consist of all
persons whose names are ingluded in the
electoral =roll for the gram panchayat
referred to in section 4 and such persons
shall be deemed to be the members of the’
gram sabha.

(3) The gram sabha shall meet atleast
twice in every year on such date and at such
place and time as may be prescribed to
consider the following matters which shall
be placed before it by the gram panchayat,
namely:-
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(i) annual scatefient of accounts and
audit report:; )

(ii) report on the administration of
the preceding year;

(iii) programme of works for the year
or any new programme not covered by the
budget or the annual programme;j

(iv) proposals for fresh taxation or
for enhancement of existing- taxes;

{v) selection of schemes, beneficiaries
and locations; and

{vi) such other matter as may be
prescribed.

The gram panchéyat shall give due con-
sideration to the suggestions, if any, of
the gram sabha.

(4) The gram sabha shall observe such
rules of procedure at its meetings as may
be prescribed.

(5) Every meeting of the gram sabha
shall be convened by the Executive officer
and shall be presided over by the Sarpanch
or in his absence by the Upa-Sarpanch of
the gram panchayat.

7. A gram panchayat shall consist . of Total strength
such number of elected members inclusive of a gram
of its Sarpanch as may be notified from panchayat.
time to time, by the Commissicner in acc-
ordance with the following Table:-

TABLE
.Gram Pranchayat with'a : Number of
population at the last members.
census. :
N (Ly (2}
Upto 300 5

Exceeding 300 but not exceeding 500 7
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(1 {2)
Exceeding 500 but not exceeding 9
1,500
Exceeding 1,500 but not exceeding 11
3,000 ' ]
Exceeding 3,000 but nat exceeding 13
5,000.
Exceeding 5,000 but not exceeding 15
10,000. .
Exceeding 10,000 bur not exceeding 17.
15,000.
Exceeding 15,000, between

19 amd 23,
Election of 8. All members of +ne -gram panchayat

© Members. shall be elected by the registered voters
in the ward by the method of secret ballot

- and in accordance with such rules asg may
be made in this behalf.

Reservation 2.(1} In every Gram Panchayat, out of
of seats of the total strength of elected members
penbers of determined under section 7, the Commi-
grae ssioner shall, subject to such rules as
panchayst.. may be prescribed, by notification, reserve-

(a) such number of seats to the Sche-
duled Castes and Scheduled Tribes as may
be determined by him, subject to the con-
‘dition that the number of seats so reserved
shall bear, as nearly as may be, the same
propertion to the total number of seats to
be filled by direct election to the gram
panchayat, as the population of the Sche-
duled Castes, or as the case may be,
Scheduled Tribes in that village bears to
the total pcpulation of that village, and
such seats may be alloted by rotation to
different wards in a gram panchayat;
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{bh) one~third of the total number of
seats for the back ‘ward classes; and such
seats may be allottéed by  rotation  to
different wards in the gram panchayat;

{c) not less than one third of the
total number of seats reserved undex
clauses (a) and (k) for‘women belonging to
the Scheduled Castes, Scheduled Tribes o
as the case may be, the backward classes;

. {d) not less than one third (including
the number of seats reserved for women
belonging te the Scheduled Castes, Sche-
duled Tribes and backwad. calsses) of the
total number of seats to be filled by
direct election to every gram panchayat
shall be reserved for women and such seats
nay be allotted by rotation to different
wards in a gram panchayat.

(2) Nothing in sub-section ({1} shall
he deemed t¢ prevent women and Members of
the Scheduled Castes, Scheduled Tribes or
backward classes from standing for election
td the non-reserved seats in the gram
panchayat.

10. For the purpose of electing members
to a gram panchavat, the Commissioner
shall, subject to such rules as may be
prescribed divide the wvillage iInto as many
wards as there are seats, determined under
section 7, on a territorial basis in such
a manner that all wards shall have, as far
as practicable, egual number of voters and
allot not more than one seat for each ward.

11. (1) The draft of the electoral roll
for gram panchayat shall be prepared by
the person authorised by the State Election
Commissioner in such manner by reference
to such gqualifying date as may be prescri-
bed and- the electoral reoll for the gram
_panchayat shall come into forece immedia-
tely upon its final publication in accor-
dance with the rules made by the Government

Division of
wards

Preparation
and publica-
tiom of
electotal roll
for a.gran
panchayat.
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in this behalf. The draft of the electoral

roll for the gram panchayat shall consist

of such part of the electoral roll for the

' . Assembly Constituency published under the

Centxral Act 43 Representation of the People 2ct, 1950 as

of 1950, revised or amended under the said Act,

o upto the gqualifying date, as relates to
the village or any portion thereof.

Explanation: Where in the case of any
Assembly Constituency there is no distinct
part of the electoral roll relating to the
village, all persons whose names are
entered in such roll under the registration
area comprising the village and whose
addresses as entered are situated in the
village shall be entitled to be included
in the electroal roll for the gram pan-
chayat prepared for the purposes of this
act.

(2) The said electoral roll for a gram
panchayat-

{(a) shall, wunless otherwise directed
by the Governmint for resons to be recorded
in writing, be revised in the prescribed
manner by reference to the qualifying date-

{i} before each ordinary election; and

(ii) before each casual eioctionJ to
fill a casual vacancy in the office of "the
Sarpanch and members of a gram panchayat-
and

{b} shall be revised in any year in
the prescribed manner by reference ta the
gualifying date if such revision has heen
directed by the Government:

Provided that if the electoral roll is
not revised as aforesaid, the validity, or
gontinued operation of the said electoral
roll shall not thereby be affected.
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(3) The final electoral roll published

under sub-section {l1) shall be the elec-
toral roll for the gram panchayat and 1t
shall remain in force till a fresh elec-
toral roll for the gram panchayat is
published under this section.

{4} The electoral roll for the gram pan-
chayat shall be divided inte as many parts
as there are wards so that each part

consists of the voters residing in the

concerned ward and for this purpose the
electoral roll may be rearranged if such
rearrangement is found necessary.

(5) Every perscn whose name appears in
the part of the electoral roll relating to
a ward shall subject to the other provi-
sions of this Act, be entitled to vote at
any election which tzkes place in that
ward while the electoral roll remains in
force and no person whose name does not
appear in such part of the electoral roll
shall vote at any such electicn.

{6) No person shall vecte atan election
under this Act in more than one ward or
more than once in the same ward and if he
does so, all his votes shall be invalid.

Explanation: In this section, the
expression ‘Assembly Constituency' shall
mean a constituency provided by law for
the purpose of elections to the andhra
Pradesh Legislative Assembly.

12. Where, after the electoral roll for
the gram panchayat has been published
under sub-section (1) of section 11, the
village is divided into wards for the
first time or the division of the village
into wards dsaltered or- the limits of the
village are vdried, the person authorised
by the State Election-Commissioner in this
behalf shall in order to give: effect to
the division of the village into wards or
to the alteration of the wards. or to the

Rearrangenent
anpd republi—
cation of
elecroral
rolis.
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variation of the limits, as the case may
be, aithorise a re-arrangement and re-
publication of the electoral roll foxr the
gram panchayat or any part of such roll in
such manner, as the State EBlection Commis-
sioner may direct. o

Tern of office’ ~ 13. (1) Save as otherwise provided in

of menhers,

this Act the term of office of members
elected at ordinary elections shall be
five years from the date appointed- by the

)
Commissioner for .the first meeting 0f the
gram panchayat after the ordinary elec-s
tions.,

{2) ordinary vacancies in the office
of elected members shall be filled at
ordinary elections which shall be fized by
the elesction authority to take place on
such day or days within three months
before the occurrence of the vacancies, as
he thinks fit:

rrovided that the Btate Election Com-
missioner may, for sufficient reasons to be
recorded in writing, direect from time "to
time, the postponement or alteration of
the date of an ordinary election or any
stage thereof within the period of three
months aforesaid and the election autho-
rity shall give effect to such direction.

{3) {a) Every casual vacancy in the
office of an elected mnmember of a2 gram
panchayat shall be reported by the exe-
cutive authority to the election authority
within fifteen days from the date of
occurrence of such vacancy and shall be
filled within four menths from that date.

{b) 2 member elected in a casual
vacancy shall enter upon ofifice forthwith
but shall hold office only so long as the
member in whose place he is elected would
have been entitled to hold coffice if the
vacancy had not occurred.
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{c) No casunal election shall be held
1. a gram panchayat within six months
before the date on which the term of

office of its members expires by efflux of
time.

14. (1} There shall be a Sarpanch for
every gram panchayat, who shall be elected
in the prescribed manner by the persons
whose names appear in the electeral roll
for the gram panchayat, from among them-~
selves. A person shall not be gualified to
stand. for election as Sarpanch, unless he
is not less than twenty-one years of age:

Election and
tern of offt

of Sarpanch.

Provided that a Member of the Legisla- .

tive Assembly of the State or of either
House of Parliamemt who is elected to the
office of Sarpanch or Upa-Sarpanch shall
cease to hold such office unless within
cne month from the date o¢of election to
such office he ceases to be a2 Member of the
Legislative Assembly of the State or of
either House of Parliament by resignation
or otherwise.

{2) The election of the Sarpanch may
be. held at the same time and in the same

place as the ordinary elections of the:

members of the gram panchayat.

(3} Save as otherwise expressly provi-
ded in, or prescribed under this Act, the
texm of office of the Sarpanch whe is
elected at an ordinary election shall be
five years from the date appointed by the
election authority for the Ffirst meeting
of the gram panchayat after the ordinary
election.

(4) Subject to the provisions of sub-
section {5), any casual vacancy in the
office of the Sarpanch shail be filled
within one hundred and twenty days from
the date of occurrence of such vacancy, by



“110 !

a fresh election under sub-sectien {1);
and a person elected as Sarpanch in any
such vancney shall hold office only so
long as “the person in whese place he is
elected would have been entitled to hold
office if the vancy had not occurred.

v

{5} Unless the Commissioner otherwise
directs, no casual vacancy in the office
of the Sarpanch shall be filled within six
moaths before the date on which the ordi-
nary election of the Sarpanch under sub-'
section (1) is due. .o -

(6) The provisions of sections 18 to 22
shall apply iIn relation to the “office of
the Sarpanch as they apply in relation to
the office of an elected@ member of the
gram panchayat.,

(7) The Sarpanch shall be an ex-officio
membar of the gram panchayat and shall be
entitled to vote at meetings of the .gram
" panchayat.

(8) A person spall be disqualified for
election as $arpanch if he is in arrears
of any dues, other-wise than in a fiduciary
capacity to a Mandal Parishad, or if he is
interested in a subsisting coatract made
with or any work .being done for, the
Mandal Parishad within whose jurisdiction
the gram panchayat is situated " or any
other gram panchayat within the jurisdi-
ction of that Mandal Parishad:

Provided that a. person shall not be
deemed to have any interest in such con- i
tract or work by reason only of his having
4 share or interest in,-

(1} a company as a mere sharehoclder
but not as a director: or

(ii) a.nj( lease, salé or purchase of
immovable property or any* agreement for
the same; or
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(3ii) any agrsement tor the Jloan of
money or any security for the payment of
money only; or .

{iv) any newspaper in which any adver-
tisment relating to the affairs of any of
the aforesaid gram panchayat is inserted.

Explanation:- For the removal of
doubts it is hereby declared that where a
contract is fully performed it shall not
be deemed to be subsisting merely on the
ground@ that the Mandal Parishad has not
performed its part of the contractual
cbligation.

{9} For every gram panchayat, one of
the members: shall be elected to be Upa-
Sarpanch by the gram panchayat, in the
prescribed manmner. If at an election held
for the purpose, no Upa-Sarpanch is elected
fresh election shall be .held:

Pravided that before an election of
Upa-Sarpanch is held, svery casual vacancy
in the office of an elected member of a
gram panchayat shall be filled. :

{10) B ‘special meeting for the election
of the Upa-sarpanch shall be called on the
“same date ©n which the results of the
ordinary elections to the .gram panchayat
have been published. The notice of the
meeting for election of Upa-Sarpanch shall
be given to the . members so elected Dby
affixture of the same on the notice board
at - the office of +the gram panchayat,
immadiately after such publication:

' Provided that if, for any reason, the
.election of the Upa-Sarpanch is not held on
the date aforesaid the spetial meeting for
the election of the Upa-Sarpanch shall be
held on the next day, whether or not-it is
a holiday observed by the gram panchayat:
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Provided further that the Government
may, from time to time, for reasons to be
recored in writing direct or permit the
halding of the elactidén of the Upa-Sarpanch
on any other day.-

15. out of total number of offices of
Sarpanch in the State, the Commissioner
shall, subjcet to such rules as may be
perscribed, by notification reserve,-

(a) such number of offices to the
Scheduled Castes and Scheduled Tribes as
may be determined by him, subject £o the
condition that the number of offices so
reserved shall bear, as nearly as may be,
the same proportion to the total number of
offices to be filled in the State as the
population of the Scheduled Castes or as
the case may be Scheduled Tribes in the
State bears to the total populaticn of the
State; and such seats may be allotted by
rotation to different gram panchayats in
the State; ’

(b) one-third of the - total number of
offices -of Saxpanch in the State to the
Backward Classes; and such offices may be
allotted by rotation to different gram
panchayats in the State; - )

(e¢) not less than one-third of the
total -number of "offices reserved under
clauses (g) and (b) for women belonging'to
the Scheduled Castes, Scheduled Tribes, or
as the case may be, backward classes; and

(d) not less than one-third {including
the number of offices reserved for women
belonging to the Scheduled Castes, Sche-
dvuled Tribes and the backward classes) of
the total number of offices to be filled
in the State; for women; and such offices
may be allotted by rotation to different
gram panchayats in the State. T

.16. (1) If at an ordinary or 'casual
election, no person is elected to fill a

certaln cases. vacancy, a fresh election shall be held on

’
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such' day as the officer or authority autho-
_rised by the State Election Commissicner
in this behalf, may Eix. )

* {2) The term of office of a member of
a gram panchayat elected under this section
shall.expire at the time at which it would
have expired if he had been elected at the
ordinary or casual election, ‘as the ‘case

may be.
: f\l?. No person shall be gualified for Qualification
. election as a member of a gram panchayat of candldates.

unless his name appears on its electoral
roll and he is not less than tweniy-one
yeare of age. ’

18. (1) N6 village servant and no Dlsqualifiz
¢ officer or servant of the Government of cation of

India or any State Government or of a certain office
local awthority “or an employee of any holders etc.
institution receiving aid from the funds
of the Government and no office bearer of
any body constituted under a law made by
the Legislature of the State or of Parlia-
ment shall be qualified for being chosen
as -or for being a member of a gram pan-
chayat. :

.. Explanation:- For the purpose of this
section the expression "village servant"
means in relation to.- .

* (i) the Andhra Area, any person who
holés any of the village offices of neaxr-
aganti, neeradi, vetti, kawalkar toti,
talayar, tandalagar, sathsindhi or any
such village office by whatever designa-
tion it may be locally knowni -

n

(ii) the Telangana Area, any-  person
who holds any of the village offices .of
neeradi, Xawalkar, sathsindhi, or any such
village office by whatever designation it
.may be locally known.

{2) A person who having held- an-
office under the Gavernment of India ‘ot
_ J. 964-8 ' '




—i—

114

under the Government of any State or under
any loczl avthority has been dismissed for
corruption or for disloyality to the. State
or ' to the local authority shall bhe,
disqualified for a pr..od of five years
from the date of such dismissal.

{3) For the purposes of sub-section
{2), a certificate issued by +the State
Election Commissionexr to the effect that a
person having held office under the Gov-
ernment of India or under the Government
of State or under any local authority has
or has not been dismissed for cerrupticn
or for disloyalty to the State or te the
local authority shall be conclusive proof
of that fact; -

Provided that no <ertificate to the
effect that a persor has been dismissed
for corruption or for disloyality to the
State or to the local authority shall be
issued unless an opportunity of being
heard has been given to the sald person. ’

Central Act, {4 Every Person convicted of an
45 of 1860. bffence punishable under Chapter IX-A of
’ the Indian Penal Code, or under any law or
rule relatimg to the' infringement of the
secrecy of an election, shall be disquali-
fied from voting or from being elected ‘in
any election to which this Act applies or
from holding the office of member of a
gram panchayat for a pericd of five years
from the date of his conrviction or for
such shorter pericd as the court, may by
order, determine.

{5) apart from the disgualifications
specified in sub-sections (1), (2) and {4)
of this section and sections 19 and 20, a
person shall be disqualified for being
chosen as, and for bheing, a member of a
gram panchayat if he is otherwise disgua-
lified by or under any law for the time
being in force for the purposes of elec-
tions to the Legislature of the State;
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Provided thi bt no psr3or shall be dis-
gualified on %i1e grova:d tnat ha2 is less
than twenty-fire yeay: of age, if he has
attained thke age of %w:ncvy-one y:ars:

Provided further that where a person
is convicted Zor arn offence specified
under sub-cvcion {1} or sub-section (2) of
section 8 cof the Representaion of People
Act, 1951, or under section 15 of this
Act, while he is a menber or office bearer
of a gram panchayaz, “==dal Parishad or
Zilla Parisnad,; th: disgualification
arising out of such conviction shall not
take effect until the expiry of the time
for filing an appeal against such
conviction and where an appeal is filed
until the disposal of the appeal;

Provided alsoc that a person convicted
for an offence under .sub-section {1} of
section 8 of the Representaion of Peoplg
Act, 1951 shall be disqualified for being
chosen as or for continuing as a member of
a gram panchayat, Mandal Parishad or a
Zilla Parishad for a period of six years
from the date of conviction and a person
convicted under sub-secion {2) thereof
shall be disqualified for a period of six
years from the date of conviction and for
a further period of five years from the
date ¢f release. T

19. (1) A person who has been convicted
by a Criminal Court,-

(2} for an offence under the Protection
of Civil Rights Act, 1955; or

-

Central Act,
&3 of 1951.

Central Act .
43 of 1951.

DMsqualifi-
cation of
Candidates.

Central Act
22 of 1955.
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{H) for "an - offence invelving moral
delliquency; shall be disqualified for
election as a Member for a period of five
years from the date of conviction or where’
he is sentenced to imprisonment while
undergoing sentence and after z period of
five years from the date--of expiration
thereof.

(2) A person shall be disgualified for
being chosen as a member if on the date
fixed for' scrutiny of nominations for
election, or on the date. of nomination
under sub-section {2) of section 16 he is-

(a) of unsound mind and stands so de=
clared by a competent court; :

(b} a "deaf—mute or suffering from
leprosy; ’ ¢

{c) an applicant to he adjudicated an
J.nsolvent Oor an und:.scﬂarged insolvent;.

{d) intdrestéd in a subsisting
contract made with, or any work being done
for, the gram panchayat, Mandal Parishad,
Zzilla Parishad or any Sta.te .@r Central
Government: -

L3

Provided 'that a person shall not: be
deemed to have any interest ,inh- such
contract or mork by reason only of his
having a share or interesat in.’ .

.\ R
R -

(:L) a company as a mere- shareholder
but not as a director;
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(ii} any Teases, Tale Or purchas.: o
immovable property or any agreement 7o
the same; or -~ ' :

(iii) any agPeement for the loan "of
money oxr any security for the payment of
money only; or '

{iv) any newapaper in whnich any adver-
tisement relating to the affairs of the
gram .panchayat is inserted:

Explanation:- For the  removal of
doubts it is hereby declared that where @
contract is fully performed it shall nou
be deemed to be subsisting merely on the
ground that the gram panchayat, laondal
Parishad, 2Zilla parishad, the' Stite o>
Central Government has not perfermed itz
part of the contractual obligationi; ’

(@) empleyed as paid legaluns 4. .uacy
on behalf of the gram panch. .t © &3
legal practitioner against L grEm
panchayat;

(£) employed as a manaciny agent,
manager or secretary of aay Coiany oY
Corporation (other +{han a co-operziive
society) in which not less than
twenty«-£five per cent of the paid up share
capital’is ‘held by tha State Governmant;

(g) an honorary wagistrate under the
Cede of ' Criminal Procedure, 1972 with
jurisdiction over iny pert of the village;

Centrel ot 2
of 187%.
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(h) already a memver of the gram pancha-
yat whose term of office will not expire
before his fresh election can take effect
or has already been elected as a member of
the gram panchayat whose term of office as
not yet commenced;

(i} in arrears of any dues including
the sums surcharged otherwise than in a
fiducliary capacity, to the gram panchayat
upto and inclusive of the previous year,
in resvect of which . a bill or notice has
been duly served upeon him and the time, if.
any, specified therein for payment has:
expired:

Provided that where any person has. paid
such dues into the Government treasury or
inte a pank approved by the Government to
the credit of the gram panchazyat fund and
obtained a challan or receipt therefor in
token of such payment, he shall not be
disgqualified to become a member of the
gram panchayat on and from the date of
such payment.

(3). A person having meore than two
children shall ke disqualified for
election or for continuing as member:

Provided that the birth within one year
from the date of commencement of the
Andhra Pradesh Panchayat Raj Act, 1994
hereinafter in this clause referred to as
the date of such commencement, of an
additional child shall not be taken into
consideration f£for the purposes of this
clause: '

Provided further that a person having
more than two c¢hildren (exc¢luding the
child if any born within .one year from the
date of such commencement) shall not be
- disqualified under this clause for so long
as the number of childrern he had on the
date of such commencement . does not
increase: .
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Provided also that the Government may
Girect that the d:.squalz.flcatlon in this
'section shall ‘not apply in respect of a
person for reéasons to be recorded in
lwriting.

20. Subject to the provisions of Disqualifi-
section 22, a member shall cease to hold cation of
office as such if he- menbers.

{a}) is or becomes subject to any of the
disqualifications specified in section 19;
I
1 (b) absents himself from the meetings
of the gram panchayat for a perieod. of
- ninety days, reckoned from the date of the
commencement of his term of office, or of
the last meeting which he attended, or of
his restoration to office as membher under
sub-section (1} of sectionin 21, as the -
case may be, or if within the said pericd,
less than three ordinary meetings have
been held, absents himself from three
consecutive ordinary meet:.ngs held after
the said date:

Provided that in the case of a woman
" member; a* periocd of not more than four
months at a time shall be. excluded in
reckoning the period of absence aforesaid,
if for reasons of physical disability due
ko advanced stage of pregnancy and
delivery, such member absents herself
from meetings after giving a written intima-
tion to the executive authority of the
date from which she would be ahsent:
J Provided further that no meeting from
which a member absented himself shall be
counted against him under this clause if-

(i) due notice of that meeting was not
given to him in the prescribed manner; or

© {1ii) the meeting was held on =a
requisition of members.

Explanation: For the purpose of this
clause, ’
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(i) “ordinary¥ meeting” shall mean 2
meeting beld after giving 2 notice of
atleast three days bhefore the day of the
meeting:

{ii) where a meeting otheT than an
ordinary meecting intervenes petween one
ordinary meeting @nd another ordinary
meeting, thoge Two ordinary meetings shall
be regarded a8 being consecutive ©o each

other.
Restoration of 21, (1} Where 2 person ceased to be &
aeabers ©0 member under section 18 or slause (2) Of
- office. section 20 read with section 1%, be shall

be restored to office for such portion of

the pericd for which he was elected as may

remain ynexpired at the date of such
restoration, if and when whe conviciion of

the sentence iz annulled on -gppzal oF

revigion Or the &isqualific&tion caunsed LY

rhe sentence ;5 removed by an order of ihe

Governmant; and any parson glected 0 £itl

the vacandy in the ipterim shall, ©B sush

rastoration: vacate office.

{2) ° Vinere a parson incurs tne
disqualification specified apder clause
{biof . gection 20, the executive

authority ghall forthwitii send a report in
that regard O the District panchayat
pfficer concerned, Who ghall, on satisfy~
ing himself after due yerification, that
the, person has ex~facie ceaged o be 2
memper jntimate that fact by registered
post o the membeT concerned and: report
the same to the gram panchayat forthwith.
1f such member appiies for restoration of
nig membership to the gram panchayat
within thirty gays of the receipt by him
" of suel intimation, he ghall be deamed to
have besn restored to nis membership and
the executive authority shsll report the
fact of such regtoration zo the gram
panchayat at ‘1ts next meeting?
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Provided +that & “member who ~iS5 SO ~

. restored to. his membership again ingurs
the disgualification under the said clause
(b}, the gram panchayat may, on his
application for restoration filed within a
period of +thirty days of the receipt by
him of the intimation from the District
Panchayat Officer regarding the disqualifi-
cation restore him to his membership.

22, (1) Wuhere an allegation 'is . madc Luthoxity 2o
that any person who is elected as a member dexide
of a gram panchayat 1is not qualified or queatioas of
has become disqualified under section 17, dle—quoiifi-
section 18, section 19 or sectioin 20 by canieas cf
‘any voter or authority to the executive ni2biTve
authority 4in writing and the executive
authority Bnas giver intimation of such
allegation <to the nmember +through the
District, Panchayat cofficer and such mamber
disputes the correctness of the allegation
go made, or where any mnember hinsell
,entertains any doubt whether or not'he has
becone disgualified under any of those
sections, such member or any other mnemses
may, and the executive authority. at the
direction of +the gram panchayat or the
Commissionar shall, within a period oX two
months from the date on which such "inti-
mation is given or doubt is entertained, as
the case may he, apply teo +the District
Munsif having jurisdigtion over the area
in which the office of the gram panchayat
is situated for dzeision. '

{2) Pending such decision, the nmember
shall be entitled %o 2c¢t as 1f he is
qualified or were not disqualified.

{3} Where & pergon ceases to be the
Sarpanch or Upa~Sarpanch- ©f a gram
panchayat as a conseguence of his ceasing
to be a member of the gram panchayat under
clause (b) of .section 20 and is restored
later to his membership of the gram pan-
chayat under sub-section {2) of section 21, '
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he shall, witn éifect from the date of
such restoration, -be deemed to have been
restored "also to the office of Sarpanch or
Upa~Sarpanch, as the case may be.

RBesignatiso of - 23. (1) The Sarpanch, . Upa-Sarpanch or

mewbers, Upa any member may redign his office in the

Sarpanch, manner prescribed. '

SarTpaneh -

{2) (a) Notwithstanding .that the resig-

nation of a person Ffrom the office of
Sarpanch hasg taken effect . under
sub-gection (1), the Commissioner may by
notification ‘recoxd a finding, with
reasons ¢+ therefor, that such’ persch is
guilty of wilful omission or refusal to
carry ouk, or discbedience of, the
provisions of +the Act or any rules,
bye-laws, regulations or lawful orders
made thereunder or abuse’ of the powers
vested in him, while he held the office of
Sarpanch:

Provided that the Commissioner shall,
before issuing such notification give the
person concerned an opportunity for
explanation:

Provided futher that no action under
this clause shall be +taken after the
expiration of one year from -the dJate on
which the resignation has taken effect.

(B} A person aggrieved by .the
notification issued under clause (a) may,
within thixty days from the dJate of
publication of such notification prefer an
appeal to the Government and the Govern-
ment shall in case the appeal is allowed,
cancel such notification.

{c}) A person in respect of .whom a
notification was issued under clausé (a)
shall, unless the . notification is
cancelled under clausa (b), be ineligible
for election as Sarpanch for a pericd of
three years from the date of publication’
of such notification. '
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. 24, The Upa~Sarpanch shall cease to Cessation of
hold the office as such on the expiry of gpa Sarpanch.
nis term of office as a member of the gram

panchayat ox on his otherwise ceasing “to

be such member.

" 25, Save as otherwise provided by’ orPOHErﬂﬂﬂﬂ
under this Act, the Sarpanch shall- funetions of
. : the Sarpanch
{a) make arrangements fox the elec-
tions of the Upa-Sarpanch within one month
from the date of occurrence of the Vacancy;

{b) have full access to the records of
the gram panchayat;

{¢) exercise administrative control

over the executive cfficer, if there is

- one, for the purpose of jimplementation of

5 the resclutions of the gram panchayat or
any committee thereof;

{d) exercise all thc powers and perform
all the functions specifically conferred
- or imposed on the Sarpanch by ‘-hls Act or
the rules made thereunder,

{e) have power to require any Village
Development Officer of any village within
the djurisdiction of the gram panchayat to
furnish any infoymation on any matter
falling within such categories as may he
prescribed in respect of such v.Lllage or
-any person or property therein,-.required
‘for the purpose of this Act;

{f} intimate to the District Panchayat
Officer, every -case where any member has
incurred any disgualification under

v sections 16 to 20; and )

{g) act ‘only-' within +the terms of
sanction given in any resolution of the
gram panchayat..
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26. (1) When the otftice or Sarpanch is
vacant, the Upa-Sarpanch shall exercise
the powers and perform the functions of
the BSarpanch untill a new Sarpanch is
declared elected and assumes office.

{2) If the Sarpanch has been conti-
nuously absent from jurisdiction For more

than fifteen days or 3is restrained by an -

order of a Court from exercising the
powers and performing the functions of the
Sarpanth, or is incapacitated for more
than fifteen days, his powers aznd Ffunc-
tions curing such absence, restraint or
incapacity shall devolve on the Upa-

- Sarpanch.

(3) When the Sarpanch is under
suspension or when the offic2 of Sarpanch
is vacant or the Sarpanch has been conti-
nudusly absent from jurisdiction for more
than fiftean Qdays or 4is restrained by an
ordex of a Court from exércising the
powers and performing the functions of the
Sarpanch or is incapacitated for more than
fifteen days and the Upa-sarpanch also is
under suspension or there is either a
vacancy in the office of Upa-Sarpanch or
the Upa-Sarpanch has been continuonsly
absent from jurisdiction for more than
fifteen days or is restrained by an order
of a Court from exercising the powers and
verforming . the functions of the
Upa-Sarpanch or is incapacitated for more
than fifteen days, the powers and
functions of the Sarpanch shall devolve on
a member of gram panchayat appointed by
the Commissioner in this behalf,

Thez member s appointed shall be styled
23 the <iemporary BSarpanch and he shall
exercise {¢he powers and perform <the
¥unctions of the Sarpanch until a new

‘Barpanch or Upa-Sarpanch is- declared

elected or either the Sarpanth or the
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e .

- Upa-Sarpanch ceases to be under suspension
or returns to jurisdiction or ceases to be
restrained }gy an order of a Court or
recovers from his incapacity, as the case
.may be. . '

{4} The Upa-Sarpanch or the temporary
Sarpanch appointed under sub-section ({3)
shall report to the District Panchayat
Officer, any vacancy in the office of
Sarpanch within one month from the date of
cccurrence of such vacancy.

(5) Subject to such rules as may be
prescribed, the Sarpanch may, by an order
in writing, delegate any of his powers and
functions, with such - restrictions and
conditions & may be specified in the
order, to the Upa-Sarpanch oxr 4in case
there is a vacancy in the office of Upa«
Sarpanch or the Upa-Sarpanch has been
continuously absent from jurisdiction for
more than fifteen days or is restrained by
an order of a Court from exercising his
powers and performing his functions to any
member.

{6) The reference to the powers and
functions of Sarpanch in sub-sections (1},
{2}, (3) and (5) shall, where he is also
the executive authority, be deemed to
include a reference to his powers and
functiong as executive authority.

(7) The exercise.of any powers or the
pexformance of any functions devolvihg on

“the Upa-Sarpanch under sub-section (2) or
delegated ¢to the Upa=-Sarpanch .or any
member under sub-gection {5), “shall be
subject to the control and revision by the
Sarpanch. N .

- 27. The Commissioner may, by order, for Removal of
sufficient cause to -be specified therein, temporary
remove- the. temporary Sarpanch appointed Sarpanch.
under sub-section (3} of section 26 after
giving him an opportunity to show cause
against such.removal. S .
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Rights of 28. (1) Any nembe may  ¢all the
individusl attention of the e utive zutho ity to
pesbera. -any neglect in tle adecution ol grim pan-.!
‘chayat work, to &uy wa' te of gusm pzchayat,
property or to tlec uaiis of auwy Iioscality:
and way suggest aay imprcovemeits which may

“appear deslrableé znd 'theneugon the
execcutive authority, chall syplain at the |
nerxt meeting of the gran zuinchayit, the
action, if any, .that has been takrn or is
proposed to be taken with reference- to,
the, matter to which .attention has been
callied,” or the improvements suggested by

the member, -’ . '

- {2) Every member shall have the right
to mnove resolutions and. to, interpellate
the Sarpanch on matters connected with the

" administration of the gram panchayat,
subject to such rules as may befprescribed.

. {3) Every member shall have access
during office hours to the records of the
gram panchayat after giving due noticde to
the executive authority, provided that the
executive authority, may, wfor reasons.
\given in writing, forbid such access:

Provided thbat the member who has been

denied such access may prefer an appeal to

‘the Extension OQfficer’ (Panchayats) whose

decision thereon shall be final. - ’ .

Ho Sarpanch, 29, No- Sarpanch, Upa-Sarpanch or member

Upa: Sarpanch’ shall receive, or be paid from the funds

. oF members toat the disposal of cor under -the ceatrol of

racelve the gram panchayat, any salary or other

Tesmeration. remuneration for services rendered by him

whether in his capacity as such .or 'in any

other capacity. Nothing in this section

shall prevent the Sarpanch from receiving

any honorarium fixed by order, by the
Government. .
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20, {1) A whole time or a part-time Appointment of
executive officer shall' be appointed by- executive
the Commissigner for any gram panchayat or officers for
for any  group of contiguous gram certain graa
panchayats which may be notified by him in panchayats.
this behalf:

Provided that before notifying a group
of gram panchayats under this sub-section,
the Commissioner shall obtain the approval
of the Government. .

{2) In the case of éevery gram panchayat
not so notified and also in the case of
any gram panchayat so notified if there is
no executive officer incharge, the
Sarpanch of the gram panchayat shall,
subject to such rules as may be prescribed,
exercise the powers and perform the func-
tions of the executive officer.

{3) Save as otherwise prescribed, no
executive officer appointed under sub-
section (1) shall wundertake any work
unconnected with his office without the
sanction of the Government.

(4} The executive officer shall be sub-
ordinate to the gram panchayat.

31. (1) The Executive Officer if there punctions of
is one, or the Village Development Officer gyeputive
having jurisdiction over the Gram Panchayat gfficer,
shall, with +the- approval of, or on
the direction of the Sarpahch, convene the
meetings of the Gram Panchayat so that
atleast one meeting of the Gram Panchayat
‘is held every month and if the Executive
officer, or as the case may be the Village
Development Officer, fails to discharge
that duty, with the result that no meeting
of the Gram Panchayat is held within a
period of ninety days from the last
meeting he -shali be liable to disciplinary
action under the relevant rules:
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Provided that where the Sarpanch fails
to give his approval for convening the
meeting so as to hold a meeting within the
period of ninety days aforesaid, the
Executive Officer or as the case may be

.»the Village Development Officer shall
himself convene the meeting in the manner
prescribed.

{2) The Executive Qfficer shall
ordinarily attend to the meetings of the
gram panchayat or of any committee thereof

- and shall be entitled to take part in the
discussions thereat, but he shall not be’
-entitled te wvote or to move any
resolution. :

32. The executive authority shall -

{a) be responsible for implementing
the resclutions of the gram- panchayat a.nd
of the Committee thereof.

Provided that whare the" executive
authority considers +that a resoultion
has not been 1legally passed or is in
excess of the powers conferred by this Act

"or that if carried out, it is likely to
endanger "human 1life or health or the
public safety, the executive authority
shall-

(i) where he is the Sarpanch @irectily

_{ii) where he jis not the Sarpatich,
throwgh the Sarpanch, refer the matter to
the Commissicner for ordexs, and his
decision shall be final;

(b) control all +the -officers and
sexrvants of the gram panchayat;

{c) exercise all the powers and
.perform all the functions specifically
conferred or _ imposed on the executive
antharitv hv or under this Act and subject
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to all restrictions and conditions imposed
by or under this Act, exercise the execu-
tive power for the purpose of carrying out
£he provisions of this act and be directly
responsible for the due fulfilment of the
purpese thereof.

33. In case emergency, the Sarpanch, Eqergency
may, in consultation with the executive powers of
officer, if any, direct the execution of Sarpanch.
any work or the doing of any act which
requires the sanction of the gram pan-
chayat or any of its comm:.ttees and the
immediate executiom or the ‘doing of which
is, in his opinion, necessary for the
service or safety of the general publie,
but .he shall report the action taken under
this section and the reasens theregof to
the gram panchayat or the concerned com=-
mittee at its next meeting:

Provided that he shall not direct the
execution of any work or the doing of any
act in contravention of any order of the
Government. -

34, The commissicner may.: by general or Exerclse of
special order, authorise the Health funetlons of
Officer of the District to exercice such executive
¢f the Functions of an executive authority suthority by
under this Act in such area and subject to Health Officer
such restrictions and conditions and to lo certain
such contrel and revision as may be cases.
specified in such order.

35. Subject to such restrictions and Delegation of
control as may be prescribel, the excutive fimetioms of
authority may,. by an order in writing, executive
delegate any of. his functions as such- authority.

{i) if he is the Sarpanch, to the
Dpa-Sarpanch and in the absence of the
Upa-Sarpanch, to any other member;

(ii) if he is not the Sarpanch to the
Sarpanch; in the absence of the Sarpanch
to the Upa-Sarpanch and in the absence of
‘both Sarpanch and the Upa-Sarpanch to any
other member.

J. 964-9
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The exercise or - discharge of any
functions so delegated shall be subject to
such restrictions so and coriditions as may
be 'laid down by  the executive authority
and shall also-be subject te his control -
and revision. - : : )

36. (1) Subject to such rules as may be
made under the provisc to article 308, of

exployees of the Constitution, the Government, shall

gram
panchayat.

fix and may alter the number, designations
and grades of ahd the salaries, fees and
allowances payable to such officers and
other employees of a gram panchayat as may
be prescribed.

{(2) The Government shall, pay out of

the Consolidated Fund of the State, the

galaries, allowances, leave allowances, .
pension and contributions if any towards

provident fund or pension-cum~provident

fund of the officers and other employees

referred to in sub-section (1).

(3) The classification and methods of

recruitment, conditionss of service, pay

and allowances, and discipline and conduct
of the officers and employees referred to
in sub-section (1) shall be regulated in
accordance with such rules as may be made
under the provisc to article 309 of the.
Constitution. L )

{4) Every holder of the post specified
in sub-section (1), who is appointed
immediately before the commencement of
this_ Act, shall, notwithstanding anything
in this Act, continue to hold such post,
subject to such rules as may be made under

the provise to article 309 of the

Constitution, and until provision in that

‘behalf is so made, the law for the time
- being in force regulating the recruitment

and conditions of  service applicable to



such'?ﬁof.der immediatel,; bafore such commeir
cement Bhall continua to apply £o such holdex

‘(5) All officers ari other enployees of
the gram pancrayats : hall De subordinate
to the gram penchzyst. -

(6) The Governme.:t nay,; fxom time to time
by order, give suct dirzctions to any
-gram panchayat or any officer, authority
or person thereof, as way appear to them
to be necessary for the purpose of giving
effect to the provisions of this section
. and section 30; and the gram panchayat,
officer, authority or person shall comply
with all such directiona.

{(7) The oprovisicns of this section
ghall also apply to the public health
establishment of gram panchayats, notwith-
standing anything in the Andhra Pradesh .
{Andhra Area) Public Health Act, 1938 order 3 of 1939.
any other law similar thereto fox the time
being in force in the State.

(8) Subject to such rules as may be
made under the provisoc to article 309 of
the Constitution the Commissioner may
appoint such engineering and other staff
as he considers necessary for the purposes
of any gram panchayat or two oOr more gram
panchayats.

37. Save as otherwise provided- by or Présidency at
under this Act, every meeting ‘of a gram meetings.
panchayat -shall be presided .over by the .
sarpanch, in his absence by the Upa-
sarpanch and in the absence of hoth
Ssarpanch and Upa-Sarpanch by a member
chosen by the meeting to preside for
occasion.

38. The minutes of the proceedings at Minutes of
every meeting of a gram panchayat shall be proceedings.
recorded and action taken thereon in the
manner prescribed.

39. & gram' panchayat' or a conmittee Power to
thereof may, at any of its meetings, cail for
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:

require the executive authority to furnish
any document in his custody., in so far as
such document relates +to any of the
subjects included in the agenda for such -
meeting and the executive authority shall’
comply with every such regquisition;

Benificiary 40. (1) For every gram panchayat there

comnittees shall be a Committee by name “Beneficiary

and functiopal Committee” for the execution of the works

coamittees. of the gram panchayat. The composition,
including cooption of persons who are not
membexrs of the gram panchayat and the
powers and functions and other related
matters of the Beneficiary Committee,
shall be such as may be prescribed.

{2) For every aram panchayat there
shall be constituted functional committees
respectively for agriculture, public
health, water supply, "sanitation, family
planning, education and communication and
for any other purposes of this Act.

{3) The censtitution including
cooption of persons who are not members of
the gram panchayat and powers of a

functional committee shall be in
accordance with such rules as may be
prescribed.

Proceedings of 41. (1) The proceedings of every gram
aram panchayat and of all committees thereof
panchayats oond shall be governed by such rules as may bpe
committeen. prescribed and by regulations, not incon-
sistent with such rules or the provisions
of this Act, made by the gram panchayat
with the approval of the Commissioner.

(2) The Commissiocner shall have power
to add to, omit or altér any regulations
submitted for his approval under sub-
section (1). )

(3} The rules that may be prescribed
under sub-section (1} may provide for
preventing any member or Sarpanch or any
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mem?er + 9L Chairman 6%, a Committee from
voting on, or taking part din the
discussion of any matter in which apart
"from itswgeneral application to the public,
he has any direct or indirect pecuniary
interest whether by himself or through
some other persen, or from -being present
or presiding at any meeting of the gram
panchayat or of the committee during the
discussion of any such matter. - '

42, (1} A gram panchayat may, and if -so
regquired by the Government shall, join
with' one, or more than cne, other Ilocal
authority in constituting a jeint
committee for any purpose in which they
are interested or for any matter for which
they are jointly interested or for any

Appointmer : of
Joint
‘Committecs.

matter for which they are jointly respon=—

sible. The composition, powers and
functions and other incidental and
consequential matters shall be such .as may
bhe prescribed.

43. The executive authority c¢f every
gram panchayat shal%* prepare a report on
its administration for each year, as scon
as may be after the close of such year and
not later than prescribed date, in such
form - and with such details -as may be
prescribed and_place it before the gram
panchayat for its consideration.

44. (1) The Commissionex shall
supervise the administration of all gram
panchayats in the State and shall also
exercise the powers and perform the
functions vested in him by or under this
Act.

(2) (a) The Government may appoint such
other officers as they may consider
necessary for the purpose of inspecting or
superintending the operations of ail. or
any of the gram panchayats constituted
under this Act.

Administratic .
Teport.

. Powers of
inspecting
anfd soperio~

officera and
of the -
Government.
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(b} In particular and without
prejudice to the generality of the
foregoing provision, the Government may
appoint District Panchayat Officers,
Divisional Panchayat Qfficers and
Extension Officers (Panchayats) and define
the territorial jurisdiction of each
such officer, :

(¢) The Government shall have power to
regulate the classification, methods of
recruitment, conditions of service, salary
and allowances anddiscipline and: conduct
of the officers referred to in clauses (a)
and (b) and of the members of their
establishment.

(3) The cost of the officers and the
members of _the establisnmentr aforesaid
shall be paid out of the Consolidated Fund
of the State.

(4) The District Panchayat Officers,
the Divisional Panchayat Officers and the
Extention Officers {Panchayats) shall
exercise such powers and perform such
functions as may be prescribed, or as may
be delegated to them under this Act.

(5} The Gommissioner or the District
Collector or any officer appointed under
sub-section (2} or any other officer or
person whom the Government or the Commi-
ssioner or the District Collector may
empower in this behalf, may enter on and
inspect, or cause to be entered on and
inspected;-.

{a} any immovable property or any work’
in progress under the contrel of any gram
panchayat or executive officers;

(b) any school, hospital, dispensary,
vaccination station, choultry, ox other
institutions maintained, by or under the
control of, any gram panchayat and any
records, registers or other documents kept
- in such institution;
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{e} the offi-ce of any gram panchayat
and any records, registers or other
documents kept therin.

. - Gram panchayats and their Sarpanches,
executive authorities,  officers and
servants shall be bound to afford to the
officers and ©persons aforesaid, such
access, at all reasonable times, to gram
panchayat property or premises, and all
documents as may, in the opinion of such
officers- or persons,; subject to such rules
as may be prescribed; be necessary to
enable them to discharge +their duties,-
under this section,

{(6) The Commissioner or any officer or
person whom the Government, or the Commi-
ssioner may empower in this behalf may,-

{a) direct the gram panchayat to make ,
provigion for and to execute or provide
any public work or amenity or service of
the discription referred to in section 45;

(b) ca2ll for any record, register or
other document in the possession, or under
the control, of any gram panchayat or
executive authority;

(¢) reguire any gram panchayat, or
executive auvthority to furnish any return,
plan, estimate, statement, account or
statistics;

! {d) require any gram panchayat, or
rexecutive authority to furnish any informa-

“‘tien or report on any matter connected

'with such gram panchayat;

(e} record in writing for the consi-
deration of . any gram panchayat, or
executive authority any observations in
regard to its or his proceedings or
functions.




Duty of gram
panchayat to
provide for
certain
mattera.

136
CHAPTER - ILI

POWERS, FUNCTIONS; AND PROPERTY OF GRAM
PANCHAYATS .

45. (1) Subject to the provisions of
this Act and the rules made thereunder, it
shall be the duty o©of a gram panchayat
within the 1limits of its funds to make
reasonable provisions for carrying out the
requirements of the village in respect of
the following matters, namely:-

{i) the construction, repair and
maintenance of all buildings vested in the
gram panchayat and of all public roads in
the wvillage (other than the roads vested -
in the Mandal Parishad and 2illa Parishad
and the roads classified by the Government
as National and State Highways) and of all
bridges, culverts, road dams and causeways
on such roads;

(ii) the 11ght1ng of publ;c roads and
public places;

(iii) the construction of drains and
their maintenance and the disposal of
drainage water and sullage;

(iv) the cleaning of .streets, the
removal of rubbish heaps, jungle growth
and prickly-pear, the filling in of the
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visused wells, insanitaxry popds, pools,
ditches, pits or hollows and other impro-
vements of the sanitary conditien of the
village;

{v) the provision of public latrines
and arrangements to clean latrines, whether
public or private;

(vi) the opening and maintenance of
cremation and Dburial-grounds, and the
disposal of unclaimed dead bodies of human
beings or of animals;

{vii) preventive and remedial measures
conhected with any epidemic or with
malaria;

{viii) the sinking and repairing of
wells, the excavation, repair and mainten-
ance of ponds or tanks and the constructicn
and maintenance of water works, for the
supply of water for washing and bathing
purposés and of protected water for

. drinking purposes; ’

(ix) the conservation of manurial
resources, preparation of compost and sale
of manure;-

{x) the registration of births and
deaths;
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{xi) the establishment and maintenance
of cattle ponds; and

(xii) all other matters expressly
declared obligatory by or under this Act
or any other law.

(2) Apart from the matters specified
in sub-section (1), the Government may,
subject to such rules as may be made in
this behalf, entrust the gram panchayats
with any functions in relation to the sub-~
jects specified in Schedule-1.

{3) The gram panchayats shall do
resource planning at village level.

{4} No suit for damages for failure or
for enforcement of the duty to make provi-
sion in respect of any of the matters spe-

cified in sub-section. (1) shall be main---

tainable ‘against any gram panchayat, exe-
cutive authority, officer or servant of
the gram panchayat.

46, Subject to the provis:.'ions of this

gram panchayat act and the rules made thereunder, a gram
te pravide for panchayat may also make such- provision as
certain othex jt thinks fit for carrying out the reguire-

mAtters.

ments of the village in respect of the
following matters, namely:-

(i} the construction and maintenance
of dharmashalas, sarais and rest-houses
for travellorsy .

{ii) the planting and preservation of
groves and trees on the sides of roads and
other public places;

(iii) the promotion and development
of pre-primary education, elementary edu-
cation, social and health education, cottage
industries and trade;

A
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-

(iv} the establishment and maintenance
of dispensaries and the payment of sub-
sidies to rural medical practitioners;

{v) the establishment and maintenance
of wireless receiving sets, play grounds,
akhadas, clubs and other centres for re-
creation and physical culture;

(vi) the laying and maintenance of
parks;

(vii} the establishment and maintenance
of libraries and reading rooms;

(viii) the provision of relief to the
crippled, the destitute and the sick:

(ix) the establishment and maintenance
of nurseries and stores of improved seeds
and agricultural implements of the produc-
tion and distribution of improved seeds,
pesticides and insecticides and the
holding of agricultural shows inciuding
cattle shows; )

(x) the propogation of improved methods
of cultivation in the wvillage including
laying out.of demonstration plots with a°
view to increasing production; R

{xi}) the encouragement of cooperative
management of lands in the %¥illage and the
organisation of "joint co-operative farming:
and the promotion of co-operatives for the
manufacture of bricks, tiles, hinges, doors,
wvindows, rafters or other building materials
as provided in the village housing project
schemes sponsored by the Central Government;

(xii) the establishment and mainte-
nance of ware-houses and granaries;

(xiii} the establishment and main-
tenance of cattle sheds;

(xiv) the extension of village-sites;
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{xv) the improvement of cattle in-
cluding purchase and maintenance of stud
bulls and the .provision 'of veterinary
relief;

{xvi) the control of fairs, Jataras
and festivals;

{xvii) the organisation of voluntary
labour for community development works in
the village;

{xviii) the establishment and main-
tenance of maternity and child-welfare
centres;

(xix) the organisation of watch and
ward; -

(xx) the provision of relief against
famine or other calamities;

(xxi) the destruction of stray and
cwnerless gdogs;

{xxii) the preparation of statistics
of unemployment;

(xxiii} the opening and maintenance
of public markets; .

{xxiv) the opening and maintenance of
public slaughter houses;

{xxv) the implementation of land
reform measures in the wvillage including
consolidation of holdings and soil conser-
vations; .

{xxvi) the setting up of organisation
to promote good will and social harmony
between different communities, the removal
of untouchability, the provision of house-
sites for K harijans, the eradication of °
corruption, the prohibition of or temperance
in the consumption of intoxicating drinks
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or drugs which are injurious to health and
the discouragement of gambling and litiga-
tion; -

-

{xxvii) other measures ¢of public
utility calculated to promote the safety,
health, convenience, comfort or moral,
social and material well -being of the resi-
dents of the village.

47. Subject to the provisions of this
Act and the rules made thereunder, two or
more gram panchayats may e5tablish and
maintain common dispensaries, child welfare
centres and institutions ¢f such other kind
as may be prescribed.

48. (1} Subject to any law for the time
being in force the Government may, by noti-
fication, transfer to any gram panchayat
with its consent and subject to such condi-
tions as may be agreed upon, the management
and maintenance of a forest adjacent to
the village; and they may by a like notifi-
cation, withdraw management and maintenance
of such forest from the gram panchayat
after giving an oppeortunity to the gram
panchayat to make its representation.

{2} when the management and maintenance
of any forest is transferred to gram pan-
chayat under sub-section (1), the income
derived by the gram panchayat £rom the
forest under its management and maintenance
or +he expenditure incurred by the gram
panchayat, for such a management and main-
tenance shall be apportioned between the
Government and the gram panchayat in such
manner & Lthe Government may. by order,
determine.

49. (1) subject to such rules as may
be prascribed, the Government , the
District Collector or the Revenue Divisional
officer, Mandal Parishad or Zilla Parishad or
any person or body of persons, may transfer
'to the gram panchayat, with its consent and

Maintensunce of
common:
dispensaries,
childé welfare
centYes gtc., .

Transfer of
management of
forests to
gram
panchayat.

Transfer to
panchayats of
instirerions
or Yorks .
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subjéct to such condit .ons as may b2 agreed
upon, the management X any insti tution,
_or the execution or maintenance of any
work, or the exercise of any pecwer or the
discharge of any duty whether within or
without the villige, iné whether provided
for in this Act or not.

(2} When the menagement of ..ny in-
stitution is transfer:rzd te the gram pan-
chayat under sub-sectica (%,.all pyoperty,
endowments and funds belonging thereto,
shall be held by the gram panchayat in
trust for the purposes to which such pro-
perty, endowments and funds were lawfully
applicable at the time of such transfer.

Power of 50. (1)(a) Subject to the control of
Copmissioner the Government,  the Commissioner of Land
of Land Revenue may, by notification, make over to
Bevenue to a gram panchayat, with its consent, the-
rransfer, management and superintendence of any cha~-_

resume control ritable endowment in respect of which powers

of endowments and duties attached to the said Commis-

and inams. sioner under the provisions of the Andhra
Pradesh Escheats and Bona Vacantia Act,

Act 35 of 1974 1974 and thereupon all powers and duties
attaching to the Commissioner in respect
thereof shall attach to the gram panchayat
as if it had been specifically named in
the said Regulation or law, and the grém
panchayat shall manage and superintend
such endowment.

{b) The Commissioner of Land Revenue
may of his own motion, and shall on a di-
rection from the Government, by notifica=
tion in the Andhra Pradesh Gazette, resume
the management and superintendence of any
endowment made over to a gram panchayat
under clause {a) and upon such resumption,
all the powers and duties attaching to the
gram panchayat in respect of the endowment
shall cease and determine. .
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" {2) The Government may assign to a
gram panchayat with its consent a charitable
inam resumed By the Government or any au-
thorlty, provided that the net income from
such inam can be applied exclusively to any
purpose to which the funds of such gram
panchayat may be applied; and may revoke
any assignment 3o made.

(3) Ho order of resumption under clause
{b) of sub-section{l) or of revocation
under sub-section{2), shall be passed unless
the gram panchayat has had an opportunity
of tmaking its representation.

51. A gram panchayat may accept dona-
tions’ for, or trust relating exclusively
to the furtherance of any purpose to which
its funds may be applied.

. 52.(1) Notwithstanding anything in the
Cattle Trespass Act, 1871~

(i) any cattle pound to transferred
to a gram panchayat, or a cattle pound
established by a gram panchayat under this
Act, shall be maintained and controlled by
the gram panchayat;

{ii) a pound keeper for every cattle-
pound@ referred to in c¢lause(i)}, shall be
appointed by the gram panchayat; and

(iii) all sums on actount of fines
and surplus unclaimed sale proceeds realised
undexr the Cattle fTrespass Act, 1871 in
respect of any cattle pound referred to in
clause (i) shall be credited to the gram
panchayat fund..

{2) Subject to the provisions of sub-
section(l) the provisions of the Cattle
Trespass Act, 1871 shall, as far as may
be, applicable to the cattle pounds re-~
ferred to in clause(i) of sub-section{l).

Limitation of
power to
accept
donatiocns and
trusta.
Maintensnre
of cattle .
polmds.

Central Act
1 of 187_1- .
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eating of 53. (1) All public roads in any village,

public roads other than National Highways, State High-
in gram ways and roads vesting in 2illa Parishad or

panchayat. Mandal Parishad shall vest in the gram Pan-
.chayat together with all pavements, stones
and other materials thereof, all works, mate-
rials and other things provided therefor,
all sewers,-idrains, drainage works, tunnels
and culverts, whether made at the cost of
the gram panchayat fund or otherwise, in
along side or under such roads, and all
works, materials and things appertaning
thereto: :

Provided that the gram panchayat shall
take steps to remove encroachments on, and
prevent, un-~authorised use of, any road
other than a HNaticnal Highway passing
through the gram panchayat.

(2) The Government may, -after giving
an opportunity to the gram panchayat of
making a representation by notification,
exclude from the operation of this Act any
such public road, sewer, drain, drainage
work, tunnel or culvert, and may alsomodify
or cancel such notification.

Collected 54. All rubbish, sewage, £ilth and other
sewage etel,matter collected by a gram panchayat under
to belong +this Act shall belong to it.

£o gram -

panchayat. 55. Any property or inceme which by
B Y Wi

Vesting of custom belongs to or has been administered

commnal for the benefit c_nf the villager_s in commeon
property or or the holders in cemmon of village land
income in ger’lerglly or of lands of a particular des-
gran cription or 01_3 la_nds under a part_:.cular
panchayat. source of irrigation, shall_ vest in the

gram panchayat and be administered by it

for the benefit of the villagers or holders

aforesaid.
Haintenance of .
irrigetion §6. (1){a) Subject to such conditions and ,
works, execu— control as may be prescribed, the Govern-
tion of - ment may transfer to any gram panchayat

kudimaramat
ete.,
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the protection and maintenance of any
village irrigation work, the regqulation of
turns of irrigation, or of distribution
of water from any such irrigation work to
the field depending on it.

{b) Subject to such restriction and
control as may be prescribed, the fishery
rights in minor irrigation tanks and the
right te auction weeds and reeds in such
tanks and the right to plant trees on the
bunds of such tanks and enjoy the usufruct
thereof shall vest in the gram panchayat.

(2) The gram panchayat shall have
power, subject to such restrictions and
contrel as may be prescribed, to -executa
kudimaramat in respect of any irrigation
source in the village and to levy such fee
and on such basis for the purposes thereof
as may be prescribed:

Provided that ncthing in this section
shall "be deemed to relieve the village co-
mmunity or any of its members of its or
his 1liability under the Andhra Pradesh
(Andhra Area) Compulsory Labour Act, 1858, Centrgl Act
or any other law similar thereto for thel of 1858.
time being in forece in respect of any
irrigation source in the village, "in case
the gram' panchayat makes default in exe-
cuting the kudimaramat in respect-of that
irrigation source.

57. Notwithstanding anything in the Vesting of the
Andhra Pradesh (Andhra Area) Canals and management -
Public Ferries Act, 1890 and the Andhra of ferries in
Pradesh {Telangana Area) Ferries Act, 1314 gram
. Fasli, the management of a public ferry in panchayats
. the Andhra Area, d4nd of a Government ferry ete.
in the Telangana area other than a ferry Act 2 of 1890.
mentioned in sub-section(2) shall vest- Act 2 of 1314 F.

(a) in the case of a ferry connecting
any public road under the management of a
gram p nchayat and lying wholly within the

J. 964-10
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jurigdiction of that: gram panchayat, in
such gram panchayat and in the case of a
ferry cénnecting any public road under the
management of a gram panchayat and ly:l.ng
withina the Jurlsd.tct:l.on of more than one
gram panchayat, in a Jjoint committee of
the gram panchayats concerned;

{b) in the case of a ferry cnnnectlng
any public road under the managen:=nt of a
Mandal Parishad and 1lying wholly within
the jurisdiction of that Mandal) Parishad
in such Mandal Parishad and in the case of
ferry comnecting any public road under the
management of a Mandal Parishad and lylng
within the ]urisdlctlon of more than one
Mandal Parishad in a joint committee of
the Mandal Parishad concexned;

(¢c) in the case of a ferry connecting
any public road under the management of a
gram panchayat or a Mandal Parishad and
lying partly within the Jjurisdiction of a
municipality, in & joint committee of the
gram panchayat or a Mandal Parishad as the
case may be, and the Municipality concerned.

{2} The Government may, subject to
such conditions as may be agreed upon
transfer the management of any such ferry
connecting a National Highway or a State

. Bigh Way and lying wholly within the juris-

diction of a gram panchayat or a Mandal
Parishad to such gram panchayat or Mandal
pParishad and in case the said ferry is
lying within the jurisdiction of more than
one gram pcnahayat or Mandal Parishad to
the Zzilla Parishad concerned.

(3) The constitution ang pdwers of
the procedure to be adopted by any joint
committee referred to in sub-section{l)

and the method of resolving any difference -

of opinion arising between ‘the local au-
thorities concerned in connection with the
work of such committee shall be in accor-
dance with such rules as may be prescribed.
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{(4) The income rzajiiszd »y a Zilla
Parishad, Mandal Parisiad or a gqram pan-
chayat from any ferry vnd=zr its panagement
L under sub-nectioni{i} o sub-section (2)
shall form part of .k fFunds. The income
realised by joint cuom: ttee referred to in
sub-section {1} or by = %#illa Parishad
under sub-section {2} from a "ferry under
its managexesnt shiall ke asportioned. in
equal shares betwesn ths local authorities
concerned and the amgunt 5o Jpportioned

. shall form part of the funds of such local
authorities,

Explapation: For the purpose of this
section, the expressicn 'Public Ferry' in
relation to the Andhra Area, and the ex-

» pression 'Government Ferry' in relation to
Telengana 4area, shall respesctively have -
the meaning assigned to them in the Andhra Act 2 of 1890.
Pradesh {Andhra Area) Canals and Public
Ferries Act, 1850 and the Andbra Pradesh
(Telenrgana area) Ferries Act 1314 Fasli. 4ct 2 of
. 1314 F.

58. {1) The following porambokes namely Certain
grazing grounds, threshing floors, burning Govermment -
and burial grounds, cattle stands, cart— poramhokes to
stands and topes, which are at the disposal vest in gram
of the Govermment and are not reguired by papchayat
them for any specific purpese shall vest etc. )
in the gram panchayat subject to such res-
trictions and control as may be prescribed.

{2} The Government may, at any time
by notification in the Andhra Pradesh
Gazette, direct that any porambokes referred
to in sub-section(l} shall cease to vest

. in the gram panchayat if it is required by

* them for any specific purpose and there-
upon euch porambokes shall vest in the
Government.

(3} The gram panchayat shall have

” power, subject to such restricticns and
contrnl as may be prescribed, to regulate

the use of any other poramboke which is at

the disposal of the Government, if the
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gram panchayat is authorised in that behalf
by an order of the Government.

(4) The gram panchayat may, Subject
to such restrictions and contreol as may be
prescribed, plant trees on any poramboke
the use of which is regulated by it under
sub~-section(3}:

Explanation: If any gquestion arises
whether a land is a poramboke or not, for
the purposes of this section, the question
shall be referred to the Government whose
decision thereon shall be final.

Acqulsition S9. Any immovable property which any
of fmmovable gram panchayat may require for the purpose
property of this Act or any rules made thereunder
required by may be acguired under the provisions of
gram the Land Acquisition Act, 1894 and on pay-
panchayat. ment of the compensation awarded under the
Central Act said Act, in respect of such property and
1 of 18%%. of any other charges incurred in acquiring
it, the said property shall vest in the
gram panchayat.

CHAPTER IV

TAXATION AND FIRANCE

Taxes leviable 60. (1)} A gram panchayat shall levy in
by gram - the village;
panchayats.

{a) a House—-tax;

(b) kolagaram, or katarusum that is to
say, tax on the wvillage produce sold in
the village by weight measurement or number
subject to such rules as may be prescribed;

{c) such other tax as the Government
may, by notification, direct any gram pan-
chayat or clase of gram panchayats to levy
subjéct to such rules as may be prescribed:

FITeES
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Frovided that no such notification
shall be issued and ne such rule shall be
made except with the previous approval of
the Legislative Assembly of the State.

{2) A duty shall algo be--levied on
transfers of property situated in the area
under the jurisdiction of the gram panchayxt
in accordance with the provisions of sec-
tion 69.

(3} Subject to such rules as may be
prescribed the gram panchayat may alse
levy in the village,~

{i} a wehicle tax;

{(ii) . .+ on agricultural land for a
specific purpose;

(iii) a land-cess at the rate of two
naya paise ia the rupee on the annual
rental value of all occupied lands which
are not occupied by or adjacvent and appur-
tenant to, buildings;

(iv) fees for use of porambokes oOr
communal lands under the control of the
gram panchayat; : :

*{v) fees for the occupation of buil-
ding including chavadies and sarais under

the control of the gram panchayat.

{4) Every gram panchayat may also levy
a duty in the form of a surcharge on the
seigniorage fees collected by the Government
on materials other than minerals and minor
minerals quarried in the wvillage: -

Provided that the rate at which such

"duty shall be levied shall be fixed by the

gram panchayat with the previous approval
of the Government. Co-
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- (5} Every gram panchayat may, with the
previous approval of the prescribed autho-
ity also levy, in respect of lands lying’
within . its Jurisdiection, a duty in the
form of a surcharge at such rate, not
exeeeding twenty-five naya paise in the
rupee, as may be fixed by the gram,|
panchayat-—~ .

{a) in the Andhra area, on the land
cess, leviable under section 78 of the-

'Andhra Pradesh (Andhra Area) District

Boards Act, 1920 and on the education tax
leviable under section 37 of the Andhra

Bt 1 of 1982, Pradesh Edvucation act, 19%82;

{b) in the Telangana area, on the,
local cess leviable under section 135 of

act 1 of 19561he Andhra Pradesh (Telangana Area) Dist

trict Boards-Act, 1853 and on the education,
oax leviahle under section 37 of the Andhra,

Act 1 of 1932 Fradesh Educata.on Act, 1982:.

Bouse-tax.,

{6} Any resolution of a gram panchayat
abolishing an exlstlng tax or reducing the
rate at which & tax is levied shall not be
carried into effect without the previous
approval ¢f the Commissioner. ’

8l. (1} The house-tax referred to in _
caluse (a) of sub-section (1) of section
40 shall, subject to such rules as may be
prescribed, be levied on all houses in the
village on any one of the following basis,
namely:

{a) annual rental value, or
{b:) capital value, ox

{c}) such other basis as may be pres-
cribed:

Provided that ne house tax shall be
levied on poultry sheds and annexes thereto
which 2re essential for running the poultry
farms.
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(2) The house-tax shall, subject to
the prior payment of the land revenue, if
any due to the Government in respect of
the site of the house be a first charge
upon the house and upon.the movable property,
if any, found within or upon the same and
belonging to the person liable to pay such -
tax. .

(3) The house-tax shall be levied
every year and shall, save as otherwise
expressly provided in the rules made under
sub-section (1) be paid by the owner within
thirty days of the commencement of the
year. It shall be levied at such rates as
may be fixéd by the gram panchavat, not
being less than the minimum rates and not
exceeding the maximum rates, prescribed in
regard to the basis of levy adopted by the
gram panchayat. .

(4) The - Government may maké rules
providing for -

. {1} the exemption of special classes
of houses frédm the tax;

{ii) the manner of ascertaining the
annual* or capital value of houses or the
categories into which they fall for the
purpeses of taxation;

{iii} the personé who shall be liable
to pay the tax and the giving of notice of
transfer of houses;

(iv) the grant of eéxemptions from the
tax on the ground of poverty;

{v) the grant of vacaﬂcy and other
remissions; and - )

{vi) the circumstances in which, and
the conditions subject to which houses
constructed, reconstructed or demolished,
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or situvated in areas included in, or exclu-
ded from the village, during any! year,
shall be liable or cease to be liable to
the whole or any portion of the tax.

(5} If the occupier of a house pays
the house-tax on behalf of the owner
thereof, such occupier shall be entitled
to recover the same from the owner and may
deduct the same from the rent then or
thereafter due by him to the owner.

62. {1) The Government may, by order
published in 'the Andhra Pradesh Gazette,
for special reasons. to be specified ' in
*such order direct any gram panchayat %o
levy the house-tax referred to in clause .
ta) of sub-section (1) of section 60 at
such rates and with effect from such date
not being earlier than the first day of
the year immediately following that in-
which the order is published, as may be
specified in the order.

Such direction may be issued in respect
of all buildings in a gram panchayat or in
respect of only such buildings helonging
to the undertakings owned or contreolled
by the State Government or Central Govern~
ment and the buildings belonging to the
State Government as may be specified therein

{2) Wher an order under sub-section {1).
has been published, the provisions of this
Act relating to house-tax sball apply as
if the gram panchayat had, on the date of-
publication of such order, by resoluticon
determined to levy the. tax at the rate and
with effect from the date ‘specified in the
order, and as if no other resclution of
the gram panchayat under section 60- deter-
mining the rate at which and the date from
which the house-tax shall be levied, had
taken effect. . -
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(3} A gram panchayat shall not alter
che rate at which the house=tax is levied
in pursuance of an order under Sub-section

(1) or abolish such tax except with the

' prav:.ous sanction. of the. Government.

63. Every person who erects; exhibits,
fixes or retains upon or over any land,
building, wall, hoarding or structure any
advertizement or who dJ.splays ‘any adver-
tisement -to public view in ‘any ‘manner
whatsoever, 'in any place whether public or
private, shall pay on every advertisement
which 1is 3o erected, exhibited, fixed,
retained, or.disdplayed to public view, a
tax calculated at such rates and in such-
manner and su.bject to such exemptions. as
the gram panchayat: may with the approval
of the Zilla Parishad by resoclution deter-

foines

Provided that the rates shall be ‘su.bje(:t_:
to the maximum and minimum prescribed by
the Government 1q this behalf:

Provided further that ro ta.x‘ shall be

* levied under this section on any adver-

tisement or a notice,- .

{a) of a publ:l.c meeting; or,

YTax on

(b) of an election t& any legislative ™

body or to the Grad Panchyat, Mandal Pari—
shad or Zilla Par:.shad, or -

{cJ of a candidature in respect of
such an election- N .
Prov;ded alsv that no such tax shall he
levied on any advertisement which is not a’
sky- axgn and whlch - .
(a) 19 exhlb:ted with;n the window. of
any buzld;ng, or

(b) relates to the trade or bua:.ness
carried. on w:.th:l.n the land or building
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upon or over which such advertisement is
exhibited or to any sale or letting of
such land or building or any effects therein
or to any sale, entertainment or meeting
to be held upon or in the same land or
building; or

(c) relates to the name of the land or
buildirg upon or over which the advertise-
ment is exhibited- or to the name of the
owner or -occupier of such land or build-
ing; or

{d) relates to the business of any
railway administraticon; or

{e) is exhibited within any zrailway
station or upon any wall or cther property
of a railway administration except any
portion of the surface of such wall or
property fronting any street.

Explanation-I: The word "structure" in
this section shall include any movable
board on wheels used as an advertisement
or an advertisement medium.

Explanation-IX: The - expression "sky-
sign" shall in this section, mean an
advertisement, supported on or attached to
any post, pole, standard £frame work or
other support wholly or in part upon or
over any land, building, wall or structure
which, or any part of which shall be visi-
ble against the sky from some point in any
public place and includes all and every
part of any such post, pole, standard
frame work or other support. The expres-
sion’ "sky-sign" shall also include any
baloon, parachute or other similar device
employed wholly or in part for the pur—
poses, of any advertisement upon or over
any land, building or structure or upon or
over any public place but shall not
include - )
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{a) any £flagstaff, pole, vane or weather-
cock unless adopted or used wholly or in
part for the purpose of any advertisement;
or

(b} any sign or any boaxd, frame or

other contrivance securely fixed to or on

the top of the wall or parapet of any
building or on the cornice or on blocking
course of any wall or to the ridge of a
rnof: :

Provided that such board, frame or
other contrivance be of one continuous
face and not open work, and doces hnot
extend in height more than one metre above
any part of the wall or parapet or ridges,
to, against or on which it is fixed or
supported; or .

(c) any advertisement relating to the
name of the land or building upon or over
which the advertisement is exhibited or
to the name of the owner or occupier of
such land or building; or

(d) any advertisement relating exclu-
sively to the business of a railway admi-
nistraticn and placed wholly upon or over any
railway, railway station, yard, platform
or station approach belenging to railway
administration and 50 placed +that it
cannot fall into any street or public
dlace; or

{e) any notice of land or buildiag teo
2 sold or let, placed uponr such land or
suilding.

Explanation-III: "Public place" shall,
for the purpose of this section, mean any
place which is open to the use and enjoy-
ment of the public, whether it is actually
used or enjoyed by the public or not.

64. {1) No advertisement shall be
erected, exhibited, fixed or retained upon
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thili:lt&;a; of or over any land, building, wall, boarding
advertisements or structure within the gram panchayat or

without
written

permission of
executive
authority,”

Permdagion of
the executive
authority to

become woid in
certain

C28eR.

shall be displayed in any manner whatso- .
ever in any place without the written per-
mission of the execuntive authority.

{2) The executive.authority shall not
grant such permission, if -

(i) the advertisement contravened any
bye-law made by the gram panchayat under
section 270;

(ii) the tax, if any, due in respect
of the advertisement has not been paid.

(3) sdbject to the provisions of sub-
section {2) in the case of an advertise-
ment liable to the advertisement tax, the
executive authority shall grant permission
for the period to which the payment of the
tax relates and no fees shall be charged
in respect of such permission: )

4

Provided that the provisions of this
section shall not apply to any advertise-
ment relating to the business of a railway
administration erected, exhibited, fixed
of retained on the premises of such admi-
nistration, ’ .

65. The permission granted under sec-
tion 64 shall become void in the following
cases namely:-

{a) if the advertisement contravenes
any bye-law made by the gram panchayat
under section 270;

{k) if any addition to the advertise-
ment he made except for the purpose of
making it secure under the direction of
Engineer of the Panchayat  Raj and Rural
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bevelppment Department or the Mandal Pari-~
-had ]Jevslopment Officer; ’

(c) if any material change be made in -
the advertisement or ‘any part thereof;

-{d} if the advertisement: or any part
thereof falls otherwise than through acci-
dent;

{e) if any addition or alteration be
made to or in the building, wall or struc-
ture upon or over which the advertige-
ment* i3 erected, exhibited, fixed orx
retained, if such addition or alteration
involves the disturbance of the advertise=-
ment, or ‘any part thereof; and

(f) if the building, wall or structure
upon or over which the advertisement is
erected, exhibited, fixed or retained, be
-demolished or destroyed. .

66. Where any advertisement is erected, Owmer or
exhibited, fixed or retained upon or over person
any land, building, wall, hoarding or inoccupation |
structure in- contravention.of the provi- to be deeaea
sions of section 63 or section 64 or after respoasibie.
the written permission for the erection,
exhibition, fixation or retention thereof
for any - period has expired or beccmes
void, ‘the owner or person in occupation of
such land, hnilding, wall, hoarding or
struceure shall be deemed to be the person

. who has erected, exhibited, ,fixed or
retained such advertisament in such con-
travention, unless he Puayes that such
contravention was committed w, 4 pérson
‘not in his employment or under hi. omerol
or was committed without his connivan,,,

v
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Removal of - 67. If any advefiis:ment is &r:cted,

un-autkorised exhibited, fixed or retainsd contrary to

advertise— the. provisions of seectism §3, wcewion 66

ments. or after the written pimission fo- the
erection, exhibiticn, £1i:ationor retention
thereof for any pericd has expired c¢r be-,
come void, the executive authority msr, by
notice in writing, cegnive he owner or
occupier of the land, building: wall, hoard-
ing or structure upon or over, whirn the
same i3 erected, exhibited, fixed ot retained
to take down or remove such adveriisement
or may enter any building, land ov property
and have the advertisement removed, and
the costs thereof shall be recoverable in
the same manner as pronerty tax.

Collection of 68. The executive authority may form

tax on out @f the collection of any tax on adver-

advertisements. tisement leviable under section 63 for any
period not sxceeding one year at a Lime on
such terms and conditions as may bhe deter-
mined by the gram panchayat.

Buty an - 63. {1} The duty on transfers of pro-
transfers of  Lorty shall be levied by the Government .

property. s
Central Act 2 (a) in the form of a surcharge con the
of 1899. duty imposed by the Indian Stamp' Act, 1899

as in force for the time being in the State,
on every Ainstrument of the description
specified beldw, in so far as it relatsg
to the whole or part of jmmovable property -
as the case may be. gjtuated in the area
:nger the jurisdi .tjon of a gram panchayat;
ol
h (b} ?c such rate as may be fixed by
er- GO vernment not exceeding five per
CENTUr, on the amount specified below against

SuCh instrument:-
Description Amount on which duty
of instrument shall be levied,
(1) {2
1.{i} Szle of The amount of value of the
immovable consideration for the sale,

property. as setforth in the ins-
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(1) {(2)

trument or the market
value of the property which
is the subject matter of
the sale, whichever is

higher.
(ii) Exchange of The market value of the
immovable property of greater value
Property. which is the subject mat-

ter of exchange.

(iii) Gift of The market value of the
immovable Property which is the sub-
property. juct matter of the gift.

(iv) Mortgage The amount secured by the

with possession mortgage as setforth in_ .

of immovable the instrument.
property.

(v) Lease for a An amount equal to one
term exceeding sixth of the whole amount

one hundred or value of the repts
years or in which would be paid or de-
perpetuity of livered irn respect of the
immovable first fifty years of the
property. lease, as setforth in the

instrument.

(2} On the introduction of the duty
aforesaid-

! (a) section 27 of the indian Stamp

forth separately in respect of property
situated in the arena under the jurisdiction
of d gram panchayat and in respect of pro-
perty situated outside such area; and

(b} section 64 of the same aAct shall
be read as if it referred to the gram pan=~
chayat as well as the Government.

Central Act 2
of 1899, ’
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(3) The duty levied under this section
shall be apportioned among the gram pan-
chayat, Mandal Parishad and the Zilla Pari-
shad concrned in such manner as may be
prescribed.

(4) the Govermment shall make rules
for regulating the collection of the duty
and the apportionment thereof among the
gram panchayat, Mandal Parishad and zilla
Parishad .concerned and the deduction of
any expenses incurred by the Government in
the collection thereof.

(5) The Government may by order exempt,
subject to such conditions and terms as may
be specified therein, any instrument or
class of instrument from the levy of duty
under this section.

Vehicle Tax. 70. The vehicle tax referred to in . .
clause{i} of sub-section{3) of section 60
shall, subject to such rules as may be
made in this behalf inciuding rules, re-
lating to the exemptions and restrictions,
be levied every vear on all vehicles kept ‘
or used within the village at such rates
as may be fixed by the gram panchayat not
being less than the minimum rates ang not
exceeding the maximum rates prescribed.

Explanation: In this section, "vehicle"
means a conveyance suitable for use on
roads or rails and includes any kind of
carriage, c¢art, wagon, wheel barrows,
truck, bicycle, tricycle and rickshaw, but

Ceatral act 4505 not include & motor vehicle as defined
59. of 1988. ip the Motor Vehicles Act, 1988.

]s_epsgﬁet:‘ 71, Subject to such rules as may be ,
¥ prescribed, a gram panchayat shall levy a :
& gram special tax on houses at such rates as may

panchayar. . prescribed, to provide for expenses
connected with the construction, mainte—
nance, repair, extension and improvement
of water or drainage works or the lighting .
of the public streets and publie places,

and other similar works.

S TIPS N L N R
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" 72. Subject to such conditions and Composition of-
restrictions as may be prescribed, a gram tax payable
panchayat may, on application by the owner by ouner of a
of a facteory or a contiguous group of buil- factory or a
dings, permit him to compound all or any contiguous
of the taxes payable by him under this group of
Act, by paying in lieu thereof such lumpsum buildings.-
amount as may be agreed upon between him ™ -
and the gram panchayat. Where there is no
such agreement the matter may be referréd
to the Government in the manner prescribed
and the Government shall, after giving to
the gram panchayat and the owner of the
factory or a contiguous group of buildings
concerned an opportunity of making a re-
presentation, decide the lumpsum amount
payable by the owner of the factory or a
contiguous group of buildings under this
section. The decision of the Government in
this regard shall be final.

73. Subject to such restrictions and Power to
" gontrol as may be prescribed, a gram pan- write off
chayat may write off any tax, fee or other irrecoverable
amount whatsoever due to it, whether under amounrs.
a contract or otherwise, or any sumpayable
in connection therewith, if in its opinion
such tax, fee, amount or sum is irreco-
verable:

Provided that where the District Collec~
tor or any of his subordinates is respon-
sible for the collection of any fax, fee
or other amount due to a gram panchayat,
the power to write off such tax, fee or
amount ©or any sum payable in connection
therewith on the ground of its being irre-
coverable, shall be exercised by the Commi-
ssioner of Land Revenué or subject to his
control by the District Collector or any
officer authorised by him.

74. (1) All moneys received by the Grm
gram panchayat shall . donstitute a fund Panchayat
called the 'Gram Panchayat Fund", and shall Fund.
be applied and disposed of in accordance
with the provisions of this Act and other
laws: - -

J. 964-11
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Provided that the gram panchayat shall
credit, subject to such rules as may be
prescribed, the proceeds of any tax or fee
levied under this Act, to a special fungd -
earmarked for the purpose of financing any
specific public improvement. A separate
account shall be kept of the receipts into
and the expenditure from such special fund.

(2) Subject to the provisions of
sub-section (1), the receipts which shall
be credited to the gram panchayat fund
shall include-

{i) the house-tax and any other tax
Or any cess or fee, levied under this Act;

(ii) the proceeds of the duty collected
under sub-section{(4) of section 60;

(iii) the proceeds of the duty on
transfers of bProperty levied under section
69 which are paid to the gram panchayat;

{iv} in the Andhra area, such share
of the land cess levied under =section 78
of the AndhraPradesh{AndhraneaJDistrict
Boards Act, 1920 as may be apportiocned to
the gram panchayat under section 92 of that
Act and in the Telangana area, such share
of the local cess levied under section 135
of the Andhra Pradesh (Telangana Area)
District Boards Act, 1955 as may be appor-
tior-d to the gram panchayat under section
136 of that Act;

{v) any payment made to the gram pan-
chayat by a market committee in pursuance
of sub-section(3) of section 11 of the-
Andhra Pradesh (Andhra Area) Commercial
Crops Markets Act, 1933, or any other law
similar thereto for the time being in force;-

{vi} the taxes and tolls levied in
the village under sections 117 and 118 of
the Aadhra Pradesh (Andhra Area) Public




He~tth Act, 1939; or under the corresponding
provision of any other law similar thereto
for the time being in force in the State;

{(vii) any payment made to the gramict X of 1939,

panchayat by the Government under section
13 of the Andhra Pradesh -Entertainments
Tax Act, 1939; .

(viii) the amount contributed by the
Mandal Parishad to -the Gram Papchayat in
respect of markets in the village classified
as Mandal Parishad markets or paid@ by the
Mandal Parishads to the gram panchayat
towards the latter's share of the income
derived from such markets .as per the appor-
tionment made under section 112 and the
amount paid by a Zilla Parishad or any of
the joint committees referred to in section
57 to the gram panchayat towards the latter's
share of the income derived from a ferry
under the management of the Zilla Parishad
or joint committee, as the case may be, as
per the apportienment made under the said
section;

(ix) fees for the temporary occupation
of village sites, roads and other similar
public places or parts thereof ir the
village;

(x) fees levied by the gram panchayvat
in pursuance of dny provision in this Agt,
or any rule or other made thereunder;

(xi) income from endowments and trusts
under the management of the gram panchayat;

(xii} the net assessment on service
inams which are resumed by Government after
the commencement of this Act;

{(xiii) income derived from village
fisheries, vested in the gram panchayat
including the woods and reeds;
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(xiv) income derived from ferries under
the management of the gram panchayat;

{xv) unclaimed deposits and other for-
feitvres;

{xvi) the seigniorage fees collected’
by the Government every year from persons .
permitted to quarry’ in the village for
materials including minor minerals other
than major minerals;

{xvii)} all income derived from poram-
bokes which vest in the gqram panchayat or
the user of which is regulated by the gram
panchayat and alsc the penalty and penal
assessment if any, levied in respect of un-
authorised occupation thereof under any
iaw for the time being in forece;

{xviii) all income derived from trees
standing on porambokes although the user
of the porambokes is not vested in the
gram panchayat;

{(xix) income from leases of Government
property obtained by the gram panchayat;

(xx) a sum equivalent to one-tenths
©of the gross income derived by the Govern-
ment every year from fines imposed by
Magistrates in respect of offences committed
in the willage under this act, or any rule
or bye-law made thereunder or any other
provision of law which is prescribed in
this behalf; '

(xxi) grants received from the Govern-
ment, the Zilla Parishad or Mandal Parishad;
{xxii} incoeme from investments of
amounts taken from the gram panchayat fund;

(xxiii) all other receipts accruing
from the sources of gram panchayat revenue
gpecified in this Act; and
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{xxiv) all sums other than those enu-
merate I above which arise out of, or are
received in aid.of, or for expenditure on
any institutions or services maintained or
financed from the gram panchayatf fund or
managed by the gram panchayat.

{3) All moneys received by the gram
panchayat shall be lodged in the nearest
Government treasury.

{4) All orders or chegues against
the Gram Panchayat Fund shall be signed by
the Executive Officer-cum-~Village Develop-
ment Officer,

75. (1) The purposes to which the gram
panchayat fund may be applied include all
objects expressly declared obligatory oz
discreticonary by this Act or any rules
made .thereunder or by any other laws or
rules and the fund shall be applicable
thereto within the village subject to such
rules. or special orders as the Government
may prescribe or issue and shall, subject
as aforesaid, be applicable to Such purposes
outside the village if the expenditure is
authorised by this Act or specially sanc-
tioned by the Commissioner..

(2) (2) It shall be the duty of every
gram panchayat to provide for the payment
of-

(i) any amounts falllng due on any

loans contracted by it;

{ii) the salaries and allowances and
the pensions, pensionary contributions and
provident fundcontrlbutlonsof1tsoff1cers
and servants;

(iii} sums due under any decree or
order of a court;

{iv) contributions, if any, levied by
the Mandal Parishad subject to such limits
as may be specified by Commissicner; and

Expendirure
fiom Gram
Panchayat




166

(v) any other expenses rendered obli-
gatory by or under this Act or any other
law.

(3} A gram panchayat may, with the
sanction of the Government, contribute to
any fund for the defence of India.

(4) A gram panchayat may, with the
sanction of the Commissioner, also-

(i} contribute towards the exéenses
of any public exhibition, ceremeny or en-
tertainment in the village;

(ii) ceontribute to any charitable

.fund, or to the funds of any institution

‘Election

. expenges to
be borne by
the Govern-
ment:.

Preparation
- and sanction
of budger.

for the relief of the poor or the treatment of
diseased or infirmity or the reception of
diseased or infirm persons or the investi-
gation of the causes of disease;

(1ii) contribute to the funds of any
institution established for promoting
community development or the aims of
Panchayat Raj; and .

(iv) defray any other extraordinary
charges.

76. The cost of the preparation and,
revision of the electoral roll, the cost
of the election expenses, including the
conduct of elections to the gram panchayat
and the cost of maintenance of election
establishment employed in connection
thérewith, shall be borne by the Government.

77..{1) The executive authority shall
in each year frame before the prescribed
date and place before the gram panchayat
or; the budget showing the probable receipts
and expenditure during the following year
and the gram panchayat shall, within one
month of the date on which the budget is
rlaced before it, sanction the budget with
such modifications, 1if any, as it thinks
fits:
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Provided that if for any reasons, the
buayet is not sanctioned by the gram pan-
chayat under. this sub-section before the
expiration of the period of one month afore-
said, the executive authority shall submit
the budget to the Divisional Panchayat
Officer, who shall sanction it with such
modifications, if any, as he thinks fit.

{2) Where the budget is sanctioned by
the gram panchayat it shall be forwarded
by the executive authority on or before
such date as may be prescribed to the
Divisgional Panchayat Officer. The Divisional
Panchayat Officer shall make such sugges-
tiohs or modifications as he may deem fit
within one month from the date of its
receipt and return it to the gram panchayat
vhich shall consider the same and approve
the budget with or without modifications,
at a special meeting convened for the
purpose; and the Budget so approved at
such meeting shall be firnal.

{3) If in the course of a year a gram
panchayat finds it necessary to alter
figqures shown in the budget with regard to
its receipts or to the distribution of the
amounts to be expended on the different
services undertaken by it, a supplemental
or revised budget may be framed, sanctioned,
submitted and modified in the manner
provided in sub-sections (1) and (2).

78. If the expenditure incurred by the
Government or by any other gram panchayat
or the Mandal Parishad or Zilla Parishad
or by any other ‘local authority in the
State for any purpose authorised by or
‘under this Act is such as to benefit the
' inhabitants of the ' village, the gram pan-
chayat may, with the sanction of the
Commissioner, and shall, if so directed by
him, make a - contribution towards such
expenditure,

Contribution
to expenditure
by other local
authorities.
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79 {1) Notwithstanding any thing: in
the Local Authorities Loans Act, 1914, or
any other law similar thereto for the time
being in force, the Government may =

{(a} by order direct any person
having custody of the gram panchayat fund

'to pay to them in priority to ‘any other

charges against such fund, except charges:
for the servicé of authorised loans, any
loan or advance made by them to the gram
panchayat for any purpose to which its
funds may be applied under this Act;

(b} recover any such loan oOF
advance by suit.

{2) The person to whom the order
referred to in ciause (a} of sub-section (1}
is addressed shall be bound to comply with

" such order.

Vesting of
water works
in gram
panchayats.

CHAPTFR V
PUBLIC SAFETY, CONVENIENCE AND EEALTH

#0 (1) All public water—-gourses, springs,
reservoirs, tanks, cisterns, fountains,
wells, stand-pipes and other water works
(including those used by ‘the public to
such an.. extent as to give a prescriptive
right to their use) whether existing at
+he commencement of this Act or afterwards
made, laid or erected and whether made,
1aid or erected at the cost of the gram
panchayat or otherwise for the use or
benefit of the” public, and also any adjacent
land, not being private property. appertain-
ing thereto shall vest in the gram panchyat
and be subject to its control;

Provided that nothing in this sub-sec-
tion shall apply to any work which is, or
is connected with, a work of irrigation
or to any adjacent land appertaining to
any such work.
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(2) Subject to such zestrictions and
control as may be prescribed, the gram
panchayat shall have the fishery rights in
any water work vested in it under sub-sec-
tion (1), the right to supply water from
any such work for raising seed beds on payment
of the prescribed fee, and the right to
use the adjacent land appertaining thereto
for planting of trees and enjoying the
usufruct thereof or for like purpose.

(3} The Government may, by notification,
define or limit such contrel or may, assume
the administration of any public source of
water supply and public land adjacent and
appertaining thereto after consulting, the
gram panchayat and giving due regard to
its cbjections, if any. :

81. (1) (a) The gram panchayat may, in Serting aparr
- the interests of public health, regulate of puble
or prohibit the washiny of animalas or' of tapks ete.
clothes or other articles or fishing in any for certsin
publie spring, tank or well or in any purposes.
public water-course or part therof and nay

set apart any such place for drinking or

for bathing or for washing animals or

clothes or for any other specified

purpose. _ :

(b) The powers conferred by
clause (a) may, in the case of &ny private
spring , tank, well, "or water course, be
exercised by the gram panchayat, with the
consent of the owner of such place.

(¢) The gram panchayat may, in.
the interests of publiec health, regulate
or porhibit the washing of animils or of.
clothes or of other artic¢les, in any-private
spring, tank, well or water-course from
which the public have a right to take
water for drinking purposes.
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the .water ip any well, tank, Spring or
other sourceg of water-supply to which the
publc have accesg ipthevillage,islikely
to endanger or cause the spread of any
dangerous disease, shall, by public notice,
Prohibit the uge of such -Water, such
notice .shall be served by affxinga copy
of it near the source of water-supply ‘ang
by beat of drum stating the number of days
during which such prohibition shall last,
The executive .authotiry may modify the
notice or extend the period of operation
therof without the production of a further
certificate,

82, No person shall -~

owner threof; or

fh) deposit any offensive or dgele-

ierious matter in the bed of any place get

apart as aforesaid when 8uch bed ‘is dry;
or . . .

) (c) wash clothing in any place set
Apart as aforesaid; or :

- (d) wash any animal or any booking-
utensil or wool, skins, or othgr-foul or
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- {e) allow.the water from a sink,
sewer, drain engine .or boiler, or any
other offensive matter belonging to him or
flowing from any building or land belong-
ing to or occupied by him, %o pass into
any place szet apart as aforesaid or set
apart for bathing or for washing clothes.'

83. Where 2  mosque, temple, mutt or contribution
any place of religious worship or instruc- from persons
tion or any place which is used for holding having contzol
fairs, or festivals or for other like pur- over places
pPoses, is situated within the limits of a of pllgrinage
village or in the. neighbourhood thereof ete.
ané attracts either throughout the year or

" on partieular occasions a large number of

PErsons, any special arrangements necessary
for public health, safety or convenience,
whether permanent or temporary, . shall be
made by.the gram panchayat but the Govern-
ment may, after consulting the trustee or
other person having control over such place,
reguire him te make such recurring or non-
recurring contribution to the funds of the
gram panchayat a3 they may determine.

. B4. The executive authority of a gram Cleaning of
panchayat may contract with the. owner or private
occupier of any premises to remove rubbish latrines.

‘or filth™or any particular kind of rubbish

or filth, from such premises or any place
belonging thereto, on such terms as to
times and perieds of removal and . other
matters as may deem f£it and suitable to
the executive authority and on payment of
fees at such rate calculated to cover the
cost of the service as the gram panchayat
may fix.

85. (1) Every owner or person having Registration
the control of any place used at the of burial and
commencement of this Act as a place for burning
buxying, burning or otherwise disposing of groupds., |
the dead, .shall, if such place be not already )
registered under any law applicable
thereto, apply to the gram panchayat to
have such "place: registered under this -

Act. )
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{2) If it appears to such gram
panchayat that there is no owner or person
having the control of such place, the gram
panchayat {shall assume such control and
register such place or may close it.

Iicensing of 86. (1) No new place for the disposal

places for
dieposal of
the dead.

of the dead whether private or public,
shall be opened, formed, constructed or
used, unless a licence is obtained, from
the gram panchyat on application.

{2} Such application for a licence
shall be accompanied by .a plan of the
place to be licensed showing the locality.,
poundary and extent thereof the name of
the owner or person or community interested
therin, the system of management and such
further particulars as the gram panchayat
may reguire.

(3) The gram panchayat to which an
application is made, may, in consultatien
sith the District Health Officer -

{a) grant or refuse a licence, or

~ (b) postpone the grant of licence,
until objections, if any, to the s=site,

" considered reasonable by thegram panchayat

Provislon of

have been removed or any particulars
called for by it have been furnished.

{(4) The District ° Collector may
cancel or modify any ‘order passed by gram
panchayat under sub-section (3)%

87. A gram panchayat may, and shall,

burning and 1if no sufficient provision exists, provide

burial
grocids.,

at the cost of the gram panchayat fund,
places. to be used as burial or burhing
grounds or crematoria, and may charge
rents and fees for the use thereof.
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88, (1) A book shall be kept at thaz A bodk to B
office "Bf everx gram panchayat in which kept of placcs
. the places registered, licensed or provided registered,
under section 85, section 86, section 87 ilccased of
and all such places registered, licensed provided.
or provided before the commencement of
this Act shall be.recorded.

{2) A notice in English and in the
chief language of the village that such
place has been registered, 1licensed or
provided as aforesaid, shall be affixed
et or near the entrance to such place
conspicucusly.

859. No person shall bury, burn or Prohibiton
otherwise dispose of ‘or cause of suffer against
te be buried, bhurnt or otherwise disposed burying or
of, any corpse in any place within two burning in
hundred metres of a dwelling place or any wauthorised
source ©f drinking water supply other places.
than a place registered, licensed or provid-
ed as aforesaid.

90. -‘The person having control of a Notices to be
Place for disposing of the dead shall give given to
information of every burial, burning or gram -
other disposal, of a corpse at such place psnchayat of
to any person appointed by the gram burlals etec..
panchayat. ’

| 91. (1) If a gram panchayat is satis- Prohibition
fied,- . against use
T . - - of burial and
\ L - . ' burninug
' ' grounds
AR ’ to
health or
overcrowded
with graves.

{a) that any registered or licensed
.place for the disposal of: the dead is in !
- such a state or a situation as to be or to
be likely. te become, dangerous to . the
‘health of persons living in the neighbour- .
,hood thereof; or - .
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(b} that any burial ground is over~-
crowded with-graves, and if in the case of
a ‘public hurijal or burning ground or other
place as aforesaid, anothar . convenient
place duly .authorised for the dlsposal of
the dead exists or has been provided for
the persons who would ordinarily make use
of such place, it may, with- the approval
of Commissioner, give notice that it shall
not be lawful, after a period of not less
than two months to be Bpecified in sguch
notice, to bury, burn or otherwise dispose
of, any corpse at such place.

. (2) Every notice given under sub-
section (1) shall be published = “hy
affixturs to the notice board in the office
of the gram panchayat- and in the village
by beat of drum.

. {3) No person shall, in, contraven-
tion of any notice under this section and
after the expiration of the period speci-
fied such notice, burv, burn or otherwise
dispose of, or cuase or permit .to be
buried, burnt or otherwise disposed ‘of,
any ‘corpse at such place.

92, {1¥ A gram panchayat may, and if so
required by the District Magistrate, shall,

stray pigs orgive public notice that unlicensed pigs or

dogs, straying within the specified limits

" will be destroyed.

{2) When. such notice is given, any
person ‘may destroy, in any manner not in-
consistent with the terms of the notice,

‘any unlicensed pig or dog, as the case may

be, found straying within such limits.
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: 93. No owner or 9Ccupier of any premises Prohihition
shall ullow the water from any sink, drain, against
latrine, or stable or any other filth, to

94, (1) If it 4ppears necessary to power ag to
‘improve the sanitary cenditions of any sanitation am
area within the village, the executive conservaney.
authority may, by written notice, require
owner or occupier of any of the lands, ang
houses in area, within a reasonable period
to be specified in the noticey .

(a) to remove a hut or privy either
wholly or in part;

{b). to construct in a building,
private drains therefor or to alter or to
remove, any private drain thereof;

{¢) to cause any land or building to
be cleansed to the satisfactifon of the
executive authority;

(d) where -any land or building
contains a well, pool, ditch, pond, tank,
or any drain, filth or stagnant water
which is injuriocus to health or offensive
‘to the neighbourhood or is otherwise a
Source of nuisance, to cause the same to
be filled up, cleansed or deepened or to

48 may be deemed hecessary by the
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(e} to Cause any land - overgrownt
w1thvegetat10n,undergrowth,prlcklyﬁpear,
or jungle which is in any manner injurious
to health or dangerous to the public or,
offensive to the neighbourhoed or an:
impediment: to efficient wventilation, to
be cleared of the vegetation, undergrowth,
prickly pear or jungle,

{(f) to convert any step well into
a draw-well:

Provided that the executive authorlty
shall hear and decide objections,. if any’
raised by the person on whom a notice is
so0 served. - !

(2} If any work reguired under sub-
section(l) is not executed within +the
period specified in the notice the executive °
authority may himself cause’, such work to
be carried out, and may recover the cost
of such work or part thereof from the cwner.
or occupier referred to in sub-section {1}
in the manner hereinafter provided.

95. (1) No person shall work a guarry
in, or remove stones, earth or other
material from, any place within twenty
metres of a public-road or of other immovable

public reads.property vesting in or belonging to the

gram panchayat under a licence issued by a
gram pancltavat. The gram panchayat may
either grant or refuse to grant a licence
and in the later case the reasons for
refusal shall be‘' communicated to the
person concerned.

(2) If, in the opinion of the gram
panchayat, the working of any gquarry or
the removal of stone, earth or other
meterial from any place is dangerous to
any person residing in, or having legal
access to, the neighbourhood therecf or
creates or iz likely to create a nuisance,
the gram panchayat may require the owner or
person having control of the said quarry
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or place to discontinue working tne same or
to discontinue removing stone, earth, or
other:material form such place or to take
such action in respect of .such quarry or
place as it shall deem necessary for the
purpose of preventing danger or of abating
the nuisance ar:.s:.ng or l:.kely to &rise
therefrom.

96. No person shall build any wall or Prohibitien
erect any fence or other obstruction’ or againat
projection or make any encroachment in or destruction iIn
over any publ:l.c road except as hereinafter or over public
provlded. : roads.

97. (1} No door, gate, bar or ground prohibitim
floor window shall, without a licence from against and
the executive authority, be hung or placed regulation of
so as to open outwards upon any public road door, gate,
vested in the gram panchayat. bar or groumd

L floor window
(2) The executive authority may, by opening
rotice, regquire the owner of such door, gutwarda.
gate, bar or ground floor window to alter
it, so that no part thereof when open
shall project over the public road.

98. (1) The executive autherity may., Dby Removal of
notice, reguire the owner or accupier of encroachments.
any building to remove or alter any projec-.
tion, encroachment or obstruction, other .
than a door, gate, bar or ground floor
window, situated against or in front of
such building and in or over any public
road vested in such gram panchayat.

{2) If the owner or occupier of the
building proves that any such projection.
encroachment or obstyruction has existed
for a period sufficient under the law of
limitation to give any person a prescriptive
title thereto or that it was erected or made.
with the permission or Jlicence of any
local autherity duly empowered in that

. behalf, and that the period, if ahy, for

which the permission or licence is "valid

J. 964-12 -
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has not expired, the gram panchayat shall
make reasonable compensation to every
person who suffers damages by the removal
or alteration of the same.

99 (1) The executive authority may, with
the approval ,of the gram panchayat, grant
a licence, subject to such conditions and
restrictions as he may thin: fit to the
owner or occupier of any building to put
up varandahs, balconies, sunshades, weather
frames: and the like, to project over a
public road vested in such gram panchayat;
or to comstruct any step or drain covering
necessary for access te the building.

{2) The executive authority may
grant a licence, subject to such conditons
and restrictions as he may think fit for.
the temporary ergction of pandal and other
structures in a public road vested in such
gram panchayat; or in any other public
place the control of which is vested in
such gram panchayat.

(3} The executive authority shall
have power with the approval of the gram
panchayat, ‘to lease the roadsides vested in
such gram panchayat for occupation on such
rerms and conditons and for such period as
the gram panchayat may fix.

_ (4) But neithera licence under sub-
section (1) nor a lease under sub—section (3)
shall be granted if the projection, con-
struction or occupation, as the case may
be, is likely to be jinjuriocus to health or
cause public inconvenience or otherwise -
materially interfere with the use of the
road as such. t

- {5) The Government may, by notifi-
cation, restrict and -place under such
control as they may think fit the exercise,
by any gram pancha‘yat of the powers under
sub-sections (1) and (3). .
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. (6) On the expiry of any pericd for
which "a licence has “been granted wunder
this section, the eiecutive authority may
without notice, cause any projection or
construction put up under sub-section (2)

.*0 be renoved, and the cost of so doing

shall be recoverable, in the manner herein-~

after provided from the person to whom the
licence was:~ granted. :

100. (1} No building shall be erected Prohibition
without the written permission of the of building
executive authority c.r any person authorised on sewer,
by such executive authority, over aay drain ete.,
sewer or drain or any part of sewer or drain without
or upon any ground which has been covered, perodasion.
raised or levelled wholly or in part Ly
road sweepings or other rubhish,

(2) The executive autheority or
the person authorised by him as aforesaid
may. by notice, require ‘any person who has
erected a building without such permission
or in a manner contrary to or inconsistent
with the terms of _Buch permission, to

demolish the same.

101. (1) No person shall make a hole Prohibition
Qr caus2 any obstructien in any public road agajust -making
vested in a gram panchayat except with the holes ‘and
previous permission of the executive autho- cansing

Lity and subject to such conditions as.the obstrectioa

dxecutive authority may impose. in pablic
{2) When such permission is granted roads.

such person shall, at his own expense,

cause such hole or cobstruction to be suffi-

ciently fenced and enclosed until the hole

or obstruction to be sufficiently lighted

during the night.

{3} If any person contravenes Fhe
provisions of this section, the executive
authority shall £ill up the hole or remove
the obstruction or cause the hole or
obstruction to be lighted, as the case may
be, and may recover the cost of so doing
from such person. -
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102. (1) No person shall plant any tree
on any public road or other property vesting
in or belonging to a gram panchayat, except
with the previous permission of the execu-
tive authority and on such conditions as
the executive authority may impose,

(2) No person shall fell, remove,
-destroy lop or strip bark, leaves or fruits
from, or otherwise damage any tree vesting
in or belonging to a gram panchayat and
growing on any such publie road or
property, except with the previous permis-
sion or order of the executive authority
and on such conditions as the executive
authority may impose.

103. {1} If any person, without the
previous sanction of the gram panchayat,
occupies any land which is set apart for
any public purpose and is -vested in or
belongs to it, he shall be bound to pay in
respect of such occupation such sum as may
be demanded by the gram panchavat by way
of; penalty; and any such summay be recovered
in the manner hereinafter provided.

{2) The executive authority may,
by notice reguire any person on whom a
penalty is or may be imposed under sub-
section (1) to wvacate such land and to
remove any building or other construction
or anything depcsited on it.

{3) If any damage to the property
of the gram panchayat has beén caused by
any person occupying any land for which he -
is liable to pay penalty under sub-section
{1}, he shall be Yiable to pay compensa-
tion to the gram panchayat for such damage
in addition to and irrespective of any
penalty that may be imposed onor recovered
from him, and the amount of such compensa-
tion, shall in case of dispute be determined
and recovered in the manner hereinafter
provided.
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104. (1) The gram panchayat may provide
places for use as public markets and,
with the sanction of the Commissioner,

close any such market or part thereof.

{2) Subject to such rules as may
be prescribed the gram panchayat may levy
one or more of the following fees in any
public market at such rates, not exceeding
the maximem rates, if any perscribed -in
this behalf, as the gram panchayat may
think fit-

(a) fees for the use of, or for

the right to expose goods for sale in, such
market; .

(b) fees for the use of shops,
stalls, pens or stands in such markets;

(c) fees on wvehicles including
motor vehicles as defined in the Motor
Vehicles Act, 1948 orpack-anlmalshringing
Or perscns carrying, any goods for szle in
such markets;

{d) fees on animals brought for
sale into or sold in such markets; - -

{(e) licence fees on brokers,
commission agents, weighmen and measures
practising their calling in such market.

105. (1} No person shall open a new
private market or continue to keep open a
private market unless he obtains from the
gram panchayat a licence to do so.

{2) Application for - such licence
shall be made by the owner of the place in
respect ¢f which the licence is sought not
less than thirty and not more than ninety
days before such place is opened as a
market, or the commencement of the year
for which- the 1licence is sought to ke
renewed, as the case may be. -

Public
mATketBa

Centz«l At
39 of 15138,

idcenne for

private

markats.
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{3) The gram panchayat shall, as
regards private markets already lawfully
established and may, as regards new private
markets, grant the licence applied for,
subject -to such reqgulations as to supervi-
sion and inspection and to such conditionsg
as to sanitation, drainage, watersupply,
width of paths and ways, weights and measures
to be used, and rents and fees to be
charged in such market, as the gram pancha-
yat may think proper; or the gram panchayat
may, for reasons to be recorded inwriting,
refuse to grant any such licence for any
new private market. The gram panchayat may,
however, at any time for breach of any
condition of the licence suspend or cancel
the licence granted under this section.
The gram panchayat may also modify any of
the conditions of the 1licence to take
effect from a specified date. ’

(4) When a licence is granted,
refused, suspended, cancelled or modified
under this section, the gram panchayat
shall cause a notice of such grant, refusal,
suspension, ,cancellation or modification
in the chief language of the village to be
pasted conspicuously at or near the entrance
to the place in respect of which the licenge
was sought or had been obtained.

(5) Every licence granted under
this section shall expire at the end of
the year.

{(6) Any person aggrieved by an
order of the gram panchayat under sub-secticon
(3} may appeal against such order to the
Commissioner who may, if he thinks fit,
suspand the execution of the order, pending
the dispesal of th® appeal.
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106. When a licence granteq under sec~ Pea for
tion 104 permits the levy of any fees of 1licence.
the nature spevified in sub-section ([2) of.
section 104 a fee not exceeding fifteen
per ‘centum of the gross income of the
onwer from the market in the preceding year,
shall be charged by the gram panchayat for
such licence.

107. The executive authority may expel Power
from any public market any person who or exercisable
whose servant has been convicted of by executive
disobeying any bye-laws for the time being authority In
in force in such market, and may prevent respect of
such persons from further carrying on by publie
himself or. his servants or agents, any trade markets.
or business in such market, or occcupying
any shop, stall or other place therein and
may determine any lease or tenure which
such person may possess in any shop, stall
or place. )

108. The gram panchayat may by notice, Powers
require the owner, occupier, or farmer of exercisable
any private market to;- by gram

) panchayat 1n
(a) construct approaches, entrances; respect of
rassages, gates, drains and cess-pits for private
such market and provide it with latrines markers.
of such description and in such position
and number as the gram panchayat may think
fit;
{b} roof and pave the whole or
any portion of it or pave any portion of
the floor with such material as will in

.the opinion of the gram panchayat secure

impervicusness and ready cleansing;

_ (e) ventilate it properly and

provide it with an adequate supply of water;

{d) provide passages of sufficient

width between the stalls and make such

alterations in the stalls, passages, shops,

doors or other parts of the market as the
gram panchayat may direct; :

{e) keep it in a cleanly and proper
state, remove all filth and refuse therefrom
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and dispose of thém at such place and in
such manner as ‘%the gram panchayat may
direct; and

{£) make such other sanitary arrange-
ments as the gram panchayat may consider
necessary.

{(2) 1£ any person, after notice
giver to him in that behalf by the gram
panchayat . fails within the period and ,in
the manner laid down in the said notice,
to carry out any of the works specified in
sub-section (1), the gram panchayat may
suspend the licence of the said person.
or may refuse to grant him a licence until
such work is completed.

(3) It shall not be lawful for
any person to keep open any private market
during such suspension or until the licence
is renewed.

(4} No owner, occupier, agent or
manager incharge of any private market, or
of . any shop, stall, shed or other place
therein, shall keep the same SO that it is
a nuisance, or fail to cause anything that
is a nuisance in such market, shop, stall,
shed or other place to be at once removed
to a place to be specified by the gram

_panchayat.

Decisions of
disputes as
to whether
places are
market.

Prohiblition
of sale in
unlicensed
private

market etc.,

109. If any gquestion arises as to
whether any place is a market or not, the
gram panchayat shall make a reference
thereon to +the Government and their
gecision shail be final.

110. Ne person shall sell or expese
for sale any animal or article.~
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(a) in any wunlicensed private
markets or

(b} in any public or licensed
private market without' the permission of
the executive authority or licensee, as
the case may be, or of any person authoris-
ed by him.

111. The executive authority may, with Prohibition
the sanction of the gram panchayat, prohibit againat sale
by public notice or licence or regulate, in or upon
the sale, or exposure for sale of any public
animals or articles in or upon any public roads.
road or place or part thereof.

112. (1) The Government  shall have Clagaifi-

power to classify public andprivate markets cation of
sitvated in a village as Mandal Parishad matkets.
markets and gram panchayat markets and
provide for the control of any such market
and for the apportionment of the income
derived therefrom between the Zilla Parishad,
Mandal Parishad and the gram panchayat or
the payment of a ceontribution in respect
thereof to the gram panchayat or the Zilla
Parishad or Mandal Parishad as the case
may be

{2) In the c¢se of markets classi-
fied as Mandal Parishad markets, the gram
panchayat, and 1ts executive authority
shall not exercise any of the powers conferr-
ed on them by sections 104 to 111 or both
inclusive.

113. With effect on and from the date VYesting of
of deposit of final compensatign. under places yped
sub-section (1) of section 41 of the as markets
Andhra Pradesh (Andhra Area) Estates gituvated in )
{Abolition "and Convertion into Ryotwari) estates taken
Act, 1948, in respect of any estates any over by the ’
place used as a market®' in suchestates, Governrent.
wgich was vested in the Government under
the provisions of the said Act, shall stand
transferred +to, and vest in, the gram i;;:;m of
panchayat in whose 1limits such place is *
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situated and, thereupon, the gram panchayat
shall provide such place for use as a
rublic market. ’

lea.nsj_ﬁcatjon 114. Theclassification of public reads,
of pubiic fairs, and festivals, choultries, dispen-
r&d;;sim saries and libraries in any gram panchayat
ete area as appertaining to the Zilla Parishad
o Mandal Parishad or the gram panchayat
shall be made by the Commissioner in such

« manner as may be [.prescribed.

Public land— 115. Subject to such rules as may he

ing places, Prescribed the gram panchayat may:-

cart—stands

ete,, {a) provide public landing places,
halting places, and cart stands {which last
expression includes stands for animals and
vehicles of any description including motor
vehicles) and levy fees for their use. -

Provided that it shall be cpen to the
gram panchayat +¢ periiit any person to
compound such fees by paying in lieu thereof
such lumpsum amount as may be fixed by the
gram panchayat.

(b} where any such place or stand

has been provided prohibit the use for the
same purpose by any person within such -
*distance thereof, of any public places or
the sides of any public road, as the gram
panchayat may, subject to the control of
the Commissioner specify. :

Private 116. (1) Ho person shall open a new

cart-stands. private cart=stand and or continue to keep
cpen a private cart-stand unless he obtains
from thé gram panchayat a licence todo so.
Such licence shall be renewed every year.

{2) The Gram panchayat shall as
regards private cart—-stands already lawfully
established, and may, ..at its discretion,
as regards new private cart-stands, grant

hY




187

the licence -applied for Subject to such
conditions as the gram panchayat may think
fit as *o supervision and inspection, con-
servancy and such other matters as may be
prescribed, or the gram panchayat may
refuse to ‘:grant such licence, for any new
cart-stand. .

(3) The gram panchayat may modify
conditions of the licence to take effect
from a specified date.

{4) The gram panchayat may at any
time suspend or cancel any licence granted
under sub-section (2) for breach of the
conditions thereof. :

(5) The gram panchayat may levy
on every grant or renewal of a licence
under this section, a fee not exceeding
two hundred rupees.

117. Sybject to such rules as may be
prescribed, every gram panchayat may
provide places for use as public slaughter-
houses and charge rents and fees for theipr
use.

Public
slaughter—
houses.

- 118. The Government shall have power Prohibition

to make rules for,-

(a} prohibiting or regulating the
slaughter, cutting up or skinning of animals
specified in the rules, on all occassions
not excepted therein, at places other than
public slaughter-houses;

(b) licensing persons to slaughter
animals specified in the rules for purposes
of sale to the public; and

{c) the inspection of slaughter-
houses and of the meat therein and the
payment of remuneration to the officers
employed for such inspection.

or reguitation
of the use of

places for
slaughtering
animals and
licensing of
slaughterers.
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119. The gram panchayat may notify in
the prescribed manner, +that no place
within the limits of the village shall be
used for any one or more of the purposes
specified in the rules made in this behalf
without a licence issued by the executive
authority in the prescribed manner and
except in accordance with the conditions
specified in such licence:

Provided that nc such notification shali
take effect until. the expiry of a period
of sixty days from the date of publication.

120. (1) Every person intending;

(a) to constrﬂct or establish any factory
workshop or work-place in which it is
pProposed to employ-steam power, water powver
or other mechanical power or electrical
power; or

(b) to install in any premises any
machinery or manufacturing plant driven by
steam, water or other power as aforesaid,
not being machinery or manufacturing plant
exempted by rules made -?'tn this behalf,
shall, before beginning such construction,
establishment or installation, obtain the
permission of the gram panchayat in the
prescribed manner for undertaking the
intended work.

{2} The application to be made under
sub-section (1} shall conform to such
rules and shall be processed in such
manner and in consultation and approval of
such authorities and subject to such condi-
tions as may be prescribed.

121. No piece of land shall be used as
a site for the construction of a building
and no building shall be constructed or
reconstructed and no addition or alteration
shall be made to an existing building with-
out the permission of the gram panchayat
granted in accordance with the provisions
of any rules or bye-laws made under this
Act, relating to the use of building sites
or the constructiocn or reconstruction of
buildings:
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Provided that +the Government may, in
respect or all gram panchayats or with the
consent o©r the gram panchayat, in respect
of any particular gram panchayat or portion
thereof, exémpt all buildings or any class
of buildings from all or any of the provi-
sions of any rules or bye-laws made under
this Act. ’ -

122. (1) If in any factory, workshop or Power of
work-place in which steam ‘power, water gram
power or other mechanical power or electri- panchayat ro
cal power 1is used, nuisance 1is caused by issue
reasopn, of the particular kind of fuel directions for
employed or by reason of the noise or abatement of
vibration created, the gram panchayat may oulsance
issue such directions as it thinks fit for caused by
the abatement of nuisance within a reasona- steam ox
ble time to be specified for the purpose. other power.

{2y Xf there has been wilful default in
carrying out such directions or if abate-
ment is found impracticable, the gram
panchayat may —

{2) prohibit the use of the particular

kind of fuel employed, or

(b) restrict the noise or vibration by
prohibiting the working of the. factory,
workshop or work-place between the hours of
9.30 p.m. and 5.30 a.m.

123. All licences, notices, permissions, Form of
given issued or granted, as the case may licences,
be, under the provisions of this Act, norlces,
shall be in accordance with such rules as permissions.
may be made in this behalf.

124. The Government may, either gene- Power of
rally or in any particular case, make such Government to
order or give such directions as they may pass order or
deem f£it, in respect of any action taken glve .
or omitted to be taken under section 119, directions.
section 120 or section 122, )

125. Notwithstanding . in the Andhra

Pradesh (Andhra Area) Places of pPublic
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Modification pesort Act, 1888 or ary mther Act similar
of the Apdhra thereto for the time b2ing in force in the
Pradesh State, when the Governient extend that Act
(Andhra 4res} to any village or part thereof;- :
Places of

Public (a) the authority to whom appiication
Besort Act, g hall be made for a lirence under that Act
1888. in respect of any place or puilding to be

used exclusively for purposes cther than
the holding of cinematograph exhibitions’
and who may grant or refuse such licence
shall be the executive avthority, and

(b} the appeal from the order of the
executive authority granting., refusing,
revoking or suspending a licence under
that Act shall lie to the gram panchayat.

CHAPTER V1
]

GENERAL AND MISCELLANEOUS (GRAM PANCHAYATS)

Fower to name 126.{1) The gram panchayat may, in the
streets and manner prescribed, cause a name to be given
nuaber to any street and shall cause a number to

buildings. be affixed to the side or outer door of
any building or to some place at the
entrance of such building and in a like
manner, may, from time to time, cause such
name or number to be altered. .

(2) No persen shall, without lawful
auvthority, destroy., pull down, or deface
any such name or number o©or any number
assigned to any building in any such area.

{3) when a number has been affixed,
the cwner of the building shall be bound to
maintain such number and to replace it if
removed or defaced, and if he fails te do
so, +the prescribed " authority may, by
notice reguire him toc replace it.

Gereral 127. {1) Every licence and permission
provisions granted under this A4ct or any rule or
Tegarding bye-law made under this Act shall specify
licences and the period, if any, for which, and the
Permissionsg. restrictions limitations and conditions

-
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subject to which the same is granted and
shall be signed by the executive authority -
or by some person duly authorised by him
in this behalf..

(2} save as otherwise expressly provi-
ded” in or may be prescribed under this
act, for every such licence or permission
fees may be charged on such units and at
such rates as may be fixed by the gram
panchayat:

Provided that a person who is a barber,
washerman, medari or kummara or other
village artisan by profession shall not be
liable to pay any fees in relation to the
licence granted to him for the use of any
place in the gram panchayat for exercising
his profession or transacting his business
as such.

(3) Every order of the authority compe-
tent under this Act or any rule or bye-law
made thereunder to pass an order refusing,
suspending, cancelling or modifying a
licence or permission shall be in writing
and shall state the grounds on which it
proceeds:

Provided that every application for a
licence or permission under this Act shall
be disposed of within fifteen days from
the date of receipt thereof or from the
date of receipt of approvals or completion
of other formalities prescribed failing
which it shall be deemed that licencé or
permission is granted.

(4) Subject to the special provisions
regarding private markets, any licence or
permission granted under this Act or any
rule or bye-law made thereunder it may, at
any time, after giving the persons concerned
an opportunity of making a representation
be suspended -or revoked by, the executive
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authority if any of the restrictions,
limitations or conditicns laid down in
respect thereof is evaded or infringed by
the grantee, or if the grantee is convicted
of a breach of any of the provisions of
this Act, or of any rule, bye-lawor regula-
tion made under it, in any matter to which
such licence or permission relates or if
the grantee has obtained the same by

misrepresentation or fraud.

{5) It shall be the duty of the execu-
tive authority to inspect places in respect.
of which a licence or permission is required
by or under this Act, and he may enter any
such place between sunrise and sunset, and
also between sunset and sunrise if it is
open to the public or any industry is
being carried on in it at that time; and if
he has reason to believe that anything, is
being done in any place without a-licence
or permission where the same is required
by or under this Act, or otherwise than in
conformity with the same, he may at any
time by day or night without notice enterx
such place for the purpose of satisfying
himself whether any provision of law,
rules, bye-laws or regulations, any condi-
tion of a licence or permission or any
lawful direction or prohibition is being
contravened; and no c¢laim shall lie
against any person for any damage or in-
convenience necessarily caused by the exer-—
cise of powers under this sub-section by
the executive authority or any person to
whom he has lawfully delegated his powers;
or by the use of any force necessary for
effecting an entrance under this sub~secticn.

(6) When any licence or permission is
suspended or revoked or when the period
for which it was granted, or within which
application for renewal should be made has
expired, whichever expires later, the
grantee shall for all purposes of this
Act, or any rule or bye-law made under
this Act, be deemed to be without a licence
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Or perrwission, until che oréer suspending
or revoking the lNecence or permission is
cancelled or subject- to sub-section {11}
until the licence or permiZsion is renewed
as the case may be. -

(7) The grantee of every licence or.
permission shall, at all reascnable times,
while such licence or permission remains
in fore, produce the same. at the request
of the executive authority.

(8) Whenever any person is convicted of
an offence in respect of the failure to
obtain a licence or permission or to make
a registration as reguired by the provisiocas
of this Act or any rule or bye-law made
thereunder, the Magistrate shall, in addi-
tion to any fine which may be imposed,
recover summarily and pay over to- the gram
ranchayat the amount of the fee chargeable
for the 1licence or permission or for
registration and may, in his discretion,
also recover summarily and pay over to the
gram panchayat such amount, if any, as he
may f£ix, as the costs of the prosecuticn.

(9) Save as otherwise expregsly provided
in or may by prescribed undexy this Act,
every application for a licence or permission
or for registraticn under this Act or any
rule, bye-law or regulation made thereunder
or for renewal thereof, shall be made not
less than thirty and not more than ningty
days before the commencement of the Eer:l.od
or such less period as is menticned in the
application. )

{10) Recovery of the fee under sub-section
(8) shall not entitle the person convicted
£0 a licence or permission or to registra-
tion as aforesaid,

J. 964-13
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_{11) The acceptance by or on behalf of
21 gram panchayat of the pre-payment of the
fee for a licence or permission or for
registration shall not entitle the person
making such pre-~payment te the licence or
permission or of registration, as the case
may be but only to refund of the fee in
case of refusal of the licence or permis-
sion or of registration, but an applicant
for the renewal of a licence or permission
or registration shall, until communication
of orders on his application, be entitled
to act as if the licence or permission or
registration had been renewed and save as
otherwise specially provided in this Ackt,
if orders on an application for licence or
permission or for registration are not

‘communicated to the applicant within thirty

days or suth longer period as may be pres-
cribed in any class of cases after the
receipt of the application by the executive
authority, the application shall be deemed
to have been allowed for the periecd if
any, for which it would have been ordinarily
allowed and subject to the law, rules
bye-laws and regulations and all conditions

cordinarily imposed.

128. (1), An appeal shall lie to the
gram panchayat from,- ~

{a) any order of the executive authorltf
granting, refusxng, suspendlng or revoklng
a licence or permission;

{b) any other order of the executive
authority that may be made appealable by
rules made under section 268.

{2) & second.appeai shall lie from the
decision of the gram panchayat passed in

. an appeal under sub~-section(l) to such

authorlty as ‘may be prescribed whose deci-
sien thereon shall be flnal.- )

129. In "any gase in whlch no' tma is
"fixed by the forego;ng provisions of this
Act ~_for--the : presentation of .an’ apheal
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allowed thereunder, such aéppeal shall,
subject to the provisions of section 5 of
the Indian'Limitat;on Act, 1963 be presented

Central Act

within thirty days after the date of receipt 36 of 1953.

of ‘the order from which the appeal is
preferred.

130. Rothing in +this Act or in any

rule, bye-law or regulationmade thereunder
shall be construed as requiring the taking
out of any licence or the obtaining of any
permission under this Act or any such
rule, bye-law or regulation in respect of
any place in the occupation or under the
control of the State or Central Government
or of a Mandal Parishad or Zilla Parishad
or of a Market committee constituted under
- the Andhra Pradesh {Agricultural Produce and
Livestock) Markets Act, 1966 or in respect
of any property of the State or Central
Government or of any property belonging to
such Mandal Parishad .or 2illa Parishad or
Market Committee,

131. (1) Whenever by any notice, requisi-
tion or order under this Act, or under any
rule, bye-law or regulation made thereunder,
any person’ is required to execute any work
‘to take any measures or to do anything, a
reasonable time shall be. named in such
notice, requisition or order within which
the work shall be executed, the reasures
taken or the thing done.

{2) If such notice, requisition or
order is not complied with within the time
50 named-
 {a) The executive authority may cause
such work to be executed or may take any
measures or do anything which may in his
opinion he necessary for giving due effect
to the .motice, regquisition or order and
all expenses thereby incurred by the gram
panchayat shall be paid by the peraon . or
- PBrsons upon whom a notice was served and
shall be recoverable in the manner herein-
after provideds and further ’ T

Government and
Market
Committees pot
to obtain
ldcences and
permissions.

Act 16 of
1966,

Time for
complying with
notice, order
etc., and
power to
enforce in
defayle,
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{b) if no penalty has been specially
provided, in this BAct for failure to
comply with such notice, reguisition or
order the said person shall be punishable
with fine not exceeding fifty rupees for
every such offence.

13z. {1} Subject to such restrictions
and conditions as may be prescribed the
executive authority or any person autho-
rised by him may, between sunrise and
sunset on any day enter any place building
or land with or without notice and with or
without assiastants or workmen in order to
make an inqulry, Anspection, test, examina-
tion; survey, measurement or valuation or
to execute any other work which is authorised
by the provisionas of the Act or of any
rule,  bye-law, regulation or order made
undexr it or which it is necessary to make
or execute for any of the purposes of this
Aot or in pursuance of any of the said
provisions.

(2) No claim shall lie against any
person for any damage g@x- inconvenience
necessarily caused by the exercise of

* powers under sub-~section {(l) or the use of

. Testing of
weights
and
BeREUTEH.

any force necessary for effecting an
entrance under that sub-section.

133. The executive authority or any
person authorised by him may examine and
test the weights and measures used in the
markets and shops in the wvillage with .a
view to the prevention and puanishment of

Central Acr offences relating to such weights and

45 of 1860.

Power to call

for infor—
mation from
Vililgge
Development
Officer.

measures under chapter XIII of the Indian
Penal Code.

134. (1} The executive authority may.
by an order in writing require the Village
Development Officer having jurisdiction
over the gram panchayat to furnish him in-
formation on any matter falling within
such categories as may be prescribed imn
respect of villages within his jurisdiction
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or any parc thereof or any person or
property therein and such Village Develop~
ment Officer shall comply with such order.

(2) The order shall specify the period
within which it may be complied with but
the executive authority may, from time to
time, extend such period.

135. No distraint shall be made, no suit pgmientlcn for
shall be instituted and no prosecution recovery of
shall be commenced in respect of any tax gpay,
or other amount due to a gram panchayat
under this Act or any rule, bye-law,
regulation or order made under it after
the expiration of a period of three yvears
from the date on which distraint might
first have been made, a suit might first
have been instituted, or prosecution might
first have been commenced as the case may
be in- respect of such tax or amount.

136. Save as otherwise expressly provi- parsgns
ded in this Act, no person shall be tried ewpovered o
for any offence against this Act or any proseeute,
rule or bye~law made thereunder; unless
complaint is made within twelve months of
the commission of the offence by the police
the executive authority or person-expressly
authorised in this behalf by the gram pan-
chayat or executive auvthority:

Proviged that failure to take out &
licence, obtain permission or secure
registration under this act, shell, for the
purposes of this section be deemed a conti-
nuing cffence until the expiration of the
period if any, for which the licence, permis-
sionh or registration is required and if no
period is specified, complaint may be made
at any time within twelve months from tha
commencement of the offenca.
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137. (1) The executive authority may,
subject to such restrictions and control,
as may bhe prescrlbed compound for a sum not
exceeding rupees five hundred, any offence
against . the provisions of this Act or any
rule or byelaw made thereunder, which may
by rules, be declared compoundable.

(2) On payment of the amount by way of
composition no further proceedings shall
be taken or continued agazinst the defaulter
in regard to the offence or alleged offence
50 compeounded.

(3) Rothing in this section shall
apply to election offences.

138, Every prosecution instituted or
offence compounded by the executive auth-
ority shall be reported by him to the gram
ranchayat at its next meeting.

" 139. Every Police Officer in whose
jurisdiction +the wvillage “is situated,
shall be bound to assist the gram panchayat
and its officers and servants in the exer-
cise of their lawful authority.

140. Any person who prevents the exe-
cutive authority or any person to whom the
executive authority has lawfully delegated
his powers of entering on or into any
place, building or land, from exercising
his lawful power of entering thereon or
thereinto shall be deemed to have com-
mitted an offence under section. 344 of
Indian Penal Coce.

141. whoever obstructs a gram panchayat
or the Sarpanch, the executive authority
or a member of the gram panchayat or any
person employed by the gram panchayat or
any person with whom it has contracted in
the performance of its duty under the
provisions of this Act or of any rule made
thereunder, or prevents or tries to prevent
any person from doing anything which he is

—
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empowered or required to do, by virtue of
this Act, of removes any mark set up for
the purpose of indicating any level or
_direction incidental to the carrying out-
of any work authorised by this Act, or
removes, destroys, or defaces or otherwise
obliterates any notice put up or exhibited
by the gram panchayat or under its auth=
ority, shall be liable on conviction to a
fine not exceeding fifty rupees.

142. Any person required by this Act or Penalry for
by any notice or other proceedings issued not giving
therunder to furnish any information, who informatien or
omits fo furnish such information or know- giving false
ingly ‘fuxnishes false information shall be information.
punishable with fine not exceeding ten
rupees.,

- SUPPLEMENTAL PROVISICGNS

143. (1) Notwithstanding anything in Special
this Act, when a local area is notified as privisions i
a village under section 3, for the first the case of
time, the Commissioner shall appoint a new grac
special officer to exercise the powers and panchayats.
perform the functions of the gram panchayat
and its Sarpanch and executive authority
until the members and Sarpanch thereof who
are duly elected assume office.

(2) The special officer shall cause
arrangements for the election of the.member
of the gram panchayat to be made before
such date as may be fixed by the Commis-
sioner in this behalfr

Provided that the Commissioner may,
from time to time, postpcone the date so
fixed, if for any reason, the elections
can not be completed before such date.

144. All roads, markets, wells, tanks, public rozds,
reservoirs and water ways vested in OI markets,
maintained by a gram panchayat shall be wells, tanks
open t¢ the use and enjoyment of all ere., to be
persons, irrespective of their caste and gpen to all.
creed.
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145. A gram panchayat shall have power
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or regulation made thereunder, for any
period not exceeding three years at a time
on such coudition as it thinks fit.

146. (1) The Commissicner may, at the
request of the gram panchayat or otherwise,
by notification, declare that- any of the
provisions of the law relating to munici-
palities for the time being in force or of
any rule made thereunder including those
relating to taxation, shall be extended to
and be in force in the village or any spe-—
cified area therein.

(2) The provisions so notified shall
be construed with such alterations not
affecting the substance as may be necessary
or proper for the purpase ¢f adeopting them
to the village or specified area therein.

(3) Whithout prejudice to the gene-
rality of the foregoing: provision, all
references to a municipal c¢ouncil br the
chariman or the executive authority there- °
of shall be construed as references to the
gram panchayat or the Sarpanch or the
executive authority thereof, all references
to any officer or servant of a municipal
council as references %o corresponding
officer or servant of the gramppanchayat
and all references to the municipal limits
as references to the limits of the village
or the specified area therein, as the case
may be.

147. Notwithstanding anything in this
Act, or in any law relating to other local
authorities, the Government may, in consu-
ltation with the Mandal Parishad or Zilla
Parishad or other local authority as the
case may be, and the gram panchayat con-
cerned, by notification, and subject to such
restrictions and conditions and to such
contrel - and.revision as may be specified
therein, direct that,- )
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(1} any power or function vested in
the gram panchayat by or under this Act,
shall be transferred +o and exercised and
performed by the Mandal Parishad.or Zilla
Parishad or the other lcecal authority; and

(ii) any power or function vested 'in
the Mandal Parishad or gZilla Parishad or
the other local authority shall be trans-
ferred to and exercised and performed by
the gram panchayat.

Explanation: For™ the purposes 6f this

. 8ection, ‘'local .authority' includes, the
Adndhra Pradesh Industrial Infrastructure
Corporation Limited.

PART - IIT

CONSTITUTICN AND INCORPORATION,
COMPOSITION, POWERS FUNCTIONS, ETC., OF
HANDAL, PARISHADS

148. (1) There shall be constituted by Constituricn
the Government by notification from time to ond Incorpora-
time, and with effect on and from such ¢ion of Mapdml
date, as may be specified therein consti- Parishads.

tute a Mandal Parishad for each Mandal.

(2) Where under sub-section (2) of Act 7 of 1574.
sectian 3 of the Andhra Pradesh Districts
(Formation) Act, 1974, a Mandal is rede-
limited or a new Mandal is formed, the
Government may, by notification,
reconstitute the HMandal Parishadi for the
redelimited Mandal or constitute & new
Mandal Parishad for the new Mandal.On such
reconstitution or constitution the Mandal
Pdrishad or Mandal Parishads concerned fun-
ctioning immediately before such reconsti-
tution or constitution, ehall stand aboli-
shed: .

Provided +that in reconstituting <the
Mandal Parishad the Government may direct
that the President, the Vice-~President or
an elected member of the kandal Parishad
wiich was finctioping immediately before
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such redelimitation and who is otherwise
qualified to hold such office in the re-
constituted Mandal Parishad shall be the
President, Vice-President or elected member
of the reconstituted Mandal Parishad as if
he was elected to such office in the recon-
stituted Mandal Parishad.

(3) Where after a Mandal Parishad is
constituted for a Mandal, a part of such
Mandal is included in a heighbouring muni-
cipality or Municipal Corporation,and,

(i) in case the residuary part of the
Mandal is viable for the constitution of a
Separate Mandal Parishad such residuary
part shall .be redelimited into a separate
Mandal under the Andhra Pradesh Districts
(Formation) Act, 1974 and a Mandal Parishagd
shall be constituted for such newly formed
Mandal and that portion of the Mandal prior
to its redelimitation which is included in
the neighbouring Municipality or Municipal
Corporation shall be included in an adjoin=-
ing Mandal which forms part of such Muni-—
cipality or Municipal Corporation; or

(ii) in case the residuary portion of
the Mandal is not viable to be constituted
into a separate Mandal Parishad, it -shall
be competent for the Government, -

(a) to include such Tesiduary portion
of the Mandal in the adjoining Mandal  or
Mandals and abclish the Mandal Parishad
constituted for such Mandal; or

(b} to form a new Mandal by adding to
such residvary portion, areas from the
adjoining Mandal or Mandals and constitute
a Mandal Parishad for such new Mandal?

Provided that where a Mandal. Parishad
is constituted urnder clause (i} or sub-
clause (b) of clause (ii}, the Government
may direct that the President, Vice-
President or an elected member of the




LB

203

abolished Mandal Parishad who is otherwise
qualified to hold such office in the newly
constituted Mandal Parishad shalil be the
President, Vice-President or elected
Hember of the newly constituted Mandal
Parishad as if he wasg elected to such
office in the newly constituted Mandal
Parishad.

Explanation:~ For the removal of doubts
it is hereby declared, that,-

(i) the President, Vice-President or
an elected member of the newly constituted
tandal Parishad continued under this sub-
section shall hold office only for the
residue of the term of the President, Vice-
President or an elected member of the aboli-
shed mandal Parishad:

Provided furher that where a Mandal
Parishad is- abolished wunder clause (a),
the President, Vice-President or an elected
member holding office immediately before
such abolition shall unless he is continuned
under the foregoing proviso cease to hold
their respective offices.

(3) Every Mandal Parishad shall, by
the name of the “Mandal for whict it is
constituted or reconstituted, be a body
corporate having perpetual succession and
a common seal with power to acquire, hold
gnd dispose of property and to enter into
contracts and may by its corporate name
sue and be sued.

(4} The notification under sub-section
(2) may contain such supplemental, inci-
dental and consequential provisions as the
Government may deen necessary and the
Government may, from time to time, amend
any such notification.

149. (1) Every Mandal Parishad shall Composition
consist of the following members, namely:=- of Mandal
Parishand.

(1) persons elected under section 151;
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{ii) the Member of The Legislative
Assembly of the State representing a con-
stituency which comprises either wholly or
partly the Mandal concerned;

(iii) the Member cf the House of the
People representing a constitluency .which
comprises eithér wholly or partly the
Mandal concerned; .

{iv) any Member of the Council of
States who is a registered voter in the
Mandal concerned} )

{(v] one person belonging to minoxi-
ties to be coopted in the prescribed
manner by the members specified in clause
{i) from among perscns who are registered
voters in the HMandal and who are not less
than 21 years of age.-

(2) No person shall be a member in
more than one of the categories specified
. in sub-secion (1), A person who is or
becomes a Member of a Mandal Parishad in
more than one such category shall, by
notice in®writing signed by him and deli-
vered to the Mandal Parishad Development
Officer, within fifteen days from the fate
of the first meeting referred te in sub-
section{3) of section 153, intimate in
which one of the said categories he wishes
to serve, and therupon he shall cease to
be the HMHember in the other category or
categories. In default of such intimation
within the aforesaid peried, his member-
ship in the Mandal Parishad in the category
acquired earlier shall, -and his membership
acquired later in the other shall not,
cease at ithe expiration ©of such period.
The intimation given under this sub-sedion
shall be final and irrevocabls;
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150. For the purpose Of electing the pivigion of
members specified in clause (i) of Sub- Mapdal inte
section (1) of section 149, the Commissioner conspisuensies.

"« shall, subject to such rules 'as may be. .

-made.-in - this behalf, divide each Mandal
Parishad area into asg many territorial -
constituencies ‘as he may, by notificaion
specify; " in such manmnner that, as far asg
practicable, shall consist of a population”
ranging between three .thousand ' and four
thousand; and that the ratio between the
population of each constituency and the
number of seats- allotted to it shall, as
. far as practicable, be the same throughout’
- the Manda) Parishad area: C

Provided that the ratiol -between the
population -of the territorial area of a
Mandal Parishad and the number of seats in
such Parishad to be £filled by -
election shall, as far as practicable, he -
the same’throughout the ‘State; .

151. (1) One member shall be elected to Election of
the Mandal Parishad from esach territorial members from
constituency specified in section 150 by territorial
the method of secret ballot. ‘by the per- constituencies.
sons who are registered -voterse in the . .
territorial constituency concerned: R
. Provided that a registered voter in the
Mandal Parishad shall be' entitleq to
centest from any territecrial constituency
of the Mandal Parishad.~ = - .

(2) For purposes of preparation and’
publication  of the electoral roll for the .
“elections to the office of member under 7
“"this section, the provisions of sections 11
~and 12 shall, mutatis mutandis apply, sub-

;. ject to such rules as may be made in this
. behalf.

152. (1) In every Mandal Parishad out Reservation

" - of the total strength of elected members of sests

determined under section 150, the Com- of members of
missioner shall, subject to such znles as Mandal
may be prescribed, by notification,reserve, - Parishad.
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(a) such number of seats to the members
belonging to Scheduled Castes and Scheduled
Tribes as may be determined by him, subject
to the condition that the number of seats
S50 reserved shall bear, as nearly ags may
be, 'the same bProportion to the total
number of seats to be f£illed by direct

election to the Mandal Parisnad as the

population of Schedulegd Castes or as the
case may be, the Scheduied Tribes in that
Mandal bhears to the total population of
that Mandal and such seats may be allotted
by rotatien to different constituences in
a Mandal Parishad in the mamner prescribed;

(b} one-third of the total number of
seats of elected members for backward
classes; and such seats may be allotted by
rotation “to different territorial consti-
tuencies in the Mandal Parishad in the
manner prescribed; ’

{c) not 1less than one-third of the
total number of seats reserved under clauses
(a) and (b) for women. belonging to the
Scheduled cCastes, Scheduled Tribes or as
the case may be,the backward classes:;

(d) npt less than one-third (including
the number of seats reserved for women
belonging to the Scheduled Castes, Sche-
duled Tribes and backward classes) of the
total number of sSd&ats to be filled by
direct election to every Mandal Parishad
shall be reserved for women and such may
be’zllotted by rotation to different con-
stituencies in a Mandal Parishad in the
manner prescribed.

(2) Nothing in sub-secien (1) shall be
deemed to prevent women and members of the

Scheduled Castes, Scheduled Tribes or back--

ward classes from standing for election to
the non-reserved seats in. the Mandal Pari-
shad, :
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153. (1) For every Mandal Parishad Election,
there shall be one President and one Vice- reservation
President who-shall be elected by and from and term of

v among the elected members specified in office of
‘clause (i) of sub-secion (1) of secion 149 President and
in the prescribed manner. If at an elee- Vice-President.
tion held for the purpose no President or
Vice~President is elected, fresh election
shall be held. The names .of the President
and the Vice-President so elected shall he
published in the prescribed manner:

Provided that if a Member of the Legis-
lative Assembly of the State or of either
House of Parliament is elected to either
of . the said offices, he shall cease to
hold such office unless within f£ifteen

* "days from the . date of electiocn to such

. office, he ceases to be Member of the
Legislative Assembly of the State or of
either House of Parliament by resignation
or otherwise.

s {2) Out of the total number of offices
of President in the State, the Commissioner
shall, subject to such rules as may be
prescribed, by notificaion reserve,-

(a) such number of offices to the members
belonging to Schedued Castes and Scheduled
Tribes as may be determined by him, subject
to the .‘condition that the number of

. officeg 50 reserved shall bear, as nearly
.. 88.-Way: Be;, . the same proportion to the
- total ‘number of offices to be filled in
- the  State as the population of the
"Scheduled. Castes or as the case may be, -
- .the Scheduled Tribes in the State bears to
Eﬁe total population of the State and such
offices. ‘may be allotted by rotation to
different Mandal Parishads in the State in
tlie- mgnner prescribed;

:{_b)-ope-tliir_& of the total number of
I€h.: -officeg for 'backward claeses; and
srreuch offlcea may -be allotted by rotation
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to different Mandal Parishads in the State
in the manner prescribed;

{(c) not less than one-third of the
total number of offices reserved under
clauses (a} and (b) for women belonging to
the Scheduled Castes, Scheduled Tribes, or
as the case may be, the backward classes;
and :

(d) not less than one-third (including
the number of offices reserved for women
belonging to-the Scheduled Castes, Sche-
duled Tribes and the backward classes) of
the total number of offices to be filled
in the State for women and such offices
may be allotted by rotation to different
Mandal Parishads in the State in the
‘manner prescribed.

(3) The £first meeting of the Mandal
Parishad to elect a President and Vice-
President shall be called as soon as may
be,after the results of the ordinary elec-
tions to the office of elected members of
the Mandal Parishad have been published.
The notice of the date and time of the

" meeting for the election of President and
Vice-President shall be given to the elected
members in the prescribed manner:

Provided that if, for any reason, the
electiagn of the President or Vice-President
is not held on the date fixed as aforesaid,
the meeting for the election of the Pre-
sident and Vice-President shall be held on
the next day. whether or not it is a holi-

" day observed by the Mandal Parishad.

(4) Every President or Vice-President
shall cease to hold office on the expira-
tion of his term of office as a member.'
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{5) Save as otherwvise expressly provi-
ded in ior prescribed under this Act, the
texrm of office of {he Pregident or Vice-
President who is olected at an ordinay
election shall bz five years <Trom the dat=

zppointed! by the State Election Cormis-~’

sioner for the first mecting of the Handal
Parishad after the ordinary election.

{6) Any casual vacancy in the office
of the President or Vice-President shall he
filled within a pericd of six months Lfrom

the date of occurrence of the vacancy by a°

fresh election undey sub-section {3} and a
person elected as President or Vice-Presi-
dent in any such vacancy shall hold office
only so long as the person in whose place
he is elected would have been epntitled to
hold office if the vacancy had not occurred.

154. Save as otherwise provided in this
Act, - '

(i) an’ex-officio member of the Mandal
Parishad shall hold oifice so long as he
continues to hold the office by virtue of
which he became such ex~officio member;

(ii) a member elected at an ordinary
election or & co-opted member shall hold
office for 2 terin of five years from the
date appointed by the State Election Com-
missioner for the first meeting of the
Mandal Parishad after the said ordinary
election.

155. No perscen shall be eligible for
election as member of a Mandal Praishad
unless his name appears in the electoral

roll of Lpe Mandal, Parishads concerned and

he has completed the age of twenty-one
years, -

156. {1) A member of the Mandal Parishad
shall bz disqualified for election as Pre-
sident or Viee-Presideni if he is in
arrears of any dues, otherwise than in a

v J. 964-14
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fiduciary capacity to a gram panchayat, a
Handal Parishad or -the Z2illa Parishad or
if he is interested it & subsisting con-
tract wrade with, or any work baing done, for,.
any ¢ram panchayat in the Mandal or the
Mandal Parishad or the 2illa Parishad
within -whose Jurisdietion the Mandal
Parisghad is situated or any other Mandal
Parishad within the jurisdiction of that
Zilla Pazlshad.

Provmded that a person shall not be
deemed to have any “interest ' in  such
conitract or work by reason -only of his
having &« share or jnterest in-

i) a r'-:wrn;.\an;,' as  a nere shavebold
but not as d‘fECLOr'

(ii) any lease, sale or purchase of
immovable kroperty or any agreesuent f£or
the same; or

{iii} any agreement for. the loan of
money or any security -for the pajnent af
money onlvr or

(iv} any newspaper in which any adver-
tisement relating tc the affairs of any of
2foresaid Mandal Parishad is inserted.
(2) The provisions of sections 18, 1¢,.
20, 21 and 22 'shall apply to a member of
the Mandal Parishad as they apply to a
member or the gram panchayat subject to
- the - variations that for the expressions,
“gram panchayat". "executive authority",
‘"Sarpanch", "Upa-Sarpanch" and "District
Panchayat Officar", the expressions
“Mandal .Parishad", "Mandal Parishad Deve-
lopment OQfficer ¥, ‘"President", '"Vice-
President" and "Chief Executive 0fficer®,
shall respectively he substituted;

Provided that nothing in clzuse {(b) of
section 20 shall apply to a member of thes
‘Mandal ‘Parishad epecified in clause (3ii},
Clause (jiijand Clause (iv) of sub-seclion
- (1} of section 14%.
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157. <he President, the: Vice~President Resignation of
elected member or coopted member may resign President,
his office in such manner as may be pras-,yice—Preslideat
cribed. . ’ or Iembeyr.

158, The Collector, the Sarpanches of Permanent ;
all the gram panchayats within the jurics@i- imvitzes to |
ction of the Mandal Parishad and - the the meetings

Presidents of Agricultural Marketting Com- of the

mittees shall be permanent invitess to the Mandal

meetings of the Mandal Parishad and they. Parlshad.
ghz11 have the right te speak in and other
wice to take part in the proceedings of
aay me=2ting " of a iMandsl Parishad function-
ing within the local limits of their res-
pactiver jurisdictions put shall not, by
virtue of this section be entitled to vote

at any such mesting.

139, (1} The President of a Mandal President of

‘pParvishad may for purposes of consultation, a Mandal

invite any person otner than an office Parishad may
bearer of any political party having ex- lnovite certain
perience and specialised knowladge of .any persons to
subj=ct under the consideration of the arrend its
Mandal Parishad to attend the meeting oOf meetings.
the Mandal Parishad. Such person shall

have the right to speak in, and othervise

to take part-in the proceedings of such
meeting,but shall not, by virtue cf this

section be entitled to vote, at any  such

4

{2) A person attending a meeting under
sub-section (1) shall be entitled to such.
allowances as may be prescribed.

- Bules for the

160. Every Mandal Parishad shall in condect of the
regard to the conduct of business at its busiaess at a’
meetings, follow such rules as may be meeting of &
prescribed. Handal ’

Parishad.

161. {1) Subject to the provisions of Fowers and
this Act, the administration of the tlandal fupctions of
shall vest in the Mandal Parishad. Every 8 Handesl
Mandal Parishad shall endeavour to instill Parishad.
among ‘the people within its jurisdiction

i
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spirit. ol sslfhelp and initiative and hax~

"+ nzss3 tLheis enthusiasm Zfor raising the

standard of living, it shall exercise . all
- the powers conferred on, and perform all
the funciions entrusted to it by or under
this Act, and such other powers and
funciions as may be conferred on, and
entrusted to it by the Government £or
¢arrying out the purposes of this Act, but
it shall not exercise the powers or
perform the functions expressly assigned
by of under this Act, or any other law to
its President or to the Mandal Parishad
Development Officer or +teo ‘the 2Zilla
Parishad or any other authority, it shall
do extension and review functions at the
‘mandal level effectively. It may, with the
previous approval of the Government and
subjcet te such terms and. conditions as
may be prescribed borrow moneys for carry-
ing out the purposes of this Act., It shall
also exercise and perform such of the
powers and functions of the District Beard
including the powers to levy any tax or
fees as may be transfered to it under this
Act.

{2) Every HMandal Pzrishad shall exer-
cise such powers and perform guch functions
as may bDe entrusted to it by rules made in
this behalf in regard to the subjects-
enumerated in Scheduled-I. In perticular,
the Mandal Parishad shall exercise the
powers and perform the functions specified
in Scheduie-II.

(3) Notwithstanding anything in this
Act, the Mandal Parishad may with the
prior approval cf the %illa Zarishad levy
contributions from the funds of the Gram
Panchayats in the Mandal. .

(4) Every Mandal ' Parishad may levy
with the prior sanction of the Government
"a duty in the form of a surcharge on any
tax imposed by a gram panchayat or on land
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‘may, -

S - —_

caess or local cess levied within its jurisdi~ .
ction in suck manner and subject to such'’

maximum as may be prescribed.  ,

162, (1) Notwithstanding anything in
this Act and subject to the rules made in
this behalf, two or more gram panchayats

(1) consturct and maintain water works
for supply of water for washing and
bathing purposes and protected water for
drinking, pruposes from a commen source,
and ‘

(ii) entrust +o Mandal Perishad with
its consent and on such terms as may be
agreed upon the management of any
instituticon or the execution or

.maintenance of any work.

{(2) Subject to the provisions of this
Act and the rules made thereunder, two or
more Mandal Parishads may establish and
maintain common -dispensaries, child
welfare centres and institutions of such
other kinds, as may be prescribed. .

163. A tandal Parishad may, at any time
require the Mandal Parishad Development
Officer to furnish any document in -his
custody. The said officer shall comply
with every -such.requisition.

164. A- Mandal Parishad may reguire any’
V%llgge Development QOfficer of any village
within +the jurisdiction - of the Mandal
Parishad to furnish any information on any
matter f£aliing with such categories. as
may be prescribed in respect ' of such
village or any person or property therin
required for the purposes of this Act.

Haintenance

of common
water works
and oihezr
iastirations.

Pomer of
Mandal
Parishad o
call for
dcouments
fron the
Handal
Parishad
Dayelopment
0fficer.

Power of

Parishad to
czll for
informaticn
from Village
Development
0fficez.




- : 21[!.
- — / .

Powers and— -  165. {1) The PresxdenL of a Handal '
funccioue of parishad shall,-
the Pregident
aevd Vice—

Prenident. g

|

(2) exercise administrative control
over the Mandal Parishad ' Development
- "Officer - for the purposes * of
implementation : of the resolution of the
HMandal Parishad;

(b) preside- over and conduct the
meetings of the Mandal Parishads. and

"

(¢} have full access to all records’of
the Mandal Parishad.

(2} In case of emergency the President
may in  consultation with the Mandal
Parishad Development Officer direct the
execution of any work or the doing of any
act which requires ‘the sanction of the
Mandal Parishad and the .immediate.
execution or the doing of which is, in his
opinion, necessary for the service or
safety ©of the general public, but he shall
report the action taken under this sub-
section and the reasons therefor te the
Mgnaal Parizhad at its next meeting:

Provided -that he shall not direct the
-execution of any work or the doing of any
act in contravention of any order of the
Government.

(3) The Vice-President shall exercise
such powezrs and perform such functions of
‘the President as the President may, froem
time to Lime, delegate to him in writing.

1
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(4) When ftue office of the president
is vacant thu Vice- regident of the Mandal
parishad shail~ exercise the povers and
perform the functions of the President
until a new president is glected,

(5) if ~ the president has been
&ontinuously “hbsent from the Mandal for
‘more than fifteen days Or is incapacitated

for more than fifteen days, his powers and
functions during such absence or incapa-

city shall devolve OR the Vice-President.

{6) When the office of the President
is vacant ox the president has Dbeen-
continuoulsy absent from the Mdandal <for
more ‘than £ifteen days or is Jincapa-
citated for mere tham fifteen days and
there is either a vacancy in the ofifice of
the Vice-president oOr the vice—P:esident
has been cqntinuously abgsent from the
Mandal for more than fifteen days or 1s
incapacitated for more t+han f£ifteen days.
the powers and functions of the President
shall devolve on a member of +the Handal
Parisahd appointed by the government in
+his behalf, The menber 5C appointed shall
be' styled as the temporazy president and
he shall exercise the DROWELS and pzariorm

- the Fguqqtiongﬂ_qf the President subject
“to such restrictions and conditions as may
pe prescribed entil & new President or
Vice-praesident assumss office after his
election or untii the President or the
vice~President; returns to the Handal ox
recovers from his incapacity, as the case
may be. ’ )
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ﬁg:;igfm . 1864 Any member of a Mandal Parishag

2o ~may draw the attention of the President or
mbﬁ‘-f_‘ o . the Mandal Parishad Development Officer to
dray attentidn Aany neglect in the exscution of Meondal
e ‘Parishad work, tao any waste of Mandal
Handai ' Parsihad property or to the needs of any
Parishad ets., locality and may suggest any improvement
"7 7~ which may appear desirable. ’

in respect of

Povers and . 1687 {1) The Mandal Parishad Develop-
fmcf:-{—‘ms °f ment Officer shall be the Chief Executive
the Mandal .« officer of the Mandal Parishad. .. He shall

Parlsbad  he rasponsible for implementing the re-
. Pavelopment’ solutions of the Mandal Parishag and shall
officer. alsc exercise such powers and pPerform such

‘functions as may be entrusted to him by
the Government. He shall also exercise such
. powaxrs of supervision over the gram pan-
chayats in the Mandal as may be” prescribed.

(2) The Mandal Parishad Development
Officer shall, with the approval of, or on
the direction of the President, convene
the meetings of the Mandal Parishad ‘so

_ that atleast one meeting- of the Mandal
‘Parishad is held every month ‘and if the -
Mandal Parishad Development Officer -fails

to discharge that duty, with the result

that ne meeting of the . Mandal Parishad is

held within a period -gf ninety days from

the last meeting,“he shall be Iliable to

disciplinary action® under the relevant

rules: S = ' T

Provided that where the President fails

.te give his approval for convening the
meeting so as to hold a meeting within a,
period of ninety days aforesaid, the
Mandal Parishad Development Officer may
himself convene the meeting in the manner
prescribed. . -

(3) The Mandal Parishad Development
Cfficer shall ordinarily attend the
meetings of the Mandal Parishad .and shall
be entitled to- take part in the discussions
thereat. but he shall not be entitied to
vote or to move any resolution.
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(4) Subject *to the provisions ' of

. section 163 the staff borne on the estaw

blishrment of the Mandal Parishad and the
gtaif werking in institutions and schemes
transfarrzad by the Government or the Head
of the Department of Goverpment o +the
Handal Parishad shall be under +the admini=
strative control and supervigien of the
Mandal Parishad Development Officer,,

(3) Notwithstanding anyihing ' in sub-
section (1) of szction 161 and subjeét to
all other provisions of  this Act, and the.
rules made thereunder, the Mandal Parishad
shall have pewer to issue such specific
direction as it may think £it regarding
the performance by the HMNandal Parishad
Davelopment officer of any of +the Ffunce
tiong assigned to him-under this Act.

{5§) The Government shall, pay out of
the Consolidated Fund of the State, the
salaries, alleowances, leave allowances,
pension and contribution if any towards
the provident fund or provident fund-cum-
pension fund of .‘the Mandal Parishad Deve-~
iopment Officer appointed by them for
Mandal Parishad.

{(7) The Govermment shall have power to
make rules to regulate the classification
and methods of recruitment, conditions of .
services, pay and allowances and digeipli-_ —
nary cohduct of the Mandal Parishad Deve- Eﬁad

lopment Qfficer. . Development

: NP fcer and - |
168. The Mandal Parishad Developnrent giﬁ_ﬁfﬂmsl_

Officer and other officers and staff of a ~aff of
Mandal Parishad and the staff employed "in :ﬁ;é;gi © i
the institutions and schools under the Parishad to be |
Mendal Parishad@ shall be subordinate to gubordinas .
the Mandal Parishad. . eo the Yoodal |-

169.. (1) The Government may, .at any Tacichod. :
time create such posts of officers and 0fficers aud {
other employees of Mandal Parishad as they oiher coployees
may consider neceasary for carcying out of Mandst

_the purposes of thisz Act. Povichnd,

n
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{2) A1l appbintments‘"'d;.o the posts
created under sub-section (1) and tzansier
-of the holders of such posi:s shall be made
subject to the provisions oI the andhra
Pradesh Public Employment (Regulation of
Act 23 of Age of Superannuation) Act, 1984, the Andhra
1984. "pradesh (Regulation of Appointments to
’ Public Services and- Rationalisation of
Ac.i: 2 of 1994, Staff Pattern and Pay Stracture) act, 1994
. and. such rules as may be made under the
provizo to article 309 of the Constitution

of India.

{3) The Government shall pay, out of
the Consolidated Fund of the State, the
salaries, allowances, leave allowances,
pension and contributions, if any, towards
the provident fund or pension-cum~provident
fund o©f the officers and other employees
of a Mandal Parishad who hold any of the
posts referred to in sub-section (l).

{(4) The classification and methods of .
. recruitment, conditions of service; pay
¥ and. allowances and discipline and conduct
of *the officers and cother employees
referred to in sub-section (3}, shall be
- regulated in accordance with the
i provisions of the Andhra -Pradesh  Public
Act 23 of Employment (Regulation of Age: of Super—
1084, annuation) Act, 1984, the aAndhra Pradesh.
, (Regulation of Rppointments. to Public
: Services ‘and Rationalisation of Staff
‘fet 2-0f 1994.Pattern and Pay Structure) Act, 1994 and
such rules ag may be nade under the
proviso to article 309 of the Constituticn .
until rules in that behalf are so made,
. the law for the time bzing in force regu-
lating the recruitment and conditions of
service; pay and allowances .and conduct,
applicalbe .to such .-holder shall continue

to apply to such holder.

{5) The Government may, from time %o
time, by order give.such directions to any
Mandal Parishad or any officer, authozity,
or perscon therebf as may appear to them to
be necessary £or +the purpose- of giving
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effect "to™ the provisions of this sectien
and the Mandal Parishad Development

Officer, authority or person shall comply
with all suth directions.

170. (1) There shall be paid to' the
members of a Mandal Parishad ineluding its

.President and Vice-President and +o the

Members of the Legislative Assembly and of
either House of Parliament for attending a

Allcrances

for attending

a meeting of

meeting of the Mandal Parishad such allow- -

ances as may be prescribed.

{2) There shall also.be paid to the
President in respsct of his tours oh duty
whether within or outside the Mandal but
within the District such allowances as may
be prescribed, ’ -

171. (1) Allmoneys réceived by a Mandal

Act and for such other purposes’ and in
such manner as may be prescribed.

{2) All moneys received by the Mandal
Parishad shall be lodged in the nearest
Government treasury .

(3) All orders or cheques against the

- Mandal Parishad Fund shall be signed by

-,

the lMandal Parishad Developmen% Officer.

172. (1) The sources of income of a
Mandal Parishad shall consist of ;-

{1) funds relating to institutions and
schemes transferred by the Goverament or
Heads of Departments of the Government to
the Mandal Parishad;

(ii) funds relating to the community
development programmes; -

(1ii) Central and State aid and aid-
received from the A1l India bodies and-

Mandal
Parishad shzll constitute a fund called parishad
the  Mandal Parishad Fund and shall be Fund.
applied for the purposes specified in this -

L

Income and
expengss
of a Handel
Parishad.




;
) h 220 . \
institutions for the daveloPient of cottage|
and village industries, ;hadl-.$1lk, coir,
handicarits and the like; e e
(iv} donations and  -conteibutions:
raceived by, the Mandal Perished frem gram
panchayats or from the public in any form:

{v) such income of the Zilla Parishad
as the .Government may, by orxder, allogate
to it;

{vi} 5uch share of the 1land revenue;
state taxes or fees as may be prescribed;

(Vll} proceeds ZIrom taxes; suzrcharg
or -fee which +the Manaal Pazishad is
n

olher law;

{viii) such contributions as the
Mandal Parishad mway levy from gram
panchayats; -

(ix} any other inceome from remunerative
enterprises and the like.

{2) Government shall alse make an

annual grant at the rate of five rupees

.- per person regiding in the Mandal calcu-

Bleorfon

CEpanses o
‘be borpe by
) ﬂh—G@mzn—

lated on the basiz of the last preceding
census of which figures are available.

{3} The expenses of =~ the  Handal
Parishad shall include the salaries and
allowances of its officers and other
employees, the allowances to be paid wunder
sections 159 and 170 any item of
expenditure directed by the Government for
carrying out the purposes of this BAct.
and such other expenses as may be necessary
for such purposgs.

173. The cest of the election expenses
inecluding the conduct of elections tao the
Mandal Parishad and the cost of mainte-
nance of election establishment employed in
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counection theravith shall be hornd by ihe

- .Governmant.

176,11} The Wandsl Parished Davolone Dudy
ment O€ficey zhall, in azah yeasr frams and
plaecc before the Mandal Parishad ~n O

"~ beford’ the breseribed dats 2 bhudget Shinpe .-

ing. the probable receipis and exvenditvrs _
during the following year, and the Mand=)
Purishad shall sanction the hrdget with
such medifications, if any, as it thinka
fitﬂ ‘ 1
(2} The budget as so sanctioned ghail
be submitted by the Mandal Parishad Reve~
lopment Officer on or befere: such cdate as
may be prescribed, to the 2illa Parishad
and where there is no such Zilla Parishad
to the Distyict Collectpr, and 4if  the
2illa Parishad or the District Collector
as the case may be is satisfied that
adequate provision has not been made,
thereinforgiﬁiﬁgeffééttotheprovisionsof
‘thiyg Act, it'or he shall have power to approve
the budget with such modifications as may
be necessary to secure such previsions,

(3} If, for any reason +he nudget is
not sanctioned by +the iardal Parichad
under sub-section (1) Dbefore tie date
rveferred %o in sub-section {2} the” Kandal
Parishad Develcpment OFfficer shall submii
the budget to the District Collector who
shall sanction it with such modifications,
if any, as he. thinks fit and forward it to
the Zilla Pazishad which shall thereupon
approve the budget: as if it were
submitted to it under sub-section {2},
vhere there is no Zilla Parishad for. the
Disgrict, +the zanction accorded by the
District Collector shall be final, -

{(4) if, in the course
Mandal Parishad finds it negassary to make
any  alterations in the budget with regard
to its reveipis or items of expenditure, a
revised or supplemental budget may be
framed, submitied and sancticned or

of & yeer, the
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approved as far as may be in the manner

aprovided in sub-sections (1), (2) and (3).

- Joint
Coumdttee of
tdangdal
Parishad and
otber loeal
autboricies.

Constitution,
Powers znd
fuetions of

175, A. Mandal Parishad may, and if so
required by the Government shall, Jjeoin

with one or mork than one other 2ocal

authority in constituting a joint commi-
ttee for any purpose for which they are
jointly responsible.

. 176, The constitution, powers and
procedure of the joint committes referied .
toe in section 175 and the wmethod of

Joint Coamdipter S@tting differences of opinien arising in

Congeitution,
incorporacion
and Compo-
sition of
Zi1la Pavishad,

connection with such committee betwzen the
lecal auvthorities concerned shall be in.

accordance with ® such rules as may be |

prescribed,

DART - TV

CONSTITUTIOW, IRCORPORATION, COMPOSITION,
POWERS, FUNCTYIONRS ETC., OF ZILLA PARISHADS

177. (1) There shell be constituted by
the Goverament by notification a 2illa
Parishad for a District with effect from
such date 25 may be specified therein.

(2) Bvery Zilla Parishad shall, by the
name of the District for which it is
constituted, be & body «<oxporate having
perpetual succession and a common seal

‘with power to acquire, hold and dispose of |

property and to enter into contracts and *
may by its corporate ‘name, sue and be
sued.

{3} BEvery Zille Parishad shall consist

of the follawing members; namely:- .

(i} persoans elected under secticn 179%;

{ii} the Hembar - of the Legislative
Assambly of Lhe state representing the
constituency which comprises either wholly
or.partly the district concerned:

L 4
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‘Provided that such Member of ihe
Legzslatlve Assembly shall have the right
to speax in and otherwise to take part in
the proceedings of a meeting of any
Standing Committee of the Zilla Parishad
- but he shall not. be entitled to vote-at a
meetlng of such Standing Commlttee, unless
he is also a member of * that™ Standlng
Committee:

Prxovided further that no Member of the
Legislative - Assembly representing a con-
stituency the wvheole of whuch forms part of
the Jlocal area within the jerisdiction of
any of the Municipal Corporations or any
of the Hunicipalities in the State sghall
bz the member of the Zilla Parishad of the
cohcerned district;

(3ii) The .Member of the House of People
representing the constituency which com-
prises | either ‘wholly or paxrtly the
district concerned: )

Provided that no Member of the House of
the People representing a constituency the.
whole of which forms part &f the local
area vithin the jurisdiction of any of the
Municipal Corporations in the State shall
be the Member of the ZiXla Parishad:

Provided further ithat a Member of the
Hovse of the People representing a -
constituency which comprises more than one
district including .& portion of any
disctrict, shall be a momber of the Zilla
Parisihad of all such districkts with the

vight to speak in, and otherwise to take -

part in the' proceedings of their meetings
with voting rlghts, he shall also have the
right to speak in and otherwise to take
part in <the meetings of any Standing
Committee of the 2illa Parishad but he
shall not be entitled to vote at = meatlng
of any Standing Committez urnless he is
also a member of that Standing Committce.

(iv}) the Member of 4Lhe Council of
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. 3tetes who is a raglstered voter im the
districts :

Provided that such ‘iMambexr of tha
council of States shall have- the right o
speak in, and otherwise to take part in
+he proceedings: of a meeting of any
S5tanding Committee of the Zilla Parishad,
but he shall not be entitled to vote at a
meeting of that Standing Committee, unless
ha is also a member of . that Standing
Committes;

"{v) two persons belonging to minori-
ties to be <cdopted in the prescribed
manner by the merbers specified in clause
(i) from among persons whe are registered
voters in +the District and who a&are not
less than 21 years of age.

{4) No person shall be a #ember in
more than one of the categories specified
. in sub-section {(3)}. A persen who is or -
becomes a Member of a Zilla Parishad in’
‘more than one such category, shall, by
.iotice in  writing signed by  him  and
detivered to the Chief Executive Officer;
within f£ifteen days from the date of the
first meeting of thzs Zilla Parishad re-
Eerred o in sub-section (4) of section
181, iJntitmate in which one of the gaid .
categories he wishes to serve, and
thereupon, he shall cease to be the member
in %+he other category or categories. In
default o©of such iatimation within the
aforesaid peried, Lis membership in the
%:1la Parishad in the cetegory acguired
earlier shall, and his membership acquired
iater in the othexr category shall not,
cease abt . the- expiration of such period.
The intimation given under this
sub-zection shall be final and
irrevocable.

(5) Ho pexson okthex than a Member of
“he House of the Peuple, shall be entitled
to he a member of more than one Zilla
Parishad a2t & time.

Ff
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178. For purposes of electing the Mandals to
- wwe.. . apecified in clause (i) of Sub- be territorial
section (3) of section 177 every Mandal in constituencies.
the Pistrict shall beaterritorial con- o
stituency and the State Election Commis-
sioner shall allot not more than ome seat
for each such territorial constituency.

179. (1) One member. shall be elected to Electiod of

"the 2illa Parishad from each territorial memberg

. conatituency specified in section 178 by & -

the method of secret ballot: by the territortal .

registered voters in the -territorial constituencies. -

constituency concerned: ' : . D,
Provided that a registered voter in the - -

district shall be entitled to contest from

any territorial constituency of the Zilla

Parishad..’ . -

. (2) For purposes of preparation and
publication of the electoral roll for the
elections to the office of member under
this section, the provisions of sections
. 11 and 12 shall, mutatis mutandis apply
subject to such- rules. as may be made in
this behalf. _

180. (1) In every 2illa Parishad, out Bessrvation
of the total strength of elected members of seats of
-determined under section 17%, the Commis—- members of
sioner shall, subject to such rules as may Zilla
be prescribed, by notification, reservepr Parishad.

() such number of seats to the
Scheduled Castes and Scheduled Tribes as
may be determined by him, subject to the
condition that the number. of seats so
reserved shall bear, as nearly as may be,
the same proportion to the total number of -
seats to be filled by direct election to
the Zilla Parishad as the' population of"
the Scheduled Castes or as the case may be
Scheduled Trihes in .the District bears to
the total population of that District and
such seats may be allotted by rotation to
different constituencies in a District in
the manrer prescribed;.

J. 964-15
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{b) one-third of the total n
seats to be filled by direct ele
the Zilla Parishads to the backward
and such seats may be allotted hy
to different territorial constitue
the 2illa Parishads in the man
scribed;

{¢) not less than one-third
total number of seats reserv
clauses {a) and (b} for women
to the Scheduled Castes, Schedule
or as the c¢ase may -be, the
classes;

(@) not less than one-third (i
the number of seats reserved £
belonging to the Scheduled
Scheduled Tribes and backward cla
the total number -of seats to be £
direct election to the 2Zilla Pari
women and such seats may be all
rotation to different constituen
the district in the manner prescri

(2} Nothing in sub-secgtion |
be deemed to prevent women and me
the Scheduled Castes, Scheduled T
backward classes _from standi
election to the non-reserved seat
Zilla Parishad.

181, (1} For every Zilla Pagish
shall be one Chairman and one Vice
who shall be elected by and from
elected members specified.in claus
sub-section (3) of section 177
prescribed manner. If at an 1elect
for the purpose no Chairman f
Chairman is elected fresh e;ectl
pe held. The names of the Chairma
Vice=Chairman so elected shall bep

in the prescribed manners:
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Provided that 1§ a Menbur of the
Legislative Assembly of the State or 'of
either House of Psrliament is elected to
either of the said oifices, ne shall cease
to hold such offi:a inless witain. fifteen
days from the dace of election to such
office he Ceases tu b tienker of the Legis-
lative Assembly of tne State or of either
House of Parlisment by resignatioin or
otherwise. -

(2) Out of the total number of twenty
two offices of Chairwen in the State, the
reservation of  of:rices in favour of
Scheduled Castes, Scheduled Tribhes,
Backward Classes and Women and the un-
reserved offices in the three areas of the
State, namely Coastal -Andhra: - Pelengana
and Rayalaseema shall be as shown in the
Table below:-

TAELE
Hame of  Scheduled Scheduled Backward Un- Sub~  Grand
the Arna  Castoes Tribes Classes reserved Total Total
- Seats
{1} (2} (3} {4} {5) (6} {?)
1. COSTAL AKDHRA
{a) Hen i
or
Wozen 1 1 2 2 [ -
[8) Women ] - i 1 3 -
9 ]
2. TELANGAHA
(2] Hen
ar )
Wazen 1 : - 2 3 [ -
{b) Women = 1 1 1 3
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i {2) {31 (5 & (7
3, RAYALASEEMA
(4] Hen
or
¥Komean - - ] 1 2 -
{5) Wemen 1 - - 1 2
4 4

Explanation:—~_For the removal of doubts.
it is hereby declared that,~

+ (i) the number of offices reserved fox
Scheduled Castes in the above- table is
approximately eighteen percent of the
total number of offices of Chairman in the
State;

(ii) the number of offices reserved
for Scheduled Tribes in the above Table is
approximately eight percent of the total
number of offices of Chairman in the
State; -

{iii} the number of seats reserved for
Backward classes 1is approximately one-
third of the total number of offices of
Chairman in the State;

{iv} the number of offices reserved
for women is approximately one third of
the total number of offices reserved for
Scheduled Castes, Scheduled Tribes, Back-
ward Classes and the un-reserved seats;

{v) the reservation of offices of the
Chairmen to all categories put together is
in the ratic of 2:2:)1 in respect of the
three regions of State namely .Coastal
aAndghra, Telengana and Rayalaseema
respectively; .
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.. .~{vi) the ‘expression - "Coastal Andhra®

"shal¥. mean ‘the region - comprising . the
Srikakulam, - Vizianagaram, Visakhapatnam,
East ‘"Godavari, West Godavari, ' Krishna,
Guntur, Prakasam and -Nellore Districts;.
the’ expression "Telengana®™ shall méan the’
region comprising  the - Mahaboobnagar,
Rangareddy, Medak, Nizamabad, Adilabad,
Rarimnagar, Warangal, Khammam and Ralgonda
Distriets and the expression "Rayalaseema™
shall mean the region comprising . of
Kurnool, Cuddapah, Anantapur and Chittor
Districts.

(3) The offices reserved for Scheduled .
Castes, Scheduled Tribes, Backward Claeses .
and Women may be allotted by rotation to
different 2ill). Parishads in the different
regions in tha State in the manner
prescribed.- . . :

(4) The first meeting of the 2illa
Parighad to elect a Chairman and Vice-
Chairman shall be'called as soon as may
be, after the results of the ordinary
elections to the office of elected menbers
of the zZilla Parishad have been published,
The notice of the date and time of the
meeting for the election of Chairman and
Vice-Chairman - shall be given to_ the
elected members in the pPrescribed manner:

Provided that if, for any reason, the
electioin of the Chairman or Vice-Chairman -
is. not held on the date :fixed! -as
aforesaid, the meeting for the election of
the Chairman and Vice~Chairman shall be
held on the next day, whether or not it is
a holiday observed by the 2illa Parishad.

(3) Every Chairman or Vieg“Chairman
shall cease to held office on cessation as
an elected member.

" {6) save as otherwise expressly pro-
vided in, or prescribed under this Act;
the term of office of the Chairman or
Vice- . Chairman who is elected at an
ordinary election shall be five years from
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the da*= appointed by the State Election
Commissioner for the first meeting of the
Zilla Parishad after the ordinary
election.

{(7) Any casual vacancy in the office
of the Chairman or Vice-Chairman shall be
€illed within a period of six months from
the date of occurrence of the vacancy by a
fresh election under sub-section (4) and a
person elected as ¢Chairman or vice-Chairman
in any such vacancy shall held office only
so long as the person in whose place he is
elected would have been entitled to hold
office if the vacancy had not cccurred.

182. Save as otherwise provided in this
Acty -

(i) an ex-officio member of the Zilla
parishad shall hold office so long as he
continues to hold the office by virtue of
which he hecame such ex-officio member;

(ii) a  member elected at an ordinaxy
election or a coopted member shall hold
office for a term of five years from the
date appointed by the Btate Election
commission for the first meeting of the
zilla Parishad after the said ordinary .
2lection. .

183, Ne persen shall ke eliglble for
election as member of a 2Zilla Parishad
unless his name appears in the electoral
rolls of the Zilla parishad concerned and
he has completed the age of twenty one
Years.
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84. (1) A memoer of the zilla Parishad Disqualifi~
shall be disqualified for election as eations.
Chairman or Vice-Chairman if he is in
arrears of any duties, otherwise than in a
fiduciary capacity to any Mandal Parishad
in the District or the Zilla Parishad or
if he is interested ina subsistirg contract.
made with or any work being done for any
‘Mandal Parishad in the Bistriét or the
2illa Parishaqgs
~ Provided that a person shall not be
deemed to have any interest in such contract

or work by reason only of his having a
share or interest in-

(i) a company as a mere shareholder
but not as a director ; or

{ii) any lease, sale or purchase of

immovable property or any agreement for
the same; or

{iii) ‘any agreement for the loan of
money or any security for the payment of
money only; or

(iv) any newspaper in which any adver-
tisement relating te the affairs of any of
the aforesaid Mandal Parishad or 2illa
Parishad is inserted.

(2) The Provisions of Sections 18, 19,
20, 2l and 22 shalj] apply to & member of
the 2illa Parishad gag they apply to a
member of the gram banchayat subject to the
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variations that - the expressions, "qram-
panchayat .", "executive authority®", "Sar-~
panch", Y“Upa-Sarpanch"” and "bistrict Pan-
. chayat OQfficer"™, .the express:l.ons "zilla
.Parishad®, "Chief Executive - 0fficer",

"Chairman®, “Vice-Chairmdn and “Chief
Executive Officer" shall respectively be
substituted: . ; ’

Provided that nothing in clauwse (b) of
section 20 shall apply to a member of the
%illa Parishad specified in clauses (ii)
to (iv) of sub-section (3) of section 177..

Resignation 185. The Chairman, the Vice-Chairman,
of dﬁ:'m, an elected member on co-opted member may
Vice-Chairman resign his office in such manner as may be
or member. prescribed.

Appointment 186. (1} There shall be Chief Execidtive
of Chief Officer for every 2Zilla Parishad who shall
Executive be appointed by the Government.

Officer and

his powers

and functiona. (2} Every Chief Executive Officer

shall be liable to be transferred by the
Government.

(3} Save as otherwise expressly
provided by or under this Act, the
executive power for the purpose of
carrying out the provisions of this Act,

shall vest in the Chief Executive Officer
who shall,-



L

3

233

~ (37 exercise all the powers and perform
all the functions specially conferred or
imposed upon him by or under this Act, -or
under any other law for the time being in-
force; and.

(b) lay down the duties of all officers
and servants of, or holding office under
Zilla Parishad in accordance with - the
rules made by the Governmant.

{4) Subject to the provisions of this
Act, and the rules made thersunder, the
Chief Executive Officer,-

(2) shall be entitled to-

(1) attend tne meeting of the 2illa
Parishad or-any of its Standing Committes
(including any meeting of the: Mandal
Parishad) and take part in the discussions
thereat but-shall not be entitled to vote

.or +6 move any resolution;

{ii1) call for any information, return,
statement of account or report from any
officer or servant of, or holding office
inder the Zilla Parishad or a Mandal Pari-
shad. -

(b) shall exercise supervision and
contrel over the acts of the officers and
servants holding office under the 2illa
Parishad or the institutions thereunder in
matters  of executive administration and
those relating to accounts and records of
the 2illa Parishad or the institutions
thereunder;

(c) shall have the -custody of .all
papers and documents connected with the
proceedings of the Zilla Parishad and of
its Standlng Committeeq,

(@) shall be responslble for ‘implemen-

‘ting the resolutions of the 2illa Parishad

and of the Standing Committees thereof;
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{e) shall supervise and control the
execution of all activities of the Zilla
Farishad;+

(f) shall take necessary measures for
the speedy execution of all works and
‘development schemes of .the Zilla Parishad;

{g) shall have the power to enter upon
and inspect any work, scheme or institution
under the management of the Zilla Parishad,

{h) shall have the power to enter upon
and irspect any work, scheme or institution
ynder the management of a Mandal Parishad
if the 2illa Parishad or any of its Stan-
ding Committees so direot;

(i) shall be the competent authority to
enter into agreements and to sign ang
execute them in the rame and on behalf of
the Zilla Parishad from time to time;

(i) shall jmplement such specific
directions issued by the Zilla Parishad as
it may think fit regarding the performance
by him of any of the functions assigned to
him vnder the Act:

Provided that such directions are in
conformity with the terms and ‘conditions
-governing planning, community development
and other development activities entrusted
by the Government or any other authority:

(k) shall immediately execute  the
orders passed by the Governmeént in exercise
of the powers conferred - by the -Act - and
rules made thereunder or any other law for
the +time being in force and shall
forthwith send a compliance rasport to the
Government and place a copy thereof before
the Chairman and Vice-Chairman}:

(1) shall exercise such other povers
and perform.such other functions ag may he
prescribed. -
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{5} The Chief Executive Officer shall,
with tha approval of, or on the direction
of the Chairman convene the meetings of
-he %illa Parishads so that atleast one
mzeting of the Zilla parishad is held every
aonth and if the chief Executive officer
+niis to discharge that duty,. with the
~esult that no meeting of the Zilla Pari-
chad is held within a period of ninety
days form the last meeting, he shall be
1iable to disciplinary action under the

relevant rules:

provided that where the Chajirman fails
to give his . approval for convening the
meeting so as to hold a meeting within the
period of ninety days aforesaid the Chief
Executive COfficer may himself convene the
meeting in the manner prescribed.

(6) Subject to the provisions of section
195 the staff borne on the establishment
of the zilla Parishad and the staff working,
in institutions and schemes transferred by
the Government oI the Head of Department
of Government to the 2illa Parishad shall
be under the adninistrative contrel and
supervision of the chief Executive Officer.

{7) The Government shalil pay out of the
Consolidated Fund of the State, the salaries,
allowances, leave allowances, pension and
contributions, if any; towards the provident
fund or provident fund-cum-pension fund of

.the Chief Executive Officer appointed

under sub-section(l).

(8) The Government shall have power to
make rules to regulate the classifig¢ation
and methods of recruitment, conditions of
cervice, pay and allowances and disciplinary
conduct of the Chief Executive Officer
appointed under sub-section{l}.
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187. (1)} For every Zilla rarishad there
shall be constituted the following Standing
Committees, the subjects assigned to each
such Standing Committee heing those speci-
fied -against it, namely:-

(i) - STANDING COMMITTEE FOR PLANNING
AND FINANCE: District Plan, budget, taxa-
tion, finance and coordination of the work

- relating to other committees.

(ii) STANDING COMMITTEE FOR RUAL DEVELOP-
MENT: Poverty Alleviation Programme, Area
Development Programmes, employment, housing,
cooperationy thrift and' small savings,
Industries jincluding cottage, village and
small scale - industries, trusts and-
statisties,

{iii)} STANDING COMMITTEE FOR AGRICULTURE:
Agriculture, animal husbandry, soil reclama-
tion including contour bunding, social
forestry, fisheries and serieulture.

(iv) STANDING COMMITTEE FOR EDUCATION
AND MEDICAL SERVICES: Education including
‘Social- Bducation, medical services, public
health-and sanitation including drainage,
relief for distress in grave emergencies.

(v) STANDING COMMITTER FOR WOMEN WELFARE:
Development of women and welfare of children.

(vi) STANDING COMMITTEE FOR SOCIAL WEL-
FAREY Social Welfare of Scheduled Castes,
Scheduled Tribes and backward classes and
cultural affairs. -

{vii) STANDING COMMITTEE FOR WORKS?
Communications, rural water supply, power
and irrigation. :

{2) Every standing Committes shall
consist of the Chzirman of the Zilla Pari-
shad who shall be ex-officio member and
such other members as may be nominated by
the Chairman 'in accordance with the rules

- made in that behalf.
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‘{3) The Vice~Chairman ' shall be the

"ex-officio Member and Chairmen ‘of the

Standinig Committee for Agriculture, two
offices of the Chairman of the Standing
Committees shall be filled by nomination by

the Chairman of the 2illa Parishad from

among the- Women members of the Zilla Pari-
shad in the manner prescribed and. the
Chairman of the 2illa Parishad shall he
the Chairman of " the rest of the four
offices. of the chairman of the Standing
Committees.

{4)' The powers and functions of. the
Standing Committee, the parmanent inviteen
to it and other incidental and consequential
matters shall be such as may be prescribed.

{(5) The District Collector shall have
right to participate in the meetings of
all -standing Committees without wvoting
rights.

-{6) The decisions of the Standing Commit-—
tees shall be subject to ratification by

‘the general body of the Zilla Parighad
"which shall have +the power to, approve,
-modify, rescind or reverse them,

188. (1) The following shall. be the parmanent
permanent invitees to the meetings of the invitees to

zilla Parishad: - 2ills

. - . . . I“m.
(i) The Chairman, District c°operaj:1ve' t
Marketing Society; .

(ii) the Cha:!.rman, Zilla Grandhalaya
Sapsthaj .

{iii) the Chairman, D;strxct Cc:operative
Central Bnak.

(iv) the District Collectsr;
(v) all Presidents of Ha.ndal Parishads

" in the District.
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(2) The permanent iavitees -shall be
entitled to participite in the me:tings of
the Zilla Parishead without right :o vote.

189. {1) The. Chairman or Vice-Chairman
of a Zilla Parighad or the Chairman of a
Standing Committce thersof wmay, for pur-
poses of consultaticn, invite ary person
other than an office beare. of ary politi-
cal party having experience and cpecialised
knowledge of any subject under its considexa-
tion to attend its meeting. Such persons
shall have the right to speak in and
otherwise to take part in the proceedings
of such meeting, but shall not, by virtue
of this section, be entitled to vote at
any such meeting.

(2} & person attending a meeting under
sub-section (1) shall be entitled to such
allowances as may be prescribed.

190. Every 2illa Parishad or a Standing
committee thereof shall in regard to the
conduct of business at its meetings follow
such rules as may be prescribed.

191, & Zilla -Parishad or a Standing’
Committee thereof may, at any time require
the Chief Executive Officer to furnish any
document in his custody and he shall
comply with every such requisition.

192, {1} Every Zilla Parishad shall
exercise such powers and perform such func-
tions as may be entrusted tc it by rules
made in this behalf with regaré to the
subjects enumerated in the First Schedule.

The 2Zilla Parishad shall also have the

power toQ,=

(i) examine and approve the budgets
of Mandal Parishads in the district;

(ii) adistribute the funds allotted to
the district by the <Central or -State
Government among the Mandal Parishads and
Mandals in the distriet for which Mandal
Parishad are not constituted;
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{ilh) co-ordinate and consolidate the
plans prepared in respect of the Mandals
in the district and prepare plans in
respect of the entire @istricet;

{iv} secure <{he execution of plans,
projects, schemes "or other works either
solely relating to the individual Mandals
or common 0 two or more Mandals in the
district;

{v) supervise generally the activities
of the Mandal Parishads in the district;

(vi} exercise and perform such of the
powers and functions of the District Board
including the powers to levy any tax or
fees, as may be transferred tec it under
this Act;

(vii) exercise and perform such other
powers and functions in relation to any
development programme as the government
may by notification confer on or entrust
to it;

{viii) advise Government on all matters
relating to development activities and
maintenance of services in the district,
whether undertaken by local authorities or
Government;

{ix} advise Government on the alloca-
tion of work among gram panchayats and
Mandal Parishads and co-ordination of work
between the said bodies and among the
various gram panchayats themselves;

(x) advise Government on matters
concerning the implementation of any
statutory or executive order specially
referred by the Government to the Zilla
Parishad;

{xi) collect such data as it deems
necessary;
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(xii) publish statistics or other
information relating to the activities of
the local authorities; ’ .

[xiii) require any local authority to
furnish information regarding its activi-
ties;

{xiv) accept trusts relating'exclusively
to the furtherance of any purpose for
which its funds may be applied;

L

{XV) establish, maintain, . or expand
secondary, vocational and Industrial schools;

(xvi} borrow money for carrying out the
purposes of this Act with the previous
approval of the Government and' subject to
such terms and conditions as may be prescribed

{2) The zilla Parishad may,' with the
appreval of the Government levy contribu-
tions from the funds of the Mandal Parishads
in the district. .

Powers and 193. (1) The Chairman of Zilla Parishag
functlong of gpa1;
Chairmen angd

:?ﬁzitainwm {a) exercise  administrative control
2112 gyer the Chief Executive Officer for the
Farishad, purposes of implementation of the resolu~
tiogs of the Zilla Parishad or any Standing

Committee thereof;

{b}) Preside over and conduct . the
. meetings of the Zilla Parishadj-

{c) have full access to alllrecords of-
the 2illa Parishad.

(2) The vVice-Chairman shall exercise
such powers and perform such functions of
the Chairman as the Chairman may, from
time to time delegate to him in writing.
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{3) Whan the office of the Chairman is
vacant, the Vice-Chaixman of the Zilla
Parishad shall exercise the powers and
perform the functions of the Chairman
until a new Chairman is elected.. N

{4) If tbe Chairman has been continvosly
absent from the district for more than
fifteen days or is incapacitated for more
than fifteen days his powers and functions
during such absence or incapacity shall
‘devolve on the Vice-Chairman.

(5) when the office of the Chairman is
vacant or the Chairman has been continucusly
zbsent from the district for more than
fifteen days or is incapacitated for more
than fifteen @ays and there is either a
vacancy in the office of the Vice-Chairman
or the vice-Chairman has been contintously
aksent frdm the district for more than
fifteen days or is incapacitated for more
than fifteen days, the powers and functions
of the Chairman shall devolve on a member
of the Zilla Parishad appointed by the
Government. The member so appointed shall
be styled as the temporary Chairman and he
shall .exercise the powers and perform the
functions of the Chairman Subject to such
restrictions and conditions as may be
prescribed until a new Chairman Or Vice-
Chairman  assumes  office after his
election, or until the Chairman or the
Vice-Chairman returns to the district or
recovers from his incapacity as the case
may be.

(6) It shall be the duty of the Chair-
man or the person for the time being
exercising the powers and performing the
funct'zons» of the Chairman to convene “the
meetifigs of the 2illa Parishad so that

J. 964-16
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atleast one mesting of the 2illa Parishad
is held in every ninety days. If the
Chairman or such perscn fails to discharge
that duty with the resuit that no meeting
i5 held within the said period of ninety
days or within thirty days following such
period he shall with eifect from the date
of expiration  of thirty days aforesaid
cease to be the Chairman or as the case may be:
cease to exercise the powers and perform
the functions of -the Chairman, unless such
cesgation has otherwise occurred before
that date, and for a pericd of one year
from that date he shall not be eligible to
be elected as Chairman or to exercise the
powers and perform the functions of the
Chairman:

Provided that in reckoning ary such
period of ninety days or the period of
thirty days following such period as the
case may be referred to aligve any public
holiday shall be excluded.

(7) Where the District Collector is
satisfied that the chairman or ithe persocn
for the time being exercising the powers
and performing the functions of the
Chairmen has ex-facie ceased to be the
Chairman or as the case may be ceased to
exercise the powers and functions of the
Chairman under sub-section (6) he shall
forthwith intimate that fact by registered
post to the chairman or such persen.

194.Any member of a 2Zilla Parishad may.
draw the attention of the <Chairman or
chief Executive Officer of the 2illa
Parishad to any neglect in the execution
of 2illa Parishad work to any waste of
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Parishad property or tgog the i.eeds of any
locality and may auvggest any improvement
which may appear decirable.

195. (1) The Government iy, at any Officers s
time create such posts of c«fficers and ether cuployess
other employees of a Zilla Parishad as of the 7§lis
they may consider necassary :‘or carrying Parishad. .
out the purposes of thisg Act.

{2) All appointments to the posts crea-
ted under sub-section {1} and transfer of
the heolders of such posts spall be made,
subject ot the provisions of the 2andhra
Pradesh Public Employment {Regulation ofAct 23 of
Age of Superannuation) Act, 1984,the Andhral9us.
Pradesh (Regulation of Appointments to
Public Services and Rationalisation ofAZf 2 of
Staff Pattern and pay Structure) Act, 18941995, »
and such rules as may be made under the ks
proviso to article 383 of the Constitu-
tion.

(3} The Government shall pay, out of
the Consolidated Fund of the State, the -
salaries, allowances, leave allowances,
pension and contributions, if any towards
the provident fund or of a peasion cum-provi-
dent fund of the officers and other employees
of a Zilla Parishad.who hold any of the
posts rEferred to in sub-section (1).

-
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(4) ,The clrassificacawu ano methods
of recruitment, conditions of service,
pay and allowances and discipline and
and conduct of the officer and other
employees referred to in sub-section {(1);
shall be regulated in accordance with the
provisions of the Andhra Pradesh Public
Employment {Regulation of Age ofi Super-~

Act 23 ofannuation) Act, 1984, the Andhra Pradesh

1984.

{Regulation of Appointmentp to Public

Servicesﬂggg,*xaxionalisation of Staff

Act 2 of Pattern and Pay structure) Act, 1994 and

1994.

Allowamees for
attending .
zeoting of a

or a Standing
Cozmittee.

such rules as may be made under the
proviso to article 309 of the Constitutions
Until the rules in that behalf are so
made, the law for the time being in force
regulating the recruitment and conditions
of service, pay and allowaances and
discipline and conduct, applicable to such
holder shall continue to apply to such
holder.

(5) The Government, may from time to
time, by order give such irections to any
Parishad . or any officer, authority or
person therecf, as may appear to them to
be necessary for the purpose of giving
effect to the provisions of this section;
and the Zilla Parishad, Officer, authority
or person shall comply with all such
directions. ’

196. {1} There shall be paid .to the
non-official members of a Zilla Parishad
and a Standing Committee thereof such
allowances as may be prescribed for
attending a meeting of the Zilla Parishad
or such committee.

(2) There shall be paid to the Cnairman
or Vice-Chairman. of the Zilla Parishad in
respect of their/his tours on duty .,
whether within or outside the district but
not outside the State, such allowances as
may be prescribed.
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197, (1) All moneys received by the Punds of the
zrlla Parishad shall constitute a fund 21114 Parishad.
aglled the Zilla Parishad Fund and shall
pe applied for the purposes specified in
this Act and for such other purposes and
in such manner as may be prescribed.

(2) All moneys received by the Zilla
parishad shall be lodged in the nearest
Government Treasury.

(3) All orders or cheques. against the
zilla Parishad Fund shall be signed by the
chief Executive Officer.

198. {1) The sources of income of Zilla Incone and

parishad shall consist of- of &
Zi1la Parishad

{i) the Central or State Government
-inds allotted to the Zilla Parishad;

(ii} grants from All India bodies and
institutions for the development of
cottage, village and small scale
industries and the like; e

{iii) such share of the land cess or
local cess, gtate taxes or fees as may be
prescribed;

{iv) proceeds from taxes or fees which
the Zilla parishad; may, under any law,
levy; N

{v) income from endowments or trusts
administered by the Zilla Parishad;

{vi) such income of the District Board
as the Government may by o;der, allocate
to it;

{vii) donations and contributions from
the 1Mandal Parishads' or from the public.
in any form;
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(viii) such’ contributions as the Zilla
Parishad may levy from the Mandal Parishad
with the previous approval -of the
Government;

{ix) any other income from remunerative
enterprises and the like.

{2) The Government shall alse make an
annual grant at the rate of two rupees per
person residing in the District calculated
on the basis of the last preceding census of
which figures are available. -

{3) The expenses of the Zilla Parishad
shall include the salaries and allowances
of its officers and other employees, the
allowances to be paid under section 185
and section 196, any item of expenditure
dircted by the Government for carrying out
the purposes of this Act and such other
expenses as may be necessary for such
purposes.

199. (1) The Chief Executive Officer
shall in each year, frame and place before
the prescribed date, a ‘budget showing the
probable receipts and expenditure during
the following year, and the Zilla Parishad
shall sanctieon the budget, with such
Tcdifications, if any, as it thinks fit.

(2} The budget so sanctioned shall he
submitted to the Government by the Chief
Executive Officer through the Chairman on
or before such date as may be fixed by the
Government and 3if the Government are
satisfied that adegquate provision has not
been made therein or that it is otherwise
unsatisfactory for giving effect to the
provisions of this Act, they shall have
the power to approve the budget with such
modifications as they may consider neces-—
sary to secure such provision.
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(3) If, for any reason, the budget is
not sanctioned by the Zilla Parishad under
sub=section {1} before the date referred
to in  sub-section (2), the Chief
Executive Officer shall submit the budget to
the Government who shall thereupon approve
the budget as if it were submitted to them
under sub-section (2).

(4) If, in the course of a year, the
Zille Parishad finds it necessary to make
any alteratjons in the budget with regargd

¥to its receipts or items of expenditure a

revised oxr supplemental budget may be
framed, submitted and sanctioned or
approved *‘as far as may be, in the manner
provided in sub-sections (1), (2} and (3).

PART-V
CONSTITUTION OF STATE ELECTION COMMISSION
CONDUCT OF ELECTION: AND ELECTION OFFICERS

CHAPTER-I
ELECTION COMMISSION AND CONDUCT OF
ELECTIONS

200 (1) There shall be constituted a
State Election Commission for the
superintendence, direction and control of
the preparation of electoral rolls for,
and the conduct of elections to, all the

Constiturion
of State
Election
Comnission.

Panchayat Raj Institutions governed by

this Act.

{2) The said Election Commission shall
consist of a State Election Commissioner.
The Governor on the recommendation of the
Government shall appoint a person who is
holding or who has held an office not less
in rank than that of a Principal Secretary
to Government as State Electicn
Commissicner.
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‘{3) The conditions of service and
tenure of office of the State Election
Commissioner shall be such as the Governor
may by rule determlne'

Provided that the State Election Com-
missioner shall not be removed from his
office except in like manner and on the
like grounds as a Judge of a High Court
and the conditions of service of the State
Election: commissioner shall not be varied
to.his disadvantage after his appointment.

201. (1) All elections to the Panchayat
Raj'Institutions shall be held under the
supervision and control of the State
Election ¢Commission and feor this purpose
it shall have ©power to give such
directions as it may deem necessary to the
Commissioner, District Collector or any

" cfficer or servant of the Government and

the Panchayat Raj institutions so as to
ensure efficient conduct of the elections
under this Act.

{2) The preparation of electoral rolls
for the conduct of all elections under the
Bct shall be done under the supervision

.and control of the State Election

Commissicn.

{3) For the purposes of this section
the Government shall provide the, State
Election Commission with such staff as may
be necessary.

(4) on the reguest of the State
Election Commission, the State Government
shall place at the disposal of the
Commission such staff of the State
Government, Gram Panchayats, Mandal Pari-
shads and Zilla ‘Parishads for the purpose
of conduct of elections under this Act.
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(S} The State Election Commissioner
may, subject to control and revision,
delegate ‘nis powers to such officers as he
may desm neSABBATY.

202, The wstate Election - Commissionsymbols fotr
shall, by  motification, specify thealections
symbols that may be chosen by - candidates ypder the
contesting any election under this Act and act.
the restrictions to which their choice
shall be eobject;

Provided that the State Blection Com-
mission shall not allot to any conteésting
candidate any symbol reserved for ‘a

ised political party by the Election
Commission of Indiai

ExpYanationi~ In this section, the term
'racognised politieal party” shall have
the meaning assigned to it in the Election
Symbols (Reservation and Allotment) Order,
1968, issued under article 324 of the Con-
stitut:.on of India.

"203. The provisions of this Act rela-Reservatiocn of
ting to reservation of offices of Sarpanch,affices to -
President and Chairman and members of the ceasse after
Gram Pan." wsts, Mandal Parishads and 25th Janoary,
Zilla Paris.. s for the scheduled Castes 2000.
and Schedule [ribes shall cease to have
effect after the twenty-fifth January,

2000.

204. Notwithstanding anything in the Injunctiocs
Code of Civil Procedure, 1908, or in any not to be
other law for the time being in force, 1o gramted In
court shall grant any permanent or tempo- election
rary injunction or make any interim order m:oceed:l.ngs
restraining any preceeding which is being —
or about to be taken under this Act for Cemtral Act 5-
the preparation or publication of any of 1908.
electoral roll or for the conduct of any
elect:.on.
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205. (1) If it appears ‘to the State
Election Commissioner that in connection
with any election held under this Act,-

(a) any premises are needed for er
likely to be needed for the purpose of
being used as a polling station or for the
storage of ballot boxes after a poll has
been taken, or

{b) any vehicle is needed or is likely
to be needed for the purpose of transport
of personnel or ballot .boxes to or from
any polling station, or transport of
members of the police force for maintain-
ing order during the conduct of such
election, or transport of any officer or
other perscn for performance of any duties
in connection with such election,the State
Election Commissiongr may, by order im
writing, reguisition such premises or such
vehicle, as the case may be, and may make
such further ordérs as may appear to him
to be necessary or expedient, in
connection with the requisitioning:

Provided that no vehicle which is being
lawfully used by a candidate—or his agent
for any purpose, connected with election
of such candidate shall be requisitioned
under this sub-section until the
completion of the poll at such election.

(2) The reqguisition shall be effected
by an order in writing addressed to the
person deemed by the State Election Commis--
sibper to be the owner or person in possession:
of the property and such order shall be
served in the prescribed manner on the
person to whom it is addressed. '

{3) Whenever any premises is requisition-
ed under sub-section (1), the period of
such requisition shall not extend -beyond
the pericd for which such property 18
required for any of the purposes mentioned
in that sub-section.
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Explarations— For purposes of +this
section 'premises’ means any land,
building or part of a building and in-
cludes a hut, shed or other structure or

any part thereof and 'vehiele' means any’

vehicle used or capable of being used for
the purpose of road transport, whether
propelled by mechanical power or othervise,

. 206. {1) Whenever in pursuance of sec-
tion 205, the State Election Commissioner
requisitions any premises, there shall be
paid to the persen interested compensation
the amount of which shall be determined by
Aaking into consideration the following,
namely:-
e
(i) the rent payable, in respect of the
premises or if no rent is so Payable, the
rent payable for similar premises in the
locality;
¥
(ii) if in consequence  of the
-requisition of the prasmises the -person
interested 1is compelled to change his
residencer or .place of business, the
reasonable expenses if any incidental to
such change: '

Provided that where any personinceres—
fed being aggrieved by the amount of
compensgation so determined makes an appli-
cation within the prescribed time to the
State Election Commissioner for referring
the matter to an arbitrator, the amount of
cempensation to be paid shall be such as
the arbitrator appointed in this behalf by
the State Election Commissioner may
determine:

Provided further that where there is

Aany dispute as to.the title to receive the
fompensation or as to the apportionment of
the amount of compensation, it shall be
referred by the State Election Commissioner

Payeent of
compensation.
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to an arbitrator appointed in this behalf
by the said Commissioner for determina-
tion, and shall be determined in
accordance with the decision of such
arbitrator.

Explanation:— In this sub—-section, the
expression "person interested” means the
person who was in actual possession of the
premises requisitioned under section 205
immediately before the regquisition or
where no person was in such actual posses-
sion, the owner of such premises.

(2) Whenever in pursuance of secticn
205, the State Electicon Commissioner re-
gisitions any vehicle, there shall be paid
to the owner thereof compensation the
amount of which shall be determined by the
State Election Comiissioner on the basis
of the fares or rates prevailing in the
locality for the hire of such vehicle:

Provided that where the owner of such
vehicle, being aggrieved by the amount of
compensation s0 determined, makes an appli-
cation within the prescribed time %o the
State Election Commissioner for referring
the matter to an arbitrator, the amount of
compensation to be paid shall be such as
the .arbitrator appointed in this behalf by

- ¢he State Election Commissioner may deter-
mine: L
. Provided further that where immediately
~befdre the requisitioning, the Vehicle was
by virtue of a hire purthase--agreenent, in
the possession of a person,-other-than the
owner, the amount determined under this
sub-section as the total compensation pay-
able in respect of the requisition shall
be apportioned between that person and- the
owner in &Such manner as they may agree
upon, and in default of agreement, in such
.manner as the arbitrator appointed by the
‘State Election Commissioner in this behalf
may decide.
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. 207. The State Election Commissioner Power to
may. with a view to requisitioning any pro- obtain infor—
perty under section 205 or determining the maticn.
compensation payable under section 206 by
order, reguire any person to furnish to
such authority as may be specified in the
order, such information in his possession
relating to such property as may be speci-
fied.

208. (1) Any person remaining  in Eviction from
possession of any requisitioned premises requisitioned
in contravention of any order made under premises.
section 205 may summarily be evicted from
the premises by an officer empowered by
the S5tate Election Commissioner in this
behalf.

(2) any officer so empowered may, after
giving  to any woman not appearing in
public, reasonable warning and facility to

withdraw, remove or open any lock or bolt

or break open any door of any building or
do any other act necessary for effecting
such eviction. -

nalty for

209. If any person contravenes &any .onrravention

‘order made under section 205 or section 207 he o¢ gny order

shall be punishable with imprisonment for regarding
4 term which may extend to one year OI yaquisitioning.
with fine or with both. ’

210. {1} Any officer or staff employed Electoral
in connection with the preparation, officers and
revision and correction of the electoral staff etc.,
rolls for, and the conduct of ~all deemed to
elections shall be deemed +to be on be on deputa=
deputation to the State Election ¢om— tion.
mission for the period during which they
are so employed and such officers and
staff shall during that period, 'be subject
to  the control, superintendence and
discipline of the State Electior Commission,
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(2) The Raturn.ng Cfficey. Assistant
Returning Officer, iresidiag Qificer, Poll-

ing Officer and any othar ofiice:r appointed

under ” this Act, =zand any police officer
designated for the winz being by the State
Government for the .onduct of any elec-
tions shall be deemed i« be on deputation
to the State Election Commigsicu for the
pericd commencing on and from the date of
notification calling for such elections
and ending with the date of declaration of
the results of such elections and such
officer shall, during that periocd, be
subject to the contrel, svperintendence
and discipline of the State Election
Commission.

CHAPTER-IY
ELECTION OFFENCES
211. The following shall be deemed to
be corrupt practices for the purposes of
this Act:-
(1) Bribery, that is to say,-

(A) any gift, offer or promise by a

candidate br his agent or by any other-

person with the consent of a candidate or
his election agent, of any gratification,
to any person whomsoever, with the cbject,
directly or, indirectly of inducing-

- (a} a person to stand or not tc stand
as.or to withdraw or not to withdraw from
being a candidate at an election,or

{b) an elector toc vote or refrain from

voting at an election, or as a reward to-

(i) a person for having so stood or
not stcod, or for having withdrawn or not
having withdrawn his candidature, or

{ii) an elector for having voted or
refrained from voting;

it of
115AD,

“Incor
ch="
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{B) the receipt ot or agreement to
receive, any gqgratification, whether as a
motive or a reward-

{a) by a person for standing or not
standing as or for withdrawing or not with-
" drawing from being a candidate, or

(b} by any person whomsoever for him-
self or any other person for voting or
refraining from voting or inducing or
attempting to induce any elector to vote
or rer-z... from voting, or any candidate
to witha--t or not to withdraw his candi-
datures

Explanation:— For the purposes of this
clause the term "gratification" 1is not
restricted to pecuniary gratification or
gratifications estimable in money and it
includes all forms of entertainment and
all forms of employment for reward but it
does not include the payment of any expenses
bonafide incurred at, or for the purpose:
of any election and duly entered in the
account of election expenses.

(2} Undue influence, that is to say.
any direct or indirect interxference or
attempt "to interfere on the part of the
candidate or his agent, or of any other
person with the consent of the candidate
or his election agent with the free exercise
of any electoral right:

Provided that- N

{a) without prejudice to the generality
of the provisions of this clause any such

. person as is referred to thereon, who-

{i) threatens any candidate or any
elector or any person in whom a candidate
~r an elector is interested, with injury
of any kind including social ostracism and
ax—-communication or expulsion from any
raste or community; or

4
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{ii) induces or attempts to induce a
candidate or an elector to believe that
.he, or any person in whom he is interested
will beccme or will be rendered an object
of divine displeasure or spiritual censure,
shall be deemed to interfere with the free
exercise of the electoral right of such
candidate or elector within the meaning of
this clause;

{b) a deciaration of public policy,
or a promise of public action, or the mere
exercise of a legal right without intent
to interfere .with an electoral right,
shall not be deemed to be interference
within the meaning of this clause.

. {3) The appeal by a candidate or his
agent o©or by any other person with the
consent of a candidate or his election .
agent to vote or refrain from voting for
any person on the ground of his religion,
race, caste community or language or the
use of, or appeal to religious symbols or
the use of, or appezl to national symbols
such as the national flag or the national
emblem, for the furtherance of the pros-
pecus of the election of- that candidate or
for prejudically affecting the election of
any candidate.

Provided that no symbol allotted under
this ARct to a candidate shall be deemed to
be a religicus symbol or a national symbol
for the purpeses of this clause. :

(4) The promotion of, or attempt to
promote feelings of enemity or hatred
between different classes of the citizens
of India on grounds of religion, race,
caste, community, or language by a candidate,
or his agent or any other person with the
consent of a candidate or his election
agent for the furtherance of the prospects
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of the election of that candidate or of
prejudicially affecting the election of
any car-didate.

{5) The publication by a cz:didate or
his agent or by any other person, with the
consent of a candidate or his eleztion
dgent or any statement of fact vhich is
false, and which he either bzlieves to be
false, or does not helieve to be true in
relation to the personal character or
conduct of any candidate or in relation to
the candidature, or withdrawal of any can-
didate, being a statement reasonably cal-
culated to prejudice the prospects of that
candidate's election.

(6) The hiring or Procuring whether,
on payment or otherwise of any vehicle or
vessel by a candidate or his agent or by
any other person with the consent of a
candidate or his election agent, or theuse
of such vehicle or vessel for the free
conveyance of any elector other than that
the candidate himself the members of hisg
family orehis agent to or from any polling
station!

Provided that the hiring of a vehicle
Or vessel by an elector or by several elec-
tors at their joint costs for the purpose
of conveying him or them to and from any
such polling station or place fixed for the
poll shall not be deemed to be a corrupt
pragtica under this clause if the vehicle
or vessel so Hired is a vehicle or vessel
not propelled by mechanical power:

Provided further that the use of any
public transport vehicle or vessel by any
elector at his own cost for the purpose of
going to or coming from any such polling
Btation-or place fixed for the poll shall
hot be Qeewmad o be a corrunpt practice
under this clangso, :

J. 964-17
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‘Explanation:-In this cirause, the expres-
sion “vehicle" means any vehicle used or
capabie of being used@ for the purpose of
road transport, whether propelled by me-
chanical power or otherwise and whether
used for drawing other vehicles or other-
wise.

(7} The obtaining or procuring or
abetting or attempting to obtain or procure
‘by a candidate or his agent, or by any
other person with the consent of a candidate
or his election agent, any assistance
{other than the giving of vote) for the
furtherance of the prospects of that candi-
date's election, from any persen in the
service of the State, Central Government,
local authority or a corporation owned or
controlled by the State or Central Govern-
ment: : -

Provided that where any person; in the
service of the State or Central Government
or a local authority in the discharge or
purported to discharge of his official
duty, makes any arrangements or provides
any facilities or .doces any other act or
thing, for to or in relation to, any can-
didate or his agent or any other person
acting with the consent of the candidate
or his election agent (whether by reason
of the office held by the candidate or for
any other reason), such arrangements,
facilities or act or thing shall not be
deemed t& be assistance for the furtherance
of the prospects of that candidate’s elec-
tion.

Explanation:— (1) In this section the
expression agent includesan election agent,
a polling agent, and any person who 1is
held to have acted as an agent in connection
with election with the consent of the can-
didate.

(2} For the purposes of clause(7) a
person shall be -deemed to assist in the
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fﬁrtherance of the prospects of a candidate's

elect’on if he acts as an ‘election agent
of{" ‘4t candidate.

.{3) For the purposes of clause{7) not~
withstanding anything contained in any
other law, the publication in the Andhra
Pradesh Gazette of the appointment, resi-
gnation, termination of service, dismissal
or removal from serv:l.ce of a person in the
service of the Government shall be
conclusive proof-

{i) of such appointment, resignation,
termination of service, dismissal or removal
from service, as the case may be; and

{(ii) where the date of taking effect
of such appointment, resignatioen, termina-
tion of service, dismissal or removal from
service, as the case may be, is stated in
such publication, alsec of the -fact that
such person was appointed with effect from
the said date, or in the case of resigna-
tion, termination of service, dismissal or
removal from services, such person ceased
to be in such service with effect from the
said date.

212, 1f any person is guilty of any
such corrupt practices as specified in
section 211 or in connection with an elec-
tion he shall be punishabie with imprison-

ment for a term which may extend to three

years.-and with fine which may extend to
three thousand rupees.

Punishuent fo r
corrupt
practice.

213. Any person who in connectien with Prouoting
an election’ under this Act promotes or ememity bet—
attempts to promote on grounds of religion; ween classes
race, caste, community or language, feel- in connecticn
ings of enemity or hatred, between different with election

classes of the citizens of India shall be
punishable with imprisonment for a term
which may extend to three years and with
fine which may extend to three thousand
rupees.
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P-’:‘Oh.'lbition 214, {1) Ko person shall convene, hold
of publfe mee- or attend any public meeting in any polling
tings onm the area during the period of sixty hours
day preceeing prior to the hour fixed for the commencement
the pre—elec~ of the poll for any election in that polling
tion vay ang @rea. L.
o4 the elpc— (2} Any person whe convenes or helds
tivm gay. a public meeting in contravention of the
* provisions of sub-section(l} shall be
punishable with imprisconment which may
extend to three years and with fine which
may extend to three thousand rupees.

erurbancs 215. (1} Any person who at a public

at election meeting to ‘which this section applies acts

Leetings, or incites others to act in a disorderly
manner for the purpose of preventing the
transaction of the business for which the
meeting was called together, shall be puni-
shable with fine which may extend to two
hundred and fifty rupees.

(2) This section applies toany public
meeting of a peolitical character held in
any constituency between the date of the
issue of notification under this Act calling
upon the comstituency to elect a member or
members ox office bearers of alocal autho~
rity and- the date on which such election
is held.

(3} If any police ogfficer reasonably
suspects any person of committing an offence
under sub-section{l)} he may, if requested
to ‘do by the chairman of the meeting reguire
that person to declare to him immediately
his name and address and, if that person
refuses or fails so to declare his name
and address ox 1if the police officer
reagonably suspects him of giving a false
"name or &ddress, the police oificer may
arrest him without warrant.

Reatrictions 216. (L)} HNo person shall print or
on the prin- pyblish or cause to be printed or published,
tiog of pamph-ayy glection pamphlet or poster which does
levs, posterspoi bear on its face the names and addresses
cte., of the printer and the publishezr thereof.
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six months, or with fine which may extend
to two thousand rupees, or with both.

217. (1) Every officer, clerk, agent Maintenance
or other person who performs any duty in of secrecy of
connection with the recording or counting voting.

of vetes at an election shall mainizin,
and aid in maintaining, the secrecy of the
voting and shall not {(except for some pur-
pose authorised by or under any law) commu-
nicgte to dany person any information
calculated to viclate such secrecy.

{2) Any person who contravenes provi-
sions of sub-section({l)shall be punishable
with imprisonment for a term which may
extend to three months or with . fine or
with hoth. )

218. (l) No person who is a District
Election Officer or a xeturning officer,
or an assistant ‘returning officer, or a
presiding officer or polling officer at an
election, or an officer or clerk appointed
by the returning officer or the presiding
officer to perform anyduty in connection
with an election shall in the conduct or
the management of the election do any act
other than the giving of vote for the fur-
therance of the prospects of the election
of a candidate.

(2) No such person as aforesaid, and
no member of a police force, shall endeavour,-

(a) to persuade any person to give
his vote at an election, or

. (b} to dissuade any person from giving
his vote at an electioin, or

(c} to influence the voting of any
person at an election in any manner.

(3) Any person who contravenes the
provisions of sub-section(l) or sub-gection
{2} shall be punishable with imprisonment

Ufficers etc,
at elections
not to .act
for canoicates
or to- influ-—
ence votglg.
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{2) No person shall print or cause to
be printed any election pamphlet or poster,-

{(a) unless a declaration as to the
identity of the publisher thereof, signed
by him and attested by two persons to whom
he 'is personally known, 1is delivered by
him to the printer in duplicate; and

{b)} unless, within a reasonable time
after the printing of :the dJocument, one
copy ©f the declaration is sent Dby the
printer, together with one copy of the
document, - ’

{i) where it is printed in the capital
of the State, to the Election Commissioner,
and '

{ii} in any other case, to the District
Magistrate of the district imp which it is
printed., -

{3) For the purpose of this section,- -

(a) any process for multiplying copies
of a document other than copying it by
nand, shall be deemed to be printing and
the expression 'printer' shall be construed
accordingly; and

(b) "election pamphlet or poster" means
any printed pamphlet, hand-bill or other
document distributed for the purpose oOr
promoting or prejudicing the election of a
candidate or group of candidates or any
playcard or poster having reference to an
election, but deoes not include. any hand-
bill, playcard or poster merely- announcing
the date, time, place and other particulars
of an election meeting or routine instruc-
tions to electicn agents or workers.

{4) Any person who contravenes any of
the provisions of sub-section(l) or sub- .
section{2) shall be punishable with im-
prisonment for a term which may -extend to
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which may extend to six months or with
fine or with both.

219. (1) No person shall, on the date Prohibition
or dates on which a poll is taken at any of canvassing
polling station, commit any of the following in or Dear
acts within the polling station or in any pollng
public or private place’- within a distance statioons.
of one hundred metres of the polliing
station, namely:t-

(a) canvassing for votes; or

(b} soliciting the vote of any
elector; or

{¢) persuading any elector not_to
vote for any particular candidate; or

{d} persuading any elector not to vote
at the election; or

(e) exhibiting any notice or signs
{other than an official notice) relating
to the election.

{2) Any person who contravenes the
provisions of sub-section (1) shall be
punished with fine which may extend to two
hundred and fifty rupees.

220. (1) No person.shall, on the date Penalty for
or dates on which a poll is taken at any disoraerly
polling station,- conduet. in or

{a) use Or cperate within or at the stations.
entrance of the polling station, or in any
public or private place in the neighbourhood
thereof, any apparatus for amplifying or
reproducing the human voice, such as a
megaphone or a loudspeaker, OT

{b) shout, or otherwise act in a dis-
orderly manner within or at the entrance
of the polling station or in any public or
private place in the neignbourhood thereof,
so as +to cause annoyance to any person
visiting the polling station for the poll,.
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or 50 a5 {0 interfere with ¢he work of coe

. officers and other persons on duty a2t the

polling mtation.

{2) Any person who contravenes, or
wilfully aids or abets - the contravention
»f the provisions of sub-section (1) shall
be punishable with imprisonment which may
extend to three months or with fine or
“ith both.

(3} If the presiding officer of a
polling station has reason to helieve that
any person is committing of has committed
an offence punishable under this section,
he may direect any police officer to arrest
such person, and thereupon the pelice
officer shall arrest him.

(4) Any police officer may take such
steps, - and use such force as may be rea-
sonably necessary for preventing any con-~
travention of the Provisions of
sub=section (1}, and may seize any appara-
tus wused for such conltravention.

221. (1) Any person who during the
hours fixed for the poll at any polling
station misconducts himself or fails te
obey the lawful directions of the presiding
officer may be: removed from the polling
station by the presiging officer-or by any
police -officer on duty or by any person
authorised in this behalf by such presiding
officer,

(2) The powers conferred by sub-sec~
tion{1l) shall not be exercised so as to
prevent any elector who is otherwise enti~
tiled to vote at a polling station from
having opportunity of voting-at that station.

(3} If any person who has been so
reroved from polling station re-enters the
polling station.without the permission of
the presiding officer he shall be punishable
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with imprisonment for a term which may
extend to three months, or with fine, or
with bozh,

222. (1} 1f¢ any person to whom this presclhog of
section applies is without reasonable cause offiefnl duty
guilty of any act or omission in breach of ic compection
his official duty, he shall be punishable with elec-
with fine which may extend %o five hundred tiems.
rupees.

(2) No suit or other legal proceedings

‘shall lie acainst any such person for

damages in respect of any such act or omisg-
sion as aforesaid.

(3) The persons to whom this section
applies are the District Election Officers,
returning officers, assistant returning
officers, presiding officers, polling offi-
cers and any other person appeointed to
perform any -duty in connection with +the
receipt of nominations or withdrawal of
candidatures, or the ‘regcording or counting
of votes at an election and the expression
"official duty" shall for the purposes of
this section be construed accordingly but
shall not include duties imposed otherwise
than by or under this act.

223. If any person in the. sexvice Of Pennlty for
the State or Central Government or a local Governgent
authority or a Corporation owned or con- servants etc,
trolled by the State or Central Government for actinyg as
acts as an election agent or a pollingelection

- agent or counting agent of a candidate at agent, poli-

an election he shall be punishable with ipg agent, ox
imprisonment for a term which may extend counting '
to three months, or with fine or with both. agent.

224. Whoever commits an offence of Offence of
both capturing shall be punishable with booth captur-
imprisonment for a term which may extend ing.
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Explapation:~ For the purposes of this
section "Booth capturing™ includes, among
other things, all or any of the following
activities, namely:-

{a) seizure of a polling station bw
any person or persons, making polling .au~
thorities surrender the ballot papers or
voting machines and deing of any other act
which affiects the orderly conduct of elec-
tions;

{b) taking possession of a polling
station by any perscon or personsand allow-
ing only. his or their own supporters to
exercise their right to. vote and prevent
others from voting;

{c) threatening any elector and pre-~
venting him from going to the polling
station to cast his vote;

(d) seizure of a place for counting
of wvotes by any person or persons, making
the  counting authorities surrender the
Ballot papers or wvoting machines qand the
doing of anything which affects * orderly
counting of ballot papers;

{e) taking possession of a Plage for
counting of votes;

*f) doing by any person in the service
of Government of all or any of the aforesaid
activities .or aiding or conniving at any
such -activity in -the furtberance of the
prospects. of the election of a candidate.

225. (1) 2ny person who at any election
fradulently takes or:  attempts to take a
ballot paper or ballot box out of polling
station, or wilfully aids or abets the
doing or any such act shall be punishable
with imprisonment for a term which may
extend to five years and with' fine which
may extend upto five thousand rupees..
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(2)_ If the preéidiné officer of a
polling station has reason to believe that

‘any person is committing or has committed

an offence punishable under sub-section(li),
such officer may, before such person leaves

" the polling station arrest or direct .a

police officer to arrest such person and
such person may cause him to be searched
by a police officer:

Provided that when it is necessary to
cause & woman to be searched the search
shall be made by another woman with strict
regard to decency.

"(3) Eny ballot paper .found upon the
person arrested on search shall be made
over for safe custody to a- police officer

by the presiding officer or when the search-

is made by a police officer, shall be kept
by such officer in safe custody.

'226. Whoever at an election applies
for a ballot paper or votes in the name of
any other person, whether living or dead
or in a fictitious name, or who'having voted
once at such election applies at the same
election for a ballot paper in his own
name, and whoever- abetsy. procures oOr
Attempts to procure the voting by "any
person in any such way shall be punished
with imprisonment for a term which may
extend to five years end with fine which
may extend to five thousand rupees.

Inpersonation
at electicna.

227. (1) A person shall be guilty of Other offences

an electoral offence if at any election
he,=

(2) fraudulently defaces or fraudulen-
tly destroys any nomination paper: or

{b} fraudulently defaces or destroys
or removes any list, notice or other docu-
ment affixed by or under the authority of
a returning officer; or

ana pesaltien
thereunder.
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(<) fraudulently defaces or fradulently

Gestroys any ballot paper or ¢he official
mark or any ballot paper or any declaration
rof identity or official envelope used in
connection with voting by postal ballot;
or , :
{d). without due authority. supplies
any ballot paper to any person or receives
any ballot paper from amy person or is in
possession of any ballot paper; or

{e) fraudulently puts into any ballot
box anything other than the ballot paper
which he is authorised by law to put inj;
or

(£) without "due authority destroys,
takes, opens or otherwise interferes with
any ballot box or ballot papers then in
. use for the purposes of the election: or

(g}fraudulentlyor without due authority
as the case may be, attempts to do any of
the foregoing acts or wilfully aids or -
abets the doing of any such acts.

4 (2) Any person guilty of an electoral
offence under this section shall,-

{a) if He is a returning officer or
an assistant returning officer or a pre-~
siding officer at a polling station or any
other officer or clerk employed onofficial
duty in connection with the election, be
punishable with' imprisonment for a term
which may extend to two years. or with fine
©or with both; -

(b} if he. is any other person, be
punishable with imprisonment for a term
"which may extend to six ‘months or with
fine or with beth.

(3). For the purposes of this section
a person shall be deemed to be onofficial
duty if duty is to take part in the conduct
of an election or part of an election in~
cluding the e¢dunting of votes or to he
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responsible after an election xor the used
ballot Pape’ 5and other documents in connon—
tion with such election, but the expression
Foffieial duty" shall not include:. any
duty imposed otherwise than by or under
thia Act.

228, Whoever does any act in contra- Depalty  for
vention of any of the provisions of thisoffenees mox
Act, or of any rule, notification or order otheryice
made, issued or passed, thereunder and not provices for.
otherwise previded fox in this Act shall,
on conviction, be punished with imprisonment
which may extend to twe years and with
fine which may extend to two thousand
rupees, ’

228. (1) Where an offence under this Offences by
Act, has been committed by a company, companies.
every perscn who at the time the offence -

-was committed, was in charge of and was
responsible to the company for the conduct
of the business of the company as well as
the company shaii be deemed to be guilty
of the offence and shall be liable to be
proceeded against and punished accordingly:

Provided@ that nothing contained ia
this sub-section shall render any such
person liable to any punichment <if he
proves that the offence was committed with—
out his knowledge or that he had exercised
all due deligence to .prevent the commission
of such offence,

{2) Notwithstanding anything contained
3 ub-section (1) where any offence under
his Act has been committed by a company
and it is proved that offence has bzen |
committed with the consent or connivance
. 0T is attributable to any neglect on the
! part of eany director, - manager, secretary .
or other officer of the company, such
director, manager, secretary or other
official shall be deemed to be\bguilty of
that offence and shall be liable t& be
proceeded against and punished accordingly.
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Explanation:- For the purposes of this
section, - -

(a) "company® means any body corporate
and inecludes a . .firm or other association
. of individuals; and

{b)} "director" in relation to a firm
means a partner in the firm.

Disqualifi- 230. Every person convicted of an
cations of - offence punishable under this Chapter
persons shall be disqualified from being elected
convicted'ol in any election to which this Act applies
election for a period of six years from the date of
offences. his conviction.

CHAPTER - 1II

HMISCELLANEQUS ELECTION MATTERS
VACATION -OF SEATS AND OFFICES

Acjournment : -
of I or 231, (1) If at any election,
counternan- {(a) booth capturing has taken place

aing of elec- 5t 3 polling station or in such number of
tion on ftke h,))ing stations .as is likely to affect

grouna of the result of such election or that the
booth captut— ragult of the poll at that polling station
ing. cannot he ascertained; or )

(b) booth capturing takes place in
any place for counting of -votes in such a
manner that the result of the counting at
that place cannot be ascertained, the re-
turning officer shall forthwith report the
matter to the State Election Commissioner.

(2) The State Election Commissioner
hall on the receipt of a report from the
returning officer under sub-section{l} and
after taking all material circumstances
into account, either,-

. (a) declare that the poll at that
pelling station be veoid, appoint a day,
and fix the hours, for taking fresh poll



271

at that polling station and notify the
date so appointed and hours so fixed in
such manner as he may deem fit, or:

{(b) if satisfied that in view of the
large number of polling stations invelved
in booth capturing the result of the election
is likely to be affected or that booth
" capturing had affected ‘counting of votes
in such manher as to effect.the result of
the election, countermand the- election in
that constituency.

Explanation: In this section "hooth
capturing™ shall have the same meaning as
in section 224.

332, The State Election Commissioner Pewer to
may, subject to such conditions' and res-delegate.
trictions as the Government may, by general
or special order, impose, by" ordex in
writing delegate to any officer or autho-
rity subordinate to him, either generally
or as respects any particular matter or
class of matters any of his powers under
this Act.

233. No election held under this Act Election
shall be called in guestion except by an petitions.
election petition presented tosuch avthority
and in accordance with such rules as may
be made in this behalf.

234. (I) Mo person shall be entitled Prohibirion
to contest in the elections to the offices of holding
of member of the Gram Panchayat from more dual offices
than one ward oxr to the office of member and vacation
of the Mandal Parishad or 2zilla Parishad of seats.
from more than one territorial.constituency.
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(2) No person shall be a member of
the Gram Panchayat, member- of the Mandal
Parishad or Zilla Parishad simultancousl.
and if he is so elected, he shall retain
only one office and vacate the other office
or offices in the manner prescribed.

{3) Where a person is elected to more
than -one office of member of the Gram
Panchayat or Mandal Parishad or Zilla

-Parishad and /Sarpangh 9T President or

Constitution

of Finance
Corznigsion.

Chairman he shall retain one office and
vacate the other office or offices in the
manner prescribed except when his conti-
nuance as member of the Mandal Parishad or
2illa Parishad ig necessary to continue as
President or as the case may be the Chairman
thereof.:

Fanm v

FINANCE COMMISEICN

235. (1} The ‘Governor shall on the re=-
commendation of the State Government consti-

‘tuté a Finance Commission as soon as may

be within onre year from the date of commen-
cement of the Constitution (Seventy-third)
hmendment aAct, 12%2 and thereafter on the
expiration of every fifth year. .

{2} The Finance Cecmmission shall
consist of a Chairman and four other members
of whom one shall be the Member Secretary.
The Governoxr shall by order appoint on

tiv2 recommendation of the Government ihe
Chairman and other members of the Commission.



{3) Th Government shall make availa-
ble to the rinance Coomigsion such staff
as may be necesgory for the discharge of
the functions conferred on the Finance
Commission.

236. The Chairman of the Commission Querdifici-’
shall be selected from among persons who tions for
have had experience in public affairs and appointunar -
the other members shall be selected from as, awz the

amony persons who~ CAPTET of
’ ' solecticn of,
manbern of
{a} have special knowledge o©of the the
finances and accounts of Goverrment; or Cowmdzatons -

{b) have had wide experience. in
financial matters and in administration; oy

{c} have special knowledge of econo-
mics.

237. Before appointing a person to be Personal
a member of the Commission the Governor interest £o
shall satisfy himself that the person will disqualify
hava. no such financial or other interest wsmbers.
as is likely to affect prejudicially his
functions as & nember of the Commission;
and the Governor shall also satisfy himself
from time to time with respect to every
member of the Commission that he has rno
such interest and any person who is, or
vhom the Governor proposes to appoint to
be a member of the Commission shall, whene-
ever required by the Governor so to do,
furnish to him such information as the
Governor conslders necessary for the per-
formance by him of his duties under this
secticn. ’

J- 954.14
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:’i&qnaliﬁ a~  238. A person chall be disqualified for
ions for \ e being appointed as, or for being & member
itz a eember of the Commission,«
of the Cani-~ oL

taioa, {a) if Le is of unsound mind;
(b} if he is anundischarged insolvent;

(c) if he has heén convicted of an
offence invelving moral turpitude;

{d) if he has such financial or other
interest as is 1likely to affect prejudi-
cially his functions as a member of the
Commission.

Tera aof - ; . L.
office of 239. Every 'member of the Commission

acmbers i8hall hold office for such period as may
be specified in the order of the Governor:

?::8:? m!-tgnt appointing him, but shall be eligible for:
Eent . — re—appointment:

Provided that he may, by letter address-
ed to the Governor, resign his office.

Conatitrions of 240. The members of the Commis-
service anzsion  shall render whole — time or

salaries anl part-time service to the Commission as the

allowances of Goyernor may in each case specify, and

meabers. there shall be paid to the members. of the
Commission such fees or salaries and such
allowances as the State Government may, by
rules made in this behalf, determine.

Functions of  241. (1) The Finance Commission shall

the Commf— Y€view the financial position of the .Gram

saion. Panchayats, #andal Parishads. and Zilla’
Parishads and make recommendations to the
Government as to,-

(a) the principles which should govern=-

. (i) the distribution between the
State” and the said Gram Panchayats and
Parishads of the net proceeds of the
taxes, duties, tolls and fees leviable by
the State, which may be divided between
them and the allocation between the said
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Gram Panchayats .and Parishads at all
levels of their respective shares of such
proceede

) (ii) the determination of the taxes,
duties, *~ tolls and fees which way be
- assigned to or apporticned by, the said
Gram Panchayats and Parishads;

(iii) the  Grant-in-aid .to +the said
Gram Panchayats and Parishads from the
Consolidated Fund of the State;

{b) the measvres needed to improve the
financial @position of the said Gram
. Panchayates and Parishads .

{2) The Government shall cause every
recoumendation made by the Commission
under this section together with an
explanatory memorandum as to the action
taken thereon to be laid before the Legis-
lature of the State.

242. (1) The Commission shall determine Precedure ano
their procedure and in the performance cf powers - of tur
their functions shall -have all the pawers Buo..
of a Civil Court under the Code of Civil Cen act 5
Procedure, 1908 while trying a suit in.of 1908.
respect of ‘the following matters, namely :- ’

Aryig.
-

(a} summoning  and enforcing  the : &
attendance of witnesses; :

(b} requiring the production of any
document;

(e) reguisitioning any public  record
from any court or office.-

{2} The comminsion shall have powér to o

require any person to furnish information
or such points or wmatters as in the .
opinion of the Commission may be useful &L
for, or relevant to, any matter under the ' g
consideration of the Commission ' and any ",

t
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pergon so regquired shall, notwithstanding
anything contained  in sub-section {2} of

Cental” sct 2 section 54 of the iIndian Income~Tax Act,

_of 1922,

Central Act
45 of 1860.

Czatral Act 2

of 1974,
Traasyer of
pOYRTS ang
funetions of'
vistriet
koara to
Hamagal Pard-
shags oo
Zilla
Parisha-as.

1922 or in any other law for the time
veing in force, be deemed to be legally
bound to furnish such information within
‘the meaning of .section 176 of the Indian
Penzl Code.

{3) The Commission shall be deemed to
be a Civil Court for the purposes of sec~
tion 345{1) and 346 of the code of Crimi-
nal Procedure, 1973.

Bxplanation:~ For the purposes of enfor-
cing +the attendance of witnesses, the
local linits of the Commission's
jurisdiction shall be the limits of the
territory of the State of Andhra Pradesh.

PART- VILT
HISCELLANEOUS

_243. (1) Notwithstanding anything in
the relevant District Boards Act or any
other law, the Government may. by
notification and sub4ject to such control,
restrictions, . conditions and reservations
as may be”specified therein, direct that
any. powers exercisable orF functions
performable by a District Beard by or
under the relevant District Boards Act or
any other law for the time being in force
including the powers to levy any tax or
fees, shall be transferred (o a Mandal
Parishad or a 2illa Parishad and there-
after the Mandal Parishad or the Zilla
Parishad as the case may be, shall exer-
cise and perform the powers and functions "
transferred to it.

(2) When any powers and functions of
the District Board are transferred to a
Mandal Parishad or a Zilla Parishad under
sub-section {1), all references in the
relevent District Boards ARet or any other .
law for the time being in force %o the
District Board with reference "to such
powers and functions ghall: be construed as
refereneces to the Mandal Parishad or the
zilla Parishad as the case may be.
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244. (1) The Government may s by Application
wotification,direct that such of the of the rele-
provisions of the relevant District Boards vant pistrie?
Act, includirig the provisions relating to boazds Act o
the levy and collection of any tax or fee ganual Pari-
as may be specified in such notification, shaaes and
shall appiy to the Mandal Parishad ‘and the zi1ip Parl-
2i11la Parishad constituted ynder this Act. ghava.

For the purpose of facilitating the
application of these provisions to the
Mandal Parishad and Zilla Parishad consti-~
tuted under this Act, the Government may,
by notification, make such adaptations and
modifications of the relevant District
Boards Act and the rules made thereunder
whether by way of repealing, amending or
suspending any provision thereof, as -may
be necessary or expedient and thereupon
the relevant District Becards Act and the
rules made thereunder -shall have effect
subject to the adaptations and modifidtions
so made. )

(2} Notwithstanding that no provision
or insufficient provision has been made
under sub=-section (1) for the adaptations
of the provisions of the relevant District
Boards Act, or the rules made thereunder,
any court, tribunal or auwthority reguired
or empowered t© enforce these provisions
may, for the purpose’ of facilitating their
application to any Mandal Parishad or the
Zilld Parishad construe these ' provisions
in such manner,® without affecting the
substance, as may be necessary or proper
in regard to the matter before the court.
tribunal or authority.

2453, (1) A motion expressing want of Horion of no
confidence in the Upa-Sarpanch,or Presi- confidence in
dent or Vice-president or Chairman or Upa-Sarpanch,
Vice-Chairman may be made by giving a President or
written notice of intention to move the Chairman,
motion in such form and to such authority
as may be prescribed, signed by not less
than. one-half of the total number of
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mambars of the Gram Panchayat, Mandal
Parishad, or as the case may be the Zilla
Pariashed and further action on such notice
shall be taken in accordance with the
progedure prescribed:

Provided that no notice of motion under
this section 8hall be made within two
years of the- date of assumption of office
by the person against whom the motion is
sought to be moved:

pProvided further that no such notice
shall be madg against the same person more
than once during his term of office.

Explanatipon:— For the removal of
doubts, it is hereby declared that for the"
purpoee of this =section the expression
"total numher of members- means, all the

"members who are entitled to vote in the
election to the office concernedl inclusive
of the Sarpanch, President or Chairman but

" irregpective of any vacancy existing in

the office of such members at the time of
meeting:

Provided-that a suspended office-bearer
or member shall also be taken into
consideration for computlng the total
pumber of members and he shall also he
entitled to vote in a meeting held under
thig section.

{2) if the motion is carried with the
support of not less than two thirds of the
total number of members in the case of a
Upa=-Sarpanch, the Commissioner sHall and
in the case of the President or Vice~
president or the Chairman or’
Vice-Chairman, the .Govermment shall by
" notification remove him from office and
the resulting vacancy shall be filled in
the same manner as a casual vacancy.
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. 246. (1) The Government may either sucé Power to
motu or on a reference made to them by the cancel or sus—
Executive Qfficer or Mandal Parishad pend resolu-
Development Officer or as the case may be, tion of aGram
the Chief Executive Officer, in the manner Panchayat»
prescribed by order in writing cancel any haposi
resolution passed by a Gram Panchayat Parishad or a
Mandal Parishad or a zilla Parishad or any Zlila Pari-
standing Committee of a 2illa Parishad if sbad.
in their opinion such resolution,’ )

(a) is not legally passed; or

(b) is in excess or abuse of the
powers conferred by or under this Act, or
any other law; or

{e) on its execution is 1likely to
cause dJanger to human life, health or
safety or is likely to lead to a riot or
affray.

{2) The Government shall, before taking
action under sub-section (1), give the,
Gram Panchayat, Mandal Parishad or the:
2illa Parishad as the case may be, am
opportunity for explanation.

(3) If ih the opinion of th#. District

‘Collector, immediate action is necessary

to suspend a resolution on any of the
grounds referred to in ~clause {c) of
sub-section (1), he may make a report to
the Government and the Government may, by
order in writing, suspend the resclution. -

247. (1). If at any time it appears to Power of
the Government that a” gram panchayat or Govermment to
the Sarpanch thereof  or the Mandal Pari-take action
shad or the President therof or the 2illain aefault of
Parishad or the Chairman therecf or anya Gram
Standing Committee of the Zzilla Parishad Panchayat,
has made default in performing any Mandal Pari-
function or ‘discharging any duty imposedskea or g
by or under thim Act, or any relevant law 2illa Ppari-
for the time being. in force, the Govern- thaa,
ment may, by order in writing fix a period
for performing such function or discharg—-
ing such duty. :
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{2) If . such function or duty 1s- not
performed or discharged by any auvthority
aforesaid within the period so fixed, the
Government may appoint some person o
perform that function or discharge that
duty and may direct that the expense
incurred in that regard shall be paild by
the person having the custody of the Gram
Panchayat Fund, HMandal Parishad Fund or
the Zzilla Parishad Fund, as the cage oy
be, in priority to any other chazrgas
against such fund except charges for the
service of authorised loans.

248, (1) Notwiithstanding . anything
contained in this Act, it shall be compe-
tent  for the Connissioner -or the
Government to issue such directions as
they may consider necessary to the’
Executive Authority, Mandal Parishad
Development Officer or the Chief Executive
Officer for the proper working of the Gram
Panchayat, Mandal Parishad,. or as the
case may be, the Zilla Parishad or for the
implementation of the resolutions therof
and the Executive Authority, Mandal
Parishad bDevelopment Officer or ag the
case may be, the Chief Executive 0fficer
shall implement those directions,failing

"which, -he shall be liable for disciplinary

action under the relevant rules.

. (2) The Sarpanch of the gram panchayat,
the President of Mandal Parishad or as the

_case may be, the Chairman of the 2illa

Parighad shall ensure that the Executive
Officer, Mandal ° Parishad Development

'_Officar or &g the case may be, the Chief

Executiva Qfficer implements the
directions icsued 'by the Government under
sub=gaction (1} &nd shall not do anything:
in derogation +to the directions of the
Government aforesaid. The Sarpanch, the
President or the. Chairman who contravenes
the provimions of this sectioen shall be
deemed to have wifully omitted.or refused
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to carry out the ordsgrs of the Governmznt
for the proper working of the Gram
Panchayat, Mandal Pavishad or as the case

nay be, the 2illa Parishad within the '
mezning of section 249.

249 (1) If in the opimion of the Powews of
District Collector -the Sarpanch or the Governzent Lo
Upa-sarpanch and in the opinion of the oo
Government the President or the Vice— Sarpsssh,
President or as the case may be, the Precidest or
Chairman or the Vice-Chairman,= Chsircar elt.,

(i) wifully omitted or refused to
carry out the orders of the Government for
the proper working of the concerned local
body; or ’

{ii) abused his position or the powers
vested in him; or

(iii) is guilty of misconduct in the
discharge of his duties; or

{iv) persistently defaulted ian the
performance of his functions dand .
duties entrusted to him .under the Act to
the detriment of the functioning of the
concerned local bedy or has become
incapable of such performance:

the Collector or as the case may be; the
Government, may remove such Sarpanch or
Upa-Sarpanch, President or Vice~Fresident
or as the case may be the Chairman or the
Vice-Chairman, after giving him an oppor-
tunity for explanation.

Provided that the proceedings initiated
under +this sub-section may be continued
notwithstanding the fact that the Sarpanch
or Upa-Sarpanch, President or Vice-Presi-
dent, or as the case may be, the Chairman’
or Viee=Chairman ceased to hold office by
resignation or other-wise and shall be
concluded within two years from the date
of such cessation and where on such con--
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clusion the authority competent to remove
him, records a finding after giving an
opportunity of making a representation to
the person concerned that the  charge or
charges proved against him are sufficient
for his removal, then the provision of sub-
section (3) shall apply to the person
against whom such finding is recorded.

(2) where the Sarpanch or Upa-Sarpanch
the President or the Vice-President or the
Chairman or Vice-Chairman is removed under
sub-section {1} the vacancy shall, subject
to the provisions of sub-section (3} be
filled as casual vacancies.

(3} A Sarpanch or Upa-Sarpanch, a
President or a Vice-President or Chairman
or Vice-Chairman removed 'from his office
under this section shall not be eligible
for re - election as Sarpanch or Upa~
Sarpanch, President or Vice-President or
Chairman or Vige-Chairman for a period of
two vears from the date of the removal.

(4) If the District Colledtor is satis-
fied that any- elected member of the Gram
Panchayat o©or the Government are satisfied
that any elected member of a Mandal
Parishad or Zilla Parishad is guilty of
any misconduct while acting or :purporting
to act in the discharge of his duties, or
in the performance of the functions, under
this Act, the District Collector or as the
case may be, the Government may, by order,
remove such member, after giving him an
apportunity for .explanation, and any
"member so removed shall not be eligible
for re-election as-a member for a period
of two years from the Gate of removal.

-{5) Where a member of Gram Panchayat,
Mandal Parishad oxr 2illa Parishad is -
removed under sub-section (4), the vacancy
shall be filled in such manner and within
such time as may be prescribed, )




]

283

(6) If the District Collector ies of
the opinion +that a Sarpanch or a Upa-
Sarpanch or any member of a Gram Panchayat
or the. Government are of the opinion that
any President or Vice-President or the
Chairman or Vice—Chairman or any member of
a Mandal Parishad or 2illa .Parishad
wilfully cmitted or refused tc carry out
the orders of Government for the proper

‘working of the concerned local body or

abused his position or the ‘powers vested
in him, and that the further continvance
of such person in office would be
detrimental +o the interests of the
concerned local body or the inhabitancs of
the willage, Mandal ‘-or District, the

.Distriet Collector or as the case may be,

Government may, by order, suspend such

-Sarpanch or Upa-Sarpanch »r Presideni or
Vice-President or as th2 case may be, the

Chairman or Vice-Chairman or member from
office for a period not exceeding three
months, pending investigation into the
said charges and action thereeon under the
foregoing provisions of this section:

Provided that no order under this sub-
section shall be passed unless the person
concerned has had am opportunity of making
a representation against  the action
proposed:

Provided further that it shalX be
competent ‘for the Government to extend,
from time to time, the ' peried of
suspension for such . further period not
exceeding three months, s0 however™ that
the total period of suspension ghall nbt
exceed six months:

Provided also that a person suspended
under this sub-section shall not be
entitled to exercise the powers and
perform the functions attached to his
cffice and shall not be entitled to attend
the meetings of the concerned local body
except a meeting held for the considera-
tion of a no-confidence motion.
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{7} Any person aggrieved by an order
of «xemoval passed by the District
Collector ‘under sub=-secticn {1} or
gph-seakion (4} may, within thirty
days Ercm the date of the order prefer an
appeal to the Governmend and the
Government nay, pending a decision on suth
ap_peal, stay the order appealed against.

250 (1) (i) If, at any time, it appears

Govermment toto the Government that a Gram Panchayat,
dissolve CremMandal Parishad or a Zilla Parishad is not

Panchayst,

competent to perform its functions or has

Mamaal Pari- failed to exercise its powers or perform
shad or zi})a js functions or has exceeded or abused

Parishoq.

any or the powers cenferred upon it by or
under this Act, or any other law for the
time being in force, the. Government -may
direct the gram panchayat, Mandal Parishad
or as the case' mav be, 2illa Parishad to
remedy such incompetency, failure., excess
or abuse or to give a satisfactory expla-
nation therefor and if the gram panchayat,
Mandal parishad or the 2illa Parishad
fails to comply with such direction, the
Government may dissolve it with effect
from a specified date and reconstitute it
either immediately or within sixz months
from the date. of dissolution, and cause
any or all of the powers and functions of
the gram panchayat, Mandal Parishad.or the
zilla Parishad® to be exercised and
performed by such person or authority as
the Government may appoint in that behalf
during the period of itis dissolution and
any person or authority so appointed may,
if the Government so direct, receive remu-
neration for the servicesz: rendeéred £from
the funds of the gram panchayat, Mandal
pParishad or the Z3illa Patishad as the case
may be.

(ii)_ with effect from the date
specified for ¢he digsolution of a gram
panchayat, Handal  Parichad ar Zilla
Parishad uvnder clausa (i), all its members
including 4its  Sarpanch, Upa-Sarpanch,
President or Vice=President and Chairman
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or Vice-ChaiIma.; &8 cpe case may ba,
shall forthvith be deemed to have vacated
their offices as such and they shslli not

.bz entitled £o be restored to office aftexr

the expiration of the period of dissolution.
The vacancles arising ‘out of vacatior of
offices under +this section shall be deemed
to be casual vacancies and filled accord.-
ingly within & period of six months {from
the date of disgolution:

Porvided +that no casual elections to
fill the wvacancies under this section
shall be held where the remainder of the
preriod for which the disselved gram
panchayat, Mandal Parishad or as the case
may be, the Zilla Parishad would have
continued had it not been disselved is
less than six months.

{2) The Government may, by notifica-
tion, authorise the District Ceollector to
exercise_  the powvers of the Government
under sub-section (1} in respect of gram
panchayats.

(3) if, at any time it appears to the
Government that a Standing commitiee of a
Zilla Parishad is not competent to perform
its functions or has failed to exercise
its powers or perform its functions or has
exceeded or abused any of the powers
conferred upon it by or under this Act, or
any other law for the time being in force,
the Government. may direct the Standing Com-
mittee = to remedy such  ilncompetency,
failure, excess or abuse, or to give a
satisfactory explanation therefor and, if
the Standing Committee fails to comply
with such direction, +the Government may
dissolve the Standing Committee and direct
the 2illa Parishad t©to re-constitute the
dissoived Standing Committee immediately
thereafter. '

251, (1) Bo &act of & gram panchayat

- shall bhe deemed te be invalid by reason

only of a defect in the establishment of




Acts of gram
panchayats,
Manas? Pari-
shaes and
Zi11la  Pari-
ghags not to
be invaljaated
by informality
vacancy etc.

tath of
allegiance.

286

such gram panchayat or on the ground that
the sarpanch, Upa-Sarpanch or any member:
of. such gram panchayat was not entitled to

‘hold, or continue in such office by reascon

of any disqualification or by "reason of,
suy  irregularity or illegality in his
election, as the case may be, or by reason
of such act having been done during the
period of any .vancancy in the office of
the Sarpanch, Upa-Sarpanch, or meiber of.
such gram panchayat. :

{2) .The provisicns of .sub=-section {1)
shall mutatis-mutandis apply to the acts
of a Mandal Parishad or a Zilla- Parishad
or a Standing Commitiee thereof.

252, (1) Every person who is glected'to
be the BSarpanch or member of a Gram Pan-
chayat or the Presidert or member of a

Mandal Parishad or the Chairman or tember'
of a Zilla Parishad shall, before taking:
his -seat make, at ‘a soecial meeting or any
other meeting. - of the  Gram "Pdnchayat,
Mandal Parishad or the Zilla -Parishad as
the case may be, an oath or affirmation of
his - -allegiance ta the Constitution of
India in the form prescribed.

(2) Any "such Sarpanch, President or
Chairman ox member who fails to make,
within three months of the da¥e on which
his .term of office commences, or at one
of the first three meetings held after the
‘said date, whichever is later, the oath of
affirmation laid down in sub-section ({1}
shall cease to hold his office and his
seat shall be deemed to have become
‘vacant. ’ ’

{3} No such Sarpanch, President or
Chairman or member shall take his seat a
a meeting of the Gram Panchayat, Manda
parishad or, as the case may be, of the
Zilla Parishad -or do amry act as such
member wunlegss he has made the "oath of
affirmation as laid down in this section.
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L {4) .Jhere a person cease to hold
 office under sub=-section {2), the
Executive officer, the Mandal Parishad
Development Officer, or, as the ¢ase may
he, the Chief Executive 0Officer, shall
report the same to the Gram Panchayat,
Mandal Parishad or the Zilla Parishad at
its next meeting and on application of
such person made within thirty days of the
date on which he has ceased to be Sarpanch,
Persident or chairman or member under that
sub-section the Gram Panchayat, Mandal
Parishad or the Zilla Parishad may grant
him further time which shall not be less
than four months and not more than nine
months for making the  cath or affirmation
.and if he makes the oath or affirmation
within the time so granted, he shall,
notwithstanding  anything in this Aact,
continue to hold his office,

(5) Where on an application made by a
pPerson who ceases to hold office under
sub~section (2}, the Government are
satisfied that such person for reasons . .
beyond his control, has not been able to
make the oath or affirmation within the
period 'specified in sub-section (2} or

" within further time, if any, granted -to
him under sub-section (4), they may -by an
order grant such further time as they deem
fit to the person to make the oath or
atfirmation. If such person makes the oath
or affirmation within the time granted he
shall, " notwithstarding anything in this

+ Act, continue to hold his office.

253, (1) Every Mandal Parishad shall Administration’

furnish to the Zilla Parishad and every report.

2illa Parishad shall furnish to the

Government a report on its :administration

for each ¥year, as soon~as may be, after

the close of such year,:1n such form and

with such details as may. be prescribed,
TheMandalParlshad shall, while furnishing

the report to Zilla Parishad as aforesaid

~send a copy thereof to the Government.
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(2) The zilla Parishagd shal
the adninistration report of e
parishad and forward it to the
with its remarks.

(3) The report of the Mand
shall be prepared@ by the Manda
Development Officer and that of
Parishad by dits Chief Executi
and the Mandal Parishad or
parishad shall consider and fo
the %illa Parishad or the Gov
the case may be, with its
thereon. . ’

(4) The adiminstration zep
Gram Panchayat shall be prepa
Executive officer if there is
thereis no Executive Officer by
parishad Develcpment Officer ha
diction over the Gram Panchaya
shall be forwarded to Distric
officer who shall process i
prescribed manner.

Bocovery  of

gums  dug  toe 254, Any sum due teo, O re
the Gram Pan~ by & gram panchayat, Mandal Pa
chayats, zilla Parishad under this A
Maopal Pari— recovered as if it were an arr

shzds or Zi1la revenue.

arrears cf
land revedue.
FPauer of entry 255, (1} Any offiter or pex
of inspecting Government may empower in this
gfficers. enter on and inspect,-

{a) any iamovabl proper
work in pregress under the co
Gram Panchayat, Mandal Paris
2illa Parishad; : '

{(b) any scnool: hospital,
?aCC1nat;on staticn; choultr
instituticy. maintained by, of
control of any Gram Pancha
parishad cr Zilla Pazrishad and
registers or other documents K
institution;
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(c) the office of any Gram Panchayat,
Mandal Parishad or Zilla Parishad and any *
records, registers - or other documents
kept theérein. . ' '

{2) The Gram ° Panchayat, = Mandal
Parishad or the Zilla Parishad be bound- to
afford to the officer or person referred
to in sub~section (1) such ‘agcess at all
reasonable times, to its property or
premises and to all documents &s may, -in
the opinion of such officer or person, he-
necessary to. eflable him to discharge his
duties under the said sub-section.

. 256. The Government or any officer or Power to call
berson duly- empowered by them in thisfor records
be_h_allf,_ma - ) etc.,

(a) call for any record, register or
other document in the pPossession or under
the control of any Gram Panchayat, Mandal
Parishad or zilla Parishad; :

(b) require any gram panchayat, Mandal
Parishad or Zilla Parishad to furnish any
JLeturn, plan, estimate, Statement, account
or statistics;

{¢) require any gram panchayat, Mandal
Parishad or 2illa Parishad to furnish any
information or report on any matter connec-
ted with such Gram Panchayat, Mandal
Parishad or zilla Parishad; and '

(d) "record in writing for the
consideration? of .any Gram ilPanchayat,
Mandal Parishad or 2zilla DParishad any
observations, the Government, officdr or
person may think proper .to make in regard
to the proceedings or dutieg of such Gram
Panchayat, Mandal -Parishad or zilla
Parishad. -0

.

257. No suit, pProsecution or other Protection of
legal broceedings shall be instituted acts qome in
against any. person for anything which is, guod faith,

3. 964-19
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+in good faith, done or interded to be done
under this Act or undexr +the rules made
thereunder.

Chalrman, . 258. The Chairman, the Vice=Chairmah.or
President, . pember of a Zilla Parishad the President
Sarpanch etc, iy, yjge-President or a member of a Mandal -
to be publicpa,ighaq, the Sarpanch, Upa-Sarpanch or
servante. member of- a Gram Panchayat; the Chief
Executive .-Qfficer, +the Mandal Parishad
Development>  Officer, ™ the Executive
Officer, or any officer or servant of a
Zilla Parishad or a Mandal Parishad or the
gram Panchayat shall be deemed to be a
Gentral ActPublic servant, within the meaning of
55 of 1860. Section 21 of Indian Penal Code.

Power of 259. (1) Subject to such rules as may
Hanaal Pari- be made a Mandal Parishad with the
shan ana Z£11a approval of the Zilla Parishad and the
Parishad to Zilla Parishad may, with the approval of

make bye~  the Government, make bye-laws for carrying
laws. out any of the purposes' for which it is

constituted,

. £2) The Government shall have power to
make rules regarding the procedure for
making of bye-laws under this section, the
pubiication thereof and the date on which
they :.shall come into effect.

‘ Delegation of 260. {1} The Government may, by-

powers etc. notification authorise any officer or
person to exercise any of the powers
vested in them by this Act ‘except the
power to make rules; and may 1in like
manner withdraw such authority.

(2) The Commissioner or the District
Collector may, by mdtification, authorise
any officer or person 0 exercise any of
the powers vested by or under this Act in
the Commissioner or the Pistrict Collector
as the case may be, and may in like manner

*withdraw such auwthority.
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{3} Tne exercise of any power delegated
under sub-section (1) or sub-section (2)
shall be subject to such restrictions and
conditions as may be prescribed or as may
be specified in the notification and also
to control and revision by the delegating
authority, or’ where such authority is the
Government, by such persons as may be
empowered by the Government in this
behalf. The Government shall also have
bower to control and revise the acts or
proceedings of any persons so empowered.

(4) The exercise of any power conferred
on the Commissioner or the District Col-
lector by any of the provisions of this
Act, including sub-sections {2} and (3} of
this section, shall whether such power is
exercised by the Commissioner or the
District Collector himself or by any
berson to whom it -has been delegated under
sub-section (2), be subject to such res-
trictions and@ conditions ag may be
prescribed and also to control by the
Government or by such person as may be
empowered by them 3in this behalf. The
Government shall ‘also have - power to
control the acts or proceedings of any
bersons so empowered.

(5)(a} The State Election Commissioner,
may by notification, authorise any officer
or person to exercise in any local area in
the revenue district in regard to any gram
panchayat or all gram panchayats in that
area, any of the powers vested in him by
or under this BAct,. or in regard to any
Mandal Parishad or Zilla Parishad in so
far as it relates to the conduct of elec-
tions under this Act, ang may, in like
manner, withdraw such authority.
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(b) The Provisions - of sub-section {3}
and (4) shall apply, as far as may be, in
regard to the power delegated under this
sub-gection.

{c) The State-Election Commissioner may
appoint such number of additional,” joint,

. deputy or assistant election authorites,

as it thinks fit to exercise such powers
and perform such functions as are assigned
by th__g_tg;g Election Commission. o

(6} A Mandal Parishad or a 2illa
Parishad or any. person exercising or
performing any powers- or functions by - or
under the provisions of" this Act may
delegate its or. his powers or functions in
writing to any person or authority,

"subject to such restrictions, limitations

fer Iinstitu-
tions and

works.

and conditions ‘as' may be prescribed and
also to control ang revision by the
Government: .

.. Provided that the President of g Mandal
Parishad or the Chairman of a Zilla
Parishad shall not delegate his powers to
any person or .authority other than the
Vice-President of the Mandal Parishad or the
Vice-Chairman of the Zilla Parishad as the
case may be, if he is in office.

26l. The Government may transfer any
institution or work under their management

contrel to any Mandal Parishad or gram
panchayat, subject _to such conditions,
limitatiaons and restrictions as may be

' specified by the Government ‘or the zilla

‘Parishad, as the case may be:
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Provideéd that no such transfer shall be
made _unless the prior consent of ‘the

concerned Zilla Parishad, Mandal ‘Parishad
as the case may be, is obtained,’

262, (l)-Subject to ‘such control as may nuugencf

i powers of the
be prescribed, the Government, the o .,

Commigsioner or the District Collector Codmissioner

direct or &me Districe

may, in cases of emergency, Colloctor

provide for the execntion of any work, or
the doing of any act which a gram
pPanchayat or executive authority is
empowered to ~ execute or 40, and the
immediate execution or doing of which is
in his opinion necessary for the safety of
the public, and may direct that the
-expense . of executing such work or doing
such act shall be paid by the person
having the custody of the gram panchayat
fund in priority to any other chSrges
against such fund except charges for the

service of authorised loans.

(2) The powers of the nature referred
to in sub-section (1) may be exercised by
the Government ‘in the case of a Mandal
Parishad or a zilla Parishad subject to
the variation that for the expression
"executive authority”, the expression
“#fandal Parishad Development Officer® or
as the case may be "Chief Executive Officer”
and for the expression "Gram Panchayat
Fund",, the expression "Mandal Parishad
Fand" or as the case may be the "zilla
Parishad Fund” is substituted,
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Control over 263. The addministration. by a gram
electrical  panchayat of any undertaking for the gene-
vodertakings ration, transmission, supply or use of
of Gram Pan- electrical energy shall be subject te such
‘chayats, control as may he prescribed, not inconsi-
stent with the provisions of the Indian
Central pcr 9Electricity Act,. 1910, or the Electricity
of 1910 (Supply} Act, 1948, as in force for the
Ceatral Act time being, the rnles made under those
34 of 1948. Acts, and the terms of the licence granted
thereunder to the gram panchayat,

Power of 264. (1) The Government may, either suo
Beview and motu or on application from any person
Revision by interested, call for and examine the
Govermment. record of a gram panchayat, Mandal Parishad
6r a Zilla Parishad or of its Standing
Committees or of any authority, officer
or person, in respect of any proceeding to
satisfy themselves as to regularity of
such proceeding or the correctness, lega-
lity or propriety of any decision oz
orders passed therein and, if in any case, il
appears to the Government that any such
decision or order should be modified,
annulled or reversed or remitted for rdg-
consideration, they may pas$ orders accor-
dingly: :

Provided that the Government shall not
pass any order prejudicial to any party unless
such  party has had an opportunity uf
making a representation. ;

(2) The Government may stay the execu-
tion of any such decision or order pend%ng
exercise of their powers under sub-section

(3} The Government may suo motu at any
time or on an application received from
any person interested within ninety days
of the passing of an order "under sub-




295

section(l), review any such order if it
wag passed by them under any mnistake,
whether Jf fact or of law, or in :Lgnorance
of any material fac¢t., The. _ provisions
contained in the provise to sub-secion
(1) and in sub-section (2) shall apply in
respect of any proceeding.undexr this sub-
section as they apply to a proceeding
under sub-section (1l}.

'(4] Every application- preferred under
sub-section (1) shall be accompanied by a
fee of fifteen rupees.

265, If, after giving the Sarpanch, Liability of
‘' Upa-Sarpanch, [President, Vice-President, Sarpanch,
Chairman, Vice-Chairman or the executive presicent,
authority., the Mandal Parishad Development Chairman ete,
officer, the Chief Executive ©Officer angor 1loss,
cpportunity of showing cause to Fheuasre or uis—
contrary, the Commissioner is Satisfledapplicatiou
that the loss waste or misapplicationsef property.

‘of any money or other property owned by or
vested in the gram panchayat, Mandal Pari-~
shad, ox as the case may be the Zilla Pari-
shad is a direct condeguence of misconduct
or gross neglect, on the part .of such
person, the Commissioner may, by order in
writing, direct such person to pay to the
gram panchayat, Mandal Parishad or as the
case may be, the Zilla Parishad before the
date fixed by him, the amount required to
reimburse it for such loss, waste or mis-
application, unless such person proves
that he had acted in gocd faith.

. {2) If the amount is not so paid, the

Commissioner shall -cause it to be recovered

‘as arrears of land revenue and credited to -
the fund of the Gram Panchayat, Mandal

Parishad or as the case may be, 3illa

\Pariahad. ’

{3} &n appeal shall lie within thirty
days from any décision of the Commissioner
‘under this section to the Government ‘whose
decision thereon shall be final.
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Accounts ang 266, (1) The accoun€s of the Gram Pan-
Andir chayats, Mandal Parishad and . Zilla
N - Parishad shall be maintained insuchmannerl
" and in such form as may be prescribed. The'
accounts maintained by the said local,
bodies shall be auditegd by the Director of
State Audit appointed under section 3 of
Act 9of 1989, the Andhra Pradesh State Audit Act, 1989.

(2) For the purpose of proper mainten-
ance of accounts and. matters connected
therewith or incidental thereto, i+ shall
be competent for the Director of State

- Audit to issue such directions as he deems
necessary to the Chief Executive 0Officer,
who shall ensure that the saig directions
are carried out by the said local bodies.

Assessuents 267. (1) No assessment or demand made,
etc, nof toand no charge imposed, under the authority
be impeached. of this Act, shall be impeached or affec-
o ted by reasons of any clerical error or by .

reason of any mistake = '
(a) in respect of the name, residence,
blace of business or cccupation of arny

persons, or '

. (b) in the description of any  property
or thing,or: )

(c) in respect of the amount assessed,
demanded or charged, provided that the
provisions of this Act have in substance
and effect been complied with; '

and no proceedings under this Act shall,
merely for defect in form be quashed or
set aside by any Court. -

(2) No suit shall be . brought in
any Court to recover any sum of money
coliected under the authority ‘of this Act
or to recover damages on account of
‘assessment or collection of money made
under the said authority:

Provided that the provisions of ' this
Act have in substance and effect .been
complied with.
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{3) No distraint or Bale under this
Act shall be déemed unlawful, nor shall
any prrson making same be deemed a tres-
passer, on account of any error, defect,
or want of form_in the bill, notice,
schedule, form, summons, notice of demand
warrant of distraint, jinventory or other
broceeding relating theréto,if the Provi-
sions of this act .and ‘of .the rules and
bye-laws made thereunder have in substance
and effect been complied with;: -

Provided that every person aggrieved by
any irregularity may recover satisfaction
for any Special_damags_:s sustained by him.

(4) Notwithstanding anything in the Ceneral Act §
Code of Civil Procedure, 1508, or in any qf 1908. )
other law for the time being in force, no -
court shall grant any bermanent or tempo-

‘rary injunction or make any interim orders

restraining any proceeding which. is being
or about to be taken under this Act for
the revision ox amendment of the assessment
beoks or restraining such =zevision or
amendment from taking effect.

CHAPTER - VIIT
RULES, BYE-LAWS AND PENALTIES

268. (1) The Government shall, in addi‘ Power of
ticen to the rule making powers, conferred Gavergsenr to
o1 them by any other provisions of thispake rules or
Act, have power to make rules generally toths porposen
carry out all or any of the Purposes ofof this Act,
this Act, ’

(2) In particular, and without pre-
judice to the generality of the foregoing
power, the Governme_nt may make rules -

(i} as to all matters under this Act,
relating to electoral rolls or the conduct
of elections, not expressly provided for in
this Act, including deposits €5 be made by
candidates standing for election and the
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conditicens under which such depeosits may
be forfeited, and the conduct of inquiries
~and the decisicn of disputes relating to
“electoral rolls or elections}

{ii) for the classification of
backward classes into four categories on
the basis of the extent--of- their socizl
and educational backwardness, for purpose
of reservation of seats and offices under
this Act in their favour and to provide
that, as far as practicable, the seats and
offices reserved in favour of backward
classes of citizens are equitably distri-
buted among all categories;

. {(iii) as to the interpellation of the
Sarpanch, President orxr Chairman by: the
members of the gram panchayat, Mandal
Parishad or as the case may be - of the
2illa  Parishad and the moving of
resolutions at meeting of a gram
panchayat, Mandal Parishad or the “7illa
Parishad; ‘

{iv) as to the delegation of any fun-
ction of a gram panchawat, Mandal Parishad
or a 2illa Parishad respectively to the
Sarpanch, President or Chairman or any
member or officer of the gram panchayat,
Mandal -Parishad or Zilla Parishad or any
employee of the State orCentralGovernment‘

~ {wv} as to the transfer of allotments
entered in the sanctioned budget of a granm
panchayat, Mandal Parishad ox 2illa Pari-
shad from one head to another;

(vi) as ‘to the estimates of receipts
and expenditure, returns, statements and
reports to be submitted by gram panchayat,
Mandal Parishad or Zilla Parlshad,

(vii) as to the accounts to bekeptby
‘gram panchayats, Mandal Parishads or Zilla
Parishads the audit, and- publicaion ef such
accounts and the conditions .under .which'
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rate payers may appear before auvditors,
inspect book and accounts, and take excep—
tionz to items entered. or omitted;_ .
{viii) as to the preparation of Plans
and estimates for works and the powers of
gram panchayat, Mandal Parishad or Zilla
Parigshad and of servants of the State or
Central Government to accord professional
Oor administrative sanction to estimates;

(ix) as to the powers of auditors to
disallow and surcharge items, . appeals
against order of disallowance or surchage
and the recovery of sums disallowed orf
surchaged;

(x} as to the powers of auditors,
inspecting and superintending officers and
officers duthorised to hold inquiries to
summen and examine witnesses and to compel
the production of documents and all other
matters connected with audit, inspection
and superintendence;

(x1) as to the conditions on which
propexty may be/acquired by a gram
panchayat, Mandal parishad or 2illa Pari-
shad or on which property vested in or
belonging to 'a gram panchayat, Mandal
Parishad or 2illa Pariahad may be trans-
ferred by sale, mortgage, lease, exchange
or otherwise;

(xii) as to the conditions on which
and the mode in which contracts may be
made by or on behalf of gram panchayat,
Mandal Parishad or Zilla Parishad;

(xiii) as to the assessment and
realisation of taxes under thisg Act and
the revision of and appeals against assess-
ment;

{xiv) as to the acceptance in lieu of
anry fax or other amount due to a gram
panchayat under this Act, of any service
by way of cartage or otherwise;
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(xv) as to the form and cr.atents of
licences, permissions and notices granted
or issued under this Act, the manner of
their issue or the method of their
sexvice, and the modifications, suspension
or cancellation thereof;

(xvi) as to the powers of executive
authorities to call for information on any
matter, to summon and examine witnesses,
and to compel the production of deocument;

(xvii} as to the regulation or
registration of building and the use of
sites for building;

(xviii) for the determination of any
claim to trees growing on public roads or
other property vesting in or belonging to
gram panchayats or on porambokes or on
lands,  the use of which is regulated by
them under secion 102, and for the pre-
sumptions to be drawn in reaards the owner
ship of such trees; ’

{*ix) as to the provisions of cattle
sheds by the gram panchayat wherein owners
of cattle may stall cattle and as +to the
fees leviable in re:pect thereof;

(xx) as to the disposal of household
and farm yard waste in the village, the’
acquisition of land by the gram panchayat
for laying out plots, for digging pits in
which such waste may be thrown, the assign-
ment of any of those plots to persons in
.the village and the conditions subject to
vwhich such assignment may be made, includ-
ing the rent to be charged;

{xxi) as teo the duties to be dischaged
by village officers in relation to gram
panchayats and their executive athorities;

(xxii) for reulating the sharing bet-
'ween local authorities in the State, of-
the proceeds of any tax or income levied
or obtained under this or any orther Act;
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(xxtii) as to the accounts to be kept
by owners, occupiers and farmer, private
markets and, the avdit.and .inspection of
such at¢ ounts; .

(xxiv) as.to the manner of publication
of ‘any notification or notices +o the
public under this act;

(xxv) for the use of.thé_fﬁ??im%¥e§_°f
the signatures of theexecutiveauthorities

.and officers of gram panchayats, Mandal

Parishads or Zilla Parishads,

{xxvi) regarding proceedings of  gram
pPanchayats and their committees; ang

(xxuvii) relating to assessment, levy
and. collection of taxes and the lodging of
moneys received by the ¢ram Panchayat,
Mandal Parishad or Zilla Parishad and
payment of meneys from their Funds.

{3) A1l rules made under thig Act
shall be published in the Andhra Pradesh
Gazette.

{4) - Every rule made, under the  Act
shall immediately after it is made, be

-laid betore the Legisaltive Assembly of

the State if it ig in session, and if it
is not ia session, in the session immedi-
ately following for g total periocd of
fourteen days which may be comprised in
one session or in two successive sessiong
‘and - if ' before the expiration of the

lative Assembly agrees in making any modi-
ficaion in the .rule or in ithe annulment of
the rule, the rule shall, from the date on
wheih  the modificaion or annulment is-
notified, have effect only ip - such
modified form or shall stand annulled, as
‘the case may be, so however that amw such
rodificaion or annulment shall be without

- Prejudice to-the validity or anything pre-~

viously done under that rule.

I
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Fenalties for . 269, A rule under this Act may provide

breach gf. that a breach thereof shall be punishable

rules. with fine which may extend to fifty
rupees, or in case of continuing breach
with fine not exceeding five rupees for
every day during which the breach
continues after conviction for the first
breach. :

Bye-laws auna 270, (1} Subject to the provisions of
penalties forthis Act and of any other law and to such

their breach.rules as may bhe préscribed,” 'a gram
panchayat may, with the approval of the
Commissioner, make bye~laws for carrying
out any of the purposes for which it is
constituted.

(2) A bye-law made by the gram pan-
chayat may provide that any person who
commits a breach thereof shall be liable
to pay by way of penalty such sum ‘as may
be fikxed by the gram panchayat not exceed-
ing fifteen rupees, or -in case of a
continuing breach, not exceeding five
rupees for every day during which the
breach continues after a penalty has been
levied for the breach.

(3) The Government shall have power to
make rules regarding the procedure for the
making of bye~laws, the publicaion thereof
and theé date on which they shall come into
effect.

General provi 271. (1)} wWhoever,-
sions regar—

aing penalties {a) contravenes any of the provisions
specifien in of this Act sSpecified in the First and
Scheaules III second columns of Schedule-III, or

ang IV.

. (b} contravenes any rule or order made,
under any of. the provisions so specified;
or

{c) fails o comply witn anv direcsi
rliv givan to him, ov any reguisizi

LEG mpor him oender or im -

o

I

v
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suance of any of the said provisions,
shall br: punishable with fine which may
extend .~ the amount mentioned in that
behalf in’ the fourth column of the said
- Bchedule.

{2) Whoever -after having beer convi-
cted of It .

{2} contravening any of the provisions
of this Act 'specifed in +the Ffirst and
second columns of Schedule IV: or

"(b) contravening any rule or order
made under any of the provisions so
specified; or

(c) failing to comply with any
directions lawfully given to him, or any
requision lawfully made upon him under ar
in pursuance of any of the said
provisions, continues +to¢ contravene the
said provisions or the said rule or order,
or continues to fail to complay with the
said direction or requisition shall be
punishable for each day after the previous
date of conviction during which he conti~
nues so to offend, with fine which may
extend to the amount menticned in that
behalf in the fourth column of the said
Schedule.

Explanation: The entries in'the third
column of Schedules III and IV headed
'subject' are not intended as. definitions
of the offences Qescribed in the provisions
specified in the first and second columns
thereof or even as abstracts of those
provisions, but are inserted merely as
references +to .the subject. dealt wilh
therein.

272. All cosfs, damages, compensation,
penalities, charges; fees (other than
school fees), eupenscs, xents (not being

rents for Lland end puildiings demised Lv

Recovery of
amounts due

as tzuch.




_Adjudicarion
of dizputes

In4

lav or rules or bye-laws made _thereunder
are due by any person to the gram panchayat
may, if there is no special provision in
this Act, or the rules made therunder for
‘their recoyery,  be demanded by a bill as
provided in the rules for the recovery of
taxes made under the Act and recovered in
the manner provided therein.

273. (1) when a dispute exists between
& local authority and one or more other

between local local authorities in regard to any matter
authorities. arising under the provisions of this or

any other. Act and the Government are of
©Opinion that the = local authorities
concerned are unable to settle it amicably
among themselves, " the Government may take
cognizance of the dispute; ang

{a) 'decj'.de it tﬁemse’lves, or

{b) refer it for enquiry and report to
an arbitrator or a board of arbitrators ar
tec a joint committee constituted for the
purpose by an order of the Government.

(2) The reports referred to in clause
(b} of sub=-section (1) shall be submitted
to the Government who shall decide the
dispute in such manner as they - may deem
fit,

(3) any decision given under clause
{a) of sub-secion (1)} or under sub-secion
{2} may be modified from time to time, by
the Government ih such manner as they deem
fit, and any such decision with the modi-
fication, ‘if any, made therein under this
sub-section, may be cancelled at any time
by the Government.

Any such decision or any modification
therein or cancellation thereof shall be
binding on all the local authorities
concerned and shll .not be, liable to be
questioned in any court of law. )
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(¢) Where one of the local authoritiles
concerned is a cantonment:authority or the -
port autiiority  of @ mMajor port, " the |
powers of  the ~Governhment under this
section shall be exerisable only with the
“concurrence of the Central Government.

274. (1) In regard tc the first consti-~ act to read
tution of a Gram Pancahayat, Mandal gubject to
Parishad or Zilla Parishad for a village, Schedules V
HMandal or District or to the. first recon- and VI in
‘stitution in accordance ywith the provisions regard to
of this Act of such bodies in existence at first con~
" the commencement thersof, and otherwise in sritution or
first giving effect to the said provisions recopstitu—
they siaall be read subject to the rules in tion ete.
Schedules V and VI. ’

{2 The Government shall have gpover,
by notification - in the Andhra Prade:h
Gazette, to amend, add to or repeal the
rules. in the said Schedules. ) '

275. (1} If any difficulty arises in power to
firstlhg'iving effect to the provisions of remove
this Act or As to the first constitution difficulties
or reconstitution of any Gram Panchayat, -
Mandal Parishad or 2illa Parishad after
the commencement of this Act, the
Government, as occasion may require, may
by order published in the Andhra Pradesh
Gazette, do anything which appears to them
necesary for removing the difficulty.

(2} All orders made under sub-section
(1) shall, as soon as may be after they
are made, be placed on the table of Legis-
lative Assembly of the-State and shall be
subject to such mnodification by way of
amendments or repeal as the Legislative
Assembly may make either in £fhe same
session or in the next session.

276, (1)} The following Acts are hereby Repeal and

repealed. namely:- ) ) savings.

(1) The aAndhra Pradesh Gram Panchayats Act 2 of 1954.
Act, 1964;

J. 964-20
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{(ii) The Andhra Pradesh Mandal Praja’
rarishads, Zilla Praja Parishads and Zilla
Pranalika and Abhlvrudhl Sameeksha Mandals
Act, 1986; and

{iii) The Andhra Pradesh Local Bodies
Electoral Reforms Act, 1989. il

{2) on’such repeal the prcv151ons of
sections 8 and 18 of the Anihra Pradesh
General Clauses Act, 1891, shall apply.

277. In the Andhra Pradesh State Audit’
Agt, 1889, in section 2, for clauwses (c)
and {(d), the following clause shall be
substituted. namely:- .

-{c)a gram panchayat, a township, a
Mandal ©Parishad or a 2Zilla Parishad
constituted under +the Andhra Pradesh
Panchayat Raj Act, 1994.

278, The first ordinary elections to
the gram panchayats, Mandal Parishads and
Zilla Parishads in accordance with the
provisions of this Act shall be held within
a period not exceeding one year from the
date of commencement of this: Act. .

SCEEDUDULE-TI
GENERAL POWERS AND FUNCTIONS OF PANCHAYATS

(Sections 45, 161 and 192)

1. Agriculture, including - agricultural
extension.

‘~2l'Land 1mprovement, lmplementatlon ‘of land
reforins, 1and consolidation and soil
conservation. . -

3. Minor irrigation, water management and
watershed development.

4. Animal husbandary, dairying and poultry.



.5. Fishars,
6. 50c1al"farest§yind farm furestry.
7. HMinor.forest praduce.

8. Small scale in3ustries, .ncluding food
_precessing indistrics. -

9. Khady, village and cbctage industries.
}b. Rural housing. ~ 7

11. Drinking water.
12, Fuel and fodde:..

. .
13. Recads, culverts, bridnes, ferris,

waterways and other means of

communication.’

14. Rural electrificaicn, including distri-
bution of electricity.

15. Non-conventional energy sources.
lé. Poverty alieviation programme,

17. Education, including prlmary and
Secondary schools.

18. Technical Training and vocational
educaticon.

19. Adult and non-formal edacatiocn.
20. Libraries.
21. Cultural activitiqs.

22. Markets and fairs.

23. Health and, sanitation, includind, hos-
pitals, prlmary health centres and
dispensaries. . ’

24. Family Welfare.

25, Women and c¢hild development.
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26, Social welfare, including welfare  of
the handicapped and mentally retarded.

" 27. Welfare of the weaker sections; and in
particular, of Secheduled’ cCastes and
the Scheduled Trikes. L

28. Public distribution s¥stem.

29, ‘Maintenance of community assets.

SCHEDULE - II
(Section 161}

POWERS AND FUNCTIONS OF THE
MANDAL PARISHAD

1. COMMUNITY DEVELOPMENT.

The execution of all programmes under
Community Development in association with
panchayats, co-operatite societies, volun-
tary organisations and thiépEOPle'
| .

2. AGRICULTURE .
The doing of everything necessary to

Step up agriculture Production and in
particular,- '

(i) multiplication and distribution of
improved seeds;

dii) distribution of fertilizers;

» _(iii) popularisation. of  improved
| techniques, * methods and: practices and
improved implements;’ - )
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({7} achieving self-sufficiency in
green manure and composting of farmyawd
manure; : .

(v} encouraging fruit "and  veget:hle
cultivation;-

{vi) reclamation of land and conser-
vation of soil :

(vii) Providing credit for agricultural
purposes; .

:

{viii) pPropagating and assisting in
plant protection methods; .

(ix) laying out demenstration plots
and working out better methods of farm:
managements; ’ )

(x) bringing more acreage under irpi-
gation by renovating and sinking wells,
repairing| and digging private tanks and
.Maintaining Government minor - drrigation

Sources and supply channels;

- (xi) utilising more power for agricul-"
tural purpozes; o : )

... (xii) exploiting underground  water
Ssources by sinking wells, filterpoints ang
tube wells;

(xiii) gree Planting;

(xiv) growing of village forests.
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3. ANI#RL BUSB?NDRY AND FISHERIES.

(i) Upgrading local stock by indrodu-’
cing pedigree breeding bulls and castrating
scrub bulls; ’ -

{ii) Xntroducing improved breedé of
cattle, sheep, pigs. and poultry:

{iii) controlling contagious diseasgg;py
systmatic protection; e

{iv) introducing improved fodders and
fees; :

(v) establishing and maintaining of
artificial insemination centres, first
aid centres and minor veterinary dispen-—
saries;

{vi) educating the people about i@
importance of better cattle for both milk
and draught.

4. GEALTH AND RURAL SANITATION.

{i) Expanding existing medical and
health services and bringing them within
the reach of .pecple;

{ii} establishing and maintaining
primary Health Centres. and Maternity -
Centres;

{iii) providing protected _drinking
water facilities; .
{iv) ensuring systematic vaccination;

{v)- controling epidemics;
(vi} Providing drains and seakage pits
for village and house drainage.




311

-

SCHEDULE-II1

ORDINARY PRHALTIES.
{Section 271}

from a sink, sewer
etc, intc places
set apart for-
drinking, bathing
or washing clothes.

sec— svb- SUBJECT Fine
tion sec- which
tion may be
of imposed
clause
{1 {2) (3) . {4)
- 81, (2} Disobeying notice - Fifty
pProhibiting use of rupees.
water to which public
have access. "
g82. (a) Bathing etc, in .» DO
rlaces set apart
for drinking
purposes.
82.- (b) Depositing any s+ Do,
cffensive etc.,
matter in places
set apart for
drinking puposes.
82. (c) Washingclothesin .. Do
places set apart
for drinking .
bathing or washing
clothes,
82. (d) WwWashing animals . DO
etc, inplaces set
apart for drinking
bathing or washing
clothes.
g2. (e} Allowing water .. Do
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1)

(2)

(3 : (4)

102.

103.

105,

io8.

110.

111.

(2)

(2)

(1)

Felling, etc. with .. Two

out permission, of  hundered
trees growing on TUpees
public road or —
other property
vested in a .gram
panchayat or on a
poramboke or land
the use of which is
regulated by it
ander section 102.

Failure to remove .. Do
any building etc..,

on land vested in

gram panchayat.

‘Opening ox keeping .. Five
open a private Market hundred
in contraventionof -rupees.
section 105. :

Failure to cbey . One
directions to con-~ . hundred
struct approaches, rupees,
etc.,for a private -
market or to roof

eto.,-

_Sale or exposure .. Twenty

for sale in public  Trupees.
or private market

of any animal or.

article without -
permissior. |

Sale etc., articles .. Ten

in public roads or  rupees.
places aftexr prohi-

bition or without

licence or contrary

to regulations.
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(1)

A(2)

- 43 - I €

115.

116.

ils.

118.

119.

120.

122.

(b)

(1)

(2)

b}

Using any public .. Fifty '
place -or roadside ' rups=es.
as a' landing or -
halting place or

as a cart-stand
within . prohibited

distance.

Opening a new pri- .. Two
vate cart-stand cor hundred
continuing to Keep  rupees.
open a private

cart-stand without

licence or contrary

to licence.

' TSlaughtering, cut- __ quo

ting uwp or skinn— —pi-gored:
ing; etec., cattle - rupees. -
etc., outside slau-

ghter house.

Slaughtering etc. Twenty

any cattle.,etc.with- rypees.
out licemce or
contrary to licence.

Using aplace for .. One

" any of the purposes hundred

specified in Sche-  rupees.
dule III without '
licence or contrary

to licence.

Unlawful erectionm .. Oné

of factory, work- _ thounsand
" shop o '~ rupees.
Disobedience of = .. One
order regarding hundred
abatement of nui- rupees.

sance.
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1 2y 5} R 7 O

126.  (2)° Unlawful deface- .. Pive -
ment ete.,of numbers rupees.
assigned to buildings.

126 {3) PFailureto repla‘de ++ Twenty
nomber when required rupees.
to do so.

127.. {7} PFailuretoproduce .. Five

- licence on request. rupees.

144 -s Ohstructinéapez— «+ One

’ gon in the use or hundred
enjoyment of a rupees.
public road, market,
well, tamk, etc.,
SCHEDULE - IV
PENATLTTES FOR CONTINUING BREACHES.
{Section 271)
Sec- Sub- SUBJECT Daiil.y fine’
tion section which may be
- or clause imposed.
(1) (2) (3) (4)
8r. (2) Disobeying notice .. Ten
’ : prohibiting use of rupees.
water to which public
have access.
82. (e} Allowing water .. Do

from a sink, sewer,
ete., into a place.
set apart for drink-
ing, bathing or
washing clothes.
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(1) 4.7(2)-

3 .4y

86. {1y Using any place © . Twenty
for the disposal @ jrupees for
.of the dead without —__for each
a-licence. . occasion

93, - Allowing f£ilth to .. Ten
flow in public roads rupees.
etc., r

94, {1} Failure to execute .. Do

- the work as required
’ by the notice,
95. (1} Quarrying near a - .. Do.
. _Public Road etc without
a l:Lcence.-

96. . Unlawful building ., Twenty

. of wall or erecting 'rupees.
fence, etc., in or
over publié road.

97. +« Allowing doors, .» Ten
ground floor, windows rupees.
etc.,; toapen outwards »
witheut licence of”
contrary to notice,

98. (1) Failure to remove .. Ten

- = 'oralterencroach- " rupees.
ment. o -
100. (1) 'Unlawfulconstruc-l..Flfty
tion of building rupees.,
over a drain or on =~
ground levelled 'ete,
by rubbish.
1o40. (2) . Failure to pbey .. Pifty

requisition to " rupees.
demelish a building
constructed .without
permission or con- -

trary to the terms

of permission




{1)

(2)

-4}

101.

'1030

105,

108,

119,

116,

119.

1zz.

(1)
2y

(1)

(1)

Unlawful makirgof ..

hele or placig
obstructicn ir publc -
road

Failure &0 repcvy: ...
any building ovz.:
on land vested in
gram panchayat.

Opening or keeping ..
a private market in
contravention of
gection.... 105

Failure to obey
direction to con-
struction, appro-
aches ete., fora
private market or
to roof ete.,

sale Or exposure ..
for sale, in public
or private market of
animal or article
without permission.

Keeping'open-a . ..
private cart-stand
without licence or
contrary to licence.
Using a place for ..
any of the purposes
specified in Schedule
ILI without licence
or contrary to
licence.

Unlawful erection ..
of factory, workshop
etel, .

Disobedience of ...

order regarding
abatement of
nuisance..

Tan
TUpess.

Fifty ~!
rupees.

One )
hundred :
rupeas.

Ten

- rupees.

Ten
Lupees,

Twenty
rupees.

Do

One
hundred
rupees.

Fifty
rupees.




TRANSI_'I‘IONBL PROVISIONS (GRAM PANCHAYATS)
{Section 274}

i

l. In thege rules, unless the context Definiriocus.
otherwise requires, - . [ --

. {a) "0ld Panchayats Act" means the
_Andhra Pradesh Gram Panchayats Act, 1964;

(b) "Panchayat” means a panchayat
constituted under the o0ld panchayats Ack;

{c) "Member" means a member of a
panchayat constituted under the ol¢ Pancha-
yats Act;

(d) "sarpanch" means a Sarpanch of
a gram panchayat constituted under the old
Panchayats Act: - o

2.{1l) Every .local area which, at -the Existing
commencement of this act, is a village villages o
under the old Panchayats Act shall be deemed be deemed To
to have been declared to be a village be villages
under ttu'.s Act. for purposes

T | of this Act.

(2) Every gram panchayat in existence ~ )
at the commencement of this Act shall be
deemed to be da gram panchayat constituted’

- under this Act. o

3. Notwithstanding anything ccntained Total sumber
in this Act, the ‘total number of members of members of
;of a gram panchayat fixed - under the o0ld gram pan~
'Banchayats Act, shall. be deemed to be the chayats.
total number of members of the gram panchayat
"as deemed to have been constituted dnder
this Act by virtue of sub-rule {2} of rule
2 until their number is altered by the
Commissioner. .

4.{1) The "Sarpanchas &nd members Gf aTesmofoffice -
gram panchayat holding office at the commence-of existisg '
ment of this Act shall, subject to thesarpanchas ~
proviosions of secticns 18 and 20, continue apd nexmbers.
to hold such office upto and inclusive of



First
ordinary eled—
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Reconstiturion
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‘before the
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the date fixed by the Government or upto,
the ‘date on which special cfficers who may
be appeinted by the Commissioner assume!
office whichever is early. !

.. (2) any vacancy in the office of the
Sarpanch, the Upasarpanch or 'a member of a1
‘Gram Panchayat at the commencement of thisi
Act or which may occur therafter shall not
be £illed until the next ordinary elections.

5. The State Election Commissioner!
shall cause, the first ordinary election
under this Act to a Gram Panchayat and the |
"first neeting of the gram panchayat under
sub-section (1)} of section 13 after such
election, to be held on any day before the
date appointed|bY the said Commissioner.

6. Any Panchayat dissolved or super-
seded under the - old Panchayats Act and

awaiting reconstitution at the commencement
of this Act, shall be reconstituted -
accordance with the prov1sions of thls
Act.

7. Where, before the commencement of .
this Act, a village was notified under the
old Panchayats - Act, £fotr constituting a
panchayat hut no panchayat was constituted,
the special officer appointed, if any,

" there for,shall bhe dJdeemed to have been

appointed under this Act and the provisions
of section 143 shall apply to such acase.
Where no such special officer was appointed,
a special officer shall be appointed for
such a village under this Act as if it had.
been notified under this Act on the date
of the commencement of this Act.

8. The executive officers of the gram

be deemed to panchayats which are deemed to be gram
be erecutive panchayats from the date of commencement of @ -

officers
appointed
under rhis
Act.

this Act and holding office as such on the
said date, shall be deemed to have been
appointed under this Act.
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9.{(1; Aall property, aIl rights . of Devoiution of
whateve kind, used, enjoyed or possesgsed property,
by, and all interests of whatever kind, rights and
Owned by or vested in, or held in ftrust, lakilities.
by or Ffor any panchayat, as well as all
liabilities legally subsisting against it,
shall, on and fromthe date of conmencenent
of this Act and subject to such directicns
as tne Govarnment may, by general or
fpecial order give in this behalf, pass to
fucn ¢gram panchayat as deemed to be consti~
tnted vuvnder this act.

(2} All arrears of taxes or othor
pavments by way of composition for a -tax
Tor due for expenses or compensation or
ccthervise duecoa panchayat at the commence~
fment of this Act may be recovered as if
they had accrued under this Act,

{3} All proceedings taken by or

* against any panchayat or other authority

O any person under the old Panchavats Act

in so far as they are not inconsistent

with this Act, be continued by or against

such gram panchayat, authority or person
under this Act.

10. Any tax: cess, fee or duty which Continvance
was being lawfully levied by or on behalf of existing
¢f any panchavat at the commencenent of poiag.
this Act under any law, shall continue to
be levied by or onbehalf of the gram parcha-

,Y&L at the rates fixed and in pursnance of
% the assessment made by or under such law
Tor the year in which this Act was brought
“into forcs and .in the subsequent vears also
until the Goverrment, by general or special
order, otherwise direct, or assessment is
made by or under this. Act, whichever is
T zarlier.

.

11. Any action taken under the old Pancha- Action taken
yats Act by any authority. before the under old
commencement of this Act shall, unless Panchayats
inconsistent with this Act, be deemed to Act to

inave been taken by the authority competent eonkinuc.
e

J. 954-21




Removal of
difficulty.

Abolicion of
Handals Praja
Parighads and
dewolution of
gaBeEs epd
Habilities,

Act 3] of 1986

322

to take such action under this Aci, unless
and until superseded by action taken by
such authority, whether it be the same as
the authority competent. to take such action
under the old panchayats Act or not.

12. If any difficulty arises in giving
effect to the provisions of these rules, the -
Government, as occasion may require, may
after previous publication, by notification.
in the aAndhra Pradesh Gazette, do anything
which appears to them necessary for remnov-.
ing the difficulty.

SCHEEDULE-VI
TRANSITIONAL PROVISIONS

{iandal Parishads and 2zilla Parishads)

{Bection 274)

. {1) With -effect onand from the consti-
tution of a Mandal Parishad -under this Aci
the Mandal: Praja Parishad or Parishads in
the Mandal for which the Mandal Panchayat
is constituted, shall stand abolished. ,

{2) On such abolition of a Mandala
Praja Parishad under sub-rule (1),-

(a) the collec#for may Ppass such
orders as he deems fit as to the devolution
on the Mandal Parishad comprised in the
area of such Mandal of the assets or in-
stitutions belonging to such Mandal . Praja
Parishad or Mandala Praja Parishads or &s
to the disposal othexwise of such assets:

{b) all rights vesting in a Mandal
Praja Parishad and all liabilities against
it shall devolve on the Mandal Parizhad
concerned;

{¢) all contracis made_by or on be-
half of a Mandala Praja Parishad prior to
its abolition and subsisting on the day of
such abolition may be transferred by the
Collector to the Mandal Parishad concerned.
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(1) In vespect of all arrears of taxes
or other payments by way of ceomposzition
for a cax, dr due for expenses or compensa-
tion, or otherwise due to the said Handal
Praja Parishad on such abolition, it shall
be compatent for the  Collector to pass
such ordexs as he may deem f£it for their
xacovery by the Mandal Parishad as if they
had gaccrued to it and had bhecome due,
ander the provisions of this Ack.

{4) All taxes, fees and duties, which
inmediately before such abolition were
being levied by the said Mandal Praja

" Parishad shall be deemed to have been

levied by the yelevant Handal Parishad
under the provisions of this Act, and shall
concinue to bhe in force accordingly until
such taxed, ifees and duties are revised,
cancelled or superseded by anything done
or any action taken under this Act.

{(5) All proceedings taken by or against
the Mandal- Praja Parishad or authority or
any persch uwidder the Andhra Pradesh HMandal
Praja Parishads, 2Zilla Praja Parishads and
2illa Pranalika 23nd Abhivrudhi Sameeksha
Mandals Act, 1986 (hereinafter called the
Mandals Act) may be continued by or
against the Mandal Parishad, autheority or
person as 1f the zaid proceedings had been
started under the provisions- of this Act.

{6} Any action taken under the Mandals
Act by any authority before such abolition
shail be deemed to have been taken by the
authority competant +o take such action
under this Act as if +his Act had then
been in force. '

. (7) With effect on and from the con~
stitution of 2illa Parishad, for any
district under this Act, the Zilla Praja
Parishad constituted for such district
under sub-section(l) of section 43 of the
Mandals Act shall stand abolished. )
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(g) All.assets and rights vesting ina
7illa Praja Parishad at the time of its
abolition undex sub-section (7} and 211
liabilities against it at such abelition
under the Mandals Act or any other law for
the time being in force. shall devolve on Lhe
ZillaParishad,cqpst;tutedunderthlshct.

{9) Notwithstanding anything in this
act, every officeror employee whe immedia-
tely before such abolition was in the
service of the zilla Praja Parishad shall
ba desmed to be an officer or employee of
the Zilla Parishad, under this act and every
cfficer or emplovee who, immediately
before thc abolition of the ifandal Praja-
sparishad was in the service of the Mandal
Praje Parishad shall ba the employes of
one of ithe Mandal Parishads, as may De
ordered by the District Collector and it
chall also be competent fFor the District
collector +to transfer such officer or
employed” to any other service as may he
directed by the Government:

rrovided that.,—

(i) the terms and conditions applica-
ble to such officers and employees consegquent
on their absorption in the service cf the
Zilla Parishad, ©Or Mandal Parishad, shall
not be less favourable than those applica-
ble to such employees immediately beforxe
such abolition =~ as - respects  pay and
allowances, leave, pension, gratulty, provi-
dent fund and age of supperannuation; and
and

{ii) the services rendered by any
such officer or other employee under the
zilla Praja Parishad or Mandal~ Praja Pari-
shad . upto such abolition shall he deemed
to be service under the Zilla Parishad.
constituted under this Act, or as the case
may be, of the Mandal Parishad, and he
shall be entitled to count that service for
the purpose of increments, leave, pension,
or provident fund and gratuity.
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(10) "The Special Officers appointed
under section 76 of the Andhra Pradesh
Manda’ Praja Parishads, 2Zilla Praja Pari-
shads and 2illa Pranalika and Abhivrudhi
Sameeksha Mandals Act, 1986 shall, not-
withstanding the repeal of the said Act
continue to held office and continue to
exercise the same powers and perform the
same functions as they were exercising or
performing immediately before the commence-
ment of this Act, until the first ordinary
elections to the Mandal: Parishads and
zilla Parishads in accordance with the
provisions of this Act are held and the
newly elected@ members and office bearers
thereof assume office."

K. SATYANARAYANA MURTHY

Secretary to Governmeﬂt’

Legislative Affsirs, |
Law Department,




THBE ANDHRA PRADESH PANCHAYAT RAJ (Amendment)
ACT, 1995

ACT NO. 5 OF 1995.*

3rd Feb, 1995.

AN ACT TO AMEND THE ANDHRA PRADBSH DANCNAYAT Ral AcT
1994.

Be it enacted by the Legislative Assembly of the State of
Andhra Pradssh in the Forty-sixth Year of the Republic of India
as follows:—

1. (1) This Act may b= called the Andhra Pradesh panchayat Short titls
Raj (Amendment) Act, 1995, \ o
"(2) It shall be dzemed to have come into force with effect
from the 30th Decembe,, 1994.

2. fa the Aadaca Pradesh panchayat Raj Ast, 1994 (herc- grﬂ;gggggt

inafter referred to as the principal Act), in section 2 in clause (2} pet 13 of
the Explanation shall bz omitted. 1994,
. 2cti inct — Amandingnt
3. 1In Szction ¢ of the principal Act, Amendiment
{A) in sub-section (1).—
() clause (b) shall b omitted;

(i} in clause {c), for the expression ‘“clause (a) and (b)
the expressicn "clause (a) and sub-section (IA) shall be substi-
tuted;

(B) after sub-section (1), the following sub-section shall ba
inseried. namely:

*Received the assent of the Governor Op the 3rq Feb, 11995, For state-
ment of object and Reasons, please See the Andhtz Pradesh, Gazette,
Part IV-A, Bxiraor [inafy, gt. 23-1-95 at Pages 16 ang 17.
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“(1A) In addition to the -eservation of seats under sub-
section (1), there shall be reserve { for the Bachward Classes such
a number of seats as may be all-cated to them in eacy) Gram
Panchayat in the manner prescribi d; so however that the number
of offices of membsars of Gram Panchayats ia the State reserved
for Backward Ciasses shall not be less than shirty-four percent of
the total numbzr of offices of the nembars of Gram Panchayats in
the State, The number of seats zllocated to cach Gram Papchg-

yat shall be allotted by rotation o different words in the Gram.
Panchayat;

Provided thatit shall be ¢>mpetant for the Government to
make special provision with rega-d to the manner and quantum of °
seats to be reserve d for Backwar | Classes in the Gram Panchayats
situated in the Scheduled areas, by rules made in this behalf”

(C) in sub-section (2) for the expression “sub-section (1)
the expression “sub-section (I} a:1d (LA)” shzll be substitnttd,

4. Section 15 of the principu Act shall be numbered as sub-
section (I) thereof 2nd in sub-section () as so numbered,

(i) clause (b) shall be omitfed; .

(ii) in clause (c) for the cxpression f‘clauses (a) and. o),
the expression “clauses (a) and sub-section {2)” shall bs substi-
tuted;

(iti) after sub-section (I), the following sub-section shall bg
inserted, namely:—

“(2) In addition tothe reservation of offices of Sarpanch
nnder sub-section (I), there shall be reserved for the Backward.
Classes such number of Offices of Sarpanch as may be allocated
to them ineach Mandal in the manger prescribed; s¢ however,
that the number of Offices or Sarpanch as in the Stats reserved
for Backward Classes shall not be less than thirty-four percent of
the total number of offices of S wrpanshas of Gram Panchayats in _
the State. The number of ofices of Sarpanchas allocated for
reservation to each Mandalshall be alloticd by retation to differeng
Gram Panchayats in the Mandal:
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Provided that itshall ba competent for the Government to
make special provision with regard to the manner and quantum of

seats to bz reserved for Backward Classes in the Gram Panchayats
situated in the Szhed uled areas, by rales mad ; in this behalf”

5. In Saction 19 of the Prinsipal Ast, in sub-section (2), in Amendment
: . of sectionI9.
clause (f), the words “managing agent™ shzall be omitted.

6. In section 152 of the principal Act. gtpls::tdinongni
(A) IU. Sub‘scatioﬂ (I),— 152,

(?) clause (b} shall bs omutted;

(if) in clause (c), for the expression “clanses {2) and )",
the expression “clause (a) and sub-section (IAY* shall be substi-
tuted;

(B} after sub-section (1), the following sub-section shall bs
inserted, namely:—

“(IA) In addition to the reservation of seats under sub-sec-
tion (1), there shall b reserved for the Backward Classes such a
number of seats as may be allocated to them in each Mandal Pari-
shad in the manner prescribed ; so however that the number of
offices of members of Mandal Parishads in the State reseved for
Backward Classes shall not be less than thirty-four per cent of the
total number of offices of the members of Mandal Parishads in the
State. The number of seats allacated to each Mandzl Parishad
shall be allotted by rotation to different territorial constituencies
in the Mandal Parishad :

. Provided that it shall be competent for the Government to
meke special provisions with regard to the manner and quantum
of seats to be reserved for Backward Classes in the Mandel Pari-
shad situated either wholly or partly in the scheduled areas, by
rules made in this behalf,

{C) in sub-section (2), for the expression ““sub-section (1),
the exepression “Sub-Szction (1) and
(TAY” shall be substituted,

7. In section 153 of the principal Act, Amendment
of section

153,
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(A) in sub-seatioz (1),—

() for the expression ¢ elected by and from ameng the
elected members specified in clause (1) of section 149 in the
prescribed manner. *, the expression clected by and from among
the elected members specified in clause (i) of sub-section (I) of
section 149 by show of hands duiy obeying the party whip
given by such funcifonary of the recognised political party as
may bz prescribzd. ™ shall be substituted ;

(i) afier the proviso, the following shall be added,
namely (= | -

v Provided  further that a member voting under this
sub-section in dis-obedience of the party whip shall cease to hold
office forthwith and the vacancy caused by such cessation shall bs
fill:d as 2 casusl vacancy.

(B) in sub-section (2) ,—
) clause (b) shall bs omitted ;

(i) in clause (¢} for the expression ” glauses (a) and (b)»
the cxpresti=n © clause (&) ond sub-section (2A)” shall be subsii-
tuted ; '

(i} after subwsestion (2), the following sub-section shall
bz inserte d, namely —

«(24) In addition to the reservation of offices of President
under sub-section (1), there shall bz reserved for the Backward-
Classes such number of offices of President as may bz allocated
to them in cach district in the manncr prescribed ; se however,
that the number of Offizes of Presidents in the State reserved for
Backward Classes shall not be less than thirty-four percent of the
total number of offices of presidents of Mandal Parishads in the
State. The number of sffizes of Presidents allacated for teser-
vation to each district shall be allotted by rotation to dlﬁ'erent
Mandal Parishads in the district. *.
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8. In scction 158 of the principal Act, for the words ~ and Amendment
the Peesidents of the Agrisutura “Marketing Commiives” the ?gss?ct:on
words “ the memb:r of the Zilla Parishad specified in clause (i)
of sub-section (3) of section 177 elected from the Manda' con-
cerned, the Chairman, Zilla Parishad, and the President of Agri-
cultural Marketing Committee”, shall be substituted.

9. In section 180 of the pringilpal Act,— ogésection
180,

(A) in sub-section (1) ,—
(D) clausc (b) shall be omitted ;

(%) in clause (c), for the expression « clauses (a) and (b)”
the expression” clause (a) and sub-section (1 A)? shall be
substituted ;

(B) after sub-scction (1) , the following sub-section shall be
inserted, namely i— -

« {IA ) In addition to the reservation of seats under sub-sec-
tion (1), there shall be reserved for the Backward Classes such 2
number of seats as may be allogated to them in each Zilla Parishzd
in the manner prescribed ; so however that the number of offices
of members of Ziila Parishad in the State reserved for Backward
Classes shall not beless than thirty -four percent of the total
number of offices of the members of Zilla Parishad in the State.
The number of seats allocated to each Zilla Parishad shall be allot-
sed. by rotation to different territorial constituencies in the Zilla-
Parishads"

(C) in sub-scction (2), for the expression  sub-section (I)”
the expression ” sub-sections (i) and (IA) shall be subtituted.

10. In scction 181 of the principal Act—
Amendment
(A) in sub-section (1) ,~— ;Jé” lscct:on

() for the expression  “elected by and from among
the elected membersspecified in clause(fof sub-secton (3) of section
177 in the prescribed manner,” the expression 'elccted by and
from among the elected members specified clause (i) of sub-
woation {3)of section 177 by show of hands duly obeying the party



24

whip given by such functionary of the recognised politi
. political party
as may be prescribed ’*., shall be substituted ;

(i) after the provison the following shall be added, namely:—
) .Provi.ded further that a number voting under this sub-sce-
tion in disobcdence of the party whip shall case to hold officee:
forthwith and the vacancy caused by such cessation shall be filled
as ¢asual vacancey,,,
(B) for sub-sections (2)and (3) the following shall be sub’
stituted namely:i—

s(2) Out of the total number of offices of Chairman In the
State, the Commissioner shall, subject to such rules as may be
prescribed, by notifieation reserve,—

(a) such number of offices to the members belonging 9
Scheduled Castes and Scheduled Tribes as may be deteT
mined by him, subject tothe condition that the number of offices s@
reserved shall bear, as nearly as may be, the same proportion to
the total number of offies to bz filled in the State as the popula-
lation of the Scheduled Castes or as the case may be, the Schduled
Tribes in the State bears to the total population of the Statc and
such offices may beallotted by rotation to different Zilla Parishad

-

o the State in the manner prescribed

(b) thirty four percent of the total number of such offlces of
Chairmen in the State for backward classes ; and such offices may
be allotted by rotation to different Zilla Parishads in the State in

the manner prescribed §

(¢) not less than one-thrid of the total number of offices
reserved under clauses (@) and (b) for women  belonging to the
Scheduled Castes Scheduled Tribes or as the case may be the

backward classes ; and

(d)not less than one-third (including the number of offices
reserved for womesn belonging to Scheduled Castes, Scheduled
Tribes and the backward classes) of the total number of offices to
be filled in theState for women and such offices may be allotted by
rotation to different Zilla Parishads in the State in the maunney

presoribed. *
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1. Im Section 187 of the principal Act, in sub-segtion (2), for Amendmont
the werds  as may be nomiuated by the Cheirmen”, the words® 0fsevtion
** as may be elected from emong the members of the Zilla Parishad®
shall be substituted.

12, In Section 202 of the principal Act, for the proviso before Amendment
the Explanation, the following shall be substituted, namely:~ %fcmn

*“ Provided that the Staie Election Commission shall not in
the case of elections to Gram Parchayats allot to any contesting
candidate any symbol reserved for a2 recognised political party but
in the case of elections to Mandal Parishads and Zilla Parishads,
the Siate Election Commissicn shall allot symbols including the
symbals reserved for a recog.idsed political party, where an ¥ can-
didate is set up by such political party.”

[3. After section 202 of the ‘principal Act, the following tnsertion of

section shall be inseried, nanely :- new j‘cction
Reservations to 202 A. Fsr the o5 ervi
backward clafses. or the purpose of reserving the

offices of 3arpanch, President and Chairman
and members of the Gram Panchayats Maandal Parishads and
Zilla Parishads to the meitbers belonging, to the backward
classes under this Act, the pc pulation figures of the backward
classes, gathered in th¢ Sccio-Economic Survey Survey
con dusted by ihe Andhra Pizdesh Backward Classes Co-opera
tive Finance Corporation L:mited, Hyderabad, shall be taken
as the basis,” .

4. In section 268 of th: principal Act, in sub-section (2), Amendment

Clause ({7} shall be omitted. gg é‘»ectlon
[5. In Schedule IT to the principal Act, for item 4, the follow- Amendment
ing items shall be substitutec, namely :- IIJIF Schedule

“4. HEALTH AND RURAL SANITATION.
() Expanding existing medical and health services and
bringing them within the reach of pecple.

(i) Establishing and maintaining Primary Health Centres
nd Maternity Centres.
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(i) Providing protected drinking water facilities.
({v) Ensuring systematic vaccination.
{v) Controlling epidentics.

(vi) Providing drains and sozkage pits for village and house
draipage.

(vf) Encouraging the use of sanitary type of latrines and
utilising human waste.

(viii) Popularising of smokeless chullas.
(x) Supervising the work in Government Hospitals.

(x) Enlisting people’s participation for the improvement of
such hospitals.

(xi) Securing the co-operation of the people and the
panchayats during epidemics.

{xit) Carrying out eavironmental Sanitation campaigns and
educating the public in (¢) nutrition () maternity and Child
health (¢) Communicable disehses and (4) family planning and the
like.

(xif) Implementing health programme subject to the techni-
cal control of concerned district officers.

5. EDUCATION

Maintenance and expansion to Elementary and Basic Schools
and in particular. — .

(i) management of Government and taken over Aided
Elementary apd Higher Elementary Schools

(/i) establishment of Adult Education Centres and
Adult Literacy Centres ;

(i) provision and improvement of accommedaticn for
schools with people’s participation; :

(Jv) conversion of existing Elementary Schools into Basic
Schools; and
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(¥) teking of such action 2s may be necessary for the promo-
tion of education for all children until they complete the age of
fourteen Yyears.

6. SoCIAL BDUCATION.

The creation of a new outlook 2mong the people and making
them self-relfant, hard working and responsive to community
action and in particular—

(i) establishment of information comumnunity and recreation
centre ;

{#i) establishment of Youth Organisation, Mahila Mandals,
Farmer clubs and the like ;

(i} establishment and popularisation of librares :
(fv) orgenisation of watch and ward ;

(v) encouragement of physical and cultural activities ;
(v} organisation of voluntery sanitary squeds

(v} trzining and utilisation of the services of Gram Sahayaks

C OMMUNICYTION

() Formation 2nd mzintenance of inter village roads :

(i1} Rendering such assistance as may be necessary for
the formation and maintenance of village Roads which serve
as feeders,

8. Co-oPERATION:

The scouring of ecancmic development along democratic lines
by the application of co-speration in its infinitely varying forms and
in perticular,-

(i) establishment of Ca-operative Credit industrial,Irrigation
Farming and Multipurpose  Societies in order to serve
maximum number of families,

() encouragement of thrift and small Saviags
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9. Corrack INDUSTRIES.

] Development of Cottage, Villag: and Small Scale Industries
m'Ordcr to provide better employm.:nt oppertunities and thereby
raise the standard of living and in particulsr, -

(i) the cstablishment and meintenance of production-cum-
training centres ;
(i) the improvzment of the skills or artisans and craftsmen

(i) the popularisation of imjroved implements ond ;

(/v) Implementation of schemes 1ar the development of cottage
Village and Small Scale In dustries finznced by the Khadi and
Village Industries commission and the All Indias Boards.

10. WoMeN WELFARE ;

The implementation of scehemes specizlly designed for Welfare
of women and children end in pariiculer the cstzblishment of
Wemen and Child Welfare Centres, Litcracy Centres, Crafts and
Dress making Centres and like.

11, SocralL WELFARSE ;

(i) The iﬁanagement of hostels subsidised by Government for
the benefit of Scheduled Tribes, Scheduled Castes and Backward
Classes ;

() Th: impleraentation of Rur:l Housing Schemes ;

(ii}) The maintenance of diseased beggers and control of  vag-
rancy i

(iv) The strengthening of Voluarary Sacial Welfare Organisa-
ions and Co- ordinating their activities ;

'(v) The propagation of tempranc: and prohibition ; and

(vi) The removal of untouchability ;
12, EMERGENCY RELIEF.

Provision of emergency relief through voluntory cfforts in case
of distress owing to fires, floods, epidemics and other wide spread
calamities,
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13. COLLECTION OF STATISTICS.

Collection and compiiation of sach statistics as may be found
necessary either by the Mandala Parishad, the Zilla Parishad or
ths Government.

14, SELF-HELP PROGRAMME. :

Formulation and execution of suitable programmes for stopping
up production and for raising the incomes and standards of
living for the improvement of sanitation andfor the provision of
amenities {or the peaple.

I5. TRrUSTS. ;

Mznagement of trusts for the furtherance of any purpase t©
which the fund; of the Mandala Parishads may bz 2p plied.

16. The Andhra Pradesh Panchayat Raj (Amendment) Ordi- Ropsal of

: ordinanca
nanca. 1994 is hereby repezled. 20 of 1954



THE ANDHRA™ PRADESH PANCHAYATRAJ LAWS
S (AMENDMEN‘T) ACT, 1995. e
ACT NO. 33 OF 1995

[7th July 1995]

AN ACT AMEND THE ANDHRA PRADESH PANCHAYAT

TRAJ ACT, 1993 AND THE ANDHRA PRADESH GRAM
-PANCHAYATS (TRANSITIONAL ARRANGEMENTS)
i-”ACT 1995.

------

Be it enacted by the Legistlative Assembly of the State of

Andhra Pradesh in the Forty Sixth year of the Republic of

Short title
and comm-
encemnt.

Amendment
of Act 13 of
1994, )

India, as follows:.

L. (1) This Act may be oalled the Andhra Pradesh
Panchayat Raj Laws (Amondment) Act, 1995. '

(2) Sub-SCGtIO]J (1) of sction 2 shall be deemed to have
come into force on and from the 26th May, 1995, sub-section (2)
of section 2 shall bo deemed to have come into force on the 30th
May, 1994 and sectlon 3 shall bs deemed to have come into force
on the 23rd April, = 1994.

2. Inthe Andhra Pradesh Panchayct Raj Act, 1994,—

(1) in section 214, for sub-section (1)-the following sub-

section shall be substitufed namely,:—

L“!

' ‘(],) No person shall convehe, hold or attend any publio
meeting in any polling area during the period of forty eight hour

-prior to the hour fixed for the commencement of the poll in the -

case of olections to Zilla Parishad and Mandal Parishads and

*Received the assent of the Governor on the 6th July, 1995. For statement
of Objects & Reasons. please see the Andhra Pradesh Gazette Part IV-A.
Extraordinary, dated 14-6 95 at pages 485.

260
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during the period of twenty fourhours prior to the hour ﬁx"d for
commencement of the poll in the cace of elections to . ‘Gram
Panchayats”.

(2) in section 278, for the words “within a period not
exceeding one year” the words “wtihin a period not exceedmg
one year and six months”, shall be substituted.

3. In the Andhra Peadosh Gram Panchayats (Transitional Amentd%:en:,.
Arrangements) Act, 199., in section 5, in the proviro, fox the {g9 fAct 6 o
words “shall not exceed a pariod of one year”, the worde “shall

not exceed a period of one year and «ix months®’, shall be sub-
stituted. -

4. The Andhra Pradesh Panchayat Raj Laws (Amendment) Rggea;: 2 of
Ordinance, 1995 is heroby repoaled. 995n ¢




'THE ANDHRA PRADESH PANCHAYAT RAJ (AMENMD--
"MENT) ACT, 1996,.%

ACT No. 2 OF 1996
[20th January 1996]

AN .ACT FURTHER TO AMEND THE ANDHRA PRADESH
PANCHAYAT RAJ ACT, 1994.

Be it enacted by the Legislativa .

‘Assenibly of the Steate of Andhra Pradesh in
the Porty-sixth Year of the Repub]ic nf
India, as follows. )

1. (1) This Act may be called the
Andhra Pradesh panchayat Raj (Amendment)
Act, 1996. ° ~

*Rece.ved the assent of the Governor on the IGth

January, 1956, For Statément of objects and Reasons,’

please see the Andhra Predesh Gazette, Part i¥-4,
Extraordina*y, datad the 7th December, 1995, at pag:
3a 4, .

Short
and

Camen

“itle

Tempat
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{2} It shail be deemed to have .ome
in*o force on and froim the 22nd Cciober,
1aus,

2..In the Andhra Pradesh Panchayat
Raj ackt, 1894,in seztior 143,-

{i) in the marginal heading, the
word “new" shall be omitted; and:

{ii) after sub-section {2), the follow-
ing shall be added, namely:-~

“(3) Tha Government, or as the case
may be, an officer authorised by the
Govsznment,shall appoint a special officer

Or ¢ person-in-charge !or a committee of

persons-in-charge to a gram panchayat, il
foy any reason, the process of election
to sich gram panchayat is not comnleted.

‘ (4) The spzcial officer’ "or person-in-’
charge or the Commitiee of persons-in-

charge, .appointad under sub-section (3)

-8hal . wxersise the powsrs and perform

the functions of the gram panchayat and
its Sarpanch and exegutive authority
until the members and Sarpanch elected
ther=zof assume ofifice.”

3. The Andhra Pradesh Panchayat Raj
(Amcadment)} Ordinance, 19%5 is hereby

i

G. BBAVANI PRASAD,
$ecretary to Goverhment,
Leéyislative affairs,
Law Department.

~

)



THE ANDHRA PRADESH PANCHAYATRAJ  (SECOND
AMENDMENT) ACT, 1996. ,

£CT Qbkllﬁ OF - 199¢,
[26th August, 1996.]

| AN ACT FURTHER TO AMEND THE AUDHRA PRADESH
PANGHAYAT RAJ ACT, 1996.;

Be® it enacted by the Legistative
Ascembly of the State of Andhra Pradesh in
the Forty-seventh Year of the Republis o#
Indla, as follows:-

1. (1) This Act may be called &
Ardira  Pradesh pPanchayat Raj

Amendment) Act, 1996,

he siort title
(Second and .
commencenent.

*Received the assent”of ~the Governor -on the 26th
Aujust, 1996. For Ststement of objects and Reasons,
Pleese zee Andhra Pradesh Gazette, Part I¥-A, Extra-
. ordinary, dated ihe 21st  Harch,. 1996 at Page 3 & 4,

9}



Amendment

92
(2) It shall be’ deemed to have -come
into force on and from the 8th February,
1599¢.

2. In the Andhra Pradesh .Panchayat

of section 7,Raj Act, 1994 section 7 shall be renumbered

-Aer 13 of
'}994

as sub-section (1) thereof and after
sub-section (1) as so renumbered, the -
following sub-section shall be added,
namely:-

"(2) The Member of . the Mandal
Parishad Territorial Constituency shall
be. permanent invitee to the meetings of-
Gram Panchayats and he shall have the
right to speak in and otherwise to take
part in the proceedings of any meeting
of the Gram Panchayat or Gram Panchavats
functioning within the local limits of
the respective jurisdiction; but shall
nbt, by virtue of this section be
entitled to vote at any such meeting ..

Repeal of . 3, The andhra Pradesh Panchayat Raj
Ordivance (Third amendment) Ordinance, 1996 is
120f 1996. hereby repealed.

G. BHAVENI PRASAD,
Secretary to Government,
Legislative Affairs & Justice,.

. Law Department. '
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THE ANCHRA PRADREH PANCHAYAT RAJ (THIRD
AMENDMENT) ACT, 1995, o

ACT No. 17 OF 199.
' [26th August, 1996.) -

fod ALY PURTHER TO AMEND THE ANDHRA PRADESH
PAMHAYAT RAT ACT, 19%4.-

B2 it enacted by the Legialandiss
Assembly 0of the State of Andhrs Pradash- §% N
the Forty-gzeventh Year' of -the Republic. of
India as follows:- ;

1. (1) This Act may be called the|Short title
Andhra Pradesh Panchayat Raj (Third Amend-land ‘
pent:) Act, 1996, . _ ] liommencement.

FReceived the assent of the Governor on the 26th
August, 1996, For Statement of objects and Reasons,
FPlease see Andhra Pradesh Gazette, Parg I¥=a, ¥xtras
ordinary, dated the 19th July, 1996 at Page 3 & 4.

83



endment: of
section 74,
let 13 of
994

Repeal of
Ordinance

o4

(2} It shall be deemed co have come
into force on and from the 8th February,

1996,

2. In the Andhra Pradesh Panchayat
Raj Act, 1994, in section 74, for sub-
section(4), the following shall bea sub-
stituted, namely:-

"{4) Al orders or cheques against
the Gram Panchayat Fund shall be signed
by such authoxity as may be prescribed."

3. The Andhra Pradesh Panchayat Raj
(Fourth Amendment) Ordinance!_ 1996 is

13 of 1996. hereby repsaled.

G. BHAVAMY PRASAD,
Secretary to Government,
Legislative Affairs & Justice.
Law Depzrtment.



" A.P. Gazette Part

THE ANDHRA PRADESH PANCHAYAT:; RAJ
(AMENDHENT) ACT, 1997,

ACT No. 23 oF 1997+

[21st august, 1997

An Act further to amend the Andhra Pradesh
Panchayat Raj act, 1994,

Please sggp the
Iy-2 zExtraordinary dated 18¢h March,
1997 at p-3, - 4

.207 -
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Short title 1., {1} This Act may be .called the

and Andhra Pradesh Panchayat Raj (Amendment}
commence-  act, 1997.
ment. .

(2) It shall be deemed to have come
into force on and from the 30th January,

1996, :
Amendment 2. In the Andhra Pradesh Panchayat Raj
‘of section Ack, 19%4, in section 14, in sub-section
14, . (208), in the second proviso, for the
Act 13 of words "the Government”, the words "the
1394, State Election Commission” shall be sub-
stituted.

G. BHAVANI PRASAD,
Secretary to Government,
Leyislative Affairs & Justice,
Law Department.
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ACT No. 7 OF 1993.

*[16th January, 1998.]

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
PANCHAYAT RAJ ACT, 1994.

Whereas the provisions of Part IX of
the Constitution of India relating to
Panchayats are extended subject to such
exceptions and modifications +to the
Scheduled Areas as referred to in clause

(1) of article 244 of the Constitution.

of 1India by the Provisions of the
Panchayats (Extension to the Scheduled
Areas) Act, 1956 enacted - by the
Parliament as required.

*{Received the assent of the Governor on the 12-0}-1998,
" Fov statement of object and reasons please see the Andhra

Pradesh Gazette, Part-TV-A, Extraordinary dated 30-07-1997 -

at Page 7-8.]

Central Act
40 of 99,
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_gndsr sub-clanse(b) of clause 4 of article
2£3M of the Constitution of India;

And whereas the prow.s:u.ons “of the’

Andhra - Pradash- Panchayat Raj Act, 1994

_have te be brought in tune with the- pro-
_visions of the said Central Act. 40 of.
" 1996 in'their application to such Scheduled -

a:eas in the State,

Be it enacted by the Leg.tslative :

.Assembly of the State of Andhra Pradesh

irp the PForty-eighth Year of the Republic -

- of Ind;a, as follows

Short ‘.:itle '

and

1. (1} This Act may be called the
Andhra Pradesh Panchayat Raj (Amendment)

\.ommnncment. Act, 1998.

3

Amendoent -
of sectionm 1.
Aot 13 of

" 1994,

(2) 1t shall come into force on such

date as the Government may, by notifica-
tion; ‘appoint.

2. In the Andhra .Pradesh Panchayat
Raj Act( 1994 (hereinafter’ referred to

as the principal Act) in sectionl, after

. sub-settion {2),the following sub-section

shall be inserted, namely:-

{a} "{2A) In their applicatior to
the Scheduled Areas in the State as
referred to in clause (1) of article 244

of the Constitution of India, the remain—-

ing- provis:.ons of this Act shall apply
subject to the provisions of Part -VIA
of this Act.”.

(b) In the marginal heading after the -

word “extent™. the word “application"
shall be insertied.
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3. After Part VI of the Principal Act, igsertion
1 of new
the Foll_ow:l.ng Part shall be J,nserted ‘P VI_A
namely'— : art

"WPART VI-A .
SPECIAYL, PROVISIONS RELAT.:nG 'TO THE
PANCHAYATS, MANDAL PARISHADS AND-

2ILLA PARISHADS LOCATED IN THE
‘ SCHEDULED ARERS

Application |} 242A (1) The Provisions of
of this Part.| this- Part shall .apply to the
Gram Panchayats, Mandal Parishads and
Zilla Parishads constituted in the Sche--
duled Areas in the State.

(2) The provisions of this Part shall
'prevall over anyth:.ng inconsistant there-
"with elsewhere :..n this RAct.

Declaration [ 242B. FPor the purposes of
of village section 3, a village shall
ordiharily consist of a habi--
tation or a group of habita~-
tions or a hamiet or a group of hamlets
thereof comprxs:.ng a community or commu-
nities and 'managing their affairs in
accordance w:.th trad:.ta.ons and customs.

Functions of 242C. (1) Every. Gram Sabha
Gram Sabha. | shall be competent to safe-
guard and preserve the traditions and
customs of the people, their cultural
identity, communlty resources and without
detriment to any law for the.time being .’

in forece, the customary mode of d:.spute
resolutlon. ) -

(2) Every Gram Sabha shall,—

{1} approve plans, programmes and
projects for.social and economic develop—
ment before such plans, programmes’ and
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.-projects are taken up for iﬁnplementation"'
-by. the Gram Panchayat, -at the village’
level; :

(ii) be responsible for -the identi-
fication of selection of rpersons as
beneficiaries under poverty allev:.atz.on
and ot her Programnes. .

{3) E:very Gram Panchayat shall obtain’
from the Gram Sabhd a certification of
utilisation of funds by that Panchayat
for the plans, programmes -and projer:.ts.i
referred to in sub-section (2)

QeServat:.on of 242D. The reservat:.on of
seats of members  seats in the Scheduled Areas
of Gram Pancha-' | to every -Gram Panchayat and
vat and Mandal | Mandal - Parishad -shall . be
Parishad and * | in proportion to the popu-:
offices of - | lation of the communities
Sarpanthas of | in that Gram Panchayat or
Gram Panchayats| the. Mandal Par:.shad as ‘the
and Presidents | case may be:

of Mandal )
Parishads.

Provided that the reservation for the
Scheduled Tribes shall not be less than
one-~half of the total number of seats:

— Prov:.ded further that all seats of
Sarpanchas -of Gram .Panchayats . and -
Presidents of Mandal-Parishads shall be
reserved for the Schedirled Tribes.

Nomination | 242E. The Govern.ment may’ nonii <!
of persons. | nate persons belong;.ng to such
Scheduled Tribes who havée no representa-
tion in Mandal Parishads:
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. Provided that such noilination shall
not exceed one-tenth of the total members

to be elected in that. Mandal Par:l.shad. L

Adquisition | '242F. “Thé ‘Mandal Pa;lshaa
,of land inm | shall be consulted before

the Scheduled | making the acguisition of ;

' Areas. | land in.the-Scheduled Areas .
-for development projects and before re-.

settling or rghabllltatz.ng persons evicted
by such projects in the Scheduled Areas,
the actual plann:l.ng and ‘implementation
of .the projects in the Scheduied Areas

shall be cacordinated at the State Lével.’

. Hanagement |’ 242G. Planning and managemenE

of minor , | of minor water bodies in the
watér bodies| Scheduled Areas shzll be en-
in the - trusted to Gram Panchayats,
: Scheduled " | Mandal Parishads or the Zilla:

‘Parishads, as the case mnay

be, . in such manner as -may -be-

prescribed.

Mindr mine-

Scheduled in such manner as .may ‘be
Areas. prescribed, shall" be -taken
into consideration’ prlor te grant of
prospect:.ng license or mining lease, for
minor minerals in the Schediled Areas. '

242K, (1) The recommendations
rals jn the |of the Gram Panchayat, made

{2) The prior recommendatz.on ‘of the-

Gram Panchayat, made in such manner as

may be prescribed, -shall -be taken into .

consideration for grant of concession
for the exploitation of .minor mn.nerals
by 'auction.
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2421. (1) The Gram Panchayat
or as the case may be, the

Powers and
functions of

Gram Pan- Gram Sabha . shall exercise
chayats and | such powers and perform such .
Mandal functions in such manner and
Parishacs. to such extent as may be

prescribed in respect of the following
matters, namely:- K

(a) enforcement of prohibition. or
regulation or restriction of the saleand
consumption of any intoxicant;

(b} the ownership of minor "forest
produce; -

f{c) prevention of al:.enat:.on of land
in the Scheduleé Areas and restoration
of eny unlawfully alienated land of a
Scheduled Tribej

(&) Management of ‘village markets
by whatever name called; and -

(2) exercisinc control over money
lending to the Scheduled Tribe.

(2} The Manéal Parishad shall exer-
cise such powers and perform ‘such func-
tions in such manner and to such extent.
as may be prescribed, in respect of the'
following matters, namely:- .

{a) exercwsm::: control over J.nstz.-
tutions and funcitionaries in all soc:l.a'i
sectors, and
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(b) control cover local .plans’ and
resources for such plans including tribal

sub-planst.

G. BHAVEHI PRASAD,
_Secretary to Government,
Legislative Affairs & Justice,
Law Department.
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ACT No. 16 OF 1998,

*[16th May, 1998.]

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PANCHAYAT RAJ ACT, 1994.°

Be. it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-ninth Year of the Republic
of India, as follows:— ' )

. ’ short title

1. (1) This Act may be called.the @nd ‘
Andhra Pradesh panchayat Raj {Second Commence
amendment} Act 1998. . _ment.

*[Received the 2ssent of the Governor on the 14-05-15988,
For statement of object and reasons please see the Andhra

- Pradesh Gazette, Part-I¥-A, Extragrdinary dated 01-04-1998
at Page 4-5.] | -

J. 1728/11
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{2) It shall be deemed to have come
into force on the 20th February, 193%8.

Amendment - 2. In the Andhra Pradesh Panchayat
of " Raj Act, 1994 [here:.nafter referred to
secticn 74; as the principal Act), in section 74, to
act 13 of - sub-section (3), the following proviso
1994, shall be added, namely:-

"Prov1ded that the. amounts re.ce:.ved
. as funds under the Jawahar Rozgar Yojana,:
* Employment Assurance Scheme or other Wage
Employment Scheémes ‘shall be lodged in
nearby Nationalised Banks or- Co-operative
Banks or Post Offices in 'such manner as

" may be prescr:l.bed“ }

. Bmendment = ‘3. In sect::.on 171 of the. principal
_of .- Act, to- sub-section (2), the- following
section provn.so shall be added, namely:-

-171.

"Prov:.ded that the amounts’ rece:.ved
as funds under the Jawahar Rozgar Yojana,
Employment -Assurance .Scheme or other
Wage Employment Schemes shall be lodged
in nearby Kationalised Banks or Co-opera-
_tive Banks or Post Offices <in suchmanner
as 'may be orescra.bed" -

. Amendment 4. In section 197 of the pr1nc1pal
“of- aAct, to sub-section (2), the following
section  proviso shall be added, .na.mel'y:-— i

197.
: proviaed that the amounts received
as fun@s usder the Jawahar Rozgar Yoiana,
. Employment Assurance Scheme or othez
‘Vigco. Emplovment Scopemss spall be lodged
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in nearby Nationalised Banks or Co-opera~
tive Banks or Post Offices -ir such manner
as may be preseribed®.

5. The Andhra Pradesh Panchayat Raj,Repeal _
' » (Amendment} Ordinance, 1998 is- hereby of S
repealed. ) - Ordinance
' : : Bo. 1 of
1998. -

G. BHAVANI PRASAD,
Secretary to Government,
Leglslative Affairs & Justice,
Law Department.
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ACT No. 33 OF l99g.
*{22nd December, 1998.]

AN ACT FURTHER TO AMEND: THE ANDHRA -
PRADEDSH PANCHAYAT RAJ ACT, 1994._1."

Be it  enacted by the Legislative
Assembly of the State of andhra Pradesh
in the Forty-ninth Year of the Republic .
of India, as follows:- . Short title

s - and

l. (1) This &Act may be called the commence-
Andhra Pradesh Panchayat Raj (Second ment.
Amendment). Act, 1998,

‘*[Rece1ved the assent of the Governor en the 18-12-199s8,
For statement of object and reasons please see the Andhra

Pradesh Gazette, Part-Iv-a, Extraordinary dated 2%-07-1998
at Page 4-5.] : '
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Colef2) It shall -come. into-force on ‘such -
date as the Government may by - notifica-
t:.on, appo;nt.

2. In_ the Andhra ?radesh Panchayat

ment ofRag Act, 1994 (here:l.nafter ‘referred to .

Act 13

as the. pr:.nci.pal ActY,. for the . -words -
jof ~1994."State Election Commlssion ‘and’ "State

Election cOmissione:' ‘ wherever ' they -

~ogeuyr, .. the words "rmdhra ., Pradesh

- ‘BElection . Q:mm:.ss;on " for Local Bodies™

‘ ‘and "Andhra Pradesh Election cOmmssz.oner*" ;

. fo “ﬁsLohal Bodies" shall respect:.vely be

Inser- .

tion 'uf

Z7MA.

tituted.

3. : 111 the Pr:.né:.pal nct. after section .

,-._271, the following ect:.on shall be,,

inserted, namely:-

*Fenalty for 271-A(1} Any person who

-not handing having been the Sarpanch;

over documents, |Temporary Sarpanch or.
moneys etc., to Upa-Sarpanch -of a Gram.
the newly . “lpanchayat fails to hand-
elected Sarpanchlover any documents of,
or Upa—-Sarpanch [or any mcneys oI other
of a Gram . propertxes vested im,
Panchayat. . |or belonging to,. the

Gram Panchayat, which are in, or have
come into, h:l..S possess:.cm or contrel, to
his successor in office of other prescnbed
authority;-

{i) in every case, within & Qefied

of thirty days from the expiry of his .

term of office as -such Sarpanch,
Temporary Sarpanch or -Upa-Sarpanch: and

{ii) in the case of per_-sons- who was

‘the Upa-Sarpanch alisc within & period of -

' thirty days on demand by the * Sarpanch
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shall be punishable with imprisonment

‘which may extend upto six montns or with

fine not exceeding one thousand rupees
or with both, for every such offence,

(2) Any” person who . is convicted

‘under sub-section (1) fails to handover

any documents of, or any moneys or other
properties vested in, or belonging to
the Gram Panchayat, which are in or have

come into, his possession, or centrol to .

his successor in coffice, shall be
punishdble for each day after conviction
during which he continues to versist in
his offence with a fine not exceeding
one hundred rupees.

{3) In cases falling under sub-
sections (1) and (2), the- court = may,

‘apart from ordering conviction for the

offence, order ' the ‘seizure of the
documents, morieys or other prozerties of

- the Gram Panchayat from tre person

convicted.”

G. BEAVANI PRASAD, X
. Secretary to Governmeng,
Legislative Affairs & Justice;
.Law Department.



ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent -
of the Governor on the 22nd April, 2000
and the said assent is hereby first
published on the 24th April, 2000 in the
Andhra Pradesh Gazette for general infor-
mation:-

ACT Ro. 7 OF 2000.

AN ACT FURTHER TO AMEND THE ANDARA
PRADESH PANCHAYAT RAJ ACT, 1994.

Be it enacted by the Legisiative
Assembly of the State of Andhra Pradesh

in the Fifty-first Year of the Republic
of India, as follows:-—

"[431
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Short

title 1. (1) This Act may be called the
and Andhra Pradesh Panchayat Raj {Amendment).
comeence- NCts -2000. :
ment. '

(2} It shall come into force on such!
date as the State Government may, by
notification in the  Andéhra . Pradesh”
Gazette, appoint. !

Amendmetrt 2. In the Andhra Pradesn ranchayat

gg:ectiam Raj Act, 1994, in section 203,-

Act 13 (i) for the words, "shall cease to

of 13%4. have effect after the twenty fifth
Jannary, 20007, the words, “"shall cease
to have effect on the expiration of the
period specified in article 334 of the
Constitution of India”, shall be substi-
tuted; ’

{ii) in the marginal heading for the
words, "to cease after 23th January,
2000", the words, “to cease "~ on the
expiration of the period specified in
Article 334." shall be substituted.

Refn (| of 3. The Andhra Pradesh Panchayat Raj
‘Ordizs ace (Amendment) Ordinance, 2000 is hereby

¥o. 3 of
2000, - repealed.

G. BHAVANI PRASGAD,
Secretary to Government,
Legiglative Affairs a Justice,
Law Department. .



45 -
STATEMENT OF OBJECTS AND REASORS

Article 334 of Constitution «f India providing for
reservation of eeats to the Scheduled” Castes, Scheduled
Tribes and angle Indian Comaunlty in the House of People and
in the Legislative Assemblies of the States ceases to have
effect’ from 26th January, 2000 and under article 243 D of
the Congtitution, the reservaticn of seats to the Scheduled
Castes and Scheduled 2ribes in the Panchayat Raj Instituatiors
shall cease to have effect an the expiration of the pericd
specified in article 334. Section 203 of the Andhra Pradesh
Panchayat Raj Act, 1994 accordingly pravided for such resox-.
vations to cease after 25th Jannary, 2000.

However, the Government of Indiz have introduced a
Constitution (Amendment) Bill in the Parliament for extending
the réservations for a further period of tep yeirs. ¥o bring
the reservations for Scheduled Tribes in the Panchayat Raj
Institutions in the State, in conformity with the provisions
of the Constitution, as amended from time to time, it has
been decided.. to amend section 203 of the Andhra Pradesh
Panchayat Raj Rct, 1994 to continue the reservations so long
as they are provided by article 334 of !'_he Constitution.

This Bill seeks to give effect to the above decision.

. BAUZAVA RETDY,
"Minister for Pancliayat Raj.



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.

The following Act of the Andhra Pracdesh
Legislative Assembly recejved the assent
of the Governor on the 22nd april, 2000
and the said assent 1is hereby first
published on the 24th April, 2000 in the
Andhra Pradesh Gazette for general infor-
mation:-

ACT Ro. 8 OF 2000

An Act further to Amend the Andhra Pradesh
Panchayat Baj Act, 1994,

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Fifty-first Year of the Republic
of India as follows:—

1471



43

1. (1) This Act may be called the
Andhra Pradesh Panchayat Raj (Second
Amendment) Act, 2000.

»

(2) Tt shall be deemed to have come
into force on the 28tk April, 1998.

2. In the ~ Andbra Pradesh Panchayat
Raj Act, 1994, in section 245,--

] {i) in sub-section (2), the words,
*not less than™ shall be omitted;

(ii) after ,sub~section - (2), ' the
following explamation shall -be added
namely:-

FExplanation:— For the purposes of
this 'section, in the determination of
two-thirds of the +total number of
members, any fraction below 0.5 shall be
ignored and any fraction of 0.5 or ahove
shall be taken as one.®.

3. The Andhra Pradesh Pénchayat Raj
{Second Amendment) Ordinance, 2000 is
hereby repealed.

G. BEHAVANI PRASAD,
Secretary to Government,
Legislative Affaris & Justice,
Law Department.
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STATEMENT OF OBJECTS AND REASORS

Section 245 of the Apdhra Pradesh Panchayat Raj Act,
1994, provides for motion af mo confidence in, Upa-Sarpanch,
President or Vice-President or Chair-Person or the Vice—Chair
persons of the Gram Paprhayat, Mandal Parishad or 2Zilla
Parishad, as the case may be, and the aotion shall be carried
with the support of mot less than two thirds of the total
number of members. According to the explanation to rvle 6 cof
the rules issued thereunder while determining two—thirds of
the total number of members, any-fraction belew 0.5 shall be
ignored and any fraction of 0.5 and above shall be taken as
one.

The later part of the explanation that any- fraction of
more than 0.5 should be considered as cne, 1s quite valid as
it ensures the pinimud statytory requirements of two-thirds
majority and the previous part -of the explanatiom that any
fraction below 0.5 should be ignored, is considered
violative of section 245 (2) of the Act. This is creating
legal complications and unnecessary litigations. In order to
put the matter beyond any doubt, it has.been decided to
suitably amend section 245 (2} of the Andhra Pradesh Panchayat
Raj Act with retrospective effect from 28-4-58.

As the Legislative Assembly of the State was not then in
session and it has been decided to give effect to the above
decision. immediately, the Andhra Pradesh Panchayat Raj
(Second Amendment]) Ordinance, 2000 {(A.P. Ordinaoce 5 of 2000)
has besn promulgated by the Governor oo the 5th February,
2000.

This Bill seeks to replace the said Ordinance.

K. CHANDRABABRD NAIDU,’
Chief Minister.



ANDI—IRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etec.

The following Act of the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on the 19th September,
2000 and the said assent is hereby first
published on the 20th September, 2000 in
the Andhra Pradesh Gazette for general
information:-

ACT No. 26 OF 2000.,

AN ACT FURTHER TO AMEND THE AEDHRA PRADESH
PANCHAYAT RAJ ACT, 1994.

Be it enacted by the Legislative
Assembly of the State of Andhrz Pradesh
in the Fifty-firsit Year of ihe Republiic
of India as follows:~-

1. (1) This 2Act may be called the Short title
Andhra Pradesh Panchayat Raj (Thixd and Cosoen—
Amendment)} Act, 2000. ) cement:.

[165]) ~~
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{2} It shalli be Jdeemed to have
come into force with effect on and from

_the 31st July, 2000.

Amcndnent of

section 12,

2, In the Andhra Pradesh Panchayat

Section 2, Rzj Act, 1994 {hereinafter refexred to

Act 13 of . as the Principal Act}), in section 2, for

1994. clause (34}, the following shall be .sub~
stituted, namely,-

"(34) “"qualifying date", in relation
to the - preparatiorn and publication of
every electoral roll under this Act,
means the first day cof. Janwary of the
vear in whlch it is so prepared and

i Dubllshed
 hoendment of 3. In section 11 of the principal

Actg- ’ i - . -

{i) In sub—sedtion(l);-

(3) the words "draft of the" in
the two places where they ‘occur -shall be-
omitted;

{b) for the words “"upon its final
publication” the words "upon ite—
publication”, shall be substituted;

. {ic} in sub-section{l), before the
Explanation, the following proviso shall
be inserted, namely--

"Provided that any'amendment trans-
position or deletion of any entries in
the electoral rell, or any inclusion of
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nsimes- in the electoral’ roll -of the -
Assambly -Constitoencies concernea, made :

by the electoral Registratiom Officer
-under section 22 or section 23, as the
case may be, of the Representation of
the People Act, 1950,. up to the date.of

43 of 1950.

election notification, for any electiod. .

held under this Act, shall be carried
out in the electoral roll of the Gram
Panchayat and any such cames included
shall be added ta I:he part relating to
the last Ward.". _

.- (ii) for sub-section{2}),the follawing
shall be sul;-st_ituted. namely,-~

"(2) - The electoral roll for a
Gram Panchayat,-

(a) shall be prepared snd publishe&-
in the prescribed mapner by reference
to the gqualifying date.- :

{i) before each ordinary election;
and

(ii} befere each casual election
te £ill a casual vacancy imn the Office
of the Sarpanch and Member of a Gram
Panchayat; and

{b) shall be prepared and published
in any year, in the prescriked manuner,
by reference to the gqualifying date, if
so directed by the State Election Commis-

sion:

Provided that if the electoral roll
ls not prepared and published as afore—
said, the validity, or continued opera-
tion of the said electoral roll,., shall

not thereby be affected.v.



Insartion of
new sections
19A and

19 E.

Central Act
45 of l880.

168

{11i1) in sub-section{3), for the
words) "The f£in=l electoral roll", the

worés “The electoral. roll", shall be
supstitunted.

Disqualification 4. After section 19 of

on gronnd of cor- the Principal Act, the

rupt practice or .following sections
election offen— - shall be inserted,

cas. nanely, -

"1Sk-Any person who is ceonvicted of
any offence punishable under Chapter IX A
of the Indiar Penal Code, 1860, and any
person against whem a finding of bhaving
indulged 4in any corrupt practice is
recorded in the verdict in an election
petition filed in accordance with
section 233, or any person convicted of
an offence punishable under Chapter IXI
of Part V of this Act, shall be disqua-
lified for contesting in any electior
held under this Act, for a peried .ot
six years from the date of such conviec-—

" tion or verdict, as the case may be.

Disqualification 18 B - If the State

far failore to Election Commission is
lodge accommt of satisfied that a person,-
expenses. V. {(a) has failed to

lodge an account of election expenses
within the time and in the manner re-

quired by or under this Act, and

{b) has no good reason or justifi-
cation for the failure,the State Election
Commission shall, after following the
procedure prescribed, by order published
in the Andhra Pradesh Gazette, declare
him, — '
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{i) to be ineligible for a periocd
of three years irom the date of the said
order to contest any elesction held for
any office under this Act: and '

) (1i) to have ceased to hold office;
in case he is elected.". )

5. After section 201 of the principalllnsertion 6f_
Act, the following section shall be new Section

inserted namely,- 201 A.
Voting "201-A Notwithstanding apny-
Machines at |thing contained in this Act
elections. -|or the rules made there-

under, the giving and record-

ing of votes by voting machines in
- such manner as may be prescribed, may be
adopted in such Ward or Wards or Con-
stituency or Constituencies as the State
Election Commission may, having regard
to the circumstances of each case,
specify.

Explanation: Feor the purpose of this
section, "Voting Machines, means any
machine or apparatus whether obperated
electronically or otherwise used for
giving or recording of votes and any
reference +to a ballot box or ballot
paper in this Act or the rules wmade there
under shall, save as otherwise provided,
be construed as including &z reference
to such voting machine wherever such
voting machine is used at any election.”.

6. In section 211 of the principal amendment of
Act, after sub-section(6), the following gecrion 211.

shall be added, namey,-

"(6A)-The incurring. or auchorising
of expenses in contravention of section
230A.".

J.1259/12
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, 7. Fer section 230 of the principal
Agty the following shall be substituted
namey:- -

"CHAPTER II-A-Zlection Expenses

’ap_plicatiun 2390. This Chapter shall.
of Chapter. aEPlY to candidates of any
. n

ection held under this act. *

Account of

:i:ec;:: 230a(1) Every candidate, at
————-— any election held under this

Act shall, either by himself, or by his
election agent, keep a separate and
correct account of all axpenditure
incurred in connection with the election,
between the date on which the candidate
cancerned has been nominated, and the
dats of declaration of the result of tha
election both dates inclusive (herein-
after in this Chapter referred to as
'election expenses').

. Explanation-I-'Election ‘expenses'
for purposes of this Act shall mean all
axpenses in connection with the electicn,

{a) incurred, or authorised by the
sontesting candidate, or by his electicn
agent; . .

{b) incurred by any association,
or bedy of pdrsons, or, by any indivicéual
{Sther than the candidate or his election
agent), aimed at promoting or procuring

" the election of the candidate concerned;

and

{c}) . incurred by any pelitical’
party, by which the candidste is set up,
$0 as to praomote or procure his election:

Provided that any expenses incurred
by any political party as part of its

4
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general propaganda, (which is distin-

guishable from its electiocn campaign;,
for tne promotlonor procuring the election
of & particular candidate), by words,

either written or spoken, or by signs or
visible representations, or by audio-
visual devises, .or through print eor
electronic media or otherwise, shall
not constitute ‘'election expenses' for
purposes of this Act.

Explanation IT —-(1) For the removal
of doubts, 1%t is hereby declared that
any expenses inturred in respect of any
arrangements made, facilities provided
or any other Act cor thing done by any
person in the service of the Government
and belonging to anv of +the classes
mentioned in clause{?7) of section 211-
in the discharge or purported discharge
of his oificial dury as mentioned in:
the proviso to that clause shall not be
deemed to be expenses in connection with
the election incurred or authorised by a
candidate or by his election agent for
the purposas of this sub-section.

(2) The account of election expenses
shall contain such particulars, as may,
by order, be specified by the S5tate
Election Commission.

(3) The total of the 5aid expenses
shall not exceed such amount, as may.
by order, be specified by +the State
Eiection Commission.

Lodging of 230B: Every contesting
account with the candidate at an elec-
District Blection tion shall, within
Authority. forty five days from

the date of declaratiaon
of the result of the election, lodge



172

with the District .Election Authoritwv,
an account of his lection expenses,
.which shall be a <rue copy of the
account kept by him, or by his election
agent, under section 230A.", -

Repeal of 8. The &anchra Pradesh i‘-‘anchayat Raj
Ordinance {Third Amendment) Ordinance, 2000 is

9 of 2000.hereby repezled.

G. BHAVANT PRASAD,
Secretary to Government,
Legislative Affairs & Justice,
Law bLepartment.
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STATEMENT OF OBJECTS Al ) REASONS

Section 2 of the Andhra Pradesh Panchayat Raj Act, 1594
contemplates two qualifying dates, namely lst January and
1st July of the year for preparation and pablication of thé
electoral rolls resulting in-not only additional work
but huge expenditure to the State Exchequer. In order‘to
adopt the Assembly Electoral Roll without any further
exercise like draft publication and. final publiecation, it
is proposed to amend the gualifying date as first January
of the year fcr the purpose of Panchayat Raj Elections.

A person convicted Eor an election offence'punishable
under Chapter IL of Part V of the Act shall be disqualified
from being elected at any election held under the Act for a
period of six years from the date of conviction. It is
Eelt that persons who are convicted of ary sffence punishable
under Chapter IX A of the IPC, persons who are guilty of
corrupt practices and those who fail to Eile the account of
election expenses should also be brought within the purview
of disqualifications. It is, therefore, proposed that
disqualification should be for contesting in the election.

It is alsc proposed te use Electronic Voting Machines
in the Panchayat Raj Elections.

To conduct fair elections to local hodies requires the
candidates to keep their expenses within the ceiling limit,
maintain proper accounts af expenditure and also to file an
account of election expenses. The model code of conduct is
non=statutory in nature and is not capabla ©f being
enforced. Therefores, it is proposed that provisions similar
to those contained in Representation of People BAct, 1951
relating to maintenance of account of election expenses and
also for the leding of account of election expenses with the
Pistrict Election Authority should alse be included in the
Andhra Pradesh Panchavat Raj Act, 1994 in order to enforce
the ceiling on election expenditure as otherwise it will not
be possible to control money power in Panchayat Raj
Elections.
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As the Legislative “Assembly of the State was not then
in session having been prorogued, and it has been felt
necessary to give effect to the above decision, immediately,
the Andhra Pradesh Panchayat Raj (Third Amendment} Ordinance,
2000 (A.P. Ordinance 9 of 2000) was promulgated by the
Governor on +the 3lst July, 2000.

This Bill seeks to replace the said Ordinance.

NARA CHANDRABABU NATDO,
Chief Miniater. )



ANDHRA PRADESH ACTS, ORDINANCES AND

REGULATIONS Etc.

The following Act or the Andhra Pradesh
Legislative Assembly received the assent
of the Governor on +the 9th October,
2001 and the said assent is hereby first
published on the 10th October, 2001 in
the BAndhra Pradesh Gazette for general
information:- ;

ACT Ho. 37 OF 2001,

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PANCHAYAT RAJ ACT, 1994.

Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Fifty-second Year of the Republic
of India as follows:-

1. (1) This Act may be called the
Andhra Pradesh Panchayat Raj (Amendment)
Act, 2001.

(2) It shall be deemed to have
come into force with effect on and from
the 23rd August, 2001.

2. In the Andhra Pradesh Panchayat
Raj Act, 1994 (hereinafter referred to
as the Principal Act), in section 184-

(1) sub-section (4) shall be
omitted;

(2) in sub~section (5) for the
expression "sub-sections (1), (2) and
(4)", the expression "sub-sections (1)
and (2)", shall be substituted.

3. In section 20 of the principal
Act, after clause (a), the following
shall be inserted namely:- :

[293]

Short

litle

and
commence-
ments

Amendment of
Seclion 18
{Act 13 of
1994,

Amendment
of Seclion 20.
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of new
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' "(aa) is gilected as a member to a
Ward/Of fice €eserved for Scheduled Castes
or Scheduled Tribes or Backward Classes
on the basis of a community certificate
and subsequently the said community
certificate is cancelled under section 5
of the Bndhra Pradesh {(Scheduled Castes,
Scheduled Tribes and Backward Classes)
Regulation of issue of Community Certi-
ficate Act, 1993."

4. In section 74 .of the Principal
Act, in sub-section (2},

{i) clause (iv) shall be comitted; and
(ii) the existing clauses (v) to
(xxiv) shall be renumbered as clauses
(iv}) to (xxiii).
5. After section 138 of the Principal
Acts, the following section shall be

inserted, namely:-

"Notice of | 138-a {1) Subject to  the

accion 1 provisions of section 138,
against " no suit or other legal
Gramparcha- . proceeding shall be brought
rat. against any Gram Panchayat

or the Sarpanch or the Executive Authority
or any member, officer or servant of
such Gram Panchayat or against any
person acting under the direction of
such Gram Panchayat, Sarpanch, executive
autheority, member, officer or servant.
in respect of any act done or purporting
to be done under this Act or in respect
of any alleged neglect or default in the
execution of the provisions of this Act
or any rule, bye-law, regulation or
order made under it, until the expira-
tion of two months next after notice in
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writing stating the cuase of action, the
nature of the relief sought, the amount
of compensation claimed and the name  and
place of residence of the intended
plaintiff, has been left at the office
of the Gram Panchayat and if the proceeding

is inténded to be brought against any

such Sarpanch, executive authority,
member, officer, servant or perscn, also
delivered to him or left at his place of
residence, and unless such notice 1is
given, the Court shall nect entertain
such suit or ledgal proceeding.

{(2) Every such  proceeding shall,
unless it is a gproceeding for the recovery
of immovable property or for a declara-
tion of title thereto, bke commenced
within six months after the date -on
which the cause of action arose or in
case of a continuing injury or damage,
during such continuance or within six
months after the ceasing therecof.

(3) If any- Gram Panchayat or person
to whom notice is given under sub-sec-
tion (1) tenders amends to the plaintiff
before the proceeding is commenced and
if the plaintiff does not¥in such pro-
ceeding recover more than the amount so
tendered, he shall not recover any costs
incurred by him after such tender, and
the plaintiff 'shall also pay all cost
incurred by the defendant after such
tender.".

6. In section 198 of the principal
Act, in sub-section (1).

(i) for clause (iii). the feollowing
shall be substituted, namely:-
"such share of the State taxes
or fees as may be prescribed),

Amendment
of seclicn
198.
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(ii) clause (vi} shall be omitted;
and

{iii) the existing <clauses {vii},
(viii) and (ix) shall be re-
numbered as clauses (vi), (vii)
and (viii) respectively.

Sutshtulion 7. In the principal Act.

af words of

“Chairman and . R i

Vica-Chairman”™. (i) for the word, "Chairman"
wherever it occurs, the word, "Chair-
person" shall be substituted.

{(ii} for the word, "Vice-Chairman"
wherever it occurs, the word, "“Vice-
Chairperson" shall be substituted.

Repeai of 8. The Aandhra Pradesh Panchayat Raj
3@&??9 {amendment) Ordinance, 2001 is herxeby

repealed.

K.G. SHANRAR,.
Secretary to Government.,
Legislative Affairs and

Justice (FAC).,

Law Department.
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STATEMENT OF OBJECTS AND REASONS

The present provision in the Andhra
Pradesh Panchayat Raj Act, 1954 do not
provide for disqualifying the person
elected to the office, on the basis of a
false ‘“community certificate and the
individual will continue in office even
after the cancellation of +the Caste
Certificate after due engquiry. This
position . deprives genuine perxsons
belonging to the reserved categories of
their right to be elected to the, reser-
ved seat/office. There is, therefore, an
imperative need to remedy the situation
by incorporating a provision in the A.P.
Panchayat Raj &act, 19%4 providing for
automatic cessation of such persons o©on
the cancellation of the false community
certificate. :

The receipts of the land cess levied
under the provisions of A.P. (Andhra
Area) District Boards Act, 1920 and A.P.
{Telangana Area) ' District Boards Act,
1955 should be credited to the Gram
Panchayat. Government after considera-
tion decided to drop the collection of
land cess. Therefore, the provisions
contained in Section 74 and 198 of the
A.P. Panchayat Raj Act, 1994 has to be
amended suitably.

As noc provision regarding the issue
of notice before institution of any suit
or other legal proceeding to the Gram
Panchayat in respect of any act done or
purporting to be done under the provisions
of the Andhra Pradesh Panchayat Raj Act,
1994 or in respect of any alleged neglect
or default in the execution &f the



298

provisions of the Act or any rule, by
law, regulation or order made under the
provisions of the Act is available in
the Andhra Pradesh Panchayat Raj 2ct,
1994, courts are granting injuction
orders directiy against <the actions of
the gram panchayats. In order to over-
come the above situation, the Government
have decided to amend the said Acit by
way of incorporating a provision
_ analogous to section 144 of the repealed
Andhra Pradesh Gram Panchayat Act, 1964.

Rules for the conduct of election of
members of Standing Committees of . 2illa
Parishads were issued in G.0.Ms.No.238,
PR & RD.(Mandal - III) Department, dated
20-04-1995. The Committee on Subordinate
Legislation in its +third report for the
year 1996-97 have considered this G.0.
and observed ameng other things that
‘the word "“Chairman should be replaced
by "Chairperson" wherever it occurs in
the G.0. kKeering in view the 33% reser-
vations for women ". The recormendations
of. the Committee on Subcrdinate Legisla-
tion has been examined and it is observed
that the word "“Chairman" has been used
in the Principal Act and it is decided
that the words "Chairman" and "Vice-
Chairman" wherever they oceiur in the
A.P. Panchayat Raj Act, 1994 shounld be
changed as "Chairperson" "Vice- Chair-
person” in order to have gender sensiti-
vity and *to. amend the Act accordingly.

As the Legislaiive Assembly of the
State was not then in session having
been prorogued, and it has been considered

necessary to give effect to the above
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decision immediately, the Andhra Pradesh
Panchayat Raj (Amendment) Ordinance,
2001 (A.P. Ordinance 5 of 2001) was
promulgated by the Governor on the 20th
dugust, 2001.

This Bill seeks to replace the said
Ordinance.

P. SRINIVASA REDDY,
Minister for Panchayat
Raj & Rural Development.



149
AMDHRA PRADESTI ACTS. ORDINANCES AND
REGULATIONS Ete.
The following Act of the Andhra Pradesh Legislative
Assembly received the assent of the Governor on the 19th
August, 2002 and the said assent is hereby first published

on the 21st August, 2002 in the Andhra Pradesh Gazette for
gencral information.

Act No. 22 of 2002,

AN ACT FURTHER TO AMEND THE ANDHRA
PRADESH PANCHAYAT RAJ ACT., 1994,

Be il enacted by the [egislative Assembly of the State
of Andhra Pradesh in the Fifty-third Year of the Republic of
India as follows:-

1. (1) This Act may be called the Andhra Pradesh
Panchayat Raj {Amcirdiment) Act, 2002,

(2) 1t shali be deemcd to have coime into forrce with
eftect on and from the 20th June, 2002,

2. In the Andhra Pradesh Panchayat Raj Act, 1994,
(hereinalter referred to as the principal Act), in section 2.-

(1) for clause (12), ihe following clause shall be
substituted, namely:-

“(12) ‘Executive Authority” ineans the Panchayet
Sccretary appointed to each Gram Panchayat,”,

(2) clause (13) shal! be omitted;

(3) afier clause (28), the following new clause shall be
inseried, namely:-

“(28-4)" ‘Panchayat Secretary’ means the “Panchayat
Secretary” appointed under section 30;

3. In the principal Act, in section 3,-
(1) in sub-section (1),-

Short title and
commercement.

Amendment of
seetion 2 Act 13
al 1981,

Amendment of
section 3.

———
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(i) for the word “Commissioner”, the word
“Government” shall be substituted;

(ii) the words “by the Government” shall be omitted;
(2) in sub-section (2},-

(a) in the opening paragraph, for the word
“Commissioner”, the word “Government”, shal! be
substituted;

(b) to clause (a), the following proviso shall be added.
namely:-

“Provided that the Government shall take into
consideration the financial viability ofthe Gram Panchayat,
to be newly created before bifurcation of the said Gram
Panchayat, for the purposc of providing a Panchayat
Secretary.”;

(3) in sub-section (3}, for the word “Commissioner”, the
word “Government”, shall be substituted,

4, In the principle Acr, in section 6, for sub secticn (5), -
the following shall be substituted, namely:-

“(5) Every meeting of the Gramasabha within 10 days
from the datc prescribed under sub-scction (3) shall be
convened and presided aver by the Sarpanch or in his absence
by the Upa Sarpanch of the Gram Fanchayat.”

5. In the principle Act, in section 7, after sub-scction
(2), the following sub-section shall be added, namely,-

“(3) One representative from cach category of Scif Help
Group/Functional Group to be elected in a mecting of the
Self Help Group/Functional Group, which shall be presided
over by the Sarpanch for co-option in the manner
prescribed. They shall have the right to speak in and otherwise
to take part in Proceeding of any meeting but they shall not
be entitled to vote at any such meeting.”
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6. In the principal Act in section 19, in sub-section 2),
in Clause {b), the words “or suffering from Leprosy™ shall
be omitted. '

7. In the principal Act, after scction 20, the following
sections shall be added, namety:-

Disqualification | 20 A. (1) Subject to the provisions of
of Sarpanch or section 22, a Sarpanch or as the case may
Upa-Sarpanch for| be, a Upa Sarpanch shall cease to hold
failure to convene)  office as such, if he fails to convene the
the meetings of' | moetings of the Gram Sabha as required
_Gram Sabha. |\ der sub-section (5) of section 6 and

further even en or before a date specified in a show cause
notice issued on him afler the expiry of ten days, requiring
him to convene the meelings of the Gram Sabha and cease
to exercise the powers and perform the functions of the
Sarpanch or Upa-Sarpanch as the case may be unless such
cessation has otherwise occurred before that date and for a
period of one vear from such date, he shall not be ¢ligible to
be elected as Sarpanch or Upa-Sarpanch as the case maybe.

(2) Every such cessation as is referred to in sub-section
(1) shall be intimated by the Divisional Panchayat Officer
in writing to the Sarpanch or the Upa-Sarpanch as the case
may be.

Disqualification 20B. A Sarpanch or as the case may
of Sarpanch of be, a Upa Sarpanch shall cease to hold
Upa-Sarpanch for | pffice as such, if he fails to get the accounts
ES::: z;‘:hcéobc of the Gram Panchayat auditcd within the
ACCOUNES. period as required under the proviso to

sub-scction (3) of section 266.”,

8. In the Principal Act, in section 22, in sub-section (1),
for the words “District Munsi(f”, the words “District Court”
shall be substituted.

9. In the principal Act, after section 22, so amended, the
following new section shall be inserted, namely:-

Amendment of
scction 19,

1

Insertion ol new
seclions20A
and 208.

Amendment of’
seclion 22.

Insertion of
new section
32-A
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“Bar of 22-A.No order passed or proceedings taken
jurisdiction. | under the provisions of this Act, shall bhe
called in question in any Court. In any suit, ov
application; and no injunction shall be granted by any Count
except District Court in respect ol any action inken or acon.
te be taken in pursuance of any power conlerivd by or unte
this Act.”,

10. In the principal Act, in section 31.-(1) for the sub-
scction (1) together with the proviso thereunder, the
following shall be substituted, namely:-

(1) The Panchayat Seeretary, with the approval of, er
on the direction of the Sarpanch. convene the meetings of
the Gram Panchayal so that atleast one meeting of the Gram
Panchayat is held every month and if he ails to discharge
that duty. with the result that no meeting ol the Gram
Panchayal is held within a period of ninety davs from the
last meeting he shall be liable Lo disciplinary action under
the relevant rules:

Provided that where the Sarpanch fails to give iis
approval for com ening the meeting so as o hold a meeting
within the period of ninety days aloresaid, the Panchayai
Secretary shall himself convene the meeting in the manner
pricribed.”.

11, In the Principal Act, in section 266, after sub section
(2), the following sub-scction shall be added. namely:-

“(3) votwith standing anything contained in sub-section
(1), every local body shall engage Chartered Accountants
from out of the panels of Chartcred Accountants made by
the Director of State Audit io get audiled of the accounts
maintained under sub-section (1) and for speedy lnalisation
of their accounis:
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Provided that every Sarpanch ofa Gram Panchayadshall
have (o ¢lose the accounts of the Gram Panchayai and gel
them zudited before the end of third quarter of the
succeecding financial vear™

12. Through out the principal Act, lor the worcs
“executive officer”, the words “Executive Authority™ and
[or iz words “Village Development Officer”, ihe worcs
“Execuiive Authority” shall be substituted.

[3. The Andhra Pradesh Panchayat Raj Repeal of
Amendment) Ordinance, 2002 is hereby Apealed.

LG SHANK AT,
Seerztary to Government,
Legislative Affairs & Justice(FAC),
Law Department.

Substitulion of
Uie sroids
“lEncoutive
Authertiy™ for
1z veards
“Exeouzive
Bige:and

Villoos

£
LhLedi

Rencal of
Ordinance 5 of
202,
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STATEMENT OF OBJECTS AND REASONS

In order to streamline the village administration in the
State Government have decided to amend the Andhra
Pradesh Panchayat Raj Act. 1994,

2. The salient features of the propesed amendments to
the Andbra Pradesh Panchaya Raj Act, 1994 are,-

(i) Due to redesignation of the pos of exccutive officer
as Panchayat Secretary it is necessary to amend Clause (12)
of section 2 of the Act suitably and consequential amend-
ments are necessary in this regard.

{it) The power Lo declarce villages vest with the Govern-
ment instead of Commissioner and the Governiment will take
info consideration the financial viability of Gram Panchayats
before bifurcation for the purpose of providing a Panchayat
Secretary.

(iit} Every mmeeting of the Gramasabha shall be presided
by the Sarpanch or in his absence by Upa-Sarpanch (vide
section 6(5)).

(iv) Co-opling the convenors of self help groups/finan-
cial groups as members fthie Gram Panchayat by amending
section 7 ;

(v) If the Sarpanch of Upa-Sarpanch fails to convene
the meetings of Gram Sabha, they shall be disqualified to
hold the office as such. The Divisional Panchayat Officer
will inform the Sarpanch or the Upa-Sarpanch in this re-
gard.

(vi) If the Sarpanch or the Upa-Sarpanch fails to get the
accounts of the Gram Panchayat audited within the stipu-
lated time, they shall be disqualified to the post they are
holding ;

(vii) The question of disqualification of the member shall
be decidedby the District Judge having the jurisdiction:
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(viii) Barring the Jurisdiction of the Courts except the
District Court in respect of any action taken or about tc be
taken in respect of any powers conferred conferred under
this Act.

(ix) IF the Panchayat Secretary fails 10 a person suffer-
ing from lcprosy so as to enable him to contest clections by
amending section 19,

(x) If the Panchayat Secretary fails to conduct the meet-
ing within the stipulated time he is liable for disciplinary
action.

(xi) Every local body shall engage the Chariered Ac-
countant.

{xii} Every Sarpauch of the Gram Panchavat close ihe
accounts of the Gram Panchayal and get them audited beore
the end of the third quarter o the succeeding financial year.

To achieve the object in view, il has been decided to
amend the said Act suitably. As the Legisiative Assemoly
of the State of Andhra Pradesh was not then jn session hav-
ing immediately, the Andhra Pradesh Panchayat Raj
{Amendment) Ordinance, 2002 {(APO 3 of 2002) was pro-
mulgated by the Governor on the 20th June, 2002.

This Bill seeks to replace the said Ordinance,

P. SRINIVAS REDDY,
Minisier for Panchayat Raj and
Rural Developrient.

e
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No. I] HYDERABAD, TUESDAY, MARCH 3, 2009

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.

The following Act of the Andhra Pradesh Legislature,
received the assent of the Governor on the 2nd March, 2009
and the said assent is hereby first published on the
3rd March, 2009 in the Andhra Pradesh Gazelte for general
information.

ACT No. 1 OF 2009

AN ACT FURTHER TO AMEND TIHE ANDHRA
PRADESIT PANCHAYAT RAJ ACT, 1994,

Be it enacted by the Legislature of the State of Andhra e
Pradesh in the Sixtieth Year of the Republic of India as
follows :-

1. (1) Thus Act may be cafled the Andhra Pradesh Panchayat - Short title

Raj (Amendment) Act, 2009, and com-
) i ) ) nicnee-
(2) [t shall come into force with immediate cffect. ment,
(1]

A, 400
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THE ANDHRA PRADESH GAZETTE
PART IV-B EXTRAORDINARY
PUBLISHED BY AUTHORITY

NO{

8] AMARAVATI, TUESDAY, JANUARY 9, 2018.

Governor on the 4" January, 2018 and th

ANDHRA PRADESH ACTS. ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh | egislature received the assent of the
e said assent is hereby first published on the

9" January, 2018 in the Andhra Pradesh Gazette for general information

ACT No. 8 of 2018

ACT FURTHER TO AMEND THE ANDHRA PRADESH

PANCHAYAT. RAJ ACT, 1994.

Be it enacted by the Legislature of the State ol Andhra Pradesh in the sixty -

eighth year of Republic of India as follows:

This Act may be called the Andhra Pradesh Panchayat Raj (Amendment) _Short titie and
Act, 2017, : Commencement,

It shall come into force on such date as the State Government may, by
notification, appoint.

2. In the Andhra Pradesh Panchayat Raj Act. 1994. for section 92. the following Substitution of

shall pe substituted. namely:-

Section 92
Act.No.13 of

\.I.F}
administer stray dogs or pigs.

1994,
92. A Gram Panchayat shall have power to

control and administer stray dogs or pigs, in
such manner as may be prescribed.”,

ower to control and

DUPPALA VENKATARAMANA,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing, at A. P, Legislative Assembly Printing Press, Amaravati
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Amend-
ment of
scction
245,
Act No,
13 of
1994,

2. In the Andhra Pradesh Panchayat Raj Act, 1994, in
section 245, 1n sub-section (1), in the first proviso, for the
expression "within two years", the expression "within four years"
shall be substituted,

V. SURIAPPA RAO,
Secretary to Government,
Legislative Affairs & Justice, {l/c)
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF PRINTING,
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PART IV-B EXTRAORDINARY
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No. 1] AMARAVATI, MONDAY, 11" JANUARY 2021.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the Governor onthe

8" January, 2021 and the said assent is hereby first publishedonthe 11* January, 2021 in the Andhra
Pradesh Gazette for general information :

ACT No. 1 of 2021.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
PANCHAYAT RAJ ACT, 1994. |

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy First year of the Republic of India as follows -

1. (1)  This Act may be called the Andhra Pradesh Panchayat Raj SRR
(Amendment) Act, 2020. ' j : commencement.

(2) It shall be deemed to have come into force on and from the 20"
Rebruary 2020,

= Inthe Andhra Pradesh Panchayat RajAct, 1994 (hereinafter referred

Amendment of
to as the principal Act), in section 2,- . section 2.
(i)  forclause 3, the following shall be substituted, namely,- Act No. 13 of 1994.

“ (3) ‘Building’ means any structure for whatsoever purpose and

whatsoever materials constructed, and every part thereof whether used

for human habitation or not. i_t indi_udes foundation, Plinth, Walls, Floors,
1,521 ' [1]
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. Roofs, Chimneys, Plumbing and building services, fixed platforms,
Verandah, Balcony, Comice or projection, part of a building or anything
affixed thereto or any wall enclosing or intended to enclose any land
or space, and signs and outdoor displéy structures. Tents, Pandals,
shamiyanas/tarpaulin shelters not be considered as buildings;”

(i) after clause (42), the following new clause shall be inéerted, namely,-

Amendment of
section 9.

Amendment of
section 15.

Amendment of
: section 19-A.

Omission of
sections 20-A and

20-B.

Amendment of
section 25.

Substitution of
~section 33.

“(42a) ‘Ward’ means a territorial division of a Gram panchayat.”.

3. In the Principal Act, in section 9, in sub-section (1), the following
proviso shall be added to clause (a).

“Provided that in the Tribal Habitations / Tribal Thandas with 100%
Scheduled Tribes Population constituted as villages, all the wards of
such villages shall be reserved for Scheduled Tribes only.”.

4.  Intheprincipal Act, in sectibn 15,in sub—sect'ion (1), toclause (a), the
following proviso shall be added, namely '

“Provided that in the Tribal Habitations / Tribal Thandas with 100%
Scheduled Tribes Population constituted as villages, all the Offices of
Sarpanch of such villages shall be reserved for Scheduled Tribes only.”.

5. In the principal Act, to section 19-A, the following proviso shall be
added, namely,- '

“Provided that such convicted person shall cease to hold office
in case he is already elected”. ' '

6. In the principal Act, sections 20-A and 20-B shall be omitted.

T Inthe Principal Act, in section 25, after clause (g), the following clauses
shall be added, namely,- _

“ (h) maintain sanitation in the village;
(1) take up plantation and maintain Green coverage in the village:

(j) for the purpose of effective functioning of the Gram Panchayat,
the Sarpanch shall reside in the village and visit the Gram Panchayat office
regularly.”. : :

8. Inthe Principal Act, for section 33 along with the proviso, the following -
shall be substituted, namely,-

ﬁ?ﬁ;?:g?y “33. Incaseofany disasteras defined in the Disaster
Sarpanch. Management Act, 2005 or in case of emergency, like fire
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accidents, epidemics, failure of drinking water supply, the Sarpanch, direct
the execution of any work or the doing of any act which requires the sanction
of the Gram Panchayat or any of its Committees and the immediate
execution or the doing of which is, in his opinion, necessary for the service
or safety of the general public, but he shall report the action taken under this
section and the reasons thereof to the Panchayat, Gram Sabha and the
concerned Committee at its next meeting: ‘

Provided that he shall not direct the execution of any work or
the doing of any act in contravention of any order of the Government
or exceed an amount prescribed by the Government or the
expenditure shall not exceed an amount prescribed by the
Government.”.

9. In the Principal Act, in section 201-A,-
()  theexisting section 201-A shall be re-numbered as 201-B.

(i) before section 201-B so re-numbered, the following new
section shall be inserted.

I (14 5 .- 1 * : : :
Scheduleforl *201-A. (1) Following schedule shall be followed for
Election. conduct of Gram Panchayat Elections:

1. Issue of Election Notification by the State Election Commission : Day 1

Z. Issue of Election Notice and receipt' of nominations by the
Returning Officer : : Day 3

(whether or not it is a holiday)
3. Last Day for receipt of Nominations . :_Day 5
(whether or not it is a holiday)
4. Scrutiny of Nominations . : :Day6
(whether or not it is a holiday)
b Appeal against rejection of Nomination before the Appellate Authority
: :Day 7

(whether or not it is a holiday)

Amendment of
section 201-A and
insertion of new
section.
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6. Disposal of appee;ls by appellaté authority :Day 8
7. Last day for withdrawal of candidatures :DayQupto3PM.
| . (whether or not itis a holiday)
8. Publiéation of Final List of Contesting candidates .:Day 9 after 3 P.M.
(whether o: notitis a holiday)
9. Conduct of Poll wherever necessary ‘Day14 .
' _ (whether or not it is a holiday)
10.  Counting of Votes and Declaration of resu.tts ‘Day 4
‘ (whether or not it is a holiday)
(2) Folidwing échedufe shall be followed for conduct of MPTCs and ZPTCs Elections:
1. Issue of Election Notification by the State Election Commission : Day 1
2. lssué of Election Notice and receipt of nominations by the _
Returning Officer : : :Day3
. (whether o'r not it is a holiday)
3. . Lastday forreceiptof Nominations | : Day 5

(whether or not it is a holiday)
4. Scrutiny of Nomination : :Day 6
~ (whetheror notitis a holiday)
5. Appeal against Rejection of Nomination

before the Appellate Authority _ :Day 7
| (Whether or notit is a holiday)
6. Disposal of appeals by appellate authorfty :Day 8
T Last day for withdrawal of Candidatures : Day 9 upto 3 PM.
(whether or not it is a holiday)
8. Publication of final list of contesting candidates : Day 9 after 3P.M.
(whether or not it is a holiday)
9.  Conduct of Poll wherever necessary : : Day 16
: (whether or not it is a holiday)
10. Counting of Votes and Declaration of results : On time and date

appointed by the State Election Commission.”..
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10. In the Principal Act, in soction 211, in sub-section (1), the - A4 b
following shall be added as Explanation 2,namely,- section 211

“Explanation 2:- for purpose of this clause the term

corrupt practices shall include any such practices detected even
after election process is over”.

11.

In the Principal Act, for section 212, the following shall be

mbsﬁmted a.long ‘Viﬂl the marginal headmg’. namcly,_

S “212. If any person is guilty of any such corrupt practices
for comrupz as specified in section 211 or in connection with an
o election he shall be punishable with imprisonment for a
term which may extend to three years (3) and with fine

which may extend to Rs. 10,000/(ten thousand rupees).”
12. In the Principal Act, for section 242-D, along with the provisos

thereunder, the following shall be substituted, namely,-

Reservation of seats of

“242-D, The reservation of seats in the Scheduled

Areas to every Gram Panchayat, Mandal Praja Parishad
memb cha 5 -
mné'iimwf;aa. and Zilla Praja Parishad shall be in proportion to the

Praja Parishad and Offices

of population of the communitics in that Gram Panchayat

Sarpanches of Grem Panchoyats | " v1 e Mandal praja parishad territorial constituency

and Presidents of Mandal Praja

Parishads,

. (MPTC}, Members or the Zilla praja Parishad Territorial

Constituency (ZPTC) Members as the case may be:
Provided that the reservation for the Scheduled

Tribes shall not be less than one-half of the total number of

seats of ward members and MPTC's:

Provided further that all offices of Sarpanchas ‘of Gram

Panchayats and Presidents of Mandal Praja Parishads and all

- seats of Zilla Praja Parishad Territorial Constituencies shall be

Not applicable to
Sarpanch and
Upa- Sarpanch.

Removal

deemed
Removal of

and Upa -
Sarpanch, |

reserved for the Scheduled Tribes.”

13. In the Principal Act, alter section 249, the following new
‘sections shall be inserted, namely,-

“249-A. Notwithstanding anything contained, section
249 shall not apply to the Sarpanch and the Upa-
Sarpanch.

249-B. (1) If in the opinion of the District Collector the
Sarpanch or the Upa-Sarpanch,-

(i) omitted or refused to carry out the orders of
the District Collector or Commissioner or
Government for the proper working of the
concerned Gram  Panchayat; or :
(i) abused his position or the powers vested in
him; or ;
(iii) is guilty of misconduct in the discharge of
his dutes; or
(iv) is guilty of embezzlement of Gram Panchayat
Funds; or. :

Substitution of
section212.

Substitution of
section 242-D..

Insertion of new
sections 249-A
and 249-B.
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(v) persistently defaulted in the performance of his
functions and duties entrusted to him under the
Act to the detriment of the functioning of the
Gram Panchayat or has become incapable of such
performance;

The District Collector may remove such Sarpanch or the
Upa-Sarpanch after giving him an opportunity for explanation,

(2) Notwithstanding anything contained in sub-section(1), the
Sarpanch or the Upa-Sarpanch shall be deemed to have beefi
removed from the office,-

(a) if they fail to convene the meetings of the Gram Sabha
as required under sub-scction(3) of section 6 and G.O.Ms
No.791, General Administration (General / Legislature
Co- ordination) Department, Dated 07.11.2013.

(b) if they fail to get the accounts of the Gram Panchayat
audited within the stipulated period.

However, the fact of such deemed removal shall be
intimated to the Sarpanch or the Upa-Sarpanch in writing by
the Collector: = : ;

Provided that the proceedings for recovery, criminal
action or any such action initiated under sub-sections (1) and
(3) may be continued -notwithstanding the fact that the
Sarpanch ceased: to hold office by resignation or otherwise and

shall be concluded within one(l)year from the date of such
cessation and where on such conclusion the authority
competent (o remove him, records a finding~after giving an
opportunity of making a representation to the person concerned
that the charge or charges proved against him are sufficient for
his removal, then the provision of sub-section (3) shall apply to
the person against whom such finding is recorded.

(3) Where the Sarpanch or the Upa-Sarpanch has been,
removed under sub-section (1); or has been intimated under
sub-section (2) of the deemed remaval, he shall not be eligible
for re-election as a member or Sarpanch as the case may be,
for a period of six {6) years from the date of the removal,

(4) The resultant vacancies shall be filled as- casual
vacancies.

(5] If the District Collector. is of the opinion that a Sarpanch or
the Upa-Sarpanch of a Gram Panchayat omitted or refused to
carry out the orders of Government for the proper working of
the concerned Gram Panchayat or abused his position or the
powers vested in him, and.that the [urther continuance of such
person in office would be detrimental to the interests of the
concerned Gram Panchayat or the inhabitants of the village, the
District Collector, by order; suspend such Sarpanch or the Upa-
Sarpanch from office for a period not cxceeding six (6) months,
pending investigation into'the said charges and action thereon
under the foregoing provisions of this section:

Provided that no order under this sub-section shall be
passed unless the person concerned has had an opportunity of
malking a representation against the action proposed:
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Provided further that it shall be competent for the
Commissioner to extend, from time to time, the period of
suspension for such further period not exceeding six (6)
months, so however that total period of suspension shall not
exceed twelve (12) months:

Provided also that a person suspended under this sub-
section shall not be entitled to exercise the powers and perform
the functions attached to his office and shall not be entitled to
attend the meetings of the concerned Gram Panchayat except a
meeting held for the consideration of a no-confidence motion.

(6) Any person aggrieved by an order of removal passed by the
District Collector under sub-section (1), or by an intimation
under sub-section (2) may, within thirty (30) days from the date

. of receipt of the order or as the case may be the intimation,
prefer an appeal to the Government and the Government may
pending a decision on. such appeal, stay the order appealed
against.” : :

“14. The Andhra Pradesh Panchayat Raj (Amcndment) Ordinance, Repeal of

2020 is hereby repealed, : : Ordinance No.2
: 02020,

V. V. DURGA PRASADA RAJU,
Secretary to Government (I/c),
Legal and Legislative Affairs & Justice
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 14] AMARAVATI, MONDAY, 20® DECEMBER, 2021.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Ete.,

The following Act of the Andhra Pradesh Legislature received the assent of the Governor on
the 17* December, 2021 and the said assent is hereby first published on the 20® December, 2021 in-

the Andhra Pradesh Gazette for general information :

. ACT No. 14 of 2021.
AN ACT FURTHER TO AMEND THE ANDHRA PRADESH PANCHAYAT
RAJ ACT, 1994.

Be it enacted by the legislature of the State of Andhra Pradesh in the Sevcnty-second
year of the Republic of India as follows,- :

1. (1) This Act rﬁay be called the Andhra Pradesh Panchayat Raj (Amendment)
Act,2021. :

(2) Sections 2,3,4,10,11,12 and 13 shall be deemed to have come into force with effecton -

and from the 3™ August, 2021 and remaining sections shall come in to force at once.

2. In the Andhra Pradesh Panchayat Raj Act, 1994 (hereinafter referred to as
the principal Act), in section 2 after clause (16) the following shall be inserted,
namely,-

“(16-A) Grama Kantam Grama natham, Abadi, Village site or any other name in
local parlance having same meamng, means the land set apart in a Village for dwelling
and incidental purpose;”.

: Explanation:— A Village can have one or more than one Grama Kantam.

3. Inthe principal Act, in section 58, in sub-section (1), after the words “Cart Stands,”
the words “vacant and unoccupied land of Grama Kantam” shall be inserted. =¥

il

Short title and

commencement.

Amendment of
section 2.

_ ActNo. 13 of
1994,

Amendment of
section 58,
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Insertion of
new section
58-A

Act No. VIII
of 1923,

ActNo. 26
of 1971.

© Amendment of
section 148.

Amendment of
section 153,

Amendment of
section 156.

Amendment of
section 165.

4. Inthe principal Act, after section 58, the followmg new scctlon shall be inserted,
namely,-

*“58-A. (1) Government shall cause to survey and
prepare a map of Grama Kantam area of the Gram
Panchayat in the manner prescribed in the Andhra Pradesh
Survey and Boundaries Act, 1923 as amended from time
to time.

Certificate of
ownership for all the
owners of Grama

Kantam area.

(2) Government shall cause to prepare a Rcé'c-rd of‘Rights and issue Certificate of
Ownership for the owners of Grama Kantam area in the Grama Panchayat in the

~ manner prescribed in the Andhra Pradesh Rights in Land and Pattadar Pass Books

Act, 1971 as amended from time to time.”
5. Inthe principal Act, in section 148,-

(i) In the proviso to sub-section (2), for the words “the Vice-President” the word
“Vice-Presidents” and for the word “Vlce-Premdent" the word “Vice-Presidents”
shall be substituted,

(ii) in sub-section (3), in clause (ii), in the provisos and the explanation there
under to sub-clause (b), for the word “Vice-President”, wherever it occurs, the
word “Vice-Presidents” shall be substituted.

6. Inthe principal Act, in section 153,-

() in the marginal heading, for the word “ Vice-President”, the word “Vice- Presidents”
shall be substituted.

(i) in sub-section (1), for the words “one Vice-President”, the words “two Vice-
Presidents”, for the words “Vice-President is”, the words “Vice- Presidents are”,
and for the words “the Vice-President”, the word “Vice- Presidents” shall be
substituted.

(iii) in sub-section (3) and in the proviso there under, for the word “ Vice-
President”, occurting at three places, the word “Vice-Presidents” shall be substituted
and in the proviso for the words “Vice-President is”, the words “Vlce-Pre51dents '
are” shall be substituted.

7. Intheprincipal Act, in sect]on 156,in sub-sections (1)and (2) for the word “Vice-
President” the word “Vice-Presidents” shall be'substituted.

(1

8. Inthe principalAct in section 165 -

() in the marginal heading, for the word * Vicc-PIf:SIdent” the word “ch-Premdents”

: shall be substituted.

(i) In sub-section (3) for the word “Vice- PreSIdent” the words “one of the Vice-
Presidents” shall be substituted.
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@) insub section (4) for the word “Vice-President” the words “one of the Vice-
Presiden_ts” shall be substituted and after the words “functions of the President”, the
words “as directed by the District Collector” shall be inserted.

(tv) in sub-section (5), for the word “Vice-President” the words “one of the Vice-
Presidents as directed by the District Collector” shall be substituted at the end.

(v). in sub-section (6), for the words “the Vice-Piteside_nt has been”, the words “Vice-
Presidents have been” shall be substituted and for the word Vice-President”, the
word “Vice-Presidents” shall be substituted.

9. Inthe principal Act, in section 170, in sub-section (1), for the word “Vice-
President”, the word “Vice-Presidents” shall be substituted. -

10. In the principal Act, in section 181 -

() in the marginal heading, for the word “Vice-Chairperson”, the word “Vice-
Chairpersons™ shall be substituted. :

(i1) in sub-section ( 1),-

(@) for the words “one Vice-Chairperson”, the words “two Vice-
Chairpersons™ shall be substituted;

(b) for the words “Vice-Chairperson is”, the words “Vice-Chairpersons
are” shall be substituted;

(c) for the word “Vice-Chairperson”, the word “Vice-Chairpersons”
shall be substituted. :

(iii) in sub-section (4) along with the proviso thereunder, for the word “Vice-
Chairperson”, wherever it ‘ocecurs, the word “Vice-Chairpersons” shall be
substituted and in the proviso thereunder, for the word “is” occurring after the
word Vice-Chairperson”, the word “are” shall be substituted.

11. In the principal Act, in section 187, in sub-section (3), for the words “The Vice-
Chairperson”, the words “One of the Vice- Chairpersons™ shall be substituted and
after the words “Standing Committee for Agriculture”, the words “and the Other Vice-
Chairperson shall be ex-officio member and Chairperson of the Standing Committee
for Social Welfare” shall be inserted. : R -

12. Inthe principal Act, in section 1 88, in sub-section (1), after clause (v), the following
clause shall be added, namely, -

“(vi) Chairpersons of the Corporations of Backward Classes, Scheduled Castes,
Scheduled Tribes_, Minorities and other castes who are registered voters in the
District:”.

. Amendment of

- seetion 170.

Arhendment of
section 181,

Amendmem of
section 187,

Amendment of
section 188.
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Amendment of
section 193,

Amendment of
section 250.

Amendment of
section 250-A.

Amendment of
section 260,

Repeal and savings

Ordinance No. 9 of

2021.

13. Inthe principal Act, in section 193,-

()  inthe marginal heading, for the word “Vice- Chalrper'son the word
“Vice-Chairpersons™ shall be substituted.

(ii)  insub-section (2), for the words “The Vice-Chairperson”, the words
“The Vice-Chairpersons” shall be substituted.

(iii)  insub-section (3), for the words “the Vice-Chairperson”, the words
“one of the Vice-Chairpersons” shall be substituted and after the words
“functions of the Chairperson”, the words “as directed by thc Government”
shall be inserted.

(iv) in sub-section (4), for the words “the Vice-Chairperson”, the words “one of
the Vice-Chairpersons as directed by the Government” shall be substituted. .

14. Intheprincipal Act, in section 250, in sub-section. (i), in clause (ii), for the word

- “Vice-President”, the word “Vice-Presidents” and for the word “Vice-Chairperson”,

the word “Vice-Chairpersons” shall be substituted.

15.  Inthe principal Act, in section 250-A, in sub-section (2), for the word “Vice-
President”, the word “Vice-Presidents” and for the word “ch Chairperson”, the
word “Vice-Chairpersons” shall be substituted. '

16. Inthe principal Act, in section 260, in the proviso to Sub-section (6) there under,
for the word “Vice-President”, the word “Vice-Presidents” and for the word “Vice-
Chairperson”, the word “Vice-Chairpersons” shall be substituted.

17. (1) The Andhra Pradesh Panchayat Raj (Amendment) Ordinance, 2021 is hercby
repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the said
ordinance shall be deemed to have been done or taken under this Act.

. VADDADI SUNITHA,
. Secretary to Government (FAC),
" Legal and'Legislativc Affairs & Justice,
- Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati.
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No. 24] AMARAVATI, FRIDAY, 28* OCTOBER, 2022.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the assent of the
Governor onthe 22" October, 2022 and the said assent is hereby first published on the
28" October, 2022 in the Andhra Pradesh Gazette for general information : -

ACT No. 24 of 2022,

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH PANCHAYAT
RAJACT, 199%4.

Be it enacted by the le gislature of the State of Andhra Pradesh in the Seventy-
Third Year of the Republic of India as follows,-

8 (1) This Act may be called the Andhra Pradesh Panchayat Raj (Améndment)
Act,2022.

(2) It shall be deemed to have come into force with effect from the 4% April,
2022.

2. Inthe Andhra Pradesh Panchayat Raj Act, 1994, after section 274, the following

new section shall be inserted, namely,-

“274-A (1) Notwithstanding anything to the contrary contained in provisions
of this Act, any formation of neW Districts, Revenue Divisions, Mandals
and Villages will not have any effect on the tenure, jurisdiction and
composition of exi.sting Panchayat Raj Institutions constituted prior to the
formation of such District, revenue Division, Mandal and Village.

(2) Notwithstanding anything to the contrary contained in the provisions of
the Act, the constitution of the Panchayat Raj Institutions consequent to

J-42-41. ' : [1]

Short title and
commencement,

Insertion of
new section
274-A.

Act No.13 of
1994,
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reorganisation of the Gram Panchayats, Mandal Praja Parishads, Zilla Praja

Parishads, shall be done after the expiry of the term of the existing Panchayat
Raj Institutions™.

Repealand 3. (1) The Andhra Pradesh Panchayat Raj (Amendment) Ordinance, 2022 is
savings.

hereby repealed.

Ordinance

No. 4 of 2022. (2) Notwithstanding such repeal, anything done or any action taken under the

said ordinance shall be deemed to have been done or taken under this Act.

G. SATYA PRABHAKARA RAO,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.
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No.1] AMARAVATI, TUESDAY, 11" FEBRUARY, 2025.

ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislature received the
assent of the Governor on the 5" February, 2025 and the said assent is
hereby first published on the 11" February, 2025 in the Andhra Pradesh

Gazette for general information :
ACT No.1 of 2025

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH PANCHAYAT
RAJ ACT, 1994,
Be it enacted by the Legislature of the State of Andhra Pradeshin the
Seventy-sixth Year of the Republic of India as follows:-
1. (1) This Act may be called the Andhra Pradesh Panchayat Raj  Short title and
: commencement.
(Amendment) Act, 2024.
(2) It shall come into force on such date as the State Government

may, by notification, in the Andhra Pradesh Gazette, appoint.

2. Inthe Andhra Pradesh Panchayat Raj Act, 1994, in section 19,  Amendment of

Section 19.
sub-section (3) along with the provisos thereunder shall be Act No. 13
of 1994,

omitted.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

1]
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STATEMENT OF OBJECTS AND REASONS

The “Two Children norm” in sub section (3) of section 19, which
disqualifies individuals with more than two Children from contesting Local
Body Elections was introduced into the Andhra Pradesh Panchayat RajAct
while framing the Act in 1994 (Act No. 13 of 1994). The APPR Act, 1994
came into effect from the 30" May, 1994. The objective of adopting the
normwas to control the population explosion prevailed in 1980-1990s which
was regarded as a dangerous trend to nation’s food security and linked to
poverty related issues like malnutrition, unemployment, disease, reduced

productivity etc., (Which hamper the health, education, social and
economical wellbeing of a nation.)

Accordingly, the population control measures were adopted by
several state Governments. The state of Andhra Pradesh has gone a step
ahead and introduced the “Two Children norm” in the Local Body Elections.

After 30 years of implementation of Two Children norm (in the
elections held to the 3 tiers of Panchayat Raj Institutions namely Gram
Panchayats, Mandal PrajaParishads and ZillaPrajaParishads), the

Government reviewed the population policy for the State of Andhra Pradesh
and observed the following:-

According to National Family Health Survey (NFFI1S-5) the Total
Fertility Rate(TFR) has dropped from 3.7 children in 1992-93
to 2.1 childrenin 2019-21 in rural areas, reflecting a significant
decrease.

This decline can be attributed to various factors including
increased awareness on family planning, improved healthcare,
higher literacy in especially women and enhanced financial
stability. Adecline in TFR, implies lower birth rate, which in turn
will resultin old age population. The NFHS survey shows that
the share of under-15 population in the country has therefore
further declined from 28.6% in 2015-16 to 26.5% in 2019-21.

Thus, itis observed that, the Total Fertility Rate (TFR) in the
state of Andhra Pradesh is reported at 1.6 where as the optimal
replacement rate is estimated at 2.1. If the Total Fertility Rate
is allowed to continue at 1.6 level, it will become
dis-advantageous to the demographic dividend for the state of
Andhra Pradesh in the future. Considering the importance of
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the future of next generations in the State and based on the

feedback received from elected representatives of PRIs, the
Government felt it desirable to maintain the optimal
replacement rate at 2.1.

Further, while the intention behind the two- children norm was
to address the ill effects of population explosion, it's practical
implications and effectiveness need reassessment in the
light of current demographic realities. With TFR decreasing
and family sizes naturally shrinking, the direct impact of this
provision on population control is diminishing. Thus, the
norm may inadvertently exclude potentially capable
candidates from local governance, irrespective of their
qualifications and ability to contribute effectively. ".

The Government's contention to review and potentially omit the two-
children norm from AP Panchayat RajAct, 1994 is timely and supported by
demographic data and evolving societal norms. By aligning legislation with
current fertility trends and democratic principles, the state can foster a more
inclusive and representative system of local governance.

As such, the amendment to the Act would reflect a progressive step
towards ensuring that electoral eligibility criteria are fair, equitable, and
conducive to effective local governance.

Thus, in view of the circumstances enunciated above, Government have
decided to “omit” sub-section (3) of Section 19 of the AP Panchayat Raj Act
1994 (Act 13 of 1994) considering the prevailing situation of declining Total
Fertility Rate (TFR) as discussed above. The amendment would facilitate that
a person having more than two children shall be qualified hereafter for

contesting election.

GOTTAPU PRATIBHA DEVI,
Secretary to Government,
Legal and Legislative Affairs & Justice,
Law Department.

Printed by the Commissioner of Printing at A.P. Legislative Assembly Printing Press, Amaravati
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